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RAJYA SABHA
Monday, 7th December, 2009/16 Agrahayana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN125 in the Chair.

ORAL ANSWERS TO QUESTIONS
“3rafts forve” # SrgRyfera STIforal/argRyfera STeoTioral & el ot e
*241. 331 STIYSAT I5b: RN HRIA H3A1 I I DI HUT BRI (b
() UlRe T BTl & H RS U9 Ud BT &5 $I HIdel Wi & Jggfd ST gd
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forar T 75 8k
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AT I . 105/1/66-TA<ST § g1 SfeiRad Ares frad §-

SR o1 & I AWBINGT BT “3afis fore” TIR @ S, Rrast SAeRy srrar
IS & favg Wt fourl iR Aidlens & e WRERT & uvEn RieRd,




AT e B §ExE ~INAl, AAST~h &5 &b SUHHI AR TG ARIT &3] B BISh 9
et o1 e i & et e Hidiens & R it der Sengsit () & fi=
el 7 faaR-fowst & g1 T fohar SITQeTm| 9e=7Te =Iril ATdSif~d &3 & SUBHA] AR

g IRId &1 & Y F “3rafs folve” BT da-IIE <INl ATdSI D &5 b SUhHT a7 Y
oA &1 & WRE! SrraT Sefdd we eniia & & g afad g Hidiens & Sremssit
gferd 3R Wdlelg @ I el & Y & 9" R faR-faet gr1 9 fean
ST e qROmH ST R & g I #ecayul & & g faamr-famer & <R e
BT a1 3R 7 pTa S U 8l

(M 5 T B S el Uefa @1 e 8, & oy iR @t Al & srerrar

fr=forRad pRaTs &I Sl |-

() ToRIHR S &1 H STEl W7 AT Uel o Bl Yolss §, Wi faumii gRT S
BT 3R FFSTE B1 T8 T 3 IR 114 AR Feron|

(i) AT 3R iy S R (AI3ME), SH1 gRT Iab! &I &b IR | Jugd S|

(i) RS §RT STh G, Siaerel M o ety FRT

(v) @I aRTFRET IR i damesi & IR 3 didiers gR1 qa S| f[urT 396!
FHRRAT P =0T 3R 3= A SR AIEI3TS DI SUTE BRI

(v) WdeTE gRT Reaad’l iR IR gaer & fIRne Iaexvl & a1 Uhid
[ERISIE]

(&) 7T (¥) o1 AfHRY &1 M 99 2008 & forg “3rfis fore” 3 w=aT 11, I6E Ay 4,
IHT AW “3EfE fove” 9 el Ry oM & aRumRawy 9 SUderdr R dREl @t
JTLIHATRAT b JTAR AT B AT AT 2

R arftrepRat &Y 2009 B “3refE forve” & @1 AT B, S IR-Hdg3d Wwyd b Bl
TR ST T B

Number of officers of SC/ST in the Agreed List
+%241. MISS ANUSUIYA UIKEY : Will the Minister of COAL be pleased to state:

(a) the number of officers of Scheduled Castes and Scheduled Tribes category who have
been kept in the Agreed List pertaining to coal mines of Patharkhera, Pench and Kanhan area in
western coal sector and the reasons therefor;

(b) the details of the norms for keeping the officers in the List;
(c) the details of the action taken after keeping the officers in the List;

(d) whether the officers, kept in the above List but not found guilty, have been allocated
work as earlier; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) to (e) A statement is laid on the Table of the House.

tOriginal notice of the question was received in Hindi.



Statement

(a) and (b) The number of officers of Scheduled Castes (SC) and Scheduled Tribes (ST)

belonging to coal mines of Pathakhera, Pench and Kanhan Areas of WCL kept in the agreed list

is as under:

Name of 2007 2008 2009
Coalfields/

Area SC ST SC ST SC ST
Pench Area NIL NIL NIL NIL 1 NIL
Pathakhera NIL NIL 1 NIL 1 NIL
Area

Kanhan Area NIL NIL NIL NIL 2 NIL

The norms for keeping the officers in the agreed list as contained in letter No. 130/1/66-AVD

dated 05.05.66 and letter No. 105/1/66-AVD, from Ministry of Home Affairs are us under:

“Agreed lists will be prepared of officers of Gazetted status against whose honesty or
integrity there are complaints, doubts or suspicions after consultations between the
Departments concermned and of CBI. Except in regard to Port Trusts, Public Sector
Undertakings and Union Territories, these lists will be settled by discussion at Delhi
between Head of the Departments concerned and the additional IGP and DIG(Spl) of the
CBI. The agreed lists relating to Port Trusts, Public Sector Undertakings and Union
Territories will be settled by mutual discussion between the Head of the Post Trust or the
Public Sector Undertakings or the Chief Secretary of the Union Territory concerned and the
DIG of Police CBI and the SP of local branch of the CBI. To achieve best result it is
important that there should be free and frank exchange of information during these
discussions.”

(c) Inaddition to posting the officer to a job which is not of sensitive nature, the following

action is taken:

(i) Closer and more frequent scrutiny inspection of their work and performance by the
Departments concerned, particularly in spheres there is scope for discretion or for
showing favours.

(i)  Discrete check about their reputation both by the Department and the Central Bureau
of Investigation (CBI).

(i) Unobtrusive watch of their contacts, style of living etc. by the CBI.

(iv) Secret enquiry by the CBI about their assets and financial resources. The
Departments will make available their property returns and other relevant records to
the CBI.

(v) Collection of information by the CBI of specific instances of bribery and corruption
practices.



(d) and (&) Regarding the officer, whose name was kept in agreed list for the year 2008,
consequent upon his name being dropped from the agreed list, he has been assigned new work
as per the availability and requirements of the company.

The officers who are kept in the agreed list of 2009 are posted to jobs on non-sensitive
nature.

Qo7 TGS ITd : A FHURT ARG, AR T b AT JAT 8. BT Sard g1 fHelm
2 T 57 1Y &1 A a 2008 & forq “3rafieg forve” # <@ w141, 9% Ady #, SHHT AW
s fore” A gel fau 9 & uRUMFREwY U ST 3R HFI! B MIIHRl &
AR AT BRI AT 147 81§ A1 H3A ST BT T biv A1 18] § (6 Seegivd,
TRRRST & b Yeb ST ST b ST, 37 JupiiuTer @1 a7t UR ITSERT SRy SRy
TN, A WRBR §RT I deabiel “3rfs fore” | FaTed 7 qadd Uy o’ & o el fay
MY, AT SATAST HR U g b ©Y H 41 AI[& 2, oAl I8 qdad el Tei (&l 131l
H g AT Sl A qeHT ared! § [ S qdad ye i el {61 11?1 I8 Hagie
Jver & ooty @t srawTT T8 B2

sft sfiurepTeT SaTe : AT AT S, B Sfear § “3nfs fore” # STo oM @t Ta
IR &, RIS TE8T Blel U1 BT WA S, W.4).3778. 3R .18l Sohx I8 a9 B &
5 fors MR &1 IRT WeeruE & 3R a9 S9! “3nfis fove” # STard &1 ST arawen &
TEd foeft Bl “3rafs fore” § STelt 91T B U® 9y 57 1irastRat &1, 5191 BT &1 “3mhis
fore H STeT Il 2, S9! Rey {61 Sl 81 37R 98 “3r3fg fore” 9 fibTet S e [Rafa
HEIATE, A TP 99 91 D! “3refis fore” | a1t x A= fove & STt fn Srar 21 g
IRYT Pl SSAT BT FHT BT a1 2T 81 AFHI G171 48T 8, 89 MID! I8
3T AR & o fonedt +ft e faRiy & |re feft aRe o1 1S ewa <181 fovaT STeT §1 3R
g% 3fifther 3 RAIfT & 81 {6 S9! “3mhs fore” & et ax a1eR o) foar sirg, & i
HIATT Reg M BN 2, I IHD! 39 foree A FapTel - a1 B fam sirgam|

Golt ITTYAT BT : AT FHTIRT ST, ST o H+1 o b S, 1.0d. , TeREST &F
o1 3R I1E H IS YA ST AR §RT I Yadd WA < BT A< &1 1@, Afde
Iad A1 e o Heurayul @aerR foar 71 ok 99 98 v T8 e wam @ # wreg @5
S A I Ye Arsdl § b ST & 89 & SR ARBINGT & §RT SHD! Sl Jaad AT
g St =R o, it o =12 feam 1, A &t At /3 St 399 ST & 1 =07 HAl 2.

st shaeprer STTERTaTe : AT GUTIRT Sft, SITUdh ATEIH | AT ASRAT Bf #9 Ugd 8
e frar s saeT e Rive 2101 7, 99 Rived & T8d ol iR “arefis foree” # S1el o
IS B 8, ITb! HILa1.3Ms., AL, 3R AL.UH.S1. & IR/ W) “3rfs fore” | e
SITAT 2 3R ST 81 99 NTBRY BT aR=T el FHST | MY, progress THST H MY, T EAR I
T SIfBTRY FreTdx 01 R 3R S9! “3rfts o 9 91 o feam o)

DR. K. MALAISAMY: Sir, | am more concerned about the principle. While replying to the

agreed list, it is said that there will be discussion in case of officers whose honesty and integrity
are questionable. Even in such a case, there is a discussion between the Department and the



CBI. What | am trying to say is this. To quote Shakespeare “Ceasers wife must be above
suspicion.” In such a situation, should they make any compromise with honesty and integrity ?
They should not. So, what is the reaction of the hon. Minister on this?

it shusrer SIRTaTe : IUUfT #EIGY, AT 9 9 S 910 el 8, §9 asld Bl
FIRIT IR FHI-FHY W (IR BT 8T 81 89 I8 T8l Ped © (b ARI Uishal q{1 avE A
o1 -wfcrerd uReeft & gkt 81N, o 39 91 &1 gWem e ¥ o § 6 fsdt oft ot &
Reerres fosdt T BT AU 7 E1F UTT 9 TelTdT AR GET 7 Sl &A% *1ue fhar 8, #
A= 3 IHHT A1 €T I

SHRI PRAVEEN RASHTRAPAL : Sir, in fact, the hon. Minister has not given specific reply to
question raised by the hon. Member, Ms. Uikey. When there is specific information regarding

advice given by the SC/ST Commission, the hon. Minister is supposed to give the exact reply.
But, that is not coming. However, my colleague has lost the opportunity of putting that question.
But, | am asking the hon. Minister whether such a list is being prepared only for SC/ST or is it
prepared for general category also. And, if it is prepared for general category also, will the hon.
Minister give us the same information of any particular year of the number of people from general
category.

it SuehTeT SIR—RTETS : AT Gy W, general category 3R Q?:Rﬂ, Qﬂ@ category
- IR ARPIRIT P g I8 e B T &1 § AT HeR Bl AGR BT § AR I©
Gfd HRAT A8 g [ SgAITe 3 agreed list § i1 GAHT, THCT Bl STell 1T 2, SHHT TFIRIT
20 IRAC & 31X SR Al T IfTerd 80 TRRIT 81 39 UK 131K 5 H1 3icR 7, 3T I FHEl
5 3% a1 BIg AU foha Sar ® a1 fedt a7t & Raairs verdrd fovan <iran 7, I8 Sfua w8
Bl

SHRI PRAVEEN RASHTRAPAL : Sir, | have not made any such allegation. | want the exact
figure.

MR. CHAIRMAN: You will have to give a separate notice for that. What you have asked is
not a part of the main Question.

SHRI PRAVEEN RASHTRAPAL : Sir, | asked only the exact figure.

sft sfiuprer STRRTaET ¢ ‘ﬁﬁ?l, # exact figure T <ar E"\"I 2007 # PHde 3 general AR BT
agreed list § ST T1T ATI 2008 § Udh T, THE! BT agreed list foe # STalT 77 71 3R 7
general Rzl agreed list T STl 7 271 2009 H 4 ‘R:Rfﬁ, ‘R:I’cpf Eal agreed list T STl 17 3R
15 general SIRIkal agreed list H ST Tl

31} SEARTIT 9101 : G=yaTE FHIURT A1, BHR DIIAT H3ll 9§ d &l &b 1 &
it U : 3777 FaTdd IO eAfory|

it SEARTVT 9IfT : ¥R, I 71 & A 984 G Sof b 8 AT ! TSl i BNt 2
VT o1l © fob et Sf$a1 & R S R 81dt 81 971 &

7t U : 319 Haret gy

it BETRTIOT 91T : ARGy, 3Mud ATEH W WXT I8 faqy fae § f w1 orat sfean &t
ST recruitment policy &, T8 TRGI &2 GO,




it FuTafer : U B FareT B

it Sg=TRTEOT gIfdy ‘XX, T ?ﬂﬁ I related B grgdc q’)HHﬁI, ‘Eﬁ?"( B! campus selection
el B fopeg Bt ST, S U WrdwIa A6 2, dfedtd daex 8, IH campus selection
BT DS S Te1 81 VAT B I 39d] YRSTSET IR Farferan {2 $a oI 81 78iey, STaf
TR PRI S TR fIRATI BIAT §, T81 P gDl Bl faveimas ify & d8d Sit o e S 8,
I B & T8 AP category-| ASIGY | STel o &1 S TSh! & 919 $B oo W & s
3TY ST ANAAT &b AFAR Hel YRH < AT Had category-| FOGR &1 A2

i} STIeRTeT SRt : A1 FUTIRT HB IS, BIdl SISdT AqR] H HHd HeldR & folg
AR T B, Rifh sAN Igf AT daex F o™ & B 8 SAfely Hid a1 7 I8
RaeeH 9911 8 1 89 SR ga &1 rd olde & HA1EIH A AIST SOl &l Helder
P &1 TP AT G 1 Bel 2, H 1 9gd BICT A1 SRS g, Ul 78] d RIT 58 I8 6l
T IR A 1 DI AABRY BT 81 AehdT & 3R 71 8 BINRRI B & &4 fhefl & SR g1l 819 B
ST AT F 3ITQIT SHBT FAd2T fhAT ST 3R A Fa §ART SHGRT § fhdt Y ave
BT BRI BT B AN, FTe I8 Felae | 8l, =1e [l 9t &5 4 81, § MTUeh! 2T PRl g
5 STF Rt BT B! HRATS DI SITYH

Un-licensed television channels

*242.SHRI RAJEEV SHUKLA: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the number of television channels permitted by Government for viewing in the
country;

(b) whether Government has received any complaints/reports that some cable
operators, in league with the unscrupulous broadcasters, transmit several un-licensed television
channels into Indian households;

(c) if so, the details thereof; and
(d) the action taken by Government in this regard?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a)
to (d) A Statement is laid on the Table of the House.

Statement

(a) As on date, 512 private satellite TV channels have been permitted under uplinking and
downlinking guidelines. Out of these, only 485 TV are permitted to downlink in India. Remaining
27 channels are permitted to only uplink from India.

(b) and (c) The Government is in receipt of inputs regarding downlinking and re-
transmission of unregistered satellite channels by cable operators in their networks in certain
parts of the country.

(d) The Programme Code as prescribed under the Cable Act and Rules made thereunder
permits cable operators to carry only such satellite TV channels as are registered with
the Ministry. The Authorized Officers under the Cable Act which include District Magistrates,



Sub-Divisional Magistrates and Commissioners of Police are empowered to take action against
the cable operators in case of carriage of unregistered channels. The Ministry has been
communicating with the State Governments for setting up of State and District level Monitoring
Committees to ensure compliance of the provisions of the Cable Act and the Rules thereunder.
Recently the Government on 7.10.2009 has issued an advisory to all authorized Multi System
Operators and Cable Operators Associations to discontinue with immediate effect
transmission/re-transmission of illegal channels failing which penal action would be taken. The
Ministry is also in touch with the Ministry of Home Affairs in this regard.

2} I7ota P : UMY HEIGY, § SATUD A1eH | |31 HeledT H S A8 § (b I/
391 STaTq # foran € fb B RIR HeH ST o 78 &, MSOs &I 4} drelt o1 27 =, fefgae
ARG E BT WY GTel 11 B {6 39 TRE & Sl IR B d9ed 5, S5 RaclTh HRIATE! $i oY,
Sl STSferd 81 X2 &1 T A H3i] Heled] 4 bes i 8 H31 Sff $I 91 $ls 9= foram o1 iR
IADT [ HATSI A T STATd 37T & 3R ITDB q1 FAT-9T Had IoTY Y2 T 374 4} IR-
BTN AT AR 6 ?

el T |t : R, I8 91d 99 & & 9 Al & #3a1eg # @ Riarad el off fo
SR P IT-3TT DI H B hadl ATNSH IRBIH dTed SISl Db YATRT PR 2
I sl U WTel & 3I<IId 89 <l <1 1 R1% e TaHe & dh HehexioT dl, oAfdhT o
A1 ST = 41T fb MSOs, cable operators 9 Bl a1 & wd H W) R I R
H gU W HET B o 9 feRgae afde w AifeRy e @il sae sremar grdt & o9 I8 91
SIRT FoR H AT 31K 379 firel &, A1 4 5136”8 301 Sft &l Y U & fora o1, i $o
IRET UBSl OId UQ¥ Bl WRHRI 7 Sigi-siat ¥ Rremd ons off, wed So1w o a1 a8t fadt
BRUE DI g fare 78 off, safery #4778 w2t &1 1 b @ forza o1, b Starg 4
IBM BT & o5 &8 I ¥ I SRATs ! 91T AR I8 317 HA1ed & agd ff 39 1
&1 &

Y ST PP : TR, A gAY AelHe] 81 3R (SFReeger Rived gow &1 <l 39 -8 6
WWW%W%W@WW@W%I a1 Conditional Access System TR &Il
TAIRT &, ST 89 B4 YR ARE Ae S8 A1 bR Abl &7

Sl arffest |« R, 2002-2003 H 19 I8 Conditional Access System @1 dTd AT &1
TS o1 1 89 ANl o <@ o b <er 3 ST Hispel R off, 39 vshad 4 sifard wu § gl
et ATl <l 319 B ML $ I8 IR HGIS H partially CAS implement BT & 2, Aded
qHTs, i, faeel 3R TTs, YuI AR8 W 81, cifdh PV &< b I8 CAS SHEHT 8l gl 8
T BeH 55 A9 Hel RIS § CAS B SFeiiie &R B ife s9H 89 U iR Wi 811 §
I Bfee & SIRY HIT system ST digitalisation & oY U g g1 Had 311 AT 11 8,
IHD! W SEISYST PR DI WIHRI of ol 81 8H bacl e, fSieegem Ried ol R awr 4
qCqS &, IH STBs Igd ST} & CAS Rived & fofg| fisel aoic 3 5 WRIT HeH Sl oS
TS oft 9187 W imported set top boxes & foIU| 89 sRTER 39 BIRTET A € f fefifeagoie™ &t
TRE B STV STY, FAIfP spectrum ﬁﬁé‘@ﬁ@%qﬂwwwﬁﬂ%ﬁviewing
P foTT 3R spectrum & SHIAIHBS SRIATA P foUl




S} IR 31eft : TR, ART IS ATST AT 3Tl SR 2l H AT ATegH A ST A8 g 15
31aeh gt il rgdh RuIcH € a1 3 fiftrasd €, 9 20-20 A1 A HTH TR IR ... (JIETT)

it gHf : FeE 9 Rafes |ard 4oy, geas 9d gfoyl

SHRI SABIR ALI: Sir, this is a very important issue. It may be a little deviated from the
question, but still, very important. It is related to the same Ministry and not very deviated from

the issue. § J&T AT8dT § b 3TTTP TSI 20-20 AT A TSP BIH B &, STbI GOUHO &
e, S9! el ave o Afswd BRiferdt 781 21 3+ a1e1e 4. (Faam)

MR. CHAIRMAN: No. This is not related to this question. It cannot be allowed. No. 34 g4
HaTel IR FaTel iy

SHRI SABIR ALI: Sir, this is very important. The question is just a little varied.

Y wrumafay : 72, Y, S WaTd 1 3O DIE AT Tl §1 37T I T e U8 Wl &
().

oft QISR 31l : IR, 3= & A9 W GOT FATT 21 T HH F HH 500 ASP 8, S
..(TaET)...

1 TR : 319 U8 ard gfog| .. (Fagr). .

off AR 3rel) @ S FF-I9F 1ol W P BRI ©, Sol bis Aol hivfere! Ta! freT w&r
2l..(agm ).

it FuTafa : 211 Please resume your place. .. (Interruptions).. Please resume your place.
..(Interruptions). .

SHRI SABIR ALI: This is very important. .. (Interruptions)..
MR. CHAIRMAN: Shrimati Shobhana Bhartia.

SHRIMATI SHOBHANA BHARTIA: Sir, | would like to ask the hon. Minister: Is there any
special mechanism whereby you are actually trying to control pirated contents? Film gets
released on Friday and on Saturday several cable channels all across actually starts showing it.
When India is taking a moral high position on IPR, is the I&B Ministry focusing on pirated
contents as well?

SHRIMATI AMBIKA SONI: Sir, | would like to inform the hon. Member that on 5th
December, that is, two days ago we had a whole day meeting of the stakeholders in this whole
issue including the Ministers of Information, Public Relations & Cinematography in Delhi. It was
a full day discussion and one of the principal issues to be discussed in the conference was video
film DVD piracy. A lot of suggestions have come in place during the course of that conference.
We have constituted a small group to look into the details and the suggestions, and how the
suggestions can be implemented. Most of the State Governments which are charged with the
responsibility of dealing with piracy are having laws in place to check this piracy of films, video
and DVD. We are very much sensitised to this issue. States like Maharashtra and Tamil Nadu
have special laws. Every State Government is being requested to take stringent steps against
piracy. It is very much in our agenda.



PROF. P.J. KURIEN: Sir, my question is regarding programme contents of channels,
whether licensed or unlicensed. There is what is called cultural invasion from abroad and that is
maximum in the media sector, especially in the visual media. Sir, there are programmes whether
it is advertisement or other programmes which we cannot see because of obscenity and women
are shown half nude. Is it because of the defects in your programme Code or is it because of
the violations of code by these operators? In either case, what are the steps you would like to
take?

SHRIMATI AMBIKA SONI: Sir, | will try to answer this, though this question does not quite
flow from this. There is another question coming at the end of the Question Hour. Sir, it is a fact
that any downlinking of channels has to be done by a company registered under the Indian
Companies Act, 1956 and that company has to abide by our Cable Television Network
Regulation Act, 1995. This Act passed by Parliament has codes on both contents and
advertisement and violations of those codes at the moment are addressed by a special
Committee put up in the Ministry of I&B which is an inter-Ministerial Committee comprising of
Women & Child Development Ministry, External Affairs, Defence, Home and Health. After they
feel that there are channels which are violating the contents of this Act, we either send advisories
or notices and very often you might have seen that when this has been accepted by both sides
that the Code has been violated there are apologies of or disclaimers about the controversial
broadcast in question. But we do realise that this is not enough. There has been a debate in this
august House also a few months’ ago and we are working, almost | would say, over-time with
the stakeholders to evolve a system where content could be monitored in a more effective way.
There is a very strong debate, as the hon. Member knows, the channels, whether news or
entertainment channels, have set up bodies of self-regulation. They feel that they should be
given a chance. They have put in place their own codes, and | am personally monitoring it, and |

do feel that channels have shown a certain aptitude for self-regulation.

S} goruoT @t : FUTIy AE ey, § A HH1 S B G850l R BIg WP 6] BRAT g,
AR I I Y1 A18d g 1o AT fharl U Padl AIved & RIelTh wRiare! 31 8, sl
1 BT Secter BT & AT 9 UPR & =ed b1 T fhar 872 a1 frai # /e Ry
HHC 1S &, FAT AU S| DIg FHIE B 872

sl Sife et Wi : W), IR HATT & SIRY Wi HRIATE! Bkl §, 98 ded & Raah
B B 3R BT TSaror! Aol ST 81 9% Ao Bl SHATIT SIdT & IT S8 R Hrardn
ST 81 3R S8 T & SToaTd bl 5 UgdTs ©, Al &g S%l 9-ed i disclaimers STedhY
ATHT WY AT 81 Pae TR & RIT® A& HRIATE! HRAM BT B AR YQ 9 IWRBR &
SENECISIE ] W%QW-EIW%I@ 32 & T District Monitoring System EﬁTﬂT%QI gfe Eﬁg
gfoaTel o9t g TR &Rl &, a1 fefgae ffvge, Je-Rffgae afvege ok gfom sfier
AT ST SAfAPA ABARM &, 7! bael sifuved b Raellh PHrIdTEl B BT AWHR 8 3R
I! HeRY Bl 8-9 & T STed B BT W1 JAABR &1 $H6Db AT B IAD] GAdIls BT AP
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0 e Sirar 21 afe 99 31 81 e 2, 1 R S9! Bl a1 ST §1 §99 S dridre!
PR DI FAT FAMT B B Al OIS &, b g8 T BT MUBR 8 P PRI, TAT <1 8
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HATT Ted 3R FISHRE b HUR PHIRIATS! PRAT 8 AR advisories 39 PR 21 &A1 RIth
BT Yl & TN H 5 ATl AT -37 HICTRIS &b Pof TR AlfCHST ST By &l

MR. CHAIRMAN: Now, Question No.243; Hon. Members not present.

Question No. 244; Hon. Member not present.
SHRI SITARAM YECHURY : Sir, please amend the rules.

MR. CHAIRMAN: The rule is being amended and this situation shall be done away with very
soon.

*243, * [The questioner(s) Shri A. Elvarasan and Shri N.R. Govindrajar were absent. For
answer vide page 37 /nfra.]

*244. *[The questioner Dr. Prabha Thakur was absent. For answer vide page 37 infra.)
Losses to NFDC

*245.SHRI MOHD. ALI KHAN: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether there have been losses to the National Film Development Corporation
(NFDC);

(b) if so, the details thereof and the reasons therefor;
(c) the amount to be collected from the advertisement agents; and
(d) the steps being taken to strengthen NFDC in each State?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a)
to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. The National Film Development Corporation (NFDC) has
accumulated losses of Rs. 27.62 crores as on 31.03.2009. These losses are mainly due to
decline in gross profit margins, loss of business of marketing of Free Commercial Time (FCT) of
Doordarshan, loss of royalty due to discontinuation of business of acquisition of films by DD
through NFDC, a part of revenue of TV marketing being under litigation, expenditure on VRS for
reduction of manpower and high personnel and administrative expenditure over the years not in
consonance with the business activities and income of NFDC.

(c) NFDC has aggregate outstanding dues of Rs.36,75,17,102.44 to be collected from
the advertisement agents as on 31.03.2009.

(d) NFDC, with its headquarters in Mumbai, has three regional offices, one each in Delhi,
Kolkata and Chennai catering to the needs of the film industry in their respective regions. It also
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has one branch office in Thiruvananthapuram in Kerala. Government has provided funds under
the Eleventh Plan Scheme to NFDC to produce films in various regional languages. Further, in an
effort to strengthen the business of NFDC in various states, a request has been made by the
Ministry of Information and Broadcasting to the Chief Ministers of various states for giving the
production work of documentaries and video spots of their states to the National Film
Development Corporation. Govt. has initiated a major restructuring Proposal for NFDC in order
to strengthen the organization.

#} AIEHE el WM : TIRA A18q, H aOiN Qe I I8 ST 9redl § 6 S argde
I BT NFDC BT BT B, 98 BRISI, IRE! 3R W] ST § | 3P, THH iR 59 8184
BI TSR & {6 T8 U M ATH BT U1 81 TR, I8 AR $I IHIAT 8 & drao(a 4l
SP] TEaSCIZOTIC HHIIC Icl Y81 8, § aoiN AW ¥ I ST d1ed1 § foh {9 ST gamma
Potde B & folU, RIT BIs W HHSI 9978 8 AT PIs 3T HIAATE] BY 82 TRBR 7 TE IHIT
YT BR b fIU T AT AETIR pan &, H I8 S arsa g2

U Uils Lils e e )5 (e ccaalia (e jia 1 Ol 6 dasa L.JU;B
08 Ul 4033308 2 WE S il S sl Syl g S
oo e b o BN S sl el sl S m oS Gl L e ) S
=S S MBS Gl e o IS el le Sl g S s S0l
m o Agpase gy o by CulieS e )30 1S ) g 25m5b
o S pald SE LS S 8 S U IS 1 S g By Lils
LS A S S8 dgpay W m 25 8t 0 (S (A58 )yl S8 L o

-

(o Bile Wla m e e 2 1S LRI G50

sMuht sfQer @ WX, g8 d1d 949 g fo PV 3’ ¥ National Film Development
Corporation JeHT H ST I&T AT 311X 31.03.2009 TP I losses Rs. 27.62 crores B T A1 §H
UHR & Bg RN A, RTTH SR 396 budgetary provisions H T8 HHI TS| SHBT T THE
PR Y8 W1 AT S ST gRee H SD! W1 HARI STgd fHerd o1, 98 T fhar 1, a1 S99
IPT BT THATT 3T 374 36,75,17,102.44 TUAT GG BRAT 8, S fe7Y NFDC T 16 BRI
& Raams YaeH PO By 21 89 oM HIcH iR FeRaT § ST6! follow &R T8 &, oifd a8 it
g= Rt W AR e1gH & SIRY 591 BRI BT e JMaR BT o1, HU BT ST accounting
system BIT &, SHD JATIDH 36 BIIS Sl BRIG 6 B BIFG] g1 8, Il 39 TP Igd 99! IbH
eI AT Sl 81 SHD JTasle, i T§ T ATGH BT UAT AT ST 2, SATAY T 9 R
& foIQ BT BRIATE] BT ST 8! Bl

T[ ]Transliteration in Urdu Script.
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# AIEFIE 37l WM : [N ST, IRT G-I FaTA © & National Film Development
Corporation 3 ﬂ"\s_vl‘f%lm Raraat & regional film I P ]%N P! finance far %\', # goiv
HIRIWT A I ST <7< § fob T 31 I<eT H A7 39 <2 A I, <] AT fea! fed a1 o forg
PO U1 1 TR1 82 SR 1 TR 2 Q1 b1 feran i 22 # I8 SRy =g g

National Film a8 = g jugn e e (0 la - A o dasa Gl 'I
O A S Al ding ) se o giuls ) Glise S5 Development Corporation
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%ﬁn‘:ﬂmﬁiﬁrﬁ |FHYRT S, ﬁ%wwzﬁﬁw & State B TR T2 7, Fifh
TR UTH I8 US 95 91 IHH Tl 81 B 9 U8l NFDC H 98 S $1 379 & 718 oY, Afde
TRBR 7 3AD] 27 PRIG YUY SHR 5] HRATs [ H Y[ HRdTs dlid Regional languages 1
¥ 99 & foTy Fieg e 96| TR U 39 Oxh I€ STHGRI 8 fh S781 8Tel H 37elT-31el T
languages ¥ HIF-31 fhed 9918 Bl U8l fhed I UR 9T 16 ofRg BT <11 2T, 319 &
BRI § e fhed aell B1 S819 BTt 8 H S fhed a1 2, 9% 2004 # ) oiR O H arre
fhed 9918 1 B3 3R fhed a+111 SABT NFDC 3 XA <1 77 Y AT1 S 31T STy S HY S
o7l 381 BTl 81 § afidl § U ftheq GrevrE 911S &, HordTeld | §rIRpIy a8 ©, hibuil |
goreTeTa! fthed §9TS &, TSR H §7¢ 3R §9ITell | #7377 @R a-Ts Bl

SHRI BHARATKUMAR RAUT: Mr. Chairman, Sir, the NFDC was formed to give boost to
quality film making, niche film making and make it commercially viable. | come from Mumbai.
The experience of new film makers — those who want to make new films — about the red
tapism and the bureaucracy within NFDC is that for three years, four years, the scripts are not
passed, and, because of this, good film makers are shying away from NFDC. This is number
one. Secondly, Sir...

MR. CHAIRMAN: One question please. ...(Interruptions)...

SHRI BHARATKUMAR RAUT: Please, Sir. It is a related question. Another thing is that
those films which are produced by NFDC are, perhaps, meant only for competitions abroad.
When the films go for competition, our people are happy. Thirdly, Sir, NFDC has a very good
theatre in Mumbai. This is a zamana of multiplexes, small theatres, mini-theatres, and, the
NFDC’s theatre is just waiting for audience because of our rules which are outdated. Will the
Minister look into this?

SHRIMATI AMBIKA SONI: Sir, we are looking into the whole gamut of revamping,
reinventing and revitalising the NFDC. As | informed the august House, that a few years ago, it

T[ ]Transliteration in Urdu Script.
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had been decided to wind it up because it was a loss making public sector undertaking. We
have decided to give it yet another opportunity because the principal mandate of the NFDC is to
encourage first-time directors and producers to make films, especially, in regional languages
and to make quality films. Sir, given the very small budgetary allocation, which this public sector
undertaking has, as | just said, in 2008-09, they made about eight films which was the maximum
that they could do within the budgetary restrictions. What used to be a sixty-lakh rupees grant

initially has gone up to two crore of rupees per film.

In 2009-10, we are making five films as of now At the Goa Film Festival, we have a Film
Market where NFDC tries to market the quality films made by them. Recently, we have entered
into an MoU with Public Service brodcasting trust and Mr. Shyam Benegal, Mr. Rajiv Mahrotra,
Mr. Adoor Gopalakrishnan, Mr. Mrinal Sen and other eminent filmmakers are associated with it.
We are having an MoU with them to encourage producers and try to identify first-time directors.
Then we had VRS where we reduced the strength of the NFDC from 211 to something like 141.
And we are further going to reduce it. While we are cutting off the flab making it more
serviceoriented, budgetary provisions are not adequate to do as much as we would like to do.

But we are trying our best.

Sl farga ST < AR Al S, @3 St S NFDC & IR 4 980 0 9d1 {6 I8 T
Q?ﬂ institution Qﬁ, Th Q?ﬂ Public Sector Undertaking Qﬁ, R ot &) fheq 999 & %IK’
encouragement FAERIT 2flI # I8 ST <Te<] %: fe CAQC‘(%H H TP free commercial Tl I
P I TS B2 DT T reason AT fh S U profit BT ST Ueb STRAT AT, S g8 Hx <IT 1T
87

st sif Qe | - Y, 2002-03 ) Jqg S commercial time sharing Qﬁ, 5137 Friday,
Saturday and Sunday ®1 §RERIM & SIRY I e fa=am 9 oiR gRaeH &1 39 fhed] & fofg v
minimum price <} STl oft, 1feh DY revenue loss T &1, it 39 SR S advertisements
3T A, I NFDC & @Il | 81 BId 11 319! AT & b 1990 H TR WIR<H Qe Urs et T 3R
1997 H B9 AN 7 IR R B HTIH fHaT I8 S9dT (vl o1 96! 19+ i o &t
autonomy &1 S8 11 3 1 g+ fhaT, AR o0 I8 STa19 <=1 Hfe+ Bl

ST1. . HIE VG : TR, a1 R7h fhed Treaw &1 7] 1 919 o fhed % & a1d Brelt
g, A H ammucs gRT A S § Yo dred § 5 1 3T exhivition BT fORIeR & @i Site e
g, TP exhibition BT 3R FR—ICH BT ST monopoly BT &, T8 Fﬁ?ﬁ{\'ﬂﬂt & 1Y B 872 MY
fopat oft Fanferct fhew 99T, 3 9T exhibit Tal w1 ST 3FR NFDC @Tec &, 8 X199 § AT
& f7el #, 5191 971 281, 981 exhibition &1 Agferad U1 1 SITY, RS- BIIeT 81T 811 1 395
T TR} DTS ThH 72

STl STfeeT A« R, F9 UR) RE 9 U S H R AT, H AT ATe<l gl usel fhew
e St fohed a1aT o1, I fied # fhew g% 8 3 Ul feama ST o111 1! 3R 81
1 & P RIS owners T S a1 g7 &R a7 81 8T § O B! AT 31T &, b
R frelt-7 -t ave @) fredt e sifard g19=, # st gam =@ § 5 fisd
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Power allocation to Goa

*¥246.SHRI SHANTARAM LAXMAN NAIK: Wil the Minister of POWER be pleased to
state:

(a) whether the Government of Goa has made any request for additional power;
(b) whether any decision has been taken in this regard;
(c) the power requirements of the State fulfilled in the last five years;

(d) whether coastal villages of the State are to be provided with underground cables;
and

(e) if so, the details of the proposal made in this regard by the State Government and the
decision taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINGH
SOLANKI): (a) to (&) A Statement is laid on the Table of the House.

Statement

(a) and (b) Government of Goa had requested in August, 2009 for allocation of additional
power from unallocated power of Central Generating Stations. Goa has been allocated
50 MW (25 MW from unallocated power of Kawas and Gandhar Gas Based Power Stations and
25 MW from the unallocated power of Central Generating Stations of Western Region) on
16.11.2009.

(c) Goa has an installed capacity of approximately 78 MW in the State and Private
Sector. In addition, it has firm allocation of 403 MW from Central Generating Stations (CGSs) in
Western Region and Southern Region and approximately 50 MW presently allocated from
the unallocated power of Central Generating Stations to cater the power requirements of the
State.

The power supply position in the state of Goa for the last five years is given below:

Year Energy Peak
Requirement  Availability =~ Shortage Demand Met Shortage
(MU) MU) (MUY (%) (MU) MU) (MUY (%)
1 2 3 4 5 6 7 8 9
2004-05 2146 2146 0 0 356 356 0 0
2005-06 2338 2338 0 0 368 368 0 0
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1 2 3 4 5 6 7 8 9

2006-07 2624 2606 18 0.7 459 419 40 8.7
2007-08 2740 2707 33 1.2 457 408 49 10.7
2008-09 2801 2754 47 1.7 466 413 53 1.4
2009-10* 1760 1709 51 2.9 455 410 45 9.9

*Upto October, 2009 (Provisional) MU = Million Unit MW = Mega Wait

(d) and (e) According to Government of Goa, there is no proposal to provide underground
cables to the coastal villages of the State.

SHRI SHANTARAM LAXMAN NAIK: Sir, Goa being a tourist State, there is a demand for
laying underground cables throughout the western coast where most of the beaches lie and 99
per cent of the tourists visit. Secondly, Sir, during monsoon, power disruptions are constant
and, therefore, total darkness is there. Underground cables will be of use there, and the number
of offences will be less than are reported. Secondly, if you are propagating monsoon tourism
also, this laying of underground cable will be helpful. There was a proposal made by the Goa
Government earlier, but it lapsed because of the Tenth Plan. Now, if the proposal is made by the
Goa Government again for laying underground cables on Calangute, Baga, Colva, Benaulim,
Varca, etc., will you consider it?

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, according to the Government of Goa,
right now, there is no proposal for providing underground cables to coastal villages of the State
of Goa. As mentioned by the hon. Member, under the Tenth Plan of APDRP in Goa,
development project of Margao city at the cost of Rs.37.34 crores was also approved and five
kilometres of underground conversion of distribution system was done in that part of the
component. Now, as we know, electricity is a concurrent subject. The State can take up the
issue, and under the scheme of restructured APDRP, we have allotted almost Rs.288.94 crores
to the Goa Government.

SHRI SHANTARAM LAXMAN NAIK: Presently, Goa Government does not have self-
generating capacity. Was there any discussion of any proposal to establish a self-generating
plant in Goa, whether coal-based or otherwise? If the Government proposes for a self-
generating plant, will you consider the proposal ?

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, for thermal generation, there is no
requirement of any regulation by the Government or the Power Ministry. At the same time, the
State Government can undergo two categories of new power generation. They can have in
adjoining States also. Right now, Goa has been allocated 50 megawatt power for their own
utility. They are producing only 78 and from Central allocation also, Goa has been given 403 and
their peak demand peak shortage compared to the national average is also below and their
position is much better. After so many of UNCPs are coming up, in future, the power situation in
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the country is going to improve. The State Government can send a proposal and we can think

over it.

SHRI GOVINDRAO WAMANRAO ADIK: Sir, Goa had a shortage of nearly five megawatt in
the month of October. Now, Goa is given very generously the allocation of 75 megawatt by the
Government of India and in particular, the Power Ministry. Really, it is very good job which you
have done for Goa. | would like to ask the hon. Minister for Power: Are they going to apply the
same principle to the neighbouring States where the shortage of electricity is much more than
Goa?

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, Goa has been allocated 50 megawatt
from unallocated quota. Sir, the hon. Member has made a request where a progressive State
like Maharashtra can produce more electricity. There is a great scope and many projects are
coming up also. Unallocated quota is for emergency or very critical conditions where the States
require. ... (Interruptions)...

MR. CHAIRMAN: You have asked one question.
Effects of climate change

*247. DR. (SHRIMATI) NAJMA A. HEPTULLA:tt
SHRI'N.K. SINGH:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the effects of climate change could lead to as much as a 5 per cent drop in
the GDP of the countries in South Asia and Africa, including India;

(b) if s0, the details thereof;

(c) whether Government has since initiated any action to address the effects of climate
change in an effective way; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) According to world Development Report 2010 published by the World Bank
recently, warming of climate by 2 degree celsius above pre-industrial temperatures could result
in a 4 to 5% reduction in annual income per capita as compared with likely global average loss in
gross domestic product by about 1 per cent.

(c) and (d) Government has outlined its strategy for addressing climate change in the
National Action Plan on Climate Change (NAPCC) that was released by the Prime Minister on
30th June 2008. The National Action Plan outlines steps that will enable the country to adapt to
climate change and enhance the ecological sustainability of India’s development path.

T1The question was actually asked on the floor of the House by Dr. (Shrimati) Najma A. Heptulla.
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Eight National Missions form the core of the National Action Plan, representing multi-
pronged, long term and integrated strategies for achieving key goals in the context of climate

change.

DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | am very happy that the Minister is still here to
answer our questions and he is not somewhere far away. Sir, | read his reply. Sir, the major
problem is, my question is about the decline in the GDP. Sir, ours is basically an agricultural
country and disasters which have taken place frequently are due to the climate change —
whether it is drought, floods or Tsunami or any other thing. Now, keeping in view the fact that a
millennium development goes to which India is also a party which says that the world’s poverty
will be reduced to half in 2015, | want to ask the hon. Minister— | do not know whether it is his
Ministry—but the question is being addressed to you that how you are going to keep the
production of foodgrains to keep the food security. We have the food security legislation also.
How are you going to manage the climate change? | know the Prime Minister has released a
detailed National Action Plan. Do you think that this National Action Plan will be in line with or in
tune with or will be on the proper road or you will have to have some difficulties ? You have also

mentioned about the World Bank report.

SHRI JAIRAM RAMESH: Mr. Chairman, Sir, the first step is to understand what impact
climate change will have on different sectors of the economy. As | explained on the 24th of
November in response to a Calling Attention Motion, we have set up for the first time an Indian
National Network for comprehensive climate change assessment. This is a network of 127
research institutions in the country, 250 scientists are involved, and every year, they will come
out with assessment reports on what the impact of climate change is in different sectors of the
economy and different regions of our country. That is very important because the North-East will
be different from the Himalayan States and the Western Ghats. Sir, so far, all the information on
the impact of climate change in India is derived from foreign sources, from western scientists.
We do not have our own scientific capacity. | am glad to say that on the 14th of October, we had
launched this network. | want to reassure the hon. Member that by November 2010, the first
Indian Assessment Report on the impact of climate change on key sectors of the economy and
key regions of our country will be made available. The first sector we have taken up is
agriculture, and the first regions we have taken up are the North-East of India, the North-West
of India and the Western Ghats. Subsequently, every year, comprehensive assessment reports
will be issued, and as and when the assessment reports are issued, the Government will come
up with adaptation plans to ensure that the impacts are mitigated. | know that Sunderbans, for
example, has faced a huge calamity recently. We have taken up a special study of the impact of
climate change on critical areas like Sunderbans. So, | will be able to answer this question more

confidently and robustly once these comprehensive assessments are available.
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DR. (SHRIMATI) NAJMA A. HEPTULLA: Sir, | expected a very satisfactory and long
answer. The question is, now that we know the hon. Prime Minister has also agreed to attend
the Copenhagen Conference, and the other day, the Minister of External Affairs in his statement
before the House has mentioned that while the hon. Prime Minister was in US, he had a
discussion with President Obama.

MR. CHAIRMAN': Please focus on the question.

S10 (7o) ST QO BUEn: IR, 519 b 89 PV Juil a1, TdT B gl ? g gl
complicated question &, H &IT question JgT? UTgH FFRER T8I SITHR &RIT PXA? 3R AT
BV A1 H T8 FaTel 4B ol g b a1 AR 981 SR &1 X312 Because the main thing is
that if he agreed with the President of the United States for exchange of technology, are you
going to take up the matter of exchange of technology regarding the pollutant should pay, and
the pollutant can only pay by exchange of friendly technology ?

SHRI JAIRAM RAMESH: Mr. Chairman, Sir, on the 18th of December, there is a summit of
the Heads of States, and in his capacity as Prime Minister, the Prime Minister is attending that
Heads of States summit. The President of the United States, the Prime Minister of China, the
President of France, the Prime Minister of U.K. and 50 odd other Heads of States will be
present. It is but natural that an important country like India should be represented by the Prime
Minister. Sir, may | remind the hon. Member that in the last UN Conference on the Human
Environment held in Stockholm in 1972, the only Head of State to attend that conference was
Shrimati Indira Gandhi.

She was the only Head of State. ...(Interruptions)... Dr. Karan Singh was on the
delegation. So, he informs us, and we take it on record. ... (Interruptions)... Sir, | do want to
say this because | have seen some criticism as to why the Prime Minister is attending the
Summit.

MR. CHAIRMAN: Please let us stick to the question.

SHRI JAIRAM RAMESH: Sir, | want to address this. Prime Minister is attending because it is
the Heads of State Summit, and he has to attend.

MR. CHAIRMAN: Shri N.K. Singh. ... (Interruptions)...

DR. (SHRIMATI) NAUMA A. HEPTULLA: Sir, the question was not if he is attending the
Summit.

it gumafar : <RIY, 3T ST question T ...
S1. (TR ST T 29g@T : HRT STaTe 8] AT B
MR. CHAIRMAN?: ...that was away from your own question.

DR. (SHRIMATI) NAJMA A. HEPTULLA: No, Sir, it was not away. | said, the exchange of
technology is the most important thing. The Minister forgot to reply that.

MR. CHAIRMAN: Shri N.K. Singh. ... (Interruptions)...
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SHRI JAIRAM RAMESH: Mr. Chairman, Sir, this will ... (Interruptions)...
MR. CHAIRMAN: Shri N.K. Singh.

SHRI N.K. SINGH: Sir, in response to the question, the Minister has pointed out that it was
18 months ago, in June, 2008, that the integrated project was launched with eight Special
Missions. In view of the growing public perception, in the 18 months, negligible progress has
been made by these eight Special Missions. | would like to find out from the hon. Minister,
whether, particularly in respect of access to affordable technology and on means of financing,
there has been any accommodation by the developed countries to make the outcome of the
Missions consistent with the broad aims and objectives since we are now about to embark on

making unilateral concessions even prior to the Copenhagen Summit.

SHRI JAIRAM RAMESH?: Sir, It is not true that there has been no progress on the eight
Missions. Out of these eight Missions, two Missions have been launched in full earnest. The
National Solar Mission, of which my distinguished colleague is responsible, we have committed;
we have a roadmap; we have a detailed Action Plan for having 22,000 megawatts of solar
power-generating capacity by the year 2022. This is the most ambitious solar power-generating

programme in the entire world, if | might add so.

Sir, the second Mission that has advanced is the National Mission on Energy Efficiency and
amendments to the Energy Conservation Act are being brought to Parliament so that we
can introduce the concept of an Energy Efficiency Certificate. My distinguished colleague,
the Minister for Power, is responsible for this, and this would introduce a domestic cap in
trade system in order to ensure that energy intensity of the economy reduces and that our
mitigation objectives are also fulfiled. So, out of the eight Missions, two Missions have
been launched. Other Missions like the National Mission on Sustainable Himalayan Eco System
have also been approved by the Prime Minister’s Council and you will see much action on this

front.

Sir, on the other point that the hon. Member has raised, we are dissatisfied with the level of
response from the developed countries, both in terms of finance and technology, and we expect
that in the negotiations that are going to begin, and also at the high level Summit which the
Prime Minister will attend, the crux of the discussions will focus on expanded financial and

technology commitments on the part of developed countries.
MR. CHAIRMAN: Prof. Swaminathan.

PROF. M.S. SWAMINATHAN: Thank you, Sir. | think, the Minister has rightly pointed out
that there is a need for more research, more assistance, more reports, and so on, but | do not
agree with him that there is not enough scientific capability in the country. Sir, the question |

want to ask from him is this. We know clearly now that looking at today’s agriculture, one degree
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centigrade more will reduce wheat production in this country by seven million tonnes, to a
minimum. There is a lot of overwhelming, critical data available; this is a modest one. At
L’Aquila, two degree centigrade has been agreed as a sort of what we should try although it is
now clear that the rise will be more than that. Now, the food security of the country is in grave
crisis and danger. | would like to suggest that waiting for more and more reports and so on is not
going to add to for our knowledge. The Minister, of course, is not directly concerned with
agriculture, but he will, at least as a coordinator, alert the other concerned Ministries that not a

day should be lost to start an anticipatory action. Thank you, Sir.

SHRI JAIRAM RAMESH: Sir, it is presumptuous on my part to say anything after the hon.
Member, India’s most distinguished agricultural scientist, has spoken, but | do want to reassure
him that on food security, the National Mission on Sustainable Agriculture is one of the eight

National Missions.

The greatest danger that we face from climate change is on Indian agriculture from the
greater frequency of droughts and floods and, as the hon. Member has himself said, from the
increase in temperature leading to yield stagnations particularly in wheat that we have already
noticed. His own institution is involved in the search for new varieties. | think it is only through a
massive investment in new agricultural research and agricultural technology and extension that
we will be able to face this problem of food security. | will certainly convey his sentiments to the

Minister of Agriculture with whom he is in touch every day, | might add, Sir.

SHRIMATI BRINDA KARAT: Sir, in the Minister’s reply, he has spoken about the National
Action Plan on Climate Change. Now this is a domestic matter. The nation is involved in it. But

we have learnt recently that the Indian representatives, the negotiators... (Interruptions)..
MR. CHAIRMAN: Could you stick to the question, please? That is a separate issue.

SHRIMATI BRINDA KARAT: No, no. Please listen to me, Sir. It is very much in relation to
the question. Excuse me, Sir. After | have spoken, you can rule it out, if you so desire. | will
accept whatever you say. My question is that the National Action Plan is for the nation. The
negotiators, who are representing Indian at Copenhagen, have now made a public protest that
the Minister’s statements regarding many of the issues which we are discussing domestically
can be interpreted to mean that we are going to accept international monitoring. | believe the
Minister, on the eve of the summit, has done a great disservice to the nation by dividing the team
going to the Copenhagen.

MR. CHAIRMAN: Please. What is your question?

SHRIMATI BRINDA KARAT : Will the Minister kindly clarify whether he is agreeing to any type

of international monitoring of our domestic plans?

MR. CHAIRMAN: Please answer the part that relates to the question only.
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SHRI AMAR SINGH: Hon. Minister, | associate myself with Brindaji’s question.

MR. CHAIRMAN: No, no. There is no system of associating with the supplementary
questions.

SHRI JAIRAM RAMESH: Sir, | believe that this matter is going to be raised during Zero Hour
and | will respond to it then accordingly.

SHRI RAHUL BAJAJ: Mr. Chairman, Sir, | support the National Action Plan on Climate
Change for which he has to take a lot of steps and has to protect us against climate change and
global warming. We support that. But those steps may adversely affect the GDP growth rate
as well as the per capita income as the reply of the Minister has stated. But we all know
that to address the climate change many steps can be taken which can have very adverse
effects on economic and industrial growth, per capita income, etc. As the Minister has himself
stated, the developed world is not being cooperative. They are the polluters and they will do
nothing.

MR. CHAIRMAN: Question, please.

SHRI RAHUL BAJAJ: The question which | would like to ask, through you, Sir, this very
competent Minister, this very hard working Minister is: What is the meaning of flexibility which he
has managed to get from the Lok Sabha during the discussion? My request is that under that
flexibility he should not do anything which will hurt the national interest of India.

MR. CHAIRMAN: The question does not relate to this question. Please don’t answer that
part which does not relate to this question.

SHRI JAIRAM RAMESH: Sir, the question will be raised during Zero Hour. | will respond to it
during Zero Hour.

*248. [The questioner (Shri Nand Kumar Sai) was absent. For answer vide page 22
infra.]

Energy Efficiency Mission

*249. SHRI TARIQ ANWAR:t1
DR. T. SUBBARAMI REDDY:

Will the Minister of POWER be pleased to state:

(a) whether the country is ready to bring down its annual energy consumption by about
five per cent in the next six years and reduce its carbon dioxide emissions by nearly 100 million
tonnes every year through energy efficiency measures;

(b) if so, whether the Prime Minister’s Council on Climate Change gave its in-principle
approval to the National Mission of Enhanced Energy Efficiency, one of eight missions identified
under the National Action Plan on Climate Change; and

t1The question was actually asked on the floor of the House by Shri Tarigq Anwar.
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(c) whether the Mission is going to introduce ‘Perform, Achieve and Trade’ mechanism
which would assign energy efficiency improvement targets to the most energy intensive industrial

units ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINGH
SOLANIKI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) The Government of India has set a target of achieving savings of 5% in electricity
consumption through energy efficiency measures by 2012 which amounts to an avoided capacity
addition of 10,000 MW. In addition, the National Mission for Enhanced Energy Efficiency
(NMEEE), one of the 8 national missions announced under the National Action Plan on Climate
Change, was accorded in-principle approval by the Prime Minister’s Council on Climate Change
on 24th August, 2009. The National Mission for Enhanced Energy Efficiency (NMEEE) seeks to
reduce Carbon Dioxide emissions by 98.55 million tones annually after 2015. The total avoided

capacity addition as a result of the implementation of this mission will be 19,598 MW.

The Perform, Achieve and Trade (PAT) is market based mechanism to enhance
cost effectiveness of improvements in energy efficiency in energy-intensive large industries
and facilities, through certification of energy savings in excess of the target set that could be
traded.

SHRI TARIQ ANWAR: Sir, my first supplementary question to the hon. Minister is this. The
hon. Minister has given some reply to my question. But | will again put part of my question to the
hon. Minister, whether the Prime Minister’'s Council on Climate Change took up the National
Mission for Enhanced Energy Efficiency at its meeting held in August, 2009. If so, whether any of
the eight national missions under the National Action Plan on Climate Change is found to
enhance the energy efficiency, in addition to the programme on the field being pursued by the

Ministry of Power and the Bureau of Energy Efficiency.

SHRI BHARATSINH SOLANKI: Mr. Chairman, Sir, the Bureau of Energy Efficiency, as
mentioned by the hon. Member, is planning in the Eleventh Five Year Plan, an avoided capacity
addition of 10,000 megawatt energy efficiency, a saving of 10,000 megawatt. The NMEEE is one
of the eight national missions, which was accorded in-principal approval by the Prime Minister’s
Council on Climate Change on 24th August, 2009. The first part of the component is PAT -
Perform, Achieve and Trade. It is a market based mechanism to enhance cost effectiveness. It
has been worked out for large industries. Sir, nine industries have been identified and they would
be given consumption norms. A baseline data is being collected. It will be collected by the
beginning of January. The industries will be requested and asked to perform in such a way that
their energy consumption is reduced in three years’ time. For that a certificate would also be

issued to them.
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SHRI TARIQ ANWAR: | would lke to know whether the NMEEE has set out a
comprehensive strategy to create demand for energy efficient projects, goods and services
among Government policies and programmes to integrate energy efficiency process and prepare
bankable projects to stimulate the Mission? If so, are were the other decisions taken? What
steps are being taken to improve energy efficiency ?

SHRI BHARATSINH SOLANKI: A new energy efficiency programme is coming up in the
country and for that, naturally, great amount of resources, around Rs. 74,000 crores, are
required. A public-private partnership kind of a system is being evolved. There are two
mechanisms for that. One is PRGF and the other is venture capital fund, which would, definitely,
promote the scheme. Generally, we are not sure how much energy we will be able to save after
investing certain amount of money. For that we need to create confidence. In order to create
confidence, naturally these partial risk guarantee funds are created. For funding also, public-
private partnership is being created by which resource mobilisation will be done. In the coming
five years, in 2014, this scheme will be implemented.

Appointment of judges in higher judiciary

*250. SHRI RAJKUMAR DHOOT:
SHRI'N. K. SINGH:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to bring changes in the procedure of appointment of
judges to the higher judiciary and also intends to come out with a comprehensive Bill to deal with
complaints of corruption against judges;

(b) if so, the details thereof;

(c) whether the procedure of appointment of judges would be strengthened to ensure
that corrupt or tainted judges are not given promotion, etc.; and

(d) if so, to what extent the complaints of corrupt judges would be looked after
expeditiously ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) to (d) The existing procedure for appointment of Judges of the Supreme Court and the
High Courts is based on the Supreme Court Judgement of October 6, 1993 in the case of
Supreme Court Advocates on Record and Anr. Vs. Union of India, and the Advisory Opinion of
the Supreme Court dated October 28, 1998. There is no proposal at present before the
Government to reconsider this procedure.

The Government is considering to bring in a new legislation on the subject of Judicial
standards and Accountability of Judges. The details of the Bill are being worked out.

t1The question was actually asked on the floor of the House by Shri N.K. Singh.
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SHRI N.K. SINGH: Mr. Chairman, Sir, in the light of the recent statement by the hon. Chief
Justice of India that the Collegium system needed major modifications in the selection process,
is the hon. Minister contemplating any major significant changes in the process for making
selection to the higher judiciary ?

SHRI M. VEERAPPA MOILY: Mr. Chairman, Sir, this is a matter which is engaging the
attention of the Parliamentarians in the Department-related Parliamentary Standing Committee,
and it is also being debated among the jurists. But the Government has not taken any view on
this, and | will not be in a position to give a positive reply with regard to the next step to be taken
in this sector.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Infrastructure projects running behind schedule

*243.SHRI A. ELAVARASAN:
SHRIN. R. GOVINDARAJAR:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to
state:

(a) whether it is a fact that around 50 per cent of the infrastructure projects are running
behind schedule, resulting in an extra burden of Rs. 40,000 crores on the exchequer;

(b) whether 423 projects out of 925 projects, each costing 20 crores or more have failed
to meet the deadline and majority of them are road and power projects;

(C) if so, the details thereof, project-wise and State-wise; and

(d) the reasons for the delay and the steps taken by Government to complete these
projects in time?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a) to (c) As on 30.06.2009, out of 951
Central Sector projects costing Rs.20 crore and above on the monitor of the Ministry of Statistics
and Programme implementation, 466 projects, which is about 49%, have been delayed with
respect to their approved completion schedule. The cost overrun in these delayed projects is of
the order of Rs. 37693 crore. Majority of these delayed projects are in Road Transport and
Highways, Railways, Coal, Steel, Petroleum and Natural Gas and Power Sectors. The details of
466 delayed projects State-wise/Sector-wise are given in the Annexure. [See Appendix 218
Annexure No. 7]

(d) The main reasons for delay in ongoing projects include: slow progress by contractors
due to labour supply and financial problems, fund constraints, delay in land acquisition, delay in
supply of equipment by indigenous and foreign suppliers, law and order problems, geological
problems, inadequate infrastructure etc. The steps taken by the Government to complete the
ongoing projects, inter aliainclude:
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(i)  adequate provision of funds for implementation;
(i) in-depth review of projects on monthly and quarterly basis by the Government;

(iii) follow up with the State Governments in respect of problems relating to land
acquisition, rehabilitation related issues, forest clearances, infrastructure facilities,
ensuring law and order at project sites, etc.;

(iv) setting up on an Empowered Committee in the administrative Ministries for review
and resolving problems of departmentally executed projects;

(v) inter-ministerial coordination for resolving unresolved problems;

(vi) setting up of Standing Committees in the Ministries/Departments to fix responsibility
for time and cost overruns; and

(vii) appointment of nodal officers for each projects with continuity of tenure.
Honorarium for Anganwadi Workers

t#244. DR. PRABHA THAKUR: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether the honorarium to be paid to Anganwadi Workers had been increased by the
previous UPA Government;

(b) if so, the quantum of increase and since when this amount is being paid to
Anganwadi Workers;

(c) whether any complaints regarding irregularities have been received from any quarter;
and

(d) if so, the nature thereof and the details of the redressal measures taken by
Government?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The honorarium of Anganwadi Workers of
Anganwadi Centres (AWCs) was enhanced by the Government by Rs.500/- per month over
and above the last honorarium drawn by them which varied from Rs.938/- to Rs.1063/- per
month. For Anganwadi Helpers of AWCs and Anganwadi Workers of Mini-AWCs, the
honorarium was enhanced from Rs.500/- to Rs.750/- per month. The enhanced honorarium is
payable w.e.f. 1.4.2008.

(c) and (d) All the State Governments including Government of Uttar Pradesh had been
requested to ensure that arrears of enhanced honoraria are disbursed fully. The Government of
Uttar Pradesh has confirmed that arrears of enhanced honoraria has been released by the State
Government for disbursement. However, a complaint has recently been received from Mahila
Anganwadi Karamchari Sangh. State Government of Uttar Pradesh have informed that arrears of
honorarium for 11 months w.e.f. 1.4.2008 would be disbursed to the Anganwadi Workers and
Anganwadi Helpers of Behraich District by 7.12.2009.

tOriginal notice of the question was received in Hindi.

26



Television channels in the country

*248.SHRI NAND KUMAR SAl: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether Government proposes to curb television channels in the country;

(b) if so, the number of existing television channels, as on date and the number of new
channels which have applied for operation to Government;

(c) the existing criteria for granting permission to television channels;

(d) whether Government proposes to bring stringent norms for up-linking and down-
linking of channels in the country; and

(e) if so, the details thereof?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a)
No Sir, however, a reference has been made by this Ministry to Telecom Regulatory Authority of
India (TRAI) in October 2009. Among other things, TRAI has been requested to examine the
maximum number of channels which can be permitted in the country keeping in view available
spectrum and transponder capacities as well as technological developments and general
practice internationally.

(b) As on date, 512 private satellite TV channels have been permitted under uplinking and
downlinking guidelines. Whereas 152 applications are pending for permission to uplink from India
and 14 applications are pending for permission to downlink in India.

(c) Detailed eligibility criteria and other requirements for private satellite TV channels have
been prescribed in the Guidelines for Uplinking from India and Policy Guidelines for Downlinking
of Television Channels. These guidelines are available on the Ministry’s website at
http //www.mib.nic.in.

(d) and (e) TRAI recommendations are awaited.

Financial malpractices in companies

*251. SHRI NANDAMURI HARIKRISHNA:
SHRI PENUMALLI MADHU

Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether it is a fact that in view of high volatility in the Indian markets due to global
economic crisis, the small and medium investors are the worst hit;

(b) whether it is also a fact that in order to overcome the crisis, the companies often
resort to manipulation of financial management; and

(c) in what manner his Ministry ensures, through corporate governance and other
methods, that no malpractices in financial and other management of a company take place?

THE MINISTER OF CORPORATE AFFAIRS (SHRI SALMAN KHURSHID): (a) Investments
in equity market are subject to market risk. Investors whether small or big should take informed
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investment decisions based on their understanding of the market. The loss or gain that accrues
to the investors on account of Market volatility depend on the composition and size of their
portfolio and the cost of acquisition of securities.

(b) and (c) Companies Act, 1956 has been amended from time to time for better corporate
governance of companies. Some of the amendments inter alia includes transparency in annual
accounts, setting up of an Audit Committee, Director Responsibility Statement, filing of statutory
returns through e-governance mode, introduction of Director Identification Number (DIN) under
which identity of authorised directors and professionals are established in a secure manner.
Further, Companies Bill, 2009 which has already been introduced in the Parliament and has been
referred to the Parliamentary Standing Committee, is based on the principle that law should
encourage good corporate governance and includes stringent provisions.

Further Clause 49 of the listing agreement as prescribed by SEBI inter alia contains
provisions on constitution of independent Audit Committee, role of the Audit Committee and the
information to be reviewed by them, disclosures by the Senior Management about material,
financial and commercial transactions in which they are interested, CEO/CFO certification on the
evaluation of the internal control mechanism. These provisions are made to strengthen the
process of financial reporting and minimise the possibilities of malpractices in the management
or financial reporting of the companies.

Ministry also encourages Professional Institutions like Institute of Chartered Accountants of
India (ICAl), Institute of Company Secretaries of India (ICSI) and Institute of Cost and
Works Accountants of India (ICWAI) to organise investors education and awareness
programmes to sensitise investors for taking informed decisions while investing in Capital
Market. Investor Helpline namely www.investorhelpline.in and other websites namely
www.watchoutinvestors.com and www.iepf.gov.in have been launched to create investor
awareness and for serving as a knowledge sharing platform in the area of financial literacy as a

measure of investor awareness and education.
Supply of coal to thermal power stations in Madhya Pradesh

+*252. SHRI RAGHUNANDAN SHARMA: Wil the Minister of COAL be pleased to
state:

(a) whether any proposals have been received to increase the supply of coal to the
thermal power stations in Madhya Pradesh and to provide them coal linkage with the mines of
the State itself; and

(b) if so, the action taken thereon, so far and by when a decision would be taken and
approval accorded thereto?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) Yes, Sir.

tOriginal notice of the question was received in Hindi.
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(b) Presently, supply of coal to power stations, including those located in Madhya
Pradesh, is being governed by Fuel Supply Agreements, which, inter, alia, indicates the Annual
Contracted Quantity (ACQ) as allocated by Central Electricity Authority power station-wise for
2009-10. During 2009-10 (upto November, 2009) (provl.) the power plants located in Madhya
Pradesh, including Vindhyachal Thermal Power Plant of NTPC, have been supplied 20.374
million tonnes, which is about 99% of proportionate Annual Contracted Quantity (ACQ) of
20.499 million tonnes. An inter-Ministerial Sub Group in the Ministry monitors the supply of coal
and stock position in respect of 78 Thermal Power Plants including those located in Madhya
Pradesh.

Further, while the coal production in limited to only eight states, consumers are located all
over the country and therefore supply of coal from producing states to non-producing states
becomes inevitalble. At present, the power stations located in Madhya Pradesh are getting coal
supplies from mines located in Madhya Pradesh, Chhattisgarh and nearby areas of Maharashtra.

Assessment of implementation of Dowry Prevention Act

*253.SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment as to what extent the Dowry
Prohibition Act, 1961 has been implemented in different States;

(b) if so, the details thereof;

(c) the details of the dowry-related cases registered, conviction rate and the women
died in such cases during the last three years, State-wise;

(d) whether it is a fact that most of the State Governments have not appointed separate
prohibition officers as required under this Act; and

(e) if so, the details thereof and what action has been taken to ensure proper
implementation of the law in the States?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The implementation of the Dowry Prohibition Act,
1961 is the responsibility of the respective State Government and UT Administration in the
country. The National Commission for Women had organised a convention of Chairpersons of
State Commissions for Women, members of civil society organisations and civil servants
including Police Officers to discuss the issues relating to this social evil and implementation of
the Act. The consensus at this convention was that the present law has not been effective
enough to curb this social evil.

(c) The State/UT wise list of cases registered under Dowry Prohibition Act, 1961 and
Section 304-B of the Indian Penal Code for the period 2005-2007 as per the National Crime
Records Bureau is given in the enclosed Statement (See below).

(d) and (e) The information is being collected and will be laid on the Table of the House.
The Government is considering making amendments to the existing Dowry Prohibition Act, 1961
with a view to make it more effective.
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Statement

(A) Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and
Persons Convicted (PCV/), under dowry deaths during 2005-2007

2005 2006 2007
CR CS Cv PAR PCS PCY CR CS CV PAR PCV CR CS CV PAR PCS PCV
3 4 5 6 7 8 9 10 N 12 14 15 16 17 18 19 20
Andhra Pradesh 443 473 18 1280 1329 202 519 426 73 1274 248 613 573 97 1562 1450 252
Arunachal Pradesh 0 0 0 0 0 0 1 0 0 0 0 0 0 0 0 0 0
99 61 15 174 99 31 105 74 30 201 33 100 72 20 172 139 29
1014 680 10 2323 2162 223 1188 749 138 2674 355 1172 1028 167 3265 2512 375
100 91 26 296 289 60 103 99 23 273 69 100 106 23 247 241 131
2 3 9 2 9 0 0 1 0 0 0 2 0 0 8 0 0
48 48 10 136 139 16 50 43 3 150 5 42 38 4 121 139 M
212 185 52 481 502 141 255 215 69 533 169 269 238 62 572 581 160
Himachal Pradesh 2 1 1 6 3 1 3 4 1 12 1 8 5 1 31 29 3
. Jammu and Kashmir 5 7 1 26 23 1 10 8 0 12 0 9 7 0 21 21 0
257 166 71 503 421 18 281 170 60 557 140 303 223 92 559 518 131
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1 2 3 4 5 6 7 8 9 10 N 12 13 14 15 16 17 18 19 20
12. Karnataka 261 233 63 578 538 129 244 213 M 587 521 81 251 189 27 582 620 66
13. Kerala 21 18 10 31 19 18 25 21 6 39 37 13 27 27 4 40 52 8
14. Madhya Pradesh 739 715 262 1992 2023 716 764 735 280 2203 2187 663 742 738 279 2127 2120 727
15. Maharashtra 341 33 34 1379 1315 72 387 374 27 1348 1266 76 436 376 30 1349 1286 89
16. Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17. Meghalaya 1 0 0 1 0 0 6 3 0 0 2 0 2 1 0 4 1 0
18. Mizoram 4 4 2 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
19. Nagaland 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
20. Orissa 334 268 35 708 714 72 457 317 44 969 990 123 461 338 31 958 866 175
21. Punjab 99 89 28 246 248 89 130 106 31 331 259 106 133 M9 43 316 291 141
22. Rajasthan 361 281 119 560 559 256 394 327 127 665 672 357 439 330 118 683 374 215
23. Sikkim 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
24. Tamil Nadu 215 212 71 492 507 152 187 169 48 457 403 98 208 189 64 503 457 n7
25. Tripura 34 28 7 43 35 4 35 22 10 25 " 8 36 21 " 42 40 23
26. Uttar Pradesh 1564 1367 678 4523 4233 1900 1798 1464 695 5280 4944 2206 2076 1768 739 7310 6018 2551
27. Uttarakhand 63 48 14 160 135 43 80 51 18 227 187 66 70 74 28 244 225 81
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28.

West Bengal

478

57

1058

1039

TOTAL STATE

4417 7467 6069

1781

18875 17394 4946 7950

29.

30.

31.

32.

33.

34.

35.

Andaman and
Nicobar Islands

Chandigarh
Dadra and Nagar
Haveli

Daman and Diu
Delhi UT
Lakshadweep

Puducherry

134

0

47

2

0

30

320

0

7

0

24

309

0

9

TOTALUT

151

49

359

343

TOTAL ALL INDIA

17173 16348 4575 7618 6220

1830

19234 17737 5144 8093

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Statement

(B) Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS) and

Persons Convicted (PCV)), under dowry prohibition act, 1961 during 2005-07

Sl. State 2005 2006 2007
No.

CS Cv PAR PCS PCV CR CS Cv PAR PCS PCV CR CS Cv.  PAR PCS PCV
1 2 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20
1. Andhra Pradesh 242 39 452 394 76 474 342 28 705 515 71 817 591 26 1201 1176 35
2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3. Assam 45 8 122 88 15 31 58 19 49 77 19 16 21 13 75 40 23
4. Bihar 606 76 1898 1517 149 Q09 544 68 1674 1621 166 978 681 106 2295 1896 237
5. Chhattisgarh 5 15 16 16 31 9 9 1 31 30 2 14 10 8 38 38 40
6. Goa 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
7. Gujarat 0 0 0 0 0 1 1 3 2 2 8 0 0 0 0 0 0
8. Haryana 3 0 10 10 0 7 6 0 23 21 0 8 6 0 21 20 0
9. Himachal Pradesh 2 0 12 7 0 2 2 0 0 5 0 4 2 0 8 4 0
10.  Jammu and Kashmir 0 0 0 0 0 2 1 0 1 1 0 1 0 0 0 0 2
1. Jharkhand 187 21 566 579 124 345 244 32 578 432 60 453 274 71 857 706 38
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20.

21.

22.

23.

24.

25.

26.

27.

. Karnataka
. Kerala

. Madhya Pradesh
. Maharashtra
. Manipur

. Meghalaya
. Mizoram

. Nagaland

Orissa
Punjab
Rajasthan
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh

Uttarakhand

13 730 615 29 476 353

23 94 94 35 32 36

0 0 0 0 0
0 0 0 0 0
0 0 0 0 0
0 0 0 0 0

34 1059 1026 81 1394 896

0 M 2 0 7
0 0 0 0 3
0 0 0 0 0

68 512 534 147 81 44

172 1498 1464 526 628 400

1 4 4 3 1 0
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1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17 18 19 20

28. West Bengal 18 32 6 97 90 16 25 18 10 27 38 16 40 17 5 145 79 15
Total State 3178 2407 477 7159 6515 1236 4487 3014 624 7556 7074 1933 5595 4081 562 10271 9231 15632
29. Andaman and 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 1 0 0

Nicobar Islands

30. Chandigarh 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

31. Dadra and Nagar 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
Haveli

32. Daman and Diu 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

33. Delhi UT 9 7 5 15 14 13 15 21 7 23 12 16 16 " 5 23 22 12

34. Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0

35. Puducherry 17 7 2 23 18 7 2 12 2 2 14 2 1" 7 0 26 18 0
TOTALUT 26 14 7 38 32 20 17 33 9 25 26 18 28 18 5 50 40 12
TOTAL ALL INDIA 3204 2421 484 7197 6547 1256 4504 3047 633 7581 7100 1951 5623 4099 567 10321 9271 1544

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Emission cut vis-a-vis climate friendly infrastructure

*254.SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that, according to McKinsey and Company’s final report on
“Environmental and Energy Sustainability”, presented in September, 2009, 80 per cent of the
country’s infrastructure is still to be built and if built in a more climate friendly fashion, the country
can achieve more emission cuts; and

(b) if so, whether Government will introduce a mandatory condition that in future raising
of infrastructure will be in a climate friendly fashion and ensure compliance thereof through a
monitoring mechanism ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Government is aware of a report prepared by McKinsey and
Company which claims that 80 per cent of the buildings and appliances yet to be built or used till
2030, there is an opportunity to capture further energy-efficiency potential in building, appliances
and lighting. The Report claims that this can lead to reduction in electricity demand from this
sector by more than 30 per cent and reduction in emissions by about 340 million tonnes CO,
equivalent by 2030. Approximately 80 per cent of this potential could be captured by ensuring
efficiency building envelopes for new building, high-efficiency appliances and electronics, and
energy -efficient lighting.

The National Action Plan on Climate Change includes National Mission for Enhanced Energy
Efficiency and National Mission on Sustainable Habitat that have the objective of enhancing
energy efficiency, inter alia, in buildings and appliances. The Ministry of New and Renewable
Energy (MNRE) has adopted norms for green buildings under Green Rating for Integrated
Habitat Assessment (GRIHA) rating system. Bureau of Energy Efficiency (BEE) has developed
Energy Conservation Building code, 2007.

Generation of solar power

*255. SHRI S. ANBALAGAN: Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether there is any proposal to generate 1,000 MW of solar power by 2013;
(b) if so, the details thereof and the action plan for the same; and

(c) the locations in the country where the solar power plants are proposed to be set up
and the steps taken in this direction?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a)
and (b) Yes, Sir. Government has recently approved Jawaharlal Nehru National Solar Mission to
develop solar energy technologies to make solar power competitive to conventional grid power.
Government has also approved the target, for the first phase of the Mission, to set up 1,000 MW

36



capacity grid connected solar plants by March, 2013. NTPC Vidyut Vyapar Nigam (NVVN), the
trading subsidiary of NTPC, will be the nodal agency for purchase of 1,000 MW capacity of
grid solar power (connected to 33 KV and above grid) from the project developers at a
tariff fixed by Central Electricity Regulatory Commission (CERC) for purchase of solar power.
NVVN will sign a PPA with each project developer for a period of 25 years as fixed by CERC. For
each MW capacity of solar power for which PPA is signed by NVVN, Ministry of Power will
allocate to NVVN an equivalent MW capacity from the unallocated quota of NTPC stations.
NVVN will bundle this with solar power and sell this power at a rate fixed as per CERC
regulations. The utilities will be entitled to use solar power to meet their renewable power
obligation (RPO).

(c) The Government has not proposed any specific site to set up solar power plants. A
project developer can set up a solar plant anywhere in the country, based on the availability of
land, solar radiation and other facilities.

Setting up of power projects in Andhra Pradesh
*256. SHRI NANDI YELLAIAH: Will the Minister of POWER be pleased to state:

(a) the number and details of the proposals received by his Ministry from Andhra
Pradesh Government to set up power projects in the State during the last three years;

(b) the latest status of the progress of each such project;

(c) the number and details of the proposals which have not been cleared so far;
and

(d) the reasons therefor?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) to (d) With the
enactment of Electricity Act, 2003, concurrence of Central Electricity Authority (CEA) is not
required for setting up of new Thermal Power Projects. However, concurrence of CEA is
required for setting up of Hydro Projects estimated to involve a capital expenditure exceeding
such sum as may be fixed from time to time, by Notification.

During the last three years, a proposal for Hydro Electric Project, namely, Indira
Sagar Polavaram Multipurpose Project (960 MW) has been received from APGENCO, Andhra
Pradesh for accord of concurrence. The proposal has been received only on October 10, 2009 in
CEA.

Unrealistic and objectionable programmes

*257. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the reasons for permitting television producers to exhibit un-realistic and highly
objectionable programmes in the name of reality show; and

(b) whether her Ministry is aware about the so-called comedy programmes wherein
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women are projected as commodity and sexist remarks are made about her life, violating all
norms of customs and the law of the land?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a)
There is no provision to give prior permission to private TV Channels for making/producing
programmes before telecast. There is no pre-censorship of TV progrmmes. However, all
private TV channels are required to adhere to the Programme and Advertising Code prescribe
under the Cable Television Networks (Regulation) Act, 1995 and Rules framed thereunder. This
Ministry has constituted an Inter Ministerial Committee (IMC) to look into specific complaint or
take suo-motu cognizance against the violation of the Progarmme and Advertising Codes.
Action in taken as per rules whenever violation of Codes is brought to the notice of the
Government.

(b) Instances of obscenity, nudity, vulgarity etc. in TV programmes have been brought to
the notice of the Government from time to time. IMC as referred to (a) above looks into
complaints of violation of the Cable TV Act.

Grant for promotion of tribal culture, museum and cultural activities

%258, SHRI BALAVANT AL/AS BAL APTE:
SHRI ANIL MADHAV DAVE:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Central Government has received any recommendations from the State
Government of Maharashtra for providing grant to the private institutions for promotion of tribal
culture, museum and cultural activities;

(b) if s0, the details thereof and the action taken thereon;
(c) the nature of the grant and the criteria/norms for providing such grants; and

(d) the method of coordination between the Central and State Governments for
preservation, protection and promotion of tribal culture in the country ?

THE MINISTER OF TRIBAL AFFAIRS (SHRI KANTILAL BHURIA): (a) No, Sir.
(b) Does not arise.

(c) Ministry of Tribal Affairs, under its Centrally Sponsored Scheme of Research and
Training is providing Central Assistance on matching basis (50:50) with State Governments to
various Tribal Research Institutes (TRIs) across the country, for various activities including
setting up of tribal museums fur exhibiting tribal artifacts and preservation of tribal culture, In
addition, in order to preserve, showcase and promote various facets of tribal life relating to their
culture, traditions and customs, grants are also provided to States/UTs for organizing tribal
festivals at the regional level through States/UTs and at the national level in collaboration with the
nodal Ministry/Department. Grants in aid are released on a year to year basis on receipt of the
proposals and Utilisation Certificates of the previous years.

tOriginal notice of the question was received in Hindi.
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(d) Coordination of the Centre with the States for preservation, protection and promotion
of tribal culture is ensured through regular interaction/meetings with the officials of the
TRIs/State Governments and periodic field visits.

Environmental clearance for power projects in NER

*259. SHRI KUMAR DEEPAK DAS: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government has given environmental clearance to various power projects in
the North-Eastern Region;

if so, the details of such projects particularly in Arunachal Pradesh during the last five
b if the details of h ject ticularly in A hal Pradesh during the last fi
years;

(c) the details of various conditions set for environmental clearance of power projects;
and

(d) whether the power projects, which have been sanctioned, fulfi the required
conditions for environmental clearance ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) A total of 19 power projects have been accorded Environmental
Clearance during the last five years in North-Eastern Region. State-wise break-up of cleared
projects is as under:

SI. Name of the No. of cleared power projects
No. North-East States
Thermal Power Hydro-Electric

1. Arunachal Pradesh — 2
2. Assam 2 —
3. Manipur — 1
4. Mizoram — —
5. Meghalaya — 2
6. Nagaland — —
7. Tripura 1 —
8. Sikkim — 1

TOTAL: 3 16

(c) The salient conditions stipulated for environmental clearance of power projects
include the following:

(i)  Hydro Electric Projects
— Catchment area treatment

—  Rehabilitation and Resettlement (R and R) of affected persons.

39



—  Conservation of flora and fauna (including fishery)
—  Compensatory afforestation, if forest land is involved.
(i)  Thermal Power Projects
— Installation of equipment to control particulate emissions.
— Measures to control NOx emissions
— Providing of stack of adequate height
— Ambient air quality monitoring
— Raising of green belt around the plant
—  Rehabilitation and Resettlement (R and R) of affected persons.

(d) All the above mentioned power projects are under construction except one
hydroelectric project (Tipaimukh), which is awaiting forest clearance. No violation of any of the
stipulated conditions in respect of the above mentioned projects has been reported to this
Ministry by the regulatory authorities.

Emission reduction

*260.MS. SUSHILA TIRIYA: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether it is a fact that the United States has indicated that it would not make any
significant emission reduction;

(b) if so, the reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) A Statement is laid on the Table of the House.

(a) to (¢) In the international negotiations on climate change taking place under the United
Nations Framework Convention on Climate Change, discussions on aggregate emission
reduction target for Annex | countries including the USA are being held.

Parties are expected to reach an agreed outcome on these negotiations including emission
reduction target for the United States at the 15th Conference of Parties in Copenhagen in
December, 2009.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Increase in prices of coal

11832. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of COAL be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that Coal India Limited has recently increased the prices of all its
products by 10 to 15 per cent;

(b) if s0, the details in this regard;

(c) whether it is also a fact that prices were also increased in December, 2007;
and

(d) if so, the percentage of this price rice and increase in production during the years
2007-08, 2008-09 and so far in the first half of the current year?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) Yes, Sir. Run of Mine (RoM) coal prices in all coal companies of coal India
Ltd. (CIL) other than Eastern Coalfields Ltd. (ECL) and Bharat Coking Coal Ltd. (BCCL)
have been increased w.e.f. 16th October, 2009 by 10% for all grades of coal over the
them existing prices and the increase in respect of coal produced by ECL and BCCL is 15%,
except for the portion of Raniganj coal of grades A and B from such mines of ECL which are
supplied under a Memorandum of Understanding (MoU) to specific consumers at special
prices.

(c) and (d) Yes, Sir. The prices of coal had earlier been revised by CIL in December, 2007
w.e.f. 13.12.2007. RoM coal prices for all coal companies of CIL other than North Eastern
Coalfields (NEC) were increased by 10% for all grades of coking and non-coking coal over the
then existing prices and in case of NEC the increase was 15%.

The rate of increase in production in CIL during 2007-08 and 2008-09 was 6.4% and 8.8%
respectively. The rate of increase in production during the period from April 2009 to Oct. 2009
was 8.77%.

Reforms in coal industry

1833. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COAL be pleased to
state:

(a) whether it is a fact that coal industry is moving towards a big reform and is readying
to usher-in an open bidding regime;

(b) whether it is also a fact that Government is likely to bring a legislation for appointment
of a Regulator to open up coal mining to private players without restriction of private use; and

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) With a view to bring greater transparency and objectivity in the process of allocations of coal
blocks, the Mines and minerals (Development and Regulation) Amendment Bill, 2008 was
introduced in the Rajya Sabha on 17.10.2008, which seeks to adopt auctioning of coal and lignite
blocks for captive use through competitive bidding as the selection process.

(b) and (c) A proposal for setting up of an independent regulatory body for coal sector is
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under consideration of the Government. Since setting up of regulator involves enactment of
legislation by the Parliament, it may not be possible to indicate the exact time frame for the
same. Within the extant legal framework, appointment of an independent regulator for coal
sector would result in more optimal development and conservation of coal resources, more
effective regulation, adoption of best mining practices, rational pricing, better distribution,
evolution of a more competitive market etc. It would also help in creating a level playing field for
new entrants in the coal sector.

Import of coal
11834. SHRI AMIR ALAM KHAN: Will the Minister of COAL be pleased to state:
(a) whether Government has decided to import coal during 2008 and 2009;
(b) if so, the quantity of coal imported/ to be imported;
(c) the name of the country and price at which it was imported/to be imported;

(d) the reserved stock of coal in tonnes in the country and the production of coal during
the above mentioned period; and

(e) the extent to which the shortage of coal in domestic sector would be met as a result
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) to (c) As per the present import policy of the Government, coal can be imported by any
entity under Open General Licence (OGL) on payment of applicable import duties. Coal India
Ltd., has not been importing coal directly so far.

(d) The total closing stock of coal with CIL as on 01.04.2008 and 01.04.2009 was 45.59
mts and 47.72 mts respectively. The production during 2007-08 and 2008-09 was 379.46 mts
and 403.73 mts respectively.

(e) During the year 2007-08 and 2008-09, the shortage of coal was met by imports by
the end users which were 49.79 mts and 59.00 mts respectively.

Use of railway racks by MCL in Talchar coalfield area

1835. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of COAL be pleased to
state:

(a) whether the Mahanadi Coalfields Ltd. (MCL) is encouraging movement of coal by
railway racks even within short distances, say within a radius of 100 km. from Talchar;

(b) what is the number of displaced/ substantially affected persons who are earning a
livelihood by transporting coal by road in Talchar coalfields area; and

(c) considering the distress which would be caused to the DPs and SAPs of Talchar
area, whether Government would consider directing the MCL authorities not to use railway racks
within a radius of 100 km from Talchar?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) Since sale of coal is made on free on Rail/Road (FOR) basis, the decisions in respect of
mode of transportation is taken by the buyer and Mahanadi Coalfields Limited has limited scope,
irrespective of distance, in encouraging movement of coal by Rail.

(b) About 9382 persons are earning their livelihood by engaging themselves as tipper
operator mechanic and helpers with Ex-Servicemen Transporting Agency and Civilian Transport
Contractors.

(c) Asindicated in the reply to part (a) above, Mahanadi Coalfields Limited has limited
scope to consider mode of transport to be used by consumers. However, Mahanadi Coalfields
Ltd. encourages Project Affected People (PAPs) to from a Co-operative Society and start
transporting coal as contractor at a approved scheduled rate without entering into tendering
process. In addition to that, nearby consumers are also being allowed to transport by road and
displaced/Substantially affected persons are being engaged by them also. In addition to above,
1900 trucks of coal are being lifted by different consumers through road transport from Talcher
field.

Underground fire in coal mines in Jharkhand
1836. SHRI T.K. RANGARAJAN: Will the Minister of COAL be pleased to state:
(a) whether underground fire has been noticed in the coal mines in Jharkhand;

(b) if so, whether Government has calculated the extent of area where this problem
exists;

(c) the reasons for the problem;
(d) whether any action has been taken to contain the fire in these mines; and
(e) ifso, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) As reported by Coal India Limited (CIL), three subsidiary companies of CIL namely Eastern
Coalfield Limited (ECL), Bharat Coking Coal Limited (BCCL) and Central Coalfield Limited
(CCL) are in operation in the State of Jharkhand. Out of above three subsidiaries, in two
subsidiaries namely BCCL and CCL, fire has been noticed. In BCCL fire has been noticed over
an extensive area in Jharia Coalfield and in CCL fire has been noticed in two underground coal
mines.

(b) BCCL : At the time of Nationalisation of coal mines, BCCL had inherited 70 mine
fires, covering an area of 17.32 sq. km. Due to some concrete efforts by BCCL, 10 fires could be
liguidated completely. In the meantime, 7 more fires have been identified in Jharia coalfield.
Presently, there are 67 fires out of which 9 are underground fires sealed behind the stopping and
are now at dormant state. Remaining 58 fires cover a total surface area of 8.90 sg. km.

CCL :In CCL leasehold area, fire exists in Sarubera and Churi underground mines only with
the approximate extent of fire being 26719 square meters.
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(c) InBCCL, cause of underground fire is basically unscientific mining activities done in
the past.

In CCL, the reason for both the mine was spontaneous heating of coal.
(d) and (e) Efforts made by BCCL to combat the fires, are as under:

(i) During 1976-88, 22 fire projects dealing with fire were sanctioned by the coal
company, for a total investment of Rs. 114.57 crores covering the then 58 fires out of
70 fires existing at the time of nationalisation.

(ii) Approximately sum of Rs. 76 crores has been spent in fire fighting measures against
these fire projects till March 1997. The implementation of these schemes, though
could not extinguish all the fires completely, but facilitated to achieve following:

. Liquidated 10 fires completely.
. Controlled majority of the fires from total devastation.

. Reduced the total surface area affected by fire to 8.90 sq. km. from earlier
reported area of 17.32 sq. km.

. Reduced the blockage of coal from 1864 MT to 1453 MT.

Presently, as per the Master Plan for Jharia coalfield dealing with fire, subsidence,
rehabilitation and diversion of surface infrastructure, approved by the Government in August
2009, an Action Plan has been prepared for dealing all 67 fires (58+9) and a total fund of
Rs.2311.50 cores has been earmarked.

In CCL, Experts were engaged from Central Institute of Mining and Fuel Research (CIMFR)
for conducting detailed scientific studies immediately after detection of fires. The fire fighting
measures were taken as per the guidance and under the supervision of the experts.

Closure of power plants due to short supply of coal

1837. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COAL be pleased to state
whether it is a fact that many public and private sector power plants would be closed down
because of short supply of coal?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
As reported by the Central Electricity Authority, the coal stock at power plants improved from a
level of 9.29 Million Tonnes as on 31st October, 2009 to 10.65 Million Tonnes as on 30th
November, 2009. The number of critical power stations having coal stock of less than 7 days
reduced from a level of 27 to 25 during the same period. It is expected that coal production and
transportation are likely to improve further and therefore, closing down of power plants due to
short supply of coal is not being apprehended.

Allocation of coal blocks to CIL

1838. SHRI MAHENDRA MOHAN: Will the Minister of COAL be pleased to state:
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(a) whether Government has been actively considering allocating a large number of

blocks to the Coal India Limited;
(b) if so, the details thereof;

(c) whether a large number of coal blocks, allocated to the State run as well as private

power and steel utilities for captive use are lying idle despite years having elapsed; and

(d) if so, the details thereof and the steps taken by Government to make use of such

allocated coal blocks ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) An exercise was carried out for identification of new coal blocks. Out of these
blocks, Coal India Limited (CIL) has sought to retain 138 coal blocks.

(c) and (d) Development of coal blocks involves a gestation period of 3 to 7 years for
reaching the production stage and another two to three years for reaching the optimal
production capacity. As per the guidelines, coal production from a captive coal block should
commence within 36 months (42 months in case the area falls in forest land) in case of open
cast mines and in 48 months (54 months in case the area falls in forest land) in case of
underground mine, from the date of allocation. If the coal block is not explored, additional
two years are allowed for detailed exploration and three months for preparation of geological
report. The allocatees of coal blocks, who have not started production so far, are in
various stages of obtaining statutory clearances and mining lease, preparing mining plan,
acquisition of land, procuring machinery and equipment etc. for both mining as well as end-use
project. So far 208 coal blocks have been allocated with an approximate geological reserves of
48.82 billion tonnes, upto November, 2009 and majority of the coal blocks have been allotted
after 2005.

The responsibility of developing the coal block as per the prescribed guidelines and
milestone chart attached with the allocation letter rests entirely with the allocattee company. In
the terms and conditions of the allocation letters, it is categorically mentioned that in the event of
willful delay in the development of coal blocks and in setting up of the end use project, the
Government shall take appropriate action to de-allocate the said block. Government periodically
monitors and reviews the development of allocated blocks as well as end use plants by the
allocattee companies in the Review Meetings. Wherever delays are noticed, Government issues
show cause notices and advisories to such allocattees cautioning them to bring the coal blocks
into production as per the guidelines/milestones chart. Similarly, the Coal Controller’s office is
also monitoring on regular basis the achievement of different milestones. Further, the allocattees
have to submit Bank Guarantee which remains valid all the times till the production from the coal
block reaches its peak rated capacity. The last review meeting was held on 22nd and 23rd June,
2009 with all the coal block allocattees to review the development of coal blocks and the end use

projects.
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The State Governments have also been requested to form a Monitoring Committee headed

by the Chief Secretary to facilitate expeditious development of coal/lignite blocks.
So far, seven coal blocks have been de-allocated after following due process.
Production of synthesis gas at Talchar in Orissa
1839. SHRI MOHAMMED AMIN: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that M/s SASOL-TATA combine are producing synthesis gas from
their own Coal To Liquid (CTL) project at Talchar in Orissa; and

(b) if s0, the details thereof along with the end products and consumers?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) M/s Strategic Energy Technology Systems Limited, a joint venture formed by TATA
and SASOL, has been allocated North of Arkhapal coal block on 27.02.2009 with geological
reserves of 1500 million tonnes of coal for their coal-to-liquid project in Orissa. The block is
unexplored and as per the guidelines for development of coal block, 27 months is allowed for
detailed prospecting. These is no coal production at present.

Revival of MAMC

1840. SHRI MOHAMMED AMIN: Will the Minister of COAL be pleased to refer to answer to
Starred Question 334 given in the Rajya Sabha on the 16th August, 2007 and state:

(a) the present status of implementation of MoU that had been signed between CIL and
DVC on 1st June, 2007 on the revival of MAMC; and

(b) the tentative date for commencement of the revival process?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) The Memorandum of Understanding (MoU) signed between Coal India Ltd. (CIL)
and Damodar Valley Corporation (DVC) was firmed up by an agreement signed on 18.09.2007.
Subsequently, Bharat Earth Movers Limited (BEML) also joined to form a consortium and a
tripartite agreement was signed on 27.09.2007. An application was filed by the consortium
praying for the taking over of the Mining and Allied Machinery Corporation (MAI\/IC) was heard
by the Hon’ble High Court, Kolkata and stay on liquidation was granted. With the leave granted
by the Hon’ble Court, due diligence was conducted by the consortium.

Following the due diligence, various creditors were approached for waiver of their
respective dues. Government of West Bengal has agreed in principle to waive its dues if the
Central Government took a similar stand. The State Bank of India, being the principal secured
creditor, has agreed to settle for substantially reduced amount.

Very recently BEML has expressed a desire to withdraw from the consortium. After
settlement of the issues of withdrawal by BEML and the waiver of dues by Government of West
Bengal and Central Government the matter will be placed before Hon’ble High Court, Kolkata for
further directions.
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New coal mines
1841. SHRI SYED AZEEZ PASHA: Will the Minister of COAL be pleased to state:

(a) the number of underground and open cast coal mines in the country, as on date,
company-wise and State-wise;

(b) the details of the new coal mines opened during the last three years and the current
year, State-wise;

(c) whether Government proposes to open more coal mines to increase coal production;
(d) if so, the details thereof, location-wise and State-wise; and

(e) the investment likely to be made for the purpose and the sources from where funds
are likely to be mobilised in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) The number of underground and open cast mines in Coal India Limited (CIL) and in
Singareni Collieries Company Ltd. (SCCL) as on 01.04.2009, company-wise and State-wise is
given at Table-A of the Statement-I (See below).

(b) The new coal mines opened during the last three years and the current year in
respect of CIL and SCCL State-wise is given at Table-B Statement-I (See below).

(c) to (e) Yes Sir. In Coal India Limited (CIL), 134 projects have been identified to be taken
up during the Eleventh Plan period for an ultimate capacity of 367.86 Mty. with estimated capital
investment of Rs.35,772.63 crore. Out of these, 67 projects for a capacity of 157.42 Mty at an
investment of Rs.8,870.67 crore have been approved and are under different stages of
implementation. In Singareni Collieries Company Limited (SCCL), 23 projects have been
identified to be taken up during the Eleventh Plan period for an ultimate capacity of 38.063 Mty
with estimated investment of about Rs.2,871.43 crore. The proposed investment in case of CIL
and SCCL is entirely to be funded through internal resources. The details of the State-wise and
location-wise projects are given in Table-C of Statement-|

Statement
Table : A

List of the Mines of CIL and SCCL as on 1.4.2009 (Provisional)

Company State Underground Open Mixed Total
Mines Cast Mines Mines
Mines
1 2 3 4 5 6
Eastern Coalfields West Bengal 73 15 6 94
Ltd.(ECL) (WB)
Jharkhand (JH) 9 6 1 16
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1 2 3 4 5 6
Bharat Coking Coal West Bengal 2 1 0 3
Ltd. (BCCL)

Jharkhand 45 17 17 79
Central Coalfields Jharkhand 24 36 2 62
Ltd. (CCL)
Northern Coalfields Madhya Pradesh 0 5 0 5
Ltd. (NCL) (MP)

Uttar Pradesh (UP) 0 5 0 5
Western Coalfields Ltd. Madhya Pradesh 22 7 4 33
(WCL)

Maharashtra (MS) 21 32 0 53
South Eastern Coalfields Madhya Pradesh 28 8 0 36
Ltd. (SECL)

Chhattisgarh (CG) 4 13 1 55
Mahanadi Coalfields Orissa (OR) 9 15 0 24
Ltd. (MCL)
North Eastern Coalfields Assam (ASM) 4 3 0 7
Ltd. (NEC)

Meghalaya 1 0 0 1
Coal India Limited (CIL) Total 279 163 31 473
Singareni Collieries Co. Andhra Pradesh (AP) 36 14 0 50

Ltd. (SCCL)

List of the Mines opened during the last three years and in current year

Table : B

State

Name of the Mines

1

2

Madhya Pradesh

Block B (NCL)
Urdhan (WCL)
Amadand (SECL)
Khaira (SECL)

Haldibari (SECL)
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2

6. Damini (SECL)
Chhattisgarh 1. Vijay West (SECL)
2. Amere (SECL)
3. Haldibari (SECL)
4. Ketki (SECL)
5. Chhal (SECL)
Uttar Pradesh 1. Krishnashila (NCL)
Maharashtra 1. Ghonsa (WCL)
2. Inder UG to OC (WCL)
3. Navinkanada Ph.1 (WCL)
Orissa 1. Kulde (MCL)
2. Bhubeneshwari (MCL)
Assam 1. Ledo (NEC)
Andhra Pradesh 1. BPA OC-Il Extension (SCCL)
2. KTK8Inc. (SCCL)
3. SRPOC-I(SCCL)
4. DORLIOC-I (SCCL)
5. KTK OC Sector | (SCCL)
6. GDK 11 A Continuous miner (SCCL)
7. Kondapuram UG (SCCL)
Table : C
List of proposed projects in CIL and SCCL
SI.  Location/ State Approved Projects, yet to Total
No. Company Projects be approved Projects
1 2 3 4 5 6
1. ECL West Bengal (WB) 6 5 11
Jharkhand (JH) 0 0 0
2. BCCL West Bengal 0 0 0
Jharkhand 0 6 6
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1 2 3 4 5 6

3. CCL Jharkhand 13 12 25
4. NCL Madhya Pradesh (MP) 2 1 3
Uttar Pradesh (UP) 0 0 0

5. WCL Madhya Pradesh 5 2 7
Maharashtra (MS) 16 14 30

6. SECL Madhya Pradesh 1 3 4
Chhattisgarh (CG) 9 12 21

7. MCL Orissa (OR) 11 7 18
8. NEC Assam (ASM) 4 5 9
Meghalaya 0 0 0

(CIL) Total 67 67 134

9.  (sccL) Andhra Pradesh (AP) 22 1 23

Shortage of coal supply
1842. SHRI RAMDAS AGARWAL : Will the Minister of COAL be pleased to state:

(a) whether it is a fact that there is a big gap between demand and supply of coal to
various industries particularly steel and energy sector during the last three years including the
current year, year-wise;

(b) if so, what is the projected shortage of coal, industry-wise, during the next three
years; and

(c) what remedial steps Government has taken to meet the demand of various industries
indicating the quantity of coal likely to be imported during the next three years ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) The gap between demand and Supply of coal during last three years namely 2006-07, 2007 -
08 and 2008-09 and the current year as envisaged in the Annual Plan was/is 53.39, 38.01, 60.15
and 70.00 million tonnes respectively. The supply demand gap during this period in respect of
Steel (Coking Coal) and Power Utilities was/is as under:-

(In million tonnes)

Sector 2006-07 2007-08 2008-09 2009-10
(Prov.) (Plan)
1 2 3 4 5

Steel (Coking Coal)

Demand 43.70 38.00 44.00 20.29
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1 2 3 4 5

Supply 16.32 16.99 16.39 19.78
Gap 27.38 21.01 27.61 00.51

Power Utility Sector

Demand 322.00 330.00 373.00 397.54
Supply 286.20 322.25 344.57 362.27
Gap 35.80 7.75 28.43 35.27

(b) As per the Annual Plan 2009-10, the projected shortage of coal on all India basis is
about 70 million tonnes. The demand supply gap projected by the Working Group on Coal and
Lignite for the terminal year of Eleventh Five Year Plan i.e. 2011-12 is 51.10 million tonnes.
However, the information on industry-wise shortage of coal is not maintained specifically though
sector-wise demand is worked out by the Planning Commission.

(c) With a view to augment the domestic Coal Production, Government has allotted a
number of new captive coal blocks, besides taking up a number of new coal projects under
coal PSUs to bridge the gap between demand and supply. While the factual position shall
emerge only after CIL has concluded Fuel Supply Agreements with all the consumers, during
2009-10, however, it is planning to import about 4 million tonnes for supply to intending Power
Stations.

Allocation of coal blocks
1843. SHRI RAMDAS AGARWAL : Will the Minister of COAL be pleased to state:

(a) whether Government proposes to introduce competitive bidding in the country for
allocation of coal blocks for captive use, as under the current system, many non-serious players
have been allocated coal blocks; and

(b) if so, the details of the action Government is contemplating against such companies
that do not start work on captive mines within two years of allotment of coal blocks ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) With a view to bring greater transparency and objectivity in the process of
allocation of coal blocks, the Mines and Minerals (Development and Regulation) Amendment
Bill, 2008 was introduced in the Rajya Sabha on 17.10.2008, which seeks to provide for
auctioning of coal and lignite blocks for captive use through competitive bidding as the selection
process.

Development of coal blocks involves a gestation period of 3 to 7 years for reaching the
production stage and another two to three years for reaching the optimal production capacity.
As per the guidelines, coal production from a captive coal block should commence within
36 months (42 months in case the area falls in forest land) in case of open cast mines and in
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48 months (54 months in case the area falls in forest land) in case of underground mine, from
the date of allocation. If the coal block is not explored, additional two years are allowed for
detailed exploration and three months for preparation of geological report. The allocatees of coal
blocks, who have not started production so far, are in various stages of obtaining statutory
clearances and mining lease, preparing mining plan, acquisition of land, procuring machinery
and equipment etc. for both mining as well as end-use project. So far 208 coal blocks have been
allocated with an approximate geological reserves of 48.82 billion tonnes, upto November, 2009

and majority of the coal blocks have been allotted after 2005.

The responsibility of developing the coal block as per the prescribed guidelines and
milestone chart attached with the allocation letter rests entirely with the allocattee company. In
the terms and conditions of the allocation letters, it is categorically mentioned that in the event of
willful delay in the development of coal blocks and in setting up of the end use project, the
Government shall take appropriate action to de-allocate the said block. Government periodically
monitors and reviews the development of allocated blocks as well as end use plants by the
allocattee companies in the Review Meetings. Wherever delays are noticed, Government issues
show cause notices and advisories to such allocattees cautioning them to bring the coal blocks
into production as per the guidelines/milestones chart. Similarly, the Coal Controller’s office is
also monitoring on regular basis the achievement of different milestones. Further, the allocatees
have to submit Bank Guarantee which remains valid all the times till the production from the coal
block reaches its peak rated capacity. The last review meeting was held on 22nd and 23rd June,
2009 with all the coal block allocattees to review the development of coal blocks and the end use

projects.

The State Government have also been requested to form a Monitoring Committee headed

by the Chief Secretary to facilitate expeditious development of coal/lignite blocks.
So far, seven coal blocks have been de-allocated after following due process.
Exploration of unproved coal deposits

1844. SHRI ISHWAR SINGH:
PROF. ALKA BALRAM KSHATRIYA:
SHRI MAHENDRA MOHAN::
DR. JANARDHAN WAGHMARE:

Will the Minister of COAL be pleased to state:

(a) whether the Coal India Limited has asked the Central Mine Planning and Design

Institute to explore the unproved coal deposits in the country;
(b) if so, the details thereof;

(c) whether any exact estimate of coal reserves has been assessed and if so, the details

thereof;
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(d) whether several coal mines of CIL are lying abandoned; and

(e) if so, the steps taken by Government to explore possibilities of digging coal from
those mines?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) Within the command area of the Coal India Limited (CIL) in the country. Central
Mine Planning and Design Institute is taking up exploration of unproved coal deposits in CIL,
Non-CIL captive and other blocks. In 2009-10, a total of 3.60 lakh meters of exploratory drilling
has been programmed through departmental resources (2.10 lakh m) and outsourcing (1.50
lakh m). Out of 3.60 lakh m of exploratory drilling, 2.31 lakh m is targeted in CIL blocks, 1.17 lakh
m in non-CIL/Captive mining blocks and 0.12 lakh m in promotional (regional) exploration
blocks.

(c) As per the latest inventory of geological resources of coal in India, prepared by
Geological Survey of India (GSI), a cumulative total of 267.21 billion tonnes (bt) of geological
resources of coal (105.82 bt in ‘proved category’, 123.470 bt in ‘indicated category” and 37.920

bt in ‘inferred category”) have so far been estimated in the country as on 1.4.2009.

(d) and (e) Yes, Sir. A global Expression of Interest (EOI) was floated by CIL for 18
abandoned/derelict underground coalmines of CIL for salvaging, rehabilitation and operation
through Joint Venture. 14 companies participated in this global EOI out of which 10 companies
have been shortlisted. A general Bid document for selection of joint venture partner has been

prepared.
Import of coal

1845. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the Minister of COAL be pleased to state:
(a) whether the country has faced coal shortage in many power projects;

(b) if so, to what extent the country has so far been able to import coal from Australia

and other countries where prices have fallen to the lowest level; and

(c) whether JSW Energy has started talks to source coal from Indonesia and South
Africa?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) Central Electricity Authority (CEA) has estimated that as against the total coal requirement
of 404 million tonnes required by power utilities during 2009-10, the indigenous availability would
be about 363 million tonnes. Therefore, Ministry of Power has advised the power utilities to
import 28.70 million tonnes which is equivalent to about 41 million tonnes of indigenous coal,

during 2009-10 to bridge the gap between demand and indigenous availability.
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(b) Import of coal is under Open General Licence (OGL) and consumers are free to
import coal. During the year 2007-08 and 2008-09, various consumers including consumers from
power sector have imported coal from Australia, Indonesia etc. to the tune of 49.79 million

tonnes and 59.00 million tonnes respectively.
(c) Information is not available with this Ministry.
Irregularities in coal mines of WCL

1846. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of COAL be pleased
to state:

(a) whether Government is aware of the fact that a large scale of bullying and
irregularities take place in the contract to be given in the coal mines of Western Coalfields
Limited;

(b) whether such irregularities have been brought to Government’s notice by the officers

concerned and if so, the details thereof; and

(c) the details of the private players who have been given the contract of coal during the
last three years?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL):
(a) and (b) As informed by Coal India Limited, no complaint of large scale bullying and
irregularities has been received in the Vigilance Department of Western Coalfields Limited.

(c) Theinformation is being collected and will be laid on the Table of the House.
CCl’s awareness campaign on procurement process

1847. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether the Competition Commission of India (CCI) has observed that many
Government departments and public sector companies are losing thousands of crores of public
money while procuring goods due to faulty bidding system;

(b) whether CCI has launched an awareness campaign on the Competition Law among
the Government agencies like NHAI, CPWD, AIIMS and BSNL to ensure better transparency in
the procurement process; and

(c) if so, whether Government proposes to review and revive the procurement system in
consultation with CCl and if so, by when?

THE MINISTER OF CORPORATE AFFAIRS (SHRI SALMAN KHURSHID): (a) No, Sir.

(b) Competition Commission of India (CCI) has launched an awareness campaign as
part of its advocacy efforts under Section 49(3) of the Competition Act, 2002, to create
awareness about the competition issues to all stakeholders including Government Departments
and Public Sector Companies.
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(c) No such proposal is under consideration at present in the Ministry of Corporate
Affairs.

Investor Education and Protection Fund

1848. SHRI NAND KUMAR SAI: Will the Minister of CORPORATE AFFAIRS be pleased to
state:

(a) whether the cases of misleading the investors, while raising money by the promoters
of companies, have increased over a period of time;

(b) if s0, the details thereof and Government’s reaction thereto;

(c) the number of complaints/cases reported to Government during 2008-09 and 2009-
10, so far;

(d) the details of the companies against whom Government has taken action;

(e) whether Government has set up an Investor Education and Protection Fund in the
country; and

(f) if so, the details thereof along with the objectives for setting up of such fund?

THE MINISTER OF CORPORATE AFFAIRS (SHRI SALMAN KHURSHID): (a) to (d) Based
on information provided by Securities and Exchange Board of India (SEBI) there have been 3
public issues of Debt Securities under the SEBI (Issue and Listing of Debt Securities)
Regulations 2008 in the period 2008-09 (one) and 2009-10 (two) till date. No complaints of
misleading investors have been received in connection with these issues. The details of
public/rights issues where complaints were received alleging misleading disclosures in the draft
offer document in respect of issues and the action taken by SEBI during 2008-09 and 2009-10 is
given in the Statement (See below).

(e) Yes,Sir.

(f)  Investor Education and Protection Fund (IEPF) has been set-up under Section 205C
of the Companies Act, 1956 by way of the Companies (Amendment) Act, 1999. As per the Act,
the following amounts, which have remained unclaimed and unpaid for a period of seven years
from the date they became due for payment, shall be credited to the IEPF:

a. Unpaid dividend accounts of the companies;

b. The application moneys received and due for refund;
c. Matured deposits;
d. Matured debentures;

e.  Theinterest accrued in the amounts referred to (a) to (d) above;

f. Grants and donations by the Central Government State Government, companies or
any other institutions;

g. The interest or other income received out of the investments made from the Fund.
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The objectives of the Fund are:

(i)  Educating investors about market operations;

(ii) Equipping investors to analyze information to take informed decisions;
(i)  Making investors aware about market volatilities;

(iv) Empowering the investors by making them aware of their rights and responsibilities
under various laws;

(v) Continuously disseminating information about unscrupulous elements and unfair
practices in securities market;

(vi) Broadening the investors’ base by encouraging new investors to participate in
securities market; and

(vit) Promoting research and investor surveys to create a knowledge base to facilitate
informed policy decisions.
Statement

Details of complaints received by SEBI during 2008-09 and 2009-10 while
raising money through public/rights issues :

Sl. Name of Issue Pre-issue/ Action taken/status
No. post issue
1 2 3 4
2008-09
1. Gokul Refoil and Solvent Pre-issue Merchant banker advised to reply to
Limited the complainant and advised to make
disclosures in the offer document.
Merchant banker replied to the
complainant.
2. Chemcel Biotech Limited Pre-issue As above
3. Edserve Softsystems Limited Pre-issue As above
4. First Winner Industries Ltd. Pre-issue As above
Post-issue  Merchant banker advised to reply to
the complainant. Merchant banker
replied to the complainant.
5. Niraj Cement Structurals Ltd. Pre-issue Merchant banker advised to reply to

the complainant and advised to make
disclosures in the offer document.
Merchant banker replied to the
complainant.
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1 2 3 4

6. Austral Coke and Projects Ltd. Post-issue = Merchant banker advised to reply to
the complainant and advised to make
disclosures in the offer document.
Merchant banker replied to the
complainant. Complaint also taken up
for investigation.

7. Giniand Jony Ltd. Pre-issue Merchant banker advised to reply to
(Issue not opened) the complainant and advised to make
disclosures in the offer document.

Merchant banker replied to the

complainant.
2009-2010

1. DEN Networks Ltd. Pre-issue Merchant banker advised to reply to
the complainant and advised to make
disclosures in the offer document.
Merchant banker replied to the
complainant.

2. Indiabulls Power Ltd. Pre-issue As above

3. NHPC Limited Pre-issue As above

4. Pipavav Shipyard Limited Pre-issue As above

5. Coxand Kings(l) Ltd. Pre-issue  As above

6. Euro Multivision Ltd. Pre-issue As above

7. Jindal Cotex Ltd. Pre-issue As above.

Expert group for winding-up of sick companies

1849. SHRI GIREESH KUMAR SANGHI: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(a) whether Government has set up an expert group to suggest ways to speed up
liquidation of sick companies by resolving procedural and legal complexities involved;

(b) whether winding up of a sick entity involves multiple regulations;

(c) if so, whether a group which comprises the members of Institute of Chartered
Accountants of India is expected to suggest streamlining of court procedures and reducing the
time-frame for winding up of sick company to 2 to 3 years; and

(d) if so, what are other major points the expert group would undergo and by when it is
likely to submit its recommendations ?
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THE MINISTER OF CORPORATE AFFAIRS (SHRI SALMAN KHURSHID): (a) to (d) The
Government has constituted an Expert Committee for giving recommendations for better
efficiency in the conduct of liquidation and winding up proceedings of companies including sick
companies in the Company Courts. The Committee is mandated to suggest suitable
amendments to the Companies (Court) Rules, 1959 towards reducing the timeframe for time
consuming procedures for winding up matters. The Committee is likely to submit its report by
February, 2010. Winding up a sick entity involves multiple regulations.

Demerger of RIL

1850. SHRI AMAR SINGH: Will the Minister of CORPORATE AFFAIRS be pleased to
state:

(a) whether it is a fact that Company Law Board and SEBI approved the demerger of
Reliance Industries Ltd. (RIL);

(b) if so, the details thereof; and

(c) the basis on which the demerger of RIL was approved by SEBI and company Law
Board?

THE MINISTER OF CORPORATE AFFAIRS (SHRI SALMAN KHURSHID): (a) to (c)
Company Law Board and SEBI have no jurisdiction in cases of merger or de-merger. They have
therefore no role in matters related to demerger.

NLCPR for Meghalaya

1851. SHRIMATI RENUBALA PRADHAN: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the updated status of all the projects related to health and family welfare under the
Non-Lapsable Central Pool of Resources (NLCPR) scheme for 2009-10 for Meghalaya;

(b) whether a project regarding up gradation of San Ker Charitable Trust at Mawroh,
Shillong is pending for a long time;

(c) if so, by when the above project is likely to be approved;
(d) ifnot, the reasons therefor;

(e) the steps being taken to ensure timely approval and sanction of such projects;
and

(f) ifnot, the reasons therefor?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K.
HANDIQUE): (a) From the Priority List 2009-10 submitted by Government of Meghalaya a
project, namely, Construction of Jordan Counselling Center cum Clinic under Salvy Foundation,
Dkhiah, West Jaintia Hills related to Health and Family Welfare has been retained under Non-
Lapsable Central Pool of Resources (NLCPR) scheme at an estimated cost Rs.2.58 crore for
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detailed examination. The Government of Meghalaya was requested for Detailed Project Report
(DPR) of the project on 01.09.2009.

(b) The project “San Ker Charitable trust at Mawroh, Shillong” appears in the Priority List
2009-10 of Meghalaya but it has not been retained.

(c) and (d) The NLCPR Committee considers the annual Priority Lists submitted by State
Governments and retains projects from it on their merit. Only such retained projects are
considered for approval under NLCPR after their detailed examination.

(e) and (f) Immediately after retention, the State Governments are asked to submit the
DPRs of retained projects. These DPRs are examined techno-economically with the help of
concerned line Ministries. On their techno-economic clearance the projects are put up to the
NLCPR Committee for approval/ sanction.

Encroachment in Sanjay Van

1852. SHRI BRIJ BHUSHAN TIWARI: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government is aware of the fact that the Sanjay Van near JNU in South Delhi

is being encroached upon even though it is a protected ridge area;

(b) whether it is a fact that crimes are on the rise around nearby areas owing to thick

jungle and nonchalance attitude of police;

(c) whether it is also a fact that trees are being cut illegally there and the Van
has become a dumping ground for home waste which is killing the vegetation of the Van;
and

(d) if so, the action Government has taken or proposes to take to check encroachment
and crime in nearby areas like Mehrauli, Katwaria Sarai and Aruna Asaf Ali Road ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): () Yes Sir. As reported by the Delhi Development Authority (DDA),
the encroachments in Sanjay Van near JNU are very old and even more than 15 years old. Most
of it relate to religious Monuments (Mandir and Masjid), Institutional, Kabristan, Graveyard,
Cremation ground, Government building etc., No new encroachment has been permitted since
the last more than 15 years.

(b) As reported by the Office of the Commissioner of Police, Delhi, no case has been
reported from Sanjay Van. Recently the jurisdiction of Police Station Mehrauli was reorganized
and a new Police Station Vasant Kunj North is created to help the better policing of this area.
Analyzing the comparative crime report of the present year with the last year, it has been
observed the crime rate has marginally increased in the area. The details are given in the

Statement (See below ).
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(c) As reported by the Delhi Development Authority (DDA), it is not correct. The cutting
of trees is not permitted. However, some home waste was dumped by some unknown persons
at night from time to time which has been removed immediately thereafter.

(d) As reported by the Deputy Commissioner of Police, Delhi, all out efforts are being
made to check encroachment and crime. Motor cycle patrolling, foot patrolling are being carried
out from time to time and anti snatching picket, checking of vehicles is also being conducted in
order to prevent any other crime in the area by Delhi Police.

The State Government has taken various steps to safeguard the forest land from the
encroachers through regular inspections by field staff with better communication system.

Statement

Reported crime nearby Sanjay Van (Katwaria Sarai), Qutub Institutional Area,
Aruna Asaf Ali Road for the year 2008 (upto 15.11.2008) and 2009
(upto 15.11.2009)

Head 2008 (upto 15.11.2008) 2009 (upto 15.11.2009)

Reported Worked Persons Reported Worked Persons

out arrested out arrested
1 2 3 4 5 6 7
Murder — — — 01 01 01
Robbery 01 01 04 — — —
Rape — — — 01 01 01
Snatching 02 01 03 — — —
Burglary 02 — — 02 01 01
Mo of Women — — — 02 02 02
Heart 01 01 02 — — —
Fatal Accident 04 01 01 05 04 04
Simple Accident 13 10 10 10 08 08
Kidnapping 01 01 01 — — —
Cheating 03 02 03 04 03 04
House theft 07 01 02 03 — —
M.V. theft 10 01 01 18 02 02
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1 2 3 4 5 6 7

Other theft — — — 04 02 02
Other IPC 08 06 14 20 19 29
Arms Act 01 01 01 — — —
Excise Act 04 04 05 02 02 02
TOTAL 57 30 47 72 45 56
GRAND TOTAL 134 173

Encroachment of land in Kaziranga National Park

1853. SHRI KUMAR DEEPAK DAS: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that there is a huge encroachment of land in the Kaziranga
National Park;

(b) if so, the details thereof; and
(c) the action taken for removal of the encroachments?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) As reported by the State, there are no encroachments within the
National Park.

(b) and (c) Question does not arise.
Climate Change - projection and plans

1854. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of the findings of the Intergovernmental Panel on Climate Change, 4th
Assessment Report published in 2007;

(b) whether climate change projections indicate increased risk of more intense, frequent
and longer lasting heat waves, summer dryness and greater risk of drought, as well as
floods;

(c) the salient features of the National Action Plan on Climate Change released on the 30
June 2008; and

(d) the follow-up action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Fourth Assessment Report of the Intergovernmental
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Panel on Climate Change (IPCC) published in 2007 provides assessment of the scientific
literature published in the international scientific journals on various aspects of climate change
inter alia science, impact, adaptation, vulnerability and mitigation. The report indicates increased
risk of move intense, more frequent and longer lasting heat waves, summer dryness indicates
greater risk of drought and intense precipitation and flooding which are known to cause adverse

impacts on human beings.

(c) and (d) The National Action Plan on Climate Change (NAPCC) was released on 30th
June, 2008 to outline India’s strategy to meet the challenge of Climate Change. The National
Action Plan outlines steps that will enable the country to adapt to climate change and enhance

the ecological sustainability of India’s development path.

The National Action Plan outlines eight Missions in specific areas of Solar Energy, Enhanced
Energy Efficiency, Sustainable Habitat, Water, Sustaining the Himalayan Eco-system, Green
India, Sustainable Agriculture and Strategic knowledge for Climate Change. Eight National
Missions form the core of the National Action Plan, representing multi-pronged, long term and

integrated strategies for achieving key goals in the context of climate change.
Setting up of Geological Survey and Research Centre at Darjeeling

11855. SHRI SAMAN PATHAK: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government is contemplating to set up Geological Survey and Research

Centre at Darjeeling;
(b) if s0, the details thereof; and

(c) the steps being taken by Government for protection of the species reaching

extinction and species which are found in hill areas?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) According to the Geological Survey of India, there is no

proposal to set up any Geological Survey and Research Centre at Darjeeling.

(c) Several measures have been undertaken to conserve the flora and fauna including
the endangered species and also those found in hill areas. These measures include the

following:

(i)  Survey and inventorization of floral and faunal resources are carried out by Botanical
Survey of India and Zoological Survey of India. The Forest Survey of India assesses
the forest cover to develop an accurate database for planning and monitoring

purposes.

tOriginal notice of the question was received in Hindi.
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(i) A Protected Area Network of 99 National Parks and 515 Wildlife Sanctuaries,
43 Conservation Reserves, 4 Community Reserves covering more than 4.75% of the
geographical area of the country has been created for in-situ conservation of habitats
and ecosystems.

(i)  Sixteen biodiversity rich areas have been designated as Biosphere Reserves for
conservation of representative ecosystems.

(iv) Species oriented conservation programmes like Project Tiger, Project Elephant,
Project Snow Leopard, etc. are implemented. In addition, 14 species including
marine species have been identified for their recovery.

(v) To complement in-situ conservation efforts, ex-situ conservation of rate,
endangered, threatened and endemic species has been undertaken through botanic
gardens, zoos, gene banks etc.

(vi)  Under the provisions of the Biological Diversity Act, 2002, State-wise list of species of
plants and animals which are on the verge of extinction alongwith guidelines to
prohibit and regulate their collection and rehabilitate and preserve these species has
been proposed.

(vii) The Wildlife Crime Control Bureau for control of poaching and illegal trade in wildlife
and its parts and products has been established.

Polluted rivers

11856. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that Government has decided to clean the water of big and
polluted rivers of the country;

(b) if s0, the details in this regard;
(c) therivers whose water is not considered potable and fit for bathing;
(d) whether Government has prepared a plan to make the water pollution free; and

(e) if so, the outline of the plan, the estimated expenditure for the plan and by when this
plan would be completed ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (e) The efforts towards conservation of rivers started with the
launching of the Ganga Action Plan (GAP) Phase-| in the year 1985. Subsequently, GAP
Phase-Il (GAP-II) was initiated which included the tributaries of the river Ganga, namely,
Yamuna, Gomti and Damodar. The Plan was expanded to cover other rivers under National
River Conservation Plan (NRCP) in the year 1995.

tOriginal notice of the question was received in Hindi.
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This Plan presently covers 38 rivers in 167 towns spread over 20 states. Pollution abatement
schemes under NRCP include interception, diversion and treatment of sewage; low cost
sanitation works on river banks; electric and/or improved wood crematoria etc. Sewage
treatment capacity of nearly 4000 million litres per day (mld) has been created so far. Based on
independent monitoring undertaken by reputed institutions on some of the major rivers under
NRCP, the water quality in terms of BOD (Bio-chemical Oxygen Demand) values has improved
at most locations as compared to water quality before taking up of pollution abatement
schemes. The schemes are implemented on a cost sharing basis between the Centre and State
Governments through implementing agencies of the States. The State-wise details of rivers

covered under NRCP are given in the Statement-I (See below).

The pollution load on rivers has increased over the years due to rapid urbanization and
industrialization. Abstraction of water for irrigation, drinking, industrial use, power etc.
compounds the challenge. Treatment of water from various sources for drinking purposes is
done by Water Supply Agencies in the States. Based on water quality monitoring, the Central
Pollution Control Board (CPCB) has identified 150 polluted river stretches in the country, as
given in the Statement-Il (See below), exceeding the designated bathing quality standards of
BOD of 3 mg/litre.

Conservation of rivers is an ongoing and collective effort of the Central and State
Governments. The Central Government supplements the efforts of the State Governments in
river conservation through the central plans. River conservation activities such as creation of
civic infrastructure for sewage management and disposal are also being implemented under
other central schemes, such as Jawaharlal Nehru National Urban Renewal Mission, Urban
Infrastructure Development Scheme for Small and Medium Towns, as well as under State

schemes.

The Government has initiated an exercise for revamping the river conservation strategy to
promote a holistic and integrated river basin approach. The Central Government has set up the
‘National Ganga River Basin Authority’ (NGRBA) on 20.2.2009 as an empowered planning,
financing, monitoring and coordinating authority to ensure effective abatement of pollution and
conservation of the river Ganga by adopting a holistic approach with the river basin as the unit of

planning.
Statement-/

State-wise details of rivers covered under the National River Conservation Plan

SI.No. State River

1 2 3

1. Andhra Pradesh Godavari and Musi
2. Bihar Ganga
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3. Delhi Yamuna

4. Goa Mandovi

5. Gujarat Sabarmati

6. Haryana Yamuna

7. Jharkhand Damodar, Ganga and Subarnarekha

8. Karnataka Bhadra, Tungabhadra, Cauvery, Tunga and
Pennar

9. Kerala Pamba

10. Madhya Pradesh Betwa, Tapti, Wainganga, Khan, Narmada,

Kshipra, Beehar, Chambal and Mandakini

11.  Maharashtra Krishna, Godavari, Tapi and Panchganga

12. Nagaland Diphu and Dhansiri

13. Orissa Brahmini and Mahanadi

14. Punjab Satluj

15. Rajasthan Chambal

16. Sikkim Rani Chu

17. Tamil Nadu Cauvery, Adyar, Cooum, Vennar, Vaigai and

Tambarani

18. Uttar Pradesh Yamuna, Ganga and Gomti

19. Uttaranchal Ganga

20. West Bengal Ganga, Damodar and Mahananda
Statement-I/

State-wise details of polluted river stretches

Name of State Name of River No. of
polluted
stretches
2 3 4
Andhra Pradesh Godavari, Krishana, Manjira, Musi, Maner, 9

Nakkavagu, Pennar and Tungabhadra
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1 2 3 4
2. Assam Bharalu, Burhidihing, Deepar bill and Kalong 4
3. Chandigarh Attawa choe, Patiala ki Rao and Sukhna choe 3
4. Delhi Yamuna 1
5. Gujarat Ambika, Anas, Amlakhadi, Bhogavo, Baleshwar 19
Khadi, Dhadar, Daman Ganga, Khari, Kaveri,
Kim, Kolak, Mindhola, Mahi, Panam, Shedi,
Sabarmati, and Tapi
6. Haryana Ghaggar, Gurgaon canal, Markanda, Western 5
Yamuna canal, and Yamuna
7. Himachal Pradesh Beas, Markanda and Sukhna, 3
8. Madhya Pradesh Betwa, Chambal, Kshipra, Khan, Kalisot, 9
Mandakini, Tons and Narmada
9. Maharashtra Bhima, Godavari, Mula and Mutha, Pawana, 28
Panchganga, Patalganga, Indrayani, Koyna,
Kundalika, Kalu, Kanhan, Kolar, Mithi, Tapi, Girna,
Nira, Weinganga, Wardha, Krishna, Purna, Nira,
Chandrabhaga, Venna river, Ulhas, Rangavali and
Bhatsa
10. Punjab Satluj and Ghaggar 2
1. Tamil Nadu Adyar, Coovum, Cauvery, Noyyal, Vaigai, 9
Tambiraparani, Bhavani and Palar
12. Uttar Pradesh Yamuna, Hindon, Western kali (Partly Covered), 12
Kali nadi eastern, Bagad, Ganga, Gomti,
Ramganga, Saryu and Rihand
13. Karnataka Bhadra, Tunga, Tungabhadra, Laxmantirtha, (X
Kali, Krishna, Hundri, Kundu, Arkavati and
Malprabha
14. Manipur Nambul 1
15. Rajasthan Bandi, Berech, Jojari, Chambal and Khetri 5
16. Uttarakhand Kosi, Dhela and Kichha and Bahalla 3
17. Jharkhand Subarnrekha and Sankh 2
18. Kerala Karamana, Puzhackal and Kadambayar 3
19. Tripura Agartala canal and Haora 2
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20. Bihar Sikrana 1
21. Chhattisgarh Arpa, Seonath and Mahanadi 3
22. Meghalaya Kharkhala and Umtrew 2
23. Orissa Kathjodi, Brahmani, Mahanadi and Kuakhai 4
24. Pondicherry Arasalar 1
25. West Bengal Damodar, Ganga and Barakar 3
26. Nagaland Dhansiri 1
27. Sikkim Dikchu, Teesta, Maney khola and Ranichu 4
TOTAL 150

Climate change talks

1857. SHRI MANGALA KISAN:
SHRIMATI RENUBALA PRADHAN:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the African nations stonewalled the ongoing climate change talks in
Barcelona;

(b) if so, the reasons therefor;

(c) whether UN’s Carbon-cutting Kyoto Protocol for a new global climate deal due at
Copenhagen has been cancelled; and

(d) if so, the reasons therefor and what are the Government’s views in this regard, being
amember of G-777

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) African nations, operating as a bloc in the Ad-hoc
Working Group on Kyoto Protocol refused to undertake any negotiations on procedural issues
during the negotiations in Barcelona held in November 2009 unless the developed countries
came up with specific targets for emission reduction against their commitments under the
second phase of Kyoto Protocol, in post 2012 period.

(c) No,Sir.
(d) Does not arise.
Impact of climate change

1858. SHRIMATI VIPLOVE THAKUR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:
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(a) whether Government has conducted any survey on impacts of climate change and
vulnerability assessment in key sectors such as agriculture, water and health in hilly States
particularly in Himachal Pradesh;

(b) if so, the results thereof;

(c) whether the challenges posed by climate change have caused serious threat to
ecological sustainability; and

(d) if so, the steps taken/being taken by Government to combat the impact of climate
change?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) No survey has been conducted on impact of climate
change and vulnerability assessment in key sectors in hilly States including Himachal Pradesh.

(c) and (d) Government is aware of the threat of climate change to ecological
sustainability. Prime Minister has released National Action plan on Climate Change (NAPCC) on
30th June 2008 to outline India’s strategy to meet the challenge of Climate Change. India’s
National Action Plan outlines a national strategy that aims to enable the country to adapt to
climate change and enhance the ecological sustainability of India’s development path.

Study on Himalayan glaciers

1859. SHRI B.K. HARIPRASAD: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the recently released Government sponsored study on Himalayan glaciers
points out that it is premature to suggest that glaciers in the Himalayan region are retreating
abnormally due to global warming;

(b) whether UN-constituted Inter Government Panel on Climate Change (IPCC) in its
report, suggests that the glaciers including those in the Himalayan region are fast disappearing
and would vanish by 2035 due to global warming and resultant climate change; and

(c) ifso, Government’s comments thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) The Studies carried out by Geological Survey of India have
revealed that the majority of Himalayan glaciers are passing through a phase of recession, which
is a worldwide phenomenon. The recession of glaciers is a part of the natural cyclic process of
changes in size and other attributes of the glaciers. These changes could be attributed to various
reasons including global warming.

(b) The Inter-Governmental Panel on Climate Change in its Fourth Assessment Report
published in 2007 has indicated rapid melting of Himalayan Glaciers based on assessment of the
results of certain modeling studies published in international literature.
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(c) Long-term studies are required in order to conclusively establish the impact of global

warming on recession of glaciers in Himalayan region.
Forest diversion proposals

1860. SHRI PYARIMOHAN MOHAPATRA: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the list of forest diversion proposals received from the Government of Orissa over
the last 10 years and the specific purpose for which such forest lands were sought to be
diverted;

(b) the cases which are pending, the reasons therefor in each case and by when those
are likely to be cleared; and

(c) the cases rejected so far along with the reasons in each case?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) The information is being collected. On its receipt and
compilation, the same will be laid on the table of the house.

Iron-ore mines in Goa

1861. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the number of iron-ore mines operating in Goa;
(b) the nature of permission granted to them for the purpose of mining;

(c) the number of mines in the State which have been issued notices under the Forest
Conservation Act and other laws;

(d) the number of mines with respect to which licenses/permissions have been
cancelled/revoked recently;

(e) the number of mines out of the above which have been allowed to operate by
revoking the orders of cancellation;

(f) the objections, of the environmentalists against the mining activity in the
State;

(g) the number of persons directly or indirectly employed in the mining industry; and
(h)  the details of the present status of mining activity in the State?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The mining activity can only be undertaken after
obtaining environmental clearance under the Environment (Protection) Act, 1986. The Ministry
has, so far, granted environmental clearance to 111 iron-ore projects in Goa during the period
from September 2006 to 30th November 2009.
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(c) The Ministry has, so far, granted 46 forest clearances for mining of iron-ore under the
Forest (Conservation) Act, 1980 in the State of Goa. However, only 23 iron-ore mines are
operating after obtaining the approval to their renewal proposals at present. In respect of
remaining 23 mines, the approvals granted earlier have since been expired with effect from
27.11.2007.

(d) and (e) As per the information received from the State Government, three
mines have been rejected renewal permissions recently by the Director of mines

and Geology, Government of Goa. Revocation of none of them has been received till date.

(f)  The environmentalists are primarily raising two issues against the mining activities in
the State of Goa- (i) permitting mining within one km area from the boundary of the national
park/sanctuary, and (ii) granting environmental clearance to a mining lease involving both forest

and non-forest areas.
(g) The Ministry does not maintain a record of such information.

(h) The Iron-ore produced in the State of Goa is of low grade having Fe content ranging
between 58% and 62%, which does not have ready market in the Country. The iron ore,
therefore, is exported to other countries after resorting to beneficiation. Goa exports 60% of
India’s Iron-Ore. During the year 2008, about 46 million tonnes of iron-ore was exported from

the country.
Impact of climate change on agriculture

1862. SHRI T.T.V. DHINAKARAN: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:

(a) whether it is proposed to assess the impact of climate change on agriculture;

and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Indian Council of Agricultural Research has
undertaken various studies on impacts, adaptation and vulnerability of Indian agriculture to

climate change under the aegis of a National Network Project. The major findings include:

Temperature rise studies conducted so far indicate that rise in temperature will have effect
crops, horticulture, water resources, livestock and fisheries sectors. Studies indicate that rise in
winter temperature will have negative impacts on wheat yield. The apple cultivation may shift to
higher elevation due to rise in temperature. Heat stress will have negative affect on milk yield of
livestock. Increased surface sea temperature may cause migration of fish and changes in

breeding habitat.
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Himalayan glaciers

11863. SHRI SHREEGOPAL VYAS: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether experts are giving different statements on melting of Himalayan glaciers;
(b) whether there is any dispute over this Ministry’s report; and
(c) the plan to present a reliable report in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) Different findings are reported relating to melting of
Himalayan glaciers. According to Report of the Inter-governmental Panel on Climate Change
(IPCC) released in April 2007, indicate that the Himalayan glaciers are receding faster than any
part of the world.

Whereas the studies carried out by Geological Survey of India the majority of Himalayan
glaciers are passing through a phase of recession, which is a worldwide phenomenon. The
recession of glaciers is a part of the natural cyclic process of changes in size and other attributes
of the glaciers. These changes could be attributed to various reasons including global warming.

Long-term comprehensive studies are required in order to conclusively establish the impact
of global warming on recession of glaciers in Himalayan region.

Climate change funding

1864. SHRIMATI JAYA BACHCHAN: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that the countries like USA and European Union are trying to
scuttle the Kyoto Protocol mechanism with a World Bank type institution to manage climate
change funding;

(b) if so, whether Government has voiced its concern at the international platform;
(c) ifso, the details in this regard; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (d) An Adaptation Fund Board has been set up with resources
generated from Clean Development Mechanism under the Kyoto Protocol to finance activities for
adaptation to climate change in developing countries. Negotiations are currently underway under
the United Nations Framework Convention on Climate Change (UNFCCC) to reach agreed
outcome on various elements of the Bali Action Plan including mechanism for financing the
mitigation and adaptation actions in the developing countries. Proposals have been made by
several Annex | countries including the US and EU which are currently under discussion. India
has argued for a financial mechanism accountable to and under the governance of the parties

tOriginal notice of the question was received in Hindi.

71



that should be set up with resources raised from contribution of developed country parties and
should provide resources to the developing countries to meet their needs.

Development and conservation of ponds

11865. SHRIMATI MAYA SINGH: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government of Madhya Pradesh has sent any proposal during last three
years for development and conservation of ponds situated in the State;

(b) if so, the amount involved in the proposal and whether the proposal is still pending
with his Ministry;

(c) whether any time-frame has been fixed for disposal of the proposal; and

(d) whether too much delay in according approval to the proposal would increase the
possibility of cost overrun?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (d) This Ministry is not implementing any scheme for
development and conservation of ponds. For conservation of ponds, two schemes of Repair,
Renovation and Restoration (RRR) of water bodies’ with domestic support and external
assistance respectively, are under implementation by the Ministry of Water Resources (I\/IoWR).
During last three years, MoWR has not received any proposal from the Government of Madhya
Pradesh for development and conservation of ponds in the State.

Agenda for U.N. Climate Summit

1866. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Copenhagen Climate Council could influence nation States to reset the
agenda for UN Climate Summit, 2009; and

(b) ifso, how it is relevant to India’s stand along with supporting countries ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Fifteenth Conference of Parties to United Nations
Framework Convention on Climate Change will meet in Copenhagen in December 2009 to
negotiate and reach an agreed outcome on various elements of Bali Action Plan with a view to
enhance the actions of Parties in achieving objectives of the Convention. India is actively
engaged in negotiations in this process and advance the global efforts. India advocates global
climate protection efforts to include a growth strategy based on sustainable development.
India’s National Action Plan on Climate Change outlines its strategy towards climate change.
India coordinates its position with other developing countries to address climate change in
accordance with the principles of Common. But Differentiated Responsibilities and takes
mitigation and adaptation actions in the context of sustainable development.

tOriginal notice of the question was received in Hindi.
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National lake conservation plan in Rajasthan

1867. DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) the lakes covered under the scheme of National Lake Conservation Plan since June,
2001, in Rajasthan;

(b) what has been achieved, so far;

(c) whether any proposals from Rajasthan are pending with his Ministry in above context;
and

(d) if so, the status of their disposal?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Under the National Lake Conservation Plan (NLCP),
projects for conservation of Mansagar Lake in Jaipur, Anasagar and Pushkar Lakes in Ajmer,
Fateh Sagar and Pichola Lake System in Udaipur have been sanctioned in Rajasthan at a total
cost of Rs.214.98 crore.

The main objective envisaged in these projects is prevention of pollution from point sources
causing lake degradation and in-situ lake conservation. While the project for conservation of
Mansagar Lake in Jaipur has been completed, the other projects in different stages of
implementation.

(c) and (d) The project on ‘Rejuvenation of Nakki Lake™ in Mount Abu has been granted
‘in-principle’ approval subject to the clearance from National Board for Wild Life by the State
Government. No proposal from Rajasthan is pending with the Ministry for consideration under
the NLCP scheme.

Protection of tigers

1868. SHRI PRAKASH JAVADEKAR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that the National Tiger Conservation Authority has come under
serious attack from a Special Investigation Team (SIT) set up by his Ministry for its failure to
protect tigers from poachers even in reserved parks like Panna;

(b) how much damage has been caused by poachers to the endangered species in
national reserve centuries; and

(c) whether it is also a fact that the SIT has painted an alarming picture about the
presence of tigers in Panna, once their main habitat and if so, the details thereof and the steps
being taken to save the Big Cat?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) No Sir.

(b) The details of tiger mortality due to poaching during the current year, as reported by

States and information gathered from the Wildlife Crime Control Bureau, are given in the
Statement-| (See below).
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(c) The Special Investigation Team (SIT) has reported that poaching was a major cause
for local extinction of tigers in the Panna Tiger Reserve. The said report has been sent to the
State Government for taking ecologically/administrative measures, which has the mandate for
day-to-day management of the tiger reserve. The milestone initiatives taken by the Government
of India for protection of tigers and other wild animals are given in the Statement-II.

Statement-/

Details of tiger Mortality due to poaching (including seizures ) during the
current financial year (State-wise)

Sl.No. State 2009
1. Andhra Pradesh 2
2. Assam 1
3. Karnataka 1
4. Madhya Pradesh 3
5. Maharashtra 2
6. Orissa 1
7. Tamil Nadu 1
8. Uttarakhand 1
9. West Bengal 1
10. Delhi 1
1. Goa 1
TOTAL 15%

*As on 30.11.2009
Statement-1/

Milestone initiatives (including the recent) taken by the Government of India
for protection of tigers and other wild animals

Legal Steps

1. Amendment of the Wild Life (Protection) Act, 1972 for providing enabling provisions
for constitution of the National Tiger Conservation Authority and the Tiger and Other
Endangered Species Crime Control Bureau.

2. Enhancement of punishment in cases of offence relating to a tiger reserve or its core
area.

Administrative steps

3. Strengthening of antipoaching activities, including special strategy for monsoon
patrolling, by providing funding support to Tiger Reserve States, as proposed by
them, for deployment of antipoaching squads involving ex-army personnel/home
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guards, apart from workforce comprising of local people, in addition to strengthening
of communication/ wireless facilities.

4, Constitution of the National Tiger Conservation Authority with effect from 4.09.2006,
for strengthening tiger conservation by, inter alia, ensuring normative standards in
tiger reserve management, preparation of reserve specific tiger conservation plan,
laying down annual audit report before Parliament, constituting State level Steering
Committees under the Chairmanship of Chief Ministers and establishment of Tiger
Conservation Foundation.

5. Constitution of a multidisciplinary Tiger and Other Endangered Species Crime Control
Bureau (Wildlife Crime Control Bureau) with effect from 6.6.2007 to effectively
control illegal trade in wildlife.

6. Declaration of eight new Tiger Reserves and in-principle approval accorded for
creation of four new Reserves, namely Sahyadri in Maharashtra, Pilibhit in Uttar
Pradesh, Ratapani in Madhya Pradesh and Sunabeda in Orissa.

7. The revised Project Tiger guidelines have been issued to States for strengthening
tiger conservation, which apart from ongoing activities, inter alia, include funding
support to States for enhanced village relocation/rehabilitation package for people
living in core or critical tiger habitats (from Rs. 1 lakh/family to Rs. 10 lakhs/family),
rehabilitation/resettlement of communities involved in  traditional hunting,
mainstreaming livelihood and wildlife concerns in forests outside tiger reserves and
fostering corridor conservation through restorative strategy to arrest habitat
fragmentation.

8. A scientific methodology for estimating tiger (including co-predators, prey animals
and assessment of habitat status) has been evolved and mainstreamed. The findings
of this estimation/assessment are bench marks for future tiger conservation
strategy.

9. An area of 29284.76 sq. km. has been notified by 15 Tiger States (out of 17) as core
or critical tiger habitat under section 38V of the Wildlife (Proteotion) Act, 1972, as
amended in 2006 (Andhra Pradesh, Arunachal Pradesh, Assam, Chhattisgarh,
Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Mizoram, Orissa,
Rajasthan, Tamil Nadu, Uttarakhand, and West Bengal). Two tiger States (Bihar and
Uttar Pradesh) have taken a decision for notifying the core or critical tiger habitats
(2765.04) sq.km.). The State of Madhya Pradesh has not identified/notified the
core/critical tiger habitat in its newly constituted tiger reserve (Sanjay National Park
and Sanjay Dubri Wildlife Sanctuary).

Financial Steps

10. Financial and technical help is provided to the States under various Centrally
Sponsored Schemes, viz. Project Tiger and Integrated Development of Wildlife
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Habitats for enhancing the capacity and infrastructure of the States for Providing
effective protection to wild animals.

International Cooperation

1.

India has a Memorandum of Understanding with Nepal on controlling trans-boundary
illegal trade in wildlife and conservation, apart from a protocol on tiger conservation
with China.

A Global Tiger Forum of Tiger Range Countries has been created for addressing

international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITIES, which was held from
3rd to 15th June, 2007 at The Hague, India introduced a resolution along with China,
Nepal and the Russian Federation, with directions to Parties with operations breeding
tigers on a commercial scale, for restricting such captive populations to a level
supportive only to conserving wild tigers. The resolution was adopted as a decision
with minor amendments. Further, India made an intervention appealing to China to
phase out tiger farming, and eliminate stockpiles of Asian big cats body parts and
derivatives. The importance of continuing the ban on trade of body parts of tigers was
emphasized.

Based on India’s strong intervention during the 58th meeting of the Standing
Committee of the CITES at Geneva from 6th to 10th July, 2009, the CITES Secretariat
has issued a notification to Parties to submit reports relating to compliance of
Decisions 14.69 and 14.65 within 90 days with effect from 20.10.2009 (Progress made
on restricting captive breeding operations of tigers etc.).

Reintroduction of Tigers

15.

As a part of active management to rebuild Sariska and Panna Tiger Reserves where
tigers have become locally extinct, reintroduction of tigers/tigresses have been
done.

Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of tiger and
its prey.

Creation of Special Tiger Protection Force (STPF).

17.

The policy initiatives announced by the Finance Minister in his Budget Speech of
29.2.2008, inter alia, contains action points relating to tiger protection. Based on the
one time grant of Rs.50.00 crore provided to the National Tiger Conservation
Authority (NTCA) for raising, arming and deploying a Special Tiger Protection Force,
the proposal for the said force has been approved by the competent authority for
13 tiger reserves. Rs.93 lakhs each has been released to Corbett, Ranthambhore and
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Dudhwa Tiger Reserve for creation of STPF during 2008-09. Central Assistance will
be provided to States for creation of STPF in remaining 10 Tiger Reserves in 2009-10.
Since then, the guidelines of the STPF have been revised for deploying forest
personnel in place of Police, with scope for involving local people like the Van
Guijjars.

In collaboration with TRAFFIC-INDIA, action has been taken for an online wildlife
crime data base, and Generic Guidelines for preparation of reserve specific Security
Plan has been evolved.

Recent initiatives.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

Implementing a tripartite MoU with tiger States, linked to fund flows for effective
implementation of tiger conservation initiatives.

Revised the Special Tiger Protection Force (STPF) guidelines to involve local people
like Van Gujjars and others in field protection.

Rapid assessment of tiger reserves done (12 good, 9 satisfactory and 16 poor).

Special crack teams sent to tiger reserves affected by left wing extremism and low
population status of tiger and its prey.

All India meeting of Field Directors convened on 25 and 26 July, 2009 under the
Chairmanship of the Minister of State (Independent Charge) for Environment
and Forests for reviewing the status of field protection and related issues in tiger
reserves.

Chief Ministers of tiger States addressed at the level of the Minister of State
(Independent Charge) for Environment and Forests on urgent issues, viz.
implementation of the tripartite MoU, creation of the Tiger Conservation Foundation,
stepping up protection etc.

Chief Ministers of States having tiger reserves affected by left wing extremism and
low population status of tiger and its prey addressed for taking special initiatives.

Field visits to Bhadra, Corbett, Sariska and Ranthambhore made by the Minister of
State (Independent Charge) for Environment and Forests to review the initiatives and
problems relating to tiger conservation.

Steps taken for modernizing the infrastructure and field protection.

Advisory issued for involvement of Non-Governmental Experts in the Forthcoming all
India tiger estimation.

Core Committee involving outside experts constituted for overseeing the forthcoming
all India tiger estimation.

Report of the Special Investigation Team (SIT) constituted for looking into the local
extinction of tiger in the Panna Tiger Reserve sent to the State (Madhya Pradesh) for
the needful action.
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31.  Issue of tiger farming and trafficking to tiger body parts discussed at the level of
Minister of State (Independent Charge) for Environment and Forests with the
Chinese Authorities.

32. Action taken for amending the Wildiife (Protection) Act to ensure effective
conservation.

33. Initiatives taken for improving the field delivery through capacity building of field
officials, apart from providing incentives.

34. Decision taken to host the World Tiger Summit in October-November, 2010.
Environmental clearance to SEZ developers from Gujarat

1869. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI KALRAJ MISHRA:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) the number of applications received for environmental clearance to SEZ developers
from Gujarat and the number of applications cleared, so far; and

(b) by when the remaining applications would be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) This Ministry has received 7 applications for approval of Terms of
Reference (ToR) and 4 applications for environmental clearance for SEZ projects from Guijarat,
out of which, ToRs were issued to all the 7 projects and environmental clearances were granted
to 2 projects, 1 project was closed due to non-submission of information and 1 project is
awaiting clarifications pertaining to Coastal Regulation Zone (CRZ).

(b) The Environmental Impact Assessment Notification of September 2006 stipulates a
time limit of 60 days for conveying the Terms of Reference to the applicant on receipt of
application with all necessary documents. Further, a time limit of 105 days, after of the receipt of
the complete application with all necessary documents, has been provided for environmental
appraisal of the projects and conveying the decision.

Global warming

1870. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government has made any assessment on the impact of global warming in
the country as being forecasted by various experts and world bodies including the United
Nations;

(b) if so, the details thereof and the Government’s response in this regard;
(c) the strategy being finalized for combating the ill effects of the climate change; and

(d) the reasons for delay in responding to the challenge ?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) As a part of the India’s Initial National Communication to
the United Nations Framework Convention on Climate Change (UNFCCC), studies in regard to
the impacts, vulnerability and adaptation to climate change in the Indian context have been
made. These studies project future climate scenarios and likely adverse impacts in various
sectors such as water resources, agriculture, forests, natural eco-systems, coastal zones,
health energy and infrastructure. With a view to enhance and improve our understanding of
climate change the Ministry of Environment is currently engaged in the preparation of India’s
Second National Communication to the United Nations Framework Convention on Climate
Change. A network of 127 institutions has been engaged countrywide belonging to Universities,
Research and Development Institutions, autonomous institutions of the government, Non
governmental organization and private institutions for studies on various aspects of climate
change. These include greenhouse gas emissions of anthropogenic origin from sectors such as
Energy, Industry, Agriculture, Forestry and Waste, Assessment and impact of projected climate
change on key sectors such as Agriculture, Water, Natural ecosystems, Health, Extreme climate
events, etc.

(c) and (d) Government has outlined its strategy for addressing climate change in
the National Action Plan on Climate Change (NAPCC) that was released by the Prime
Minister on 30th June 2008. The National Action Plan outlines steps that will enable the country
to adapt to climate change and enhance the ecological sustainability of India’s development
path.

Eight National Missions form the core of the National Action Plan, representing multi-
pronged, long term and integrated strategies for achieving key goals in the context of climate
change and its challenges.

Coastal environment regulatory framework

1871. DR. (SHRIMATI) NAJMA A. HEPTULLA:
SHRI MAHENDRA MOHAN::

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:
(a) the details of the existing coastal environment regulatory framework;

(b) whether Government proposes to implement a new coastal environmental regulatory
framework;

(c) ifso, the reasons therefor;
(d) the details of the proposed framework; and
(e) by when the new framework would be implemented ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JARAM RAMESH): (a) For the purpose of conserving and protecting the coastal
environment, the Government had issued the Coastal Regulation Zone Notification on 19.2.1991.
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All development in the Coastal Regulation Zone area are regulated as per the provisions of the
Coastal Regulation Zone Notification, 1991.

(b) No, Sir.
(c) to (e) Do not arise.
Revamping of Central Pollution Control Board

1872. DR. (SHRIMATI) NAUMA A. HEPTULLA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government proposes to revamp the Central Pollution Control Board;
(b) if so, the reasons therefor; and
(c) inwhat manner the said Board is going to be revamped ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Central Government has undertaken the task of
revamping of Central Pollution Control Board (CPCB) to further enhance its capacity to meet
emerging challenges in the area of environment management in the country. In this regard,
Indian Institute of Management, Lucknow has submitted its report to the Government, with
multi-dimensional recommendations for strengthening CPCB.

(c) The on-going process of strengthening of CPCB inter alia envisages augmentation of
technical manpower, strengthening/up-gradation of infrastructure, and enhancing financial
support.

Climate change

1873. PROF. P.J. KURIEN: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the United Nations Framework Convention on Climate Change (UNFCCC)
has reported that the Himalayan Glacier will disappear by 2035 due to Global Warming and if so,
the details thereof and the steps Government proposes to take in order to avert this disaster;

(b) whether it is a fact that U.S. Secretary of Energy, Steven Chu, indicated that
Washington may not agree to emission cuts at the UNFCCC meet in Copenhagen next month;
and

(c) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) According to the Fourth Assessment Report of the Inter-
Governmental Panel on Climate Change, the Himalayan Glaciers are receding faster than in any
part of the world and, if the present rate continues, the likelihood of them disappearing by the
year 2035 and perhaps sooner is very high if the Earth keeps getting warmer at the current rate.

The National Action Plan on Climate Change includes a national mission on Sustaining
the Himalayan Ecosystem with a view to, inter alia, strengthen observation and monitoring of
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Himalayan glaciers. A new research centre on Himalayan Glaciology has been established at
Wadia Institute of Himalayan Geology, Dehradun. Government has also prepared guidelines and
best practices for sustaining Himalayan eco-system and has shared it with all State
Governments in the Himalayan region.

(b) and (c) The emission reduction targets of developed countries including the US are
currently being discussed in the Adhoc Working Group on Long-term Cooperative Action under
the United Nations Framework Convention on Climate Change (UNFCCC). Negotiations on
these issues are underway and the Parties are expected to reach an agreed outcome on the
issues including such emission cuts in Copenhagen in December 2009.

Cabron emissions

1874. SHRI BHAGAT SINGH KOSHYARI: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether India is in agreement that the current level of carbon emissions is damaging
the world’s eco system;

(b) whether India has agreed to reduce carbon emissions unilaterally;
(c) if so, the details thereof;

(d) whether this is in conjunction with the level of carbon emissions reduction agreed to
by USA, Japan, EU, China and if so, the details thereof;

(e) whether any capital has been proposed by the developed world to subsidize cost of
technology transfer and if so, the details thereof; and

(f)  what were the outcomes of the Copenhagen meeting ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) According to Inter-governmental Panel on Climate Change
(IPCC) in its 4th Assessment Report published in 2007, changes in physical and biological
systems in different continents and regions have been observed which are indicative of adverse
impacts.

(b) and (¢) Although India does not have legally binding reduction commitments, a range
of policies and programmes taken to respond to reducing emissions, inter alia, include:

(i)  Setting up of the Bureau of Energy Efficiency and encouraging energy conservation
and introduction of energy efficiency labelling.

(i)  promoting use of renewable energy

(i)  power sector reforms and active renewable energy programme
(iv) use of cleaner and lesser carbon intensive fuel for transport
(v) fuel switching to cleaner energy

(vi) afforestation and conservation of forests

(vii) promotion of clean coal technologies
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(viit) reduction of gas flaring
(ix) encouraging Mass Rapid Transport systems
(x)  environmental quality management for all sectors.

(d) Developed Countries e.g., USA Japan and other Annex | Parties have quantified
emission reduction obligations while developing countries like India, China and other have no
emission reduction obligation under the Convention.

(e) and (f) Negotiations on the issues relating to Finance and Technology Transfer among
others are underway under the Bali Action Plan. The forthcoming Conference of Parties (CoP) in
Copenhagen, Denmark is expected to reach an agreed outcome on these issues.

Monitoring committee for protection of tigers

11875. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the National Tiger Conservation Authority (NTCA) set up by Government for
the protection of tigers had entrusted the work pertaining to protection of tigers to a monitoring
committee in the month of September last year;

(b) the details of the improvement made by the committee in this area; and
(c) the number of tigers in the country, as on date?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) A Monitoring Committee was constituted by the National
Tiger Conservation Authority (NTCA) in September, 2008, for overseeing the village relocation
process to suggest monitoring benchmarks, apart from providing inputs for eco-tourism to
benefit fringe dwellers outside the core/critical tiger habitats, and people relocated from such
areas.

(c) As per the findings of the recent All India tiger estimation in 2008 using the refined
methodology, the total country-level population of tiger is 1411 (mid value); the lower and upper
limits being 1165 and 1657 respectively. The State-wise tiger population and area of tiger
occupied landscapes are given in the Statement.

Statement

Forest occupancy and population estimates of tiger as per the

refined methodology
State Tiger Tiger Numbers
km?2
No. Lower limit Upper limit
1 2 3 4 5

Shivalik-Gangetic Plain Landscape Complex

Uttarakhand 1901 178 161 195

tOriginal notice of the question was received in Hindi.

82



1 2 3 4 5

Uttar Pradesh 2766 109 91 127
Bihar 510 10 7 13
Shivalik-Gangetic 5177 297 259 335

Central Indian Landscape Complex and Eastern Ghats Landscape Complex

Andhra Pradesh 14126 95 84 107
Chhattisgarh 3609 26 23 28
Madhya Pradesh 15614 300 236 364
Maharashtra 4273 103 76 131
Orissa 9144 45 37 53
Rajasthan 356 32 30 35
Jharkhand * * 1488 Not Assessed

Central India 48610 601 486 718

Western Ghats Landscape Complex

Karnataka 18715 290 241 339
Kerala 6168 46 39 53
Tamil Nadu 9211 76 56 95
Western Ghats 34094 412 336 487

North East Hills and Brahmaputra Flood Plains.

Assam * 1164 70 60 80
Arunachal Pradesh * 1685 14 12 18
Mizoram * 785 6 4 8
Northern West Bengal * 596 10 8 12
North-East Hills, and 4230 100 84 118
Brahmaputra

Sunderbans 1586 Not Assessed

TOTAL TIGER POPULATION 14N 1165 1657

*Population estimates are based on possible density of tiger occupied landscape in the area,
not assessed by double sampling.

**Data was not amenable to population estimation of tiger. However, available information
about the landscape indicates low densities of tiger in the area ranging from 0.5 to 1.5 per 100

kmZ.
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Death of tigers

1876. SHRI A. ELAVARASAN: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether death of tigers continues at an alarming rate and a prominent wildlife
NGO stated that between January and end of September this year at least 67 tigers lost their
lives;

(b) if so, the details thereof and the State-wise break up of tiger deaths during the above
period;

(c) whether it is a fact that 23 tigers died due to poaching and remaining 44 tigers died of
various reasons such as old age, in fighting accidents, etc., as per Wild Life Protection Society
of India; and

(d) if so, the details thereof and the steps taken by Government to save tigers?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) During 2009, mortality of 59 tigers (including seizure of 7
tiger skins) has been reported by States and information gathered from the Wildlife Crime
Control Bureau. The State-wise details are given in the Statement (See below).

(c) and (d) As reported by States and information gathered from the Wildlife Crime Control
Bureau, 15 tigers died due to poaching and remaining due to old age, disease, accident and
internecine fights. The milestone initiatives taken by the Government of India for protection of
tigers and other wild animals are given in the Statement-Il [Refer to Statement appended to the
answer to unstarred Question No. 1868 part (c)].

Statement

Tiger Mortality (as reported by States/information gathered from the
Wildliife Crime Control Bureau)

(As on 30.11.2009)

SI.No. State No. of tiger mortality Remarks

1 2 3 4

1. Madhya Pradesh 13 —

2. Assam 10 —

3. Maharashtra 4 Includes seizure of 1 skin
4. Uttarakhand 7 Includes seizure of 1 skin
5. Karnataka 9 —

6. Rajasthan 3 —

7. West Bengal 2 —
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1 2 3 4

8. Uttar Pradesh 3 —
9. Tamil Nadu 1 Includes seizure of 1 skin
10.  Andhra Pradesh 2 Includes seizure of 2 skins
1. Goa 1 —
12.  Orissa 1 —
13.  Delhi 2 Includes seizure of 2 skins
14. Kerala 1 —

TOTAL 59 Includes seizure of 7 skins

River pollution

11877. SHRI PRAKASH JAVADEKAR: Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether it is a fact that crores of rupees have been spent by Government to make the
rivers pollution free;

(b) if so, the details thereof;

(c) whether Government have been successful in making the rivers pollution free despite
spending crores of rupees;

(d) if so, the details thereof;
(e) ifnot, the reasons therefor; and

(f)  the details of work-plan chalked out by Government to make the rivers pollution free
in the near future?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (f) The efforts towards conservation of rivers started with the
launching of the Ganga Action Plan (GAP) Phase-l in the year 1985. Subsequently, GAP
Phase-ll (GAP-II) was initiated which included the tributaries of the river Ganga, namely,
Yamuna, Gomti and Damodar. The Plan was expanded to cover other rivers under National
River Conservation Plan (NRCP) in the year 1995. This Plan presently covers 38 rivers in 167
towns spread over 20 States. Pollution abatement schemes under NRCP include interception,
diversion and treatment of sewage; low cost sanitation works on river banks; electric/improved
wood crematoria etc. An expenditure of Rs.3955 crore has been incurred and sewage treatment
capacity of nearly 4000 million litres per day (mid) has been created so far. The schemes are
implemented on a cost sharing basis between the Centre and State Governments through
implementing agencies of the States.

The pollution load on rivers has increased over the years due to rapid urbanization and
industrialization. Abstraction of water for irrigation, drinking, industrial use, power etc.

tOriginal notice of the question was received in Hindi.
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compounds the challenge. Based on independent monitoring undertaken by reputed institutions
on some of the major rivers under NRCP, the water quality in terms of BOD (Bio-chemical
Oxygen Demand) values has improved at most locations as compared to water quality before
taking up of pollution abatement schemes.

Conservation of rivers is an ongoing and collective effort of the Central and State
Governments. The Central Government supplements the efforts of the State Governments in
river conservation through the central plans. River conservation activities such as creation of
civic infrastructure for sewage management and disposal are also being implemented under
other central schemes, such as Jawaharlal Nehru National Urban Renewal Mission, Urban
Infrastructure Development Scheme for Small and Medium Towns, as well as under State
schemes.

The Government has initiated an exercise for revamping the river conservation strategy to
promote a holistic and integrated river basin approach. The Central Government has set up the
‘National Ganga River Basin Authority’ (NGRBA) on 20.2.2009 as an empowered planning,
financing, monitoring and coordinating authority to ensure effective abatement of pollution and
conservation of the river Ganga by adopting a holistic approach with the river basin as the unit of
planning.

Conservation of ponds in Madhya Pradesh

1t1878. SHRI RAGHUNANDAN SHARMA: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether any proposal, worth Rs. 256 crore for development and conservation of 10
ponds, has been received from Government of Madhya Pradesh; and

(b) if so, the action taken in this regard, so far and by when the proposed sanctioned
amount will be released ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Yes, Sir. A proposal entitled ‘Conservation and
Management of Lakes in Bhopal’ at total cost of Rs.256 crores was received from the
Government of Madhya Pradesh for financial assistance from Japan International Cooperation
Agency (JICA). The proposal has been included in the reprioritized list of projects of Ministry of
Environment and Forests for JICA assistance and forwarded to the Ministry of Finance for posing
to Government of Japan under ODA Loan Package during FY 2009.

Forest cover

11879. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that for pollution free environment 33 per cent forest cover out of
total geographic area is essential;

tOriginal notice of the question was received in Hindi.
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(b) if so, Government’s assessment about the norms for the required forest cover;

(c) whether it is also a fact that there are many States with lesser forest cover than the
required norms;

(d) if so, the details of such States indicating their forest cover; and
(e) the target oriented plans for extension of forest cover?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) As per the National Forest Policy, 1988 the national goal is to
have a minimum of one-third of the total land area of the country under forest of tree cover. In
the hills and in mountainous regions, the aim is to maintain two-third of the area under such
cover in order to prevent erosion and land degradation and to ensure the stability of the fragile
eco-system.

(c) and (d) Yes, Sir. The details are given in the statement (See below).

(e) Various schemes have been initiated for expansion of forest cover under the Centre
and State Governments including Central Plan Schemes like National Afforestation Programme,
Integrated Development of Wildlife Habitats Intensification of forest management scheme, etc.

Statement

Forest and Tree cover in States/UTs as per India State of Forest Report, 2009

(area in km?2)

State/UT Geographical Forest Cover % of
Area GA
Very Mod. Open Total
Dense Dense Forest
Forest Forest
1 2 3 4 5 6 7
Andhra Pradesh 275,069 820 24,757 19,525 45,102 16.40
Arunachal Pradesh 83,743 20,358 31,556 14,939 67,353 80.43
Assam 78,438 1,461 11,558 14,673 27,692 35.30
Bihar 94,163 231 3,248 3,325 6,804 7.23
Chhattisgarh 135,191 4,162 35,038 16,670 55,870 41.33
Delhi 1,483 7 50 120 177 11.94
Goa 3,702 51 624 1,016 2,151 58.10
Gujarat 196,022 376 5,249 8,995 14,620 7.46
Haryana 44,212 27 463 1,104 1,594 3.61
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1 2 3 4 5 6 7
Himachal Pradesh 55,673 3,224 6,383 5,061 14,668 26.35
Jammu and Kashmir 222,236 4,298 8,977 9,411 22,686 10.21
Jharkhand 79,714 2,590 9,899 10,405 22,894 28.72
Karnataka 191,791 1,777 20,181 14,232 36,190 18.87
Kerala 38,863 1,443 9,410 6,471 17,324 44.58
Madhya Pradesh 308,245 6,647 35,007 36,046 77,700 25.21
Maharashtra 307,713 8,739 20,834 21,077 50,650 16.46
Manipur 22,327 701 5,474 11,105 17,280 77.40
Meghalaya 22,429 410 9,501 7,410 17,321 77.23
Mizoram 21,081 134 6,251 12,855 19,240 91.27
Nagaland 16,579 1,274 4,897 7,293 13,464 81.21
Orissa 165,707 7,073 21,394 20,388 48,855 31.38
Punjab 50,362 0 733 931 1,664 3.30
Rajasthan 342,239 72 4,450 11,514 16,036 4.69
Sikkim 7,096 500 2,161 696 3,357 47.31
Tamil Nadu 130,058 2,926 10,216 10,196 23,338 17.94
Tripura 10,486 m 4,770 3,192 8,073 76.99
Uttar Pradesh 240,928 1,626 4,563 8,152 14,341 5.95
Uttarakhand 53,483 4,762 14,165 5,568 24,495 45.80
West Bengal 88,752 2,987 4,644 5,363 12,994 14.64
Andaman and Nicobar 8,249 3,762 2,405 495 6,662 80.76
Islands
Chandigarh 14 1 10 6 17 14.91
Dadra and Nagar 491 0 114 Q7 21 42.97
Haveli
Daman and Diu 112 0 1 5 6 5.04
Lakshadweep 32 0 16 10 26 82.75
Puducherry 480 0 13 31 44 9.14
GRAND TOTAL 3,287,263 83,510 319,012 288,377 690,899 21.02
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Air pollution norms

1880. SHRI NARESH GUJRAL:
SHRI'N.K. SINGH:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has recently revised air pollution norms putting in place uniform
air quality standards for residential and industrial areas;

(b) if so, the details thereof;

(c) whether Government has decided to set up the National Environment Protection
Authority and the National Green Tribunal to ensure effective enforcement of the standards;
and

(d) if s0, what role would be played by the Central Pollution Control Board in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Yes, Sir. The Central Government has published a
Gazette Notification vide G.S.R. 826 (E) on 16th November, 2009 (See below) in respect of
National Ambient Air Quality Standards. Area classification based on land-use has been done
away with so that there are uniform ambient air quality norms for residential and industrial areas.
Five new parameters have been included for ambient air quality assessment which include
Ozone, Benzene, Benzo(a) Pyrene, Arsenic and Nickel. In addition, PMy g (particulate matter

having size less than 2.5 micron) has replaced the parameter for suspended particulate matter

(SPM).

(c) and (d) The Government has undertaken the task of conceptualizing the framework of
the National Environment Protection Authority. As far as the National Green Tribunal is
concerned, the National Green Tribunal Bill, 2009 has been introduced in Lok Sabha on 31st
July, 2009. The Central Pollution Control Board would be able to approach the said tribunal on
behalf of affected persons for grant of relief or compensation or settlement of disputes.

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 16th November, 2009

G.S.R. 826(E). — In exercise of the powers conferred by section 6 and section 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the
following rules further to amend the Environment (Protection) Rules, 1986, namely :-

1. (1) These rules may be called the Environment (Protection) Seventh Amendment
Rules, 2009.

(2) They shall come into force on the date of their publication in the Official
Gazette.
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2. In the Environment (Protection) Rules, 1986 (hereinafter referred to as the said
rules), in rule 3, in sub-rule (SB), for the words, brackets, figures and letters, “in
columns (3) to (5) of Schedule VII”, the words, brackets, figures and letters “in
columns (4) and (5) of Schedule VII” shall be substituted.

3. For Schedule VIl to the said rules and entries relating thereto, the following Schedule
and entries shall be substituted, namely:-

“[SCHEDULE VII]
[Seerule 3(3B)]
NATIONAL AMBIENT AIR QUALITY STANDARDS

SI.  Pollutant Time Concentration in Ambient Air
No. Weighted
Average Industrial, Ecologically Methods of
Residential, Sensitive Measurement
Rural Area
and (Notified by
Other Central
Area Government)
1 2 3 4 5 6
1. Sulphur Dioxide Annual * 50 20 — Improved West and
(S05), ug/m3 Gaeke
24 hours * * 80 80 — Ultraviolet fluorescence
2. Nitrogen Dioxide Annual * 40 30 — Modified Jacob and
(NO9), pg/m3 Hochheiser (Na-
Arsenite)
24 hours * * 80 80 — Chemiluminescence
3. Particulate Matter Annual * 60 60 — Gravimetric
(size less than — TOEM
10um) or PM1g 24 hours * * 100 100  — Beta attenuation
pg/m3
4. Particulate Matter Annual * 40 40 — Gravimetric
(size less than — TOM
2.5um)orPMo 5 24 hours™* 60 60 — Beta attenuation
pg/m3
5. Ozone (03), 8 hours * * 100 100  — UV photometric
pg/m3 — Chemilminescence
1 hour* * 180 180 — Chemical Method
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1 2 3 4 5 6
6. Lead (Pb) Annual * 0.50 0.50 AAS/ICP method after
pg/m3 sampling on EPM 2000
or equivalent filter
paper
24 hours ™ * 1.0 1.0 ED-XRF using Teflon
filter
7. Carbon 8 hours* * 02 02 Non Dispersive Infra
Monoxide (CO) Red (NDIR)
mg/m3 1Thour* * 04 04 Spectroscopy
8.  Ammonia (NH3) Annual* 100 100 Chemiluminescence
pg/m3 24 hours * * 400 400 Indophenal blue method
9. Benzene (CgHg) Annual* 05 05 Gas chromatography
pg/m3 based continuous
analyzer
Adsorption and Des-
orption followed by GC
analysis
10.  Benzo(a) Pyrene Annual * 01 01 Solvent extraction
aP ) — particulate ollowed by
BaP icul foll d by HPLC/GC
phase only, ng/m3 analysis
11. Arsenic (As) Annual * 06 06 AAS/ICP method after
ng/m3 sampling on EPM 2000
or  equivalent filter
paper
12. Nickel (Ni),ng/m3  Annual® 20 20 AAS/ICP method after

sampling on EPM 2000
or  equivalent filter
paper

*  Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken

twice a week 24 hourly at uniform intervals.

** 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with
98% of the time in a year. 2% of the time, they may exceed the limits but not on two

consecutive days of monitoring.

Note — Whenever and wherever monitoring results on two consecutive days of monitoring
exceed the limits specified above for the respective category, it shall be considered adequate
reason to institute regular or continuous monitoring and further investigation.”

[F. No. Q-15017/43/2007-CPW]
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Note :- The principal rules were published in the Gazette of India, Extraordinary vide number
S.O.844(E), dated the 19th November, 1986; and subsequently amended vide numbers
S.0.433(E), dated the 18th April, 1987; GSR. 176 (E), dated the 2nd April 1996; and were
recently amended vide numbers G.S.R.97(E), dated the 18th February, 2009; G.S.R.149(E),
dated the 4th March, 2009; G.S.R.512(E), dated the 9th July, 2009; G.S.R.543(E), dated the
22nd July, 2009; G.S.R.595(E), dated the 21st August, 2009; and G.S.R.794(E), dated the 4th
November, 2009.

Vulture deaths

1881. SHRIMATI T. RATNA BAI: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether malaria is a major cause for vulture deaths in the country;
(b) if so, the details thereof, State-wise;
(c) the projects taken up, so far, to stop such vulture deaths; and

(d) the funds allocated and spent during the last five years especially for Andhra Pradesh
forest areas?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) As per information available, malaria is not the cause of mass
mortality of vultures in India. The main cause of mortality of Gyps species of vultures in India and
south Asia is the veterinary drug called diclofenac sodium, a non-steroidal pain-killer given to
cattle. If cattle die after being injected with this drug due to disease or old age and vultures feed
on such a carcass, they die of kidney failure.

There has been mass decline in the Gyps vulture population all over the country in nineties.
However, State-wise details of vulture mortality have not been collated at Central level.

(c) The Ministry has supported vulture conservation breeding centres at Pinjore
(Haryana), Buxa (West Bengal) and Rani Reserve Forests (Assam) through the respective
State Governments. Funds have also been provided to Bombay Natural History Society for
advocacy work under the project “Monitoring and Use of Veterinary Non-Steroidal Anti-
Inflammatory Drugs and Painkillers and their Distribution around Selected Vulture Sites”.

(d) The details of funds released to different States including Andhra Pradesh for vulture
conservation during the last five years are as follows:

SI. No. State Amount (in lakhs)
1 2 3

1. Andhra Pradesh 41.00

2. Madhya Pradesh 41.00

3. Orissa 41.00
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4. Gujarat 53.30
5. Jharkhand 41.00
6. Haryana 38.00
7. Punjab 16.00

Emission reduction commitment

1882. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
SHRI PENUMALLI MADHU:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) how his Ministry justifies its offer for submitting an annual report to the United Nations
Framework Convention on Climate Change giving details of the country’s greenhouse gas

emissions and the steps taken to reduce it;

(b) whether this would not be a deviation from India’s stand that domestic measures to

counter climatic change will not be subject to international verification;
(c) ifso, the reasons for such a shift in Government’s policy; and
(d) the countries that are now submitting their annual report to UNFCCC ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) India is a party to the United Nations Framework Convention on
Climate Change (UNFCCC). As per Article 12 of the UNFCCC, all Parties of UNFCCC are
expected to communicate elements of information relating to national inventory of GHG
emissions and general description of steps taken or envisaged by the Parties to implement the
convention in accordance with the relevant decisions of the Conference of Parties (COP). India
has submitted its initial National Communication (NATCOM) to the UNFCCC in the year 2004
and is currently engaged in the preparation of second NATCOM to UNFCCC.

(b) and (c) India has taken a consistent stand in the international negotiations
that mitigation actions of developing countries will be subject to international verification only to

the extent that these are supported by international finance and technology.

(d) National Communications are submitted by Parties according to periodicity
prescribed by the Conference of Parties through relevant COP Decisions. Annex | Parties submit
NATCOM every 4 years and national inventories of GHG emission every 2 years. The non Annex |
Parties submit NATCOM in accordance with the decisions of COP and there is no defined
periodicity for submission of NATCOM.
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Periodical check up of elephants

1883. SHRI RAJKUMAR DHOOT: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that many elephants engaged for joy rides for tourists had gone
mad and had to be killed by forest officials;

(b) if so, the details of such cases during the last two years and the causes for their
going mad;

(c) whether there is no system of periodical check up of elephants and there is no cure to
treat madness in elephants instead of killing them; and

(d) how mortal remains of killed elephants are disposed of ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) There are few instances of elephants, engaged for joy
ride for tourists, going out of the Mahout’s control temporarily. However, no incidence of such
elephants going out of the control to the extent that they had to killed by forest officials has been
reported by any State/UT in last two years. The common reasons of elephants getting out of
control are:— (i) being in musth (i) being over used (i) being disturbed by other wild animals.

(c) The State/UT Forest Departments do have a system of periodical check up of
elephants kept in Zoos, Tiger Reserves, National Parks and Sanctuaries for joy-ride purposes.
Normally, the male elephants become aggressive during and just after the ‘Masth’ period and
there is no cure except not to use them during this period.

(d) Most of the States follow the practice of burying the mortal remains of the dead
elephants, however, in some States they are burnt also.

Forest investment programme

11884. SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that India has recently become a part of the Forest Investment
Programme, an organization of the countries of the world involved in forest development
programmes at international level;

(b) if so, the details in this regard and the contribution made by India to this organization;

(c) whether itis also a fact that in India forest cover is much less as compared to physical
area and it has started affecting our agriculture and economy;

(d) if so, whether Government has formulated a plan for extension and development of
forests in the country and has submitted it to that organization; and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) No, Sir.

tOriginal notice of the question was received in Hindi.
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(b) Question does not arise.

(c) No, Sir. The National Forest Policy, 1988 envisages the National goal of having
minimum of one-third of the total land area of the country under forest or tree cover. As against
this, as per India State of Forest Report, 2009, the forest and tree cover of the country is 23.8%
of the geographical area. The forest and tree cover is gradually improving.

(d) and (e) Question does not arise, in view of the position stated in reply to part (a) and
(b) above.

Environmental clearance to Srinagar power project

1885. SHRI R.C. SINGH: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether it is a fact that Srinagar project submitted by Alaknanda Hydropower Ltd.
was granted environmental clearance on 3 May, 1985 for a 200 MW project having a 63 metres
high dam and a maximum pond level of 603 metres;

(b) whether it is also a fact that environment clearance lapsed after five years but was
illegally revalidated on 27 July, 1999 and again in 2006;

(c) whether the project now being set up with 330 MW capacity and 90 metre high dam
is violating the environmental clearance; and

(d) if so, the details thereof and the action proposed to be taken against the concerned
officials and the promoters of the company for illegal increase in capacity and dam height?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Srinagar Hydro Electric Project was accorded environmental
clearance on 3rd May, 1985 to U.P. State Electricity Board for generation of 200 MW. The
environmental clearance was later transferred to M/s Duncan North Hydro Power Co. Ltd. and
subsequently to M/s Alaknanda Hydropower Ltd.

(b) As major construction work was not started, the Ministry informed the project
proponent that the environmental clearance should be treated as lapsed and fresh appraisal of
project is required. Based on the information and clarifications received from the State
Government and project proponent, the environmental clearance was revalidated for enhanced
capacity of 330 MW.

(¢) No,Sir.

(d) Does not arise.
Quality of Ganga water

11886. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the Planning Commission has published a study report on the
quality of Ganga water during 2008-09;

(b) if so, whether it is also a fact that according to the report, the Ganga water is not
suitable even for general bath;

(c) if so, the details thereof and the factors responsible for the degradation of the quality
of Ganga water; and

(d) the contribution of each factor to the degradation of Ganga water?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (d) Planning Commission prepared a report in May, 2009 on
utilisation of funds and assets created through Ganga Action Plan (GAP) in States. According to
the report, the water quality of the river indicates some improvement over the pre-GAP period as
per the water quality monitoring done by reputed independent institutions. The analysis of water
quality at 16 monitoring stations on the river during 1986-2008 showed reduction in Biochemical
Oxygen Demand (BOD) in all the stations, except two, indicating improvement in water quality.
However, at 7 of these 16 locations, BOD levels do not meet the standards for bathing water.
Dissolved Oxygen (DO) levels have shown improvement at 4 locations. In terms of total coliform
count, the permissible limits for bathing water were exceeded at a number of monitoring
stations. The situation would have been worse without the sewage treatment infrastructure
created under GAP. The coliform count has increased particularly at pilgrimage places due to
bathing to pilgrims. According to the report, the major factors affecting the water quality are;
wide gap between domestic sewage generation and sewage treatment capacity created,
discharge of untreated industrial effluents in the industrial pockets along the rivers, under
utilization of Sewage Treatment Plants (STPs) due to reasons like irregular power supply,
absence of connections between domestic sewage drains and STPs, failure of States to provide
for maintenance cost of the STPs, etc.

Disposal of e-waste

1887. SHRI ISHWAR SINGH:
PROF. ALKA BALRAM KSHATRIYA:
SHRI MAHENDRA MOHAN::
DR. JANARDHAN WAGHMARE:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Central Pollution Control Board has admitted that e-waste generation is
likely to increase in the next few years;

(b) if so, the details thereof;

(c) whether the big cities are generating more e-waste and no systematic methods exist
to make proper disposal of e-waste; and

(d) if so, the steps Government proposes to take to ensure proper disposal of e-waste
without having any pollution effects?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) Based on a survey carried out by the Central Pollution
Control Board (CPCB), it is estimated that 1,46,800 tonnes of e-waste was generated in the
country in the year 2005, which is expected to increase to 8,00,000 by 2012. The top ten cities
generating e-waste are Mumbai, Delhi, Bangalore, Kolkata Chennai, Ahmedabad, Hyderabad,
Pune, Surat and Nagpur.

(d) The Ministry of Environment and Forests has notified the Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008 for proper management
and handling of hazardous wastes which include e-waste. As per the Rules, units handing e-
waste need to register with CPCB. The hazardous wastes generated shall be sent or sold to a
registered or authorized recycler or re-processor or re-user.

Further, the Guidelines for Environmentally Sound Management of e-waste published by
CPCB provide the approach and methodology for environmentally sound management of e-
waste, which include details such as e-waste composition and recycle potential of items of
economic value, identification of possible hazardous contents in e-waste, the recycle, re-use
and recovery options, treatment and disposal options and the environmentally sound e-waste
treatment technologies. The Guidelines emphasize the concept of Extended Producer
Responsibility.

Conservation of carbon-storing forests

1888. SHRI VIJAY JAWAHARLAL DARDA:
SHRIMATI SYEDA ANWARA TAIMUR:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government is aware of the remarks made by DG World Agroforestry
Centre in Nairobi, during August, 2009, that farmers are protecting and planting trees
spontaneously thereby strengthening Government’s efforts to conserve carbon-storing forests;
and

(b) if so, whether a sustained programme can be launched to motivate farmers to plant
and nurture maximum number of fruit bearing trees, which apart from giving them additional

income, would also be a positive step towards combating global warming ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Ministry of Environment and Forests is aware of the
declaration made in the World Congress of Agro-forestry in August, 2009. The Government’s
initiatives on the Subject are:

(i) A Centrally Sponsored Scheme “National Afforestation Programme” being
implemented by the Ministry of Environment and Forests for regeneration of degraded
of forests and adjoining areas in the country encourages production of non timber
products such as wax, honey, fruits and nuts from the regenerated areas;
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(i)  Tree Planting including that of fruit bearing is a permissible activity under NREGS on
lands of Scheduled Castes/Scheduled Tribes/Small and Marginal Farmers; and

(i) A new scheme ‘Gram/Panchayat Van Yojana for afforestation on non forest lands
involving Panchayati Raj Institutions” has been mooted by this Ministry includes agro-
forestry/farm forestry as a component.

Tree plantation

1889. SHRI TARIQ ANWAR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that plants are being cut at a very brisk rate during the last
decade;

(b) if so, the details thereof; State-wise;

(c) whether Government is taking steps to plant more trees under PPP scheme;
and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) There is no such report of large scale illegal tree cutting
in the past decade from any State/UT Governments. But for the developmental activities etc.
forest areas have been diverted involving felling of trees in the diverted area. The details of the
forest area diverted in the last decade from 1st January, 2000 are given in the Statement (See
below).

(c) and (d) No “PPP Scheme” has been formulated for tree plantation.
Statement

Summery of forest land diverted State-wise under the forest conservation
Act, 1980

(During the period from : 01.01.2000 to 03.12.2009)

Case Status : Approved (forest area more than 01 ha)

All Categories As On:03.12.2009
Sl. No. State/UT Approved
Area diverted (in ha)
1 2 3
1. Andaman and Nicobar Island 184.84
2. Andhra Pradesh 13435.28
3. Arunachal Pradesh 7831.16
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1 2 3

4. Assam 374.25
5. Bihar 974.86
6. Chandigarh 45.11
7. Chhattisgarh 12871.39
8. Dadra and Nagar Haveli 8.70
9. Daman and Diu 0

10. Delhi 22.82
1. Goa 1229.88
12. Gujarat 9702.16
13. Haryana 6917.75
4. Himachal Pradesh 4578.48
15. Jammu and Kashmir 0

16. Jharkhand 7524.32
17. Karnataka 12729.34
8. Kerala 10290.07
19. Lakshadweep 0
20. Madhya Pradesh 156239.88
21. Maharashtra 14863.46
22. Manipur 90.22
23. Meghalaya 125.07
24, Mizoram 5601.64
25. Nagaland 0
26. Orissa 13557.02
27. Puducherry 0
28. Punjab 61197.05
29. Rajasthan 9505.07
30. Sikkim 1123.17
31. Tamil Nadu 685.77
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1 2 3

32. Tripura 6424.43
33. Uttar Pradesh 30858.58
34. Uttaranchal 30642.50
35. West Bengal 1078.65
TOTAL 279712.92

Glaciers of major rivers

1890. SHRI TARIQ ANWAR: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether it is a fact that glaciers of major rivers like Ganga and Yamuna is melting very
fast leading to unavailability of drinking water;

(b) if so, the details thereof; and
(c) the steps Government is taking in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The various scientific studies indicate that the glaciers of
Himalaya including glaciers of major rivers like Ganga and Yamuna are receding at varying rates
in different regions. Accordingly, due to melting of ice, consequent upon faster recession, the
runoff of the Himalayan rivers may initially increase marginally. Thereafter, there may be decrease
in water availability .

(c) A National Action Plan on Climate Change was launched in June 2008 which
envisages the National Mission for Sustaining the Himalayan Eco-system amongst
its 8 national missions. This Mission would seek to understand weather and the extent to which
the Himalayan glaciers are in recession and how the problem could be addressed.

A new research centre on Himalayan Glaciology has been established at Wadia Institute of
Himalayan Geology, Dehradun. Guidelines and best practices for the governance for sustaining
Himalayan Eco-system has been developed and shared with all State Governments in the
Himalayan Region.

Protection of environment and forest

1891. SHRI D. RAJA: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether Government is aware of the news-items published in The Hindu dated 15
November, 2009 captioned “Discrepancies in information on mining leases to Karnataka
Minister”;

(b) whether Government is aware that the empowered committee on environment of the

Supreme Court has found Prima Facie discrepancies with regard to violation of forest and
environment policies;
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(c) if so, what are the reasons for inaction on part of Government in this regard;
and

(d) what steps Government would take to protect forests and environment in the areas
being surveyed by the empowered committee of Supreme Court?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) to (d) The Central Empowered Committee (CEC) of the Supreme Court, prime facie,
is of view that violation of the Forest (Conservation) Act, 1980 has been caused by the
Obulapuram Mining Company. The Government of India has, therefore, directed the State
Government of Andhra Pradesh that no mining should be permitted till the demarcation is
completed in respect of 6 mines, namely, M/s Bellary Iron Ore (P) Ltd. (27.12 ha), M/s Y.
Mahabaleshwarappa and sons (20.24), M/s Obulapuram Mining company (25.98 ha),
M/s Obulapuram Mining company (39.50 ha), M/s Obulapuram Mining company (68.5 ha) and
M/s Anathpur Mining Corporation (6.5 ha). The approvals granted in their favour under the
Forest (Conservation) Act, 1980 have been suspended on 30.11.2009 with immediate effect.
Further the State Government has been requested to complete survey/demarcation by the
Survey of India in a time bound manner. The mining including transportation of excavated Iron
Ore has also been stopped till completion of survey/demarcation is done by the Survey of
India. After completion of the demarcation of the area by the Survey of India, the protection of
forest and environment in the form of afforestation, reforestation, creation of safety zone,
phased reclamation of the mined over area in accordance with an approved reclamation
plan, soil and water conservation measures in case of erosion prone areas and all possible
measures to prevent pollution of rives, nallas, water bodies, etc. be taken up by the mine
owners.

Mining operations of Obalapuram Mining Corporation

1892. SHRI D. RAJA: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether Government has given any environment and forest clearance for diverse
mining operations of Obalapuram Mining Corporation in Anantapur district of Andhra Pradesh;

(b) if so, when these approvals and clearances were given;

(c) whether any Central team has been sent to inspect and study the devastation caused
on forest lands at this specific mine;

(d) if so, the findings thereof; and

(e) the steps proposed to stop the damage to environment and forest land due to illegal
mining activities ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Yes, Sir. Environmental clearances under the provisions
of the Environment (Protection) Act, 1986 and forestry clearances under the provisions of the
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Forest (Conservation) Act, 1980 have been accorded to three mining leases of Obulapuram
Mining Company in Anantpur district of Andhra Pradesh. The details are given in the Statement
(Seebelow).

(c) to (e) The officials of the Regional Office (Southern Region), Bangalore had inspected
the site on 23rd January, 2009 and it was reported that the mining lease areas were not found to
be demarcated properly on the ground, there were no safety zones provided and planted by the
mine owners. Hence, the inspecting officers could not ascertain whether the mining was
restricted to the approved leased forest area or not. In view of the above mentioned site
inspection report, the Central Empowered Committee (CEC) had also advised the Central
Government that it would be appropriate that, in the present case, the demarcation be got done
through the Survey of India and in the meanwhile, no mining be permitted to be undertaken.
These reports were considered by the Forest Advisory Committee constituted under Section-3
of the Forest (Conservation) Act, 1980 and accordingly permission given for these 5 mines
mentioned in the inspection report viz. M/s Bellary Iron Ore (P) Ltd. (27.12 ha), M/s Y.
Mahabaleshwarappa and sons (20.24), M/s Obulapuram Mining company (25.98 ha), M/s
Obulapuram Mining company (39.50 ha) and M/s Anathpur Mining Corporation (6.5 ha), under
the Forest (Conservation) Act, 1980 was kept in suspension till demarcation is completed by the
Survey of India and proper boundaries and Safety Zones are provided to these mines on ground.
Later on, a revised order was issued on the strength of the State Government’s submission vide
their letter dated 28th April, 2009 wherein suspension orders issued by the Ministry was kept in
abeyance with immediate effect and the Regional Chief Conservator of Forests (Southern
Region), Bangalore was requested to examine the report of the State Government within 30

days for taking a final view.

In view of the Supreme Court’s order dated 01.05.2009 in the Civil Petition filed by one of
the affected mine owners, the State Government was again requested to complete the survey

within the six weeks through the Survey of India.

The State Government of Andhra Pradesh has repeatedly been requested to complete
the survey work in time. However, the State Government conveyed that there is no need of
carrying out of survey by the Survey of India in view of survey already done by the State
Forest Department. The Survey of India has informed that due to lack of cooperation from the
State Government, the survey work could not be completed. The Director, Andhra Pradesh
Geo-Spatial Data Centre (APGDC), Survey of India, Hyderabad requested for security of staff
and equipment during survey work. It was reiterated by them again on 23rd June 2009.
Accordingly, the State Government was requested by Ministry of Environment and Forests
(MoEF) vide letter dated 24.06.2009 to provide the security to the staff and equipment during

survey work.

The area was again inspected by the officials of the Regional Office (Southern Region),
Bangalore to ascertain the report submitted by the State Government dated 28th April, 2009
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regarding completion of demarcation on the ground. The inspecting officials reported that there
are certain variations in the position of the reference line /.e. village line (Obulapuram to H.
Siddhapuram of Andhra Pradesh and Halahandi to Honahalli, Karnataka State). It was
suggested that the revised sketch has to be issued for M/s Y. Mahabaleshwarappa and sons
and Bellary Iron Ore (P) Ltd. and the bearing shown on the sketch of Obulapuram Mines lease
has also to be revised to match the sketch provided.

The Survey of India has been again requested to survey the area demarcating the mining
lease and safety zones on 30.11.2009. After completion of the demarcation of the area by the
Survey of India, the protection of forest and environment in the form of afforestation,
reforestation, creation of safety zone, phased reclamation of the mined over area in accordance
with an approved reclamation plan, over burden management, soil and water conservation
measures in case of erosion prone areas and all possible measures to prevent pollution of rives,
nallas, water bodies, etc. be taken up by the mine owners.

Statement

Details showing Environmental Clearances and Forest Clearances for mining operations of
Obalapuram Mining Company in Anantpur district of

Andhra Pradesh
SI. Name of Proposal Area Date of Date of
No. diverted Environmental Forestry
(in) ha Clearance Clearance
1 2 3 4 5
1. Diversion of forest 39.5 30.04.2007 05.10.2006
land in Bellary RF of
Kalyanadurg  Range
for mining of lon Ore in
favour of M/s
Obulapuram  Mining,
Ananthapur district
2. Renewal of Mining 25.98 06.02.2006 27.07.2007
Lease over an area of 30.04.2007
25.98 ha of forest 10.12.2008

land for the extraction

of Iron Ore in S. No.
1/P in favour of M/s
Obulapuram  Mining
(Pvt.) Ltd., D.
Hirechal Mandal,
Ananthapur district
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1 2 3 4 5

3. Mining of Iron Ore 68.5 16.05.2007 08.01.2007
in Bellary Reserve
Forest of Kal-
yanadurg Range in
Anantapur Division in
favour of M/s
Obulapuram Mining.

Use of Bt. seeds

11893. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) names of the agri products for which Government is planning to introduce the use of
Bt. seeds after the crisis created by Bt. seed of cotton;

(b) the name of the institute and country by which this Bt. seed is proposed to be
provided;

(c) whether all tests on these Bt. seeds and the study of their toxic effects have been
conducted;

(d)  whether former Minister of Health and Family Welfare has written a letter to the Prime
Minister in this regard; and

(e) whether Government would ban Bt. seeds?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) The Genetic Engineering Approval Committee (GEAC) in its meeting
held on 14.10.2009 has recommended to the Government that Bt brinjal is safe for environmental
release, based on the scientific facts/data generated during 2002-2009 and findings of two
Expert Committees. However, the Ministry has received strong views both in favour and against
commercialization of Bt brinjal in India from the various stakeholders including the State
Governments, farmers, civil societies, NGOs and scientists. The Ministry has invited Comments
from all stakeholders on the report of the Expert Committee for holding national consultations

before taking a final view on commercialization of Bt brinjal.

(b) If approved, Bt brinjal seeds would be provided by M/s Maharashtra Hybrid
Seeds Company Limited, Mumbai, Maharashtra, India; University of Agricultural Sciences,
Dharwad, Karnataka, India; and Tamil Nadu Agricultural University, Coimbatore, Tamil Nadu,
India.

(c) Yes, Bt brinjal event EE-1 has been developed in compliance with the prevailing
regulatory procedures and biosafety guidelines which conform to the international norms. The

tOriginal notice of the question was received in Hindi.
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food and feed safety assessment studies carried out include composition analysis, allergenicity
and toxicological studies, and feeding studies on fish, chicken, cows and buffaloes. The
environmental safety assessment studies have been carried out on pollen escape out —
crossing, aggressiveness and weediness, effect of the gene on non-target organisms, presence
of the protein in soil and its effect on soil micro-flora, confirmation of the absence of Terminator

Gene and baseline susceptibility studies.

(d) and (e) The Ministry has received a copy of the letter of Dr. Anbumani Ramadoss,
former Union Minister of Health and Family Welfare addressed to the Prime Minister concerning
impact of Genetically Modified (GM) food crops on human health. The Government of India is
following a policy of case by case approval of GM crops. In case, the transgenic crop is not
found suitable for release in the environment or human consumption, the product is rejected
during the trial stage itself. A final view on the commercialization of GM plants is taken only
where there is a clear economic and technical justification for release of the product. The
Government is of the view that scientific assessment and not moratorium is the answer to

development. Therefore, there is no proposal to ban Bt seeds.
Setting up of cold storage in Tamil Nadu

1894. SHRI S. ANBALAGAN: Will the Minister of FOOD PROCESSING INDUSTRIES be

pleased to state:

(a) whether any steps were taken by Government to set up cold storages in Tamil Nadu

to store vegetables and fruits during the last three years; and
(b) if s0, the details thereof and the achievements made thereon?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a)
and (b) To encourage setting up of cold chain facilities and backward linkages in the country,
Ministry of Food Processing Industries (MFPI) has a Plan Scheme for Cold Chain, Value
Addition and Preservation Infrastructure during the Eleventh Plan to provide financial assistance
to project proposals received from public/private organizations for cold chain infrastructure
development. The scheme envisages financial assistance in the form of grant-in-aid @ 50% of
the total cost of plant and machinery and technical civil works in general areas and 75% for
North Eastern Region and difficult areas subject to a maximum of Rs.10.00 crore. The initiatives
are aimed at filling the gaps in the supply chain, strengthening of cold chain infrastructure,
establishing value addition with infrastructural facilities like sorting, grading, packaging and
processing for horticulture including organic produce, marine, dairy poultry, etc. Under this
scheme, MFPI has approved 10 cold chain project during 2008-09 in the country out of that one

cold chain project has been approved in Tamil Nadu.

Other agencies of the Government like National Horticulture Board (NHB), Agricultural and
Processed Food Products Export Development Authority (APEDA), National Cooperative

Development Corporation (NCDC) and State Government also provide financial assistance for
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cold storages under their respective schemes. As per the information available with Directorate
of Marketing and Inspection (DMI), Ministry of Agriculture, total number of cold storages in the
country as on 31.12.2008 was 5386 having total capacity of 23.66 million MT. In Tamil Nadu, 139
cold storages having total capacity of 0.23 million MT were present as on 31.12.08. State-wise
and capacity-wise details are given in the Statement.

Statement

Sector-wise Distribution of cold Storages as on 31/12/2008

Sl.  State/UT Private Cooperative Public Total  Total
No. Sector Sector Sector Capacity
in MTs.
No. Capacity No. Capacity No. Capacity No. Capacity
1 2 3 4 5 6 7 8 9 10
1. Andaman and 01 170 00 00 01 40 02 210
Nicobar Island
um
2. Andhra Pradesh 265 860907 1 11598 10 3451 286 875956
3. Arunachal Pradesh 01 5000 00 00 00 00 01 5000
4. Assam 19 85948 01 1000 04 1120 24 88068
5. Bihar 242 1362429 18 77200 00 00 260 1439629
6. Chandigarh (UT) 05 11216 01 1000 00 00 06 12216
7. Chhattisgarh 63 286136 01 29 01 41 65 286206
8. Delhi 76 103250 02 5201 16 17680 94 126131
9. Gujarat 351 1075148 21 30669 05 6437 377 1112254
10. Goa 29 7705 00 00 00 00 29 7705
11. Haryana 233 377319 04 3403 06 11399 243 392121

12. Himachal Pradesh 09 12896 02 767 07 6195 18 19858

13. Jammu and Kashmir 15 40689 03 2134 01 46 19 42869
14. Jharkhand 37 142733 08 27415 00 00 45 170148
15. Kerala 170 54360 06 1080 1 1690 187 57130
16. Karnataka 126 405393 18 6689 17 9594 161 421676
17. Lakshadweep (UT) 00 00 00 00 01 15 01 15

18. Maharashtra 373 525126 55 25346 32 13724 460 564196
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1 2 3 4 5 6 7 8 9 10

19. Madhya Pradesh 167 692724 20 101348 05 2434 192 796506

20. Manipur 00 00 00 00 00 00 00 00
21. Meghalaya 01 1200 00 00 02 2000 03 3200
22. Mizoram 00 00 00 00 00 00 00 00
23. Nagaland 01 5000 01 1150 00 00 02 6150
24. Orissa 83 252097 26 55550 00 00 109 307647
25. Puducherry 02 35 01 50 00 00 03 85
26. Punjab 402 1298425 18 39092 00 00 420 1337517
27. Rajasthan 97 310901 09 3832 01 14 107 314747
28. Sikkim 00 00 00 00 00 00 00 00
29. Tamil Nadu 122 224129 13 7562 04 5162 139 236853
30. Tripura 03 12750 01 5000 07 11700 1 29450

31. Uttar Pradesh and 1501 8770530 87 281480 03 8000 1591 9060010

Uttaranchal
32. West Bengal 481 5647259 50 302000 00 00 831 5949259
TotAL 4875 22571475 377 90595 134 100742 5386 23662812
* DMI, M/o Agricutture

Setting up of food processing units in Punjab

1895. SHRI VARINDER SINGH BAJWA: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) the number of applications received for setting up new food processing units and for
the enlargement/improvement of the existing ones in Punjab as on 1 December, 2009, category-
wise;

(b) the number out of them which are pending for over one year but less than two years
and for over two years, separately, category-wise; and

(c) by when these are likely to be cleared, category-wise?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY):
(a) to (c) Ministry of Food Processing Industries extends financial assistance in the form of
grant-in-aid @ 25% of the cost of plant and machinery and technical civil works subject to
a maximum of Rs.50 lakhs in general areas or 33.33% subject to a maximum of Rs. 75 lakhs in
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difficult areas under the Scheme of Setting up/Modernization/Expansion of food processing
industries. The Ministry release the funds in the form of grants-in-aid to the agencies/
entrepreneurs through Banks/Financial Institutions depending upon the availability of funds
within the budget provision on year to year basis. The details of applications received and umber
of applications pending for over one year but less than two years in the State of Punjab are as
below:

Sector No. of No. of No. of Application pending  Application pending
applications  applications  applications over one year but two years over
received received for less than two years
ason for setting expansion
01.12.2009 up of Setting  Expansion  Setting  Expansion
new units up up
Consumer 5 5 0 0 0 0 0
Fruit and 10 9 1 2 0 0 0
Vegetable
Oil Milling 20 1 9 7 3 0 0
Rice Milling 151 119 32 130 16 4 1
Flour Milling 14 13 1 13 1 0 0
Dairy 7 4 3 3 1 3 1
Meat and 1 1 0 1 0 0 0
poultry
TOTAL 208 162 46 156 21 7 2

Obscenity and vulgarity on reality show

11896. SHRI KAPTAN SINGH SOLANKI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government has made any proposal to curb increasing obscenity and
vulgarity on ‘reality show’;

(b) if so, the details thereof;

(c) whether her Ministry is also considering to change the concept of ‘reality
show’;

(d) if so, the details thereof;

(e) whether Government has decided to constitute any independent panel to have a
check on such programmes; and

(f)  the details thereof ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) All the Private TV channels are required to
adhere to the Programme and Advertising Codes prescribed under the Cable Television
(Regulation) Act, 1995 and Rules framed thereunder. This Ministry has constituted an Inter
Ministerial Committee (IMC) to look into specific complaints or take suo motu cognizance of the
violation of the Porgarmme and Advertising Codes. Action is taken as per rules whenever
violation of Codes is brought to the notice of the Government.

(c) and (d) No, Sir. However, the Government had constituted a Committee for reviewing
the Programme and Advertising Code (Content Code) prescribed under the Cable Television
Networks (Regulation) Act, 1995 and rules framed thereunder, which has submitted its report
and made recommendations in the form of draft ‘Self-regulation Guidelines for the broadcasting
sector (2008)” which is available on the Ministry’s website http://mib.gov.in under the heading
“Code and Guidelines”. The Government is in the process of holding consultations with all
concerned stakeholders to arrive at broad consensus on the recommendations of the
Committee.

(e) No,Sir.
(f)  Does not arise.
Concessional loan to UNI

11897. SHRI ALl ANWAR ANSARI: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is aware of the fact that, due to recession, increase in
operational expenses and other reasons, 50 years old news agency, United News of India (UNI)
is running in heavy loss and the salaries of its staff are due for the last several months;

(b) whether Government had given loan to Press Trust of India (PTI) on the concessional
rate in 1992;

(c) whether UNI has requested Government to provide loan at the concessional rate to
come out from its existing situation and to expand its network; and

(d) if so, the steps Government is taking in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) Ministry of Information and Broadcasting exercises
no control over the internal affairs of the news agencies. United News of India (UNI) is a media
company registered under the Companies Act, 1956 and its affairs are governed by the
shareholders through their representatives on the Board of Directors.

(b) Interest free loan of Rs. 1.75 crores (Rupees One Crore and Seventy Five Lakhs) was
given to PTl in the year 1996 for making initial contribution towards establishment of Asia-Pacific
Consortium of News Agencies.

tOriginal notice of the question was received in Hindi.
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(c) and (d) UNI had requested the Government for interest free loan of Rs. 20.00 crores.
The request was examined and it was found that proper justification was not there. Besides
details like financial status of the company, reasons for present financial crisis, concrete plans to
revive the agency, repayment plan, issue of security of Government funds were not provided.
The company was asked to provide a concrete proposal.

Registration of complaints on contents of electronic media

11898. SHRI PRABHAT JHA: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether there is any regulatory institution or centre for monitoring the contents being
broadcast by electronic media where complaints may be registered in case of any objection to
the content broadcasted;

(b) if so, the details thereof and the extent to which this regulatory institution has been
effective in addressing the complaints;

(c) if not, whether Government is considering establishing any such regulatory institution
or centre; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) There is no independent regulator for
monitoring the content telecast on television channel. However, all programmes and
advertisements telecast on TV channels transmitted/ retransmitted through the Cable TV
network, are required to adhere to the Programme and Advertising Codes prescribed under the
Cable TV Networks (Regulation) Act, 1995 and rules framed thereunder. This Ministry has
constituted an Inter Ministerial Committee (IMC) to look into specific complaints or take suo
motu cognizance of the violation of the Programme and Advertising Codes. Action is taken as
per rules whenever violation of Codes is brought to the notice of the Government.

Further, this Ministry has set up an Electronic Media Monitoring Centre to monitor the
content telecast on Private television channels which sends reports of violation of Programme
and Advertising Codes to this Ministry and action is taken as per the provision of the Cable Act
whenever specific violation is found.

(c) and (d) The Government had constituted a committee for reviewing the Programme
and Advertising Code (Content Code) prescribed under the Cable Television Networks
(Regulation) Act, 1995 and rules framed thereunder, which has submitted its report and
made recommendations in the form of draft ‘Self-regulation Guidelines for the broadcasting
sector (2008)° which is available on the Ministry’s website http://mib.gov.in under the heading
“Code and Guidelines”. The Government is in the process of holding consultations with all
concerned stakeholders to arrive at broad consensus on the recommendations of the
Committee.

tOriginal notice of the question was received in Hindi.
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Contract of Prasar Bharati with UNI and PTI

11899. SHRI ALl ANWAR ANSARI: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that renewal of the contract and revision in rates between Prasar
Bharati, United News of India (UNI) and Press Trust of India (PTI) is pending over several years;
and

(b) if so, the steps being taken by the Prasar Bharati in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) Yes, Sir. Prasar Bharati has informed that
News Services Division (NSD) was making payment to United News of India (UNI) and Press
Trust of India (PTI) as per the rates earlier decided by Ministry of Information and Broadcasting
up to 31.03.2000. Thereafter, an agreement for the rates was made by Prasar Bharati with the
approval of Prasar Bharati Board for a period up to 31.03.2006. After that NSD is making
payments to UNI/PTI on ad-hoc and pro-rata basis. The Price Negotiation Committee (PNC)
was set up by Prasar Bharati on 11.05.2006 for this purpose.

Unauthorised TV channels by cable operators

1900. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is aware that several unauthorized channels are being shown by
cable operators;

(b) if so, the details thereof;

(c) whether it is a fact that Q TV, Peace TV and Saudi TV are beaming programmes for
preaching religious matters; and

(d) if so, the details thereof and the steps being taken for checking illegal downloading of
these TV channels?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) Yes, Sir. The Government is in receipt of
inputs regarding downlinking and retransmission of unregistered satellite TV channels by Cable
operators in their network in certain parts of the country.

(c) and (d) The Government is in receipt of inputs of some channels which have neither
been permitted to uplink from India nor permitted/ registered to downlink in India as per the
uplinking and downlinking guidelines are being shown illegally. The content shown on TV
channels including religious content is regulated as per the provision of Programme Code
prescribed under the Cable Television Networks (Regulation) Act, 1995 and Rules made
thereunder. However the Programme Code permits cable operators to carry only such satellite

tOriginal notice of the question was received in Hindi.
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TV channels as are registered with the Ministry of Information and Broadcasting. The Authorized
Officers under the Cable Act which include District Magistrates, Sub-Divisional Magistrates and
Commissioners of Police are empowered to take action against the cable operators in
case of carriage of unregistered channels. The Ministry has been communicating with the
State Governments for setting up of State and District level Monitoring Committees to
ensure compliance of the provisions of the Cable Act and the Rules thereunder. The Government
on 7.10.2009 has issued an advisory to all authorized Multi System Operators and Cable
Operators Associations to discontinue with immediate effect transmission/re-transmission of
illegal channels failing which penal action would be taken. The Ministry is also in touch
with the Ministry of Home Affairs to curb the carriage of unauthorized TV channels by cable
operators.

Functioning of Prasar Bharati

11901. SHRI PRABHAT JHA: Will the Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) whether it is a fact that Prasar Bharati is not functioning smoothly as an autonomous
institution;

(b) if so, the details thereof and whether Government is considering establishment of a
regulatory authority for smooth functioning of Prasar Bharati;

(c) whether Government is considering to dissolve the Board of Prasar Bharati by
bringing in an ordinance; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) The Government has received copies of
representations and correspondences from members of the Prasar Bharati Board to the CEO
and also the Chairman, Prasar Bharati Board regarding issues pertaining to the functioning of the
Prasar Bharati Board. Government has ordered a special audit of Prasar Bharati on General
Accounting Issues including the issue of functioning of Prasar Bharati and its Board and Specific
Financial Issues as per the complaints of Member (Finance) Prasar Bharati.

The letters are in the nature of allegations regarding irresponsible behaviour of the
Chairman, CEO and members of the Board, manner of fixing dates for the Board meetings,
finalization and issue of minutes in departure from the past practices, financial irregularities,
systemic problems etc. indicating disharmony among the Board members.

A Public Interest Litigation was filed by Center for Public Interest Litigation in the High Court
of Delhi which included certain issues pertaining to functioning of the Board. The High Court
vide its interim order dated 27/07/2009, has given directions on certain issues pertaining to the

tOriginal notice of the question was received in Hindi.
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functioning of the Board such as the minutes of meetings of the Board such as the minutes of
meetings of the Board dated 21.01.2009, 16.02.2009, 23.03.2009, 18.05.2009 and 25.06.2009 as
authenticated by the Chairman has to be implemented, submissions of compliance report of the
implementation of the Resolutions and the minutes book to the High Court and fixing the date of
the Board meeting. It has also directed that the allegation regarding financial and administrative
irregularities etc. are referred to the Central Vigilance Commission for appropriate investigation.
The same has been referred to Central Vigilance Commission by Prasar Bharati. In its final orders
dated 13/11/2009, the High Court dismissed the PIL while upholding the interim directions to
refer allegations regarding financial and administrative irregularities to Central Vigilance
Commission. In the meanwhile, an SLP has been filed in the Supreme Court by the CEO, Prasar
Bharati against the interim order of the High Court. The matter is sub -judice.

There is no proposal for establishment of Regulatory authority for smooth functioning of
Prasar Bharati.

(c) NoSir.
(d) Does not arise.
Unlicensed TV channels

1902. SHRI KALRAJ MISHRA: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether Government has taken note of the fact that a number of cable operators in
league with unscrupulous broadcasters have been beaming several unlicensed TV channels in
the country;

(b) if so, the details of the cable operators brought to book during the current year, so
far; and

(c) the steps taken and being taken to prevent such violation of the laws ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) The Government is in receipt of inputs
regarding downlinking and re-transmission of unregistered satellite TV channels by cable
operators in their network in certain parts of the country. The Authorized Officers under the
Cable Television Networks (Regulation) Act, 1995 which include District Magistrates, Sub-
Divisional Magistrates, and Commissioners of Police are empowered to take action against the
cable operators in case of carriage of unregistered channels. Since authorized officers who are
district level officers enforces the provisions of Cable Television Networks (Regulation) Act, 1995
and rules made thereunder, no data on the action taken against cable operators is maintained by
the Central Government.

(c) The Programme Code as prescribed under the Cable Act and Rules made
thereunder permits cable operators to carry only such satellite TV channels as are registered with
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the Ministry of Information and Broadcasting. The Ministry accordingly has been communicating
with the State Governments for setting up of State and District level Monitoring Committees to
ensure compliance of the provisions of the Cable At and the Rules thereunder. Recently, the
Government on 7.10.2009 has issued an advisory to all authorized Multi System Operators and
Cable Operators Associations to discontinue with immediate effect the transmission/re-
transmission of illegal channels failing which penal action would be taken. The Ministry is also in

touch with the Ministry of Home Affairs in this regard.

Depiction of violence, obscurities and vulgarity on TV

1903. SHRI A. ELAVARASAN : Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether depiction of violence, obscurities and vulgarity on various television channels

is increasing;
(b) if so, the details thereof;
(c) whether Government has received any complaints in this regard;

(d) if so, the number of such complaints reported during the last two years,

and the current year alongwith the action taken by Government on those channels;

(e) whether there is any clear and accurate guidelines fixed for these TV channels so that
incidents of violence and the incidents of distorting the culture, civilization and tradition can be

checked; and
(f) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) No such specific study has been brought to
the notice of the Government. However, some instances of violence, obscenity and vulgarity

shown on television have been brought to the notice of the Government.

(c) and (d) A statement showing the details of Show Cause Notices issued to various TV
channels for showing violence, obscenity and vulgarity on Television during the last two years

and current year and final action taken thereon is enclosed (See below).

(e) and (f) There is no provision of pre-censorship of the programmes telecast by Private
TV channels. However, all the Private TV channels are required to adhere to the Programme and
Advertising Codes prescribed under the Cable Television (Regulation) Act, 1995 and Rules
framed thereunder. This Ministry has constituted an Inter Ministerial Committee to look into
specific complaints or to take sou motu cognizance against the violation of the Programme and
Advertising Codes. Action is taken as per the provisions of the Cable Act whenever any specific
violation is found.
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Statement

Statement Showing the number and names of TV channels against which complaint of violence, obscenity and vulgarity have been
received during last two years i.e. 2007 and 2008 and current year 2009. (As on 30.11.2009)

Sl. Name of the Reasons for issue Date of SCN Action Taken
No. Channel of SCN issued
1 2 3 4 5
YEAR 2007
1. IBN 7 Telecast of an obscene Programme 28.03.2007 IBN 7 Channel directed vide Order dated
‘Kiss Par Rok Nahi’ 14.11.2007 to run an apology scroll for three
days.
The Channel complied with.
MATTER CLOSED.
2. Zee News Telecast of an obscene programme 28.03.2007 Zee News Channel directed vide Order dated
‘Jumma Chumma De De’ 14.11.2007 to run an apology scroll for three
days.
The Channel complied with.
MATTER CLOSED.
3. Star News Telecast of obscene programmes 28.03.2007 Advisory dated 25.06.2006 issued to the Channel.
‘Sex Me Twist” and “Kiss Karo’ MATTER CLOSED.
4. India TV Telecast of an objectionable 02.07.2007 Ms. Jhanvi has also filed a W.P. before Hon’ble

programme on Ms. Jhanvi
\Kapur
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IBN 7

India TV

NDTV

IBN 7

NETV

Telecast of an obscene programme

‘Kissa Kiss Ka’

Telecast of programme ‘India

Bol’ containing adult language.

Telecast of News item on
mob violence in Guwahati
and adivasi women being

beaten up by men.

Telecast of News item on
mob violence in Guwahati
and adivasi women being

beaten up by men.

Telecast of News item on
mob violence in Guwahati
and adivasi women being

beaten up by men.

06.07.2007

31.10.2007

19.12.2007

19.12.2007

19.12.2007

Warning dated 03.07.2009 issued to the
channel for running apology scroll for three
days as the telecast was based on distorted

facts.

A Warning dated 06.12.2007 issued to the
Channel.
MATTER CLOSED

Advisory dated 19.12.2007 issued to the
Channel.
MATTER CLOSED

Warning dated 05.09.2008 issued to the
Channel.
MATTER CLOSED.

Warning dated 05.09.2008 issued to the
Channel.
MATTER CLOSED.

Warning dated 05.09.2008 issued to the
Channel.
MATTER CLOSED.
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1 2 3 4 5
YEAR 2008
1. MTV Telecast of obscene advt. of 22.02.2008 MTV Channel was directed vide Order dated
‘New Axe Deodorant’. 02.05.2008 to run an apology scroll for three
days
The Channel complied with the direction.
MATTER CLOSED.
2. Star News Telecast of obscene advt. of 22.02.2008 Star News Channel was directed vide Order
‘New Axe Deodorant’. dated 02.05.2008 to run an apology scroll
three days
The Channel complied with the direction.
MATTER CLOSED.
3. India News Telecast of News item based 09.06.2008 Warning dated 05.09.2008 issued to the
on MMS depicting sexual Channel.
activities of Arushi and MATTER CLOSED.
Hemraj.
4.. Headlines Telecast of an obscene News 11.08.2008 An Advisory dated 23.03.2009 issued to the
Today item titled ‘Birth Day Suit’ Channel.
based on completion of MATTER CLOSED.
62 years of bikini.
5 MTV Telecast of obscene Reality 11.08.2008 No violation observed.
Show titled ‘Splitsvilla’ MATTER CLOSED.
6. ETV Bangla Telecast of vulgar and 22.08.2008 Advertisements has been modified.

obscene advt. of AXE Dark
Temptation Deodorant.
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Aaj Tak

Discovery

Bindass

Star Movies

Discovery

Hungama

Channel [V]

News 24

Telecast of vulgar and
obscene advt. AXE Dark
Temptation Deodorant.

Telecast of vulgar and
obscene advt. AXE Dark
Temptation Deodorant.

Telecast of vulgar Programme
titled ‘Dadagiri’

Telecast of an obscene
advertisement of ‘Virgin
Mobile’

Telecast of an obscene
advertisement of ‘Virgin
Mobile’

Telecast of a cartoon show
namely ‘Shin-Chan’
containing obscene visuals
and it denigrates children.

Telecast of an obscene reality
beauty show titled ‘Get
Gorgeous 5°

Telecast of a reality show
‘Big Boss Season-2’

22.08.2008

22.08.2008

11.09.2008

19.09.2008

19.09.2008

23.09.2008

08.10.2008

28.11.2008

Advertisements has been modified.

Advertisements has been modified.

Warning dated 25.11.2008.
MATTER CLOSED

Advertisement has been withdrawn.
MATTER CLOSED.

Advertisement has been withdrawn.
MATTER CLOSED.

No action taken as the programme has already
been stopped.
MATTER CLOSED.

Warning dated 03.07.2009 issued to the
Channel.
MATTER CLOSED

Warning dated 03.06.2009 issued to the
Channel.
MATTER CLOSED.
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1 2 3 4 5
15. Colors Telecast of a reality show 28.11.2008 Advisory dated 03.06.2009 issued to the
‘Big Boss Season-2’ Channel.
MATTER CLOSED.
16. India TV Telecast of a news item 12.12.2008 India TV Channel represented to NCPCR and
titled “Ye Bachchon Ka Khel they being satisfied with the Channel requested
Nahi’ denigrating children. this Ministry not to proceed the matter further.
As such, the matter was not processed further.
MATTER CLOSED.
Year 2009
1. MTV Telecast of obscene, indecent 31.03.2009 Order dated 01.07.2009 issued to the Channel
and vulgar programme titled directing it to run apology scroll for three days.
‘MTV Rodies’. MATTER CLOSED.
2. MTV Channel Telecast of the programme 02.06.2009 IMC’s recommendation obtained. Final Orders
titled “Vodafone MTV under issue.
Splitsvilla-2” uttering unfair
remark to another participant.
3. Real TV Telecast of indecent Reality 30.06.2009 IMC’s recommendation obtained. Final Orders
Show titled ‘Sarkar Ki under issue.
Duniya’
4. NDTV India Telecast of a news item based 30.06.2009 IMC’s recommendation obtained. Final Orders
on indecent Reality Show titled under issue.
‘Sarkar Ki Duniya
5. Star Plus Telecast of a obscene, vulgar 22.07.2009 A Warning dated 27.11.2009 issued to the

and indecent Reality Game
Show titled ‘Such Ka Samna’
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OXTV

NDTV Imagine

Bindass

Channel [V]

VH-1

Bindass

Sony

FTV.com India

Colors
Channel

Telecast of a tele-serial titled
‘Black’ telecasting horrifying
visuals

Telecast of tele-serial titled
‘Bandini” showing indecent
visuals

Telecast of an indecent
serial ‘Sun Yaar Chill Maar’

Telecast of an indecent
programme titled ‘Launch
Pad’

Telecast of the programme
‘Saturday Night Live’
showing indecent visuals

Telecast of the Reality Show
‘Dadagiri’

Telecast of the Reality Show
‘Iss Jungle Se Mujhe Bachao’

Telecast of obscene visuals

Telecast of the reality show
‘BIG BOSS Season-3’

27.07.2009

28.07.2009

29.07.2009

29.07.2009

19.08.2009

26.08.2009

26.08.2009

11.09.2009

26.10.2009

IMC’s recommendation obtained.

under issue.

IMC’s recommendation obtained.

under issue.

IMC’s recommendation obtained.

under issue.

IMC’s recommendation obtained.

under issue.

IMC’s recommendation obtained.

under issue.

Reply under examination

IMC’s recommendation obtained.

under issue.
Reply under examination

Reply under consideration

Final Orders

Final Orders

Final Orders

Final Orders

Final Orders

Final Orders
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Implementation of Prasar Bharati Act

1904. SHRIO.T. LEPCHA:
SHRI KALRAJ MISHRA:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Prasar Bharati (Broadcasting Corporation of India) Act,

1990 has not been fully implemented till date;
(b) if so, the reasons therefor;

(c) whether there is a question mark on the so-called autonomy given to Prasar Bharati
under the Act;

(d) if so, the extent to which the Prasar Bharati is autonomous; and

(e) whether there is a case for giving further or complete autonomy to Prasar
Bharati?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) Implementation of the Act is an ongoing
process. A few sections in the Act have not yet been fully implemented. Section 10 on the
establishment of Recruitment Boards and Section 11 regarding transfer of service of existing
employees to the Corporation could not be implemented as there was strong opposition from
the employees against absorption in Prasar Bharati. Sections 13 on Parliamentary Committee,
Section. 14 and 15 on the Broadcasting Council have not been implemented and the need for

these provisions is under review.

(C) While Prasar Bharati enjoys autonomy in accordance with the Prasar Bharati Act,
1990, the Standing Committee on Information Technology in its Forty-Seventh Report, June
2007 has gone into the issue of autonomy of Prasar Bharati. The Committee in its observations
mentioned that Section 32 of the Prasar Bharati Act vests a whole lot of powers on the
Government for making rules with regard to service conditions, salary and allowances etc. and
taking decisions with regard to investing of its funds, preparation of annual statement of
accounts, preparation of annual reports etc. It was also observed that whatever might have been
the compulsions for retaining these powers with the Government, the provisions are serious
impediments coming in the way of autonomy of Prasar Bharati and fulfilling the avowed
objectives of the Corporation.

(d) and (e) Prasar Bharati has been conceived as an autonomous Corporation governed
by the provisions contained in Prasar Bharati (Broadcasting Corporation of India) Act, 1990. It is
only with respect to items mentioned under Section 32 and certain items mentioned in Section 33
which mainly relate to salary and allowances that Central Government has been assigned some

very restricted role.
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Payment to casual news readers

11905. SHRI DHARAM PAL SABHARWAL: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that, in order to assist in the work of broadcasting of Hindi news
bulletins on All India Radio, a panel of casual news-readers has been prepared;

(b) if so, whether all of them are called, in view of exigency of work; and

(c) whether they are paid timely for the services rendered by them, and if not, the
reasons therefor and by when their dues would be paid ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) to (c) Yes, Sir. Prasar Bharati has informed that
Hindi News Readers (oasual) are called on rotational basis from the panel prepared by them
keeping in view the exigency of work. Prasar Bharati have further informed that all efforts are
being made by them to make the payment on time. All the News Readers (casual) who have
submitted their contracts have been paid upto July, 2009. Prasar Bharati has also informed that
the due payments in respect of casual News Readers (Hindi) booked during the current financial
year will be cleared with in this financial year, /.e., 2009-10.

FDI in DTH television services

1906. SHRIN.K. SINGH:
SHRIMATI JAYANTHI NATARAJAN::

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether Government has been actively considering to increase FDI in DTH television
services;

(b) if so, the details thereof;

(c) whether the increase in FDI in DTH television services could lead to a security threat
to the nation;

(d) if so, whether Government has received any representations in this regard;
and

(e) if so, the present status of the proposal to increase FDI in DTH television services?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) On a reference made by the Government
on 11.12.2007, the Telecom Regulatory Authority of India (RRAI) on 26.04.2008 submitted the
recommendations on foreign investment limits for broadcasting sector. TRAI has recommended
that the total foreign investment including FDI for DTH should be 74%. The details of the
recommendations of TRAI are available at the website (www.trai-gov-in) of TRAI.

tOriginal notice of the question was received in Hindi.
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(c) and (d) Representations from M/s. Dish TV India Ltd., a licensee of DTH service, were
received alleging a possible security threat by way of select messaging and the like and opposing
the increase in FDI in DTH service. The concerns expressed in relation to national security will
also be kept in view as and when a final view is taken.

(e) In view of the Press Note No.2 and 4 (2009 Series) issued by Department of
Industrial Policy and Promotions (DIPP) in February 2009 rationalizing calculation of indirect
foreign investment in sectors attracting FDI caps including the broadcasting sector, the Ministry
has on 30.9.2009 requested the TRAI to revisit the recommendations in the light of these press
notes.

Carrying advertisement during serials

11907. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:
(a) whether itis a fact that viewers are charged for viewing television channels;
(b) if s0, the details in this regard;

(c) whether consent of viewers has also been taken for carrying advertisements during
these telecasts;

(d) if so, the details in this regard;

(e) whether there is a time-limit fixed for carrying advertisements during the telecast of
serials; and

(f) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) Most Television channels in India are
viewed through satellite by the consumers on cable network, Direct to Home (DTH), and
Internet Protocol Television (IPTV). Doordarshan channels can also be viewed directly through
terrestrial mode. For viewing Doordarshan terrestrial channels a consumer is not required to pay.
However, for viewing the satellite channels through DTH or IPTV or Cable, consumers are
required to pay to the DTH operator or IPTV operator or cable operator. Further television
channels may be free to air or pay channels. In case of free to air channels, the operators of
different distribution platforms/networks are not required to pay to the broadcasters while in
case of pay channels operators/service provider pay a mutually agreed amount of charges to the
broadcaster of such channel.

(c) and (d) Consent of viewers is not required for carriage of advertisements by television
channels as per the Advertisement Code prescribed under the Cable Television Networks
(regulation) Act, 1995 and the rules made thereunder.

tOriginal notice of the question was received in Hindi.
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(e) and (f) Sub-rule (11) of Rule (7) of the Cable Television Networks Rules, 1994 has
provided that “no programme shall carry advertisements exceeding 12 minutes per hour, which
may include upto 10 minutes per hour of the commercial advertisement and upto 2 minutes per

hour of a channels’ self promotional programmes”.
Parameters for setting up of channels

1908. PROF. ALKA BALRAM KSHATRIYA:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether Government has asked the Telecom Regulatory Authority of India (TRAI) to
recommend parameters or eligibility criteria and financial viability related criteria for setting up of

channels;
(b) if so, the details of the recommendations made by TRAI in this regard;

(c) whether Government has since taken a serious view of a number of illegal channels

being beamed out by cable operators in some parts of the country; and
(d) if so, the manner in which operation of such illegal channels would be checked ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) A reference has been made by this Ministry to
Telecom Regulatory Authority of India (TRAI) in October 2009. Among other things, TRAI has
been requested to examine the maximum number of channels which can be permitted in the
country keeping in view the available spectrum and transponder capacities as well as
technological developments and general practice internationally and to examine the eligibility

criteria with regard to financial viability and experience of the organization seeking permission.
(b) Reply from TRAI is awaited.

(c) and (d) Only the channels which are permitted by the Ministry under Uplinking and
Downlinking Guidelines can be distributed by cable operators. Unauthorized Channels would
attract the provisions of Cable Television Networks (Regulation) Act, 1995 and Rules framed
thereunder whereby action can be taken by authorized officers against the offending cable

operators.
Curtailing powers of Prasar Bharati Board

1909. SHRI MAHENDRA MOHAN:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:
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(a) whether Government has recently decided to take away the powers of the Prasar
Bharati Board;

(b) if so, the reasons therefor;

(c) whether Government has received a spate of complaints about the functioning of the
Prasar Bharati Board; and

(d) if so, the details and nature of the complaints and the action contemplated by
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) No, Sir.

(b)  Does not arise.

(c) and (d) The Government has received copies of representations and correspondences
from members of the Prasar Bharati Board to the CEO and also the Chairman, Prasar Bharati
Board regarding issues pertaining to the functioning of the Prasar Bharati Board. Government
has ordered a special audit of Prasar Bharati on General Accounting Issues including the issue of
functioning of Prasar Bharati and its Board and Specific Financial Issues as per the complaints of
Member (Finance) Prasar Bharati.

The letters are in the nature of allegations regarding irresponsible behaviour of the
Chairman, ECO and members of the Board, manner of fixing dates for the Board meetings,
finalization and issue of minutes in departure from the past practices, financial irregularities,
systemic problems etc. indicating disharmony among the Board members.

A Public Interest Litigation was filed by Center for Public Interest Litigation in the High Court
of Delhi which included certain issues pertaining to functioning of the Board. The High Court vide
its interim order dated 27/07/2009, has given directions on certain issues pertaining to the
functioning of the Board such as the minutes of meetings of the Board dated 21.01.2009,
16.02.2009, 23.03.2009, 18.05.2009 and 25.06.2009 as authenticated by the Chairman has to be
implemented, submissions of compliance report of the implementation of the Resolutions and
the minutes book to the High Court and fixing the date of the Board meeting. It has also directed
that the allegation regarding financial and administrative irregularities etc. are referred to the
Central Vigilance Commission for appropriate investigation. The same has been referred to
Central Vigilance Commission by Prasar Bharati. In its final orders dated 13/11/2009, the High
Court dismissed the PIL while upholding the interim directions to refer allegations regarding
financial and administrative irregularities to Central Vigilance Commission. In the meanwhile, an
SLP has been filed in the Supreme Court by the CEO, Prasar Bharati against the interim order of
the High Court. The matter is sub -judice.

Changes in Court Fee Act and Indian Stamp Act

1910. SHRI B.S. GNANADESIKAN: Will the Minister of LAW AND JUSTICE be pleased to
state:
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(a) whether the Law Commission has recommended drastic changes in the archaic
Court Fee Act and Indian Stamp Act to check the loss of Government’s revenue by using
alternative modes of payments like demand draft, pay order, banker’s cheque, postal order,
challan for court fee and stamp duty etc.;

(b) if so, the details thereof;

(c) whether Government has accepted these recommendations of the Law Commission
to save Government’s huge cost of printing judicial and non-judicial stamps and commission of
stamp vendors etc.; and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (d) The
information is being collected and will be laid on the Table of the House.

Appointment of Judges in Supreme Court
1911. SHRI AMAR SINGH : Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that names of some High Court Judges have been cleared by the
Supreme Court collegium early in September, 2009 for appointment as a Supreme Court Judge;

(b) if so, the details thereof;

(c) whether Government has received complaints from eminent jurists and Lawyers’
Association in Chennai levelling serious charges of corruption and disproportionate assets
against a particular Chief Justice; and

(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) Yes,
Sir. The Chief Justice of India had recommended names of five Chief Justices of the High Courts
for appointment as Judges of the Supreme Court.

(c) and (d) Yes, Sir. A view on the allegations made against one of the Chief Justices is to
be taken by the Chief Justice of India as per the existing procedure.

Vacant posts of Judges

1912.  SHRIM.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that the delay in filling up the vacancies of Judges in subordinate
judiciary, High Courts and Supreme Court is the main reason for the accumulation of pending
cases in the various court, in the country;

(b) if so, the details of the vacant posts of Judges in subordinate courts, High Courts
and Supreme Court, at present; and

(c) the steps being taken to fill up these vacancies within a time-frame ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) It is a fact that
delay in filling up the vacancies of Judges is one of the main reasons for accumulation of pending
cases in courts.
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(b) and (c) A statement showing the number of vacant posts of Judges in the Supreme
Court and High Courts as on 1.12.2009 enclosed (See below).

Under Article 235 of the Constitution of India, the administrative control over the members of
the subordinate judiciary in the States vests with the concerned High Court and the State
Government. Filling up of the vacant posts of Judges/Magistrates in Subordinate Courts is the
concern of the respective High Courts and the State Governments.

Pursuant to the Supreme Court Judgment of October 6, 1993 read with their Advisory
Opinion of October 28, 1998, the entire process of initiation of proposal for appointment of a
Judge of the Supreme Court lies with the Chief Justice of India and for the appointment of a
Judge of a High Court with the Chief Justice of the concerned High Court. The Government is
periodically reminding the Chief Justices of the High Courts to initiate proposals in time for filling
up the existing vacancies as well as the vacancies anticipated in next six months in the High

Courts.
Statement
Vacancies of Judges
Sl. Name of the Court Vacancies of Judges
No. as on 01.12.2009
1 2 3
A. Supreme Court of India 5
B. High Court
1. Allahabad 79
2. Andhra Pradesh 18
3. Bombay 12
4. Calcutta ™ 19
5. Chhattisgarh 9
6. Delhi 5
7. Guwahati 3
8. Guijarat * 16
5. Himachal Pradesh * 2
10. Jammu and Kashmir 4
1. Jharkhand 6
2. Karnataka 13
13. Kerala 6
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1 2 3

14. Madhya Pradesh * 8
15. Madras 6
16. Orissa™ 5
17. Patna™ 21
18. Punjab and Haryana * 22
19. Rajasthan 10
20. Sikkim —
21. Uttarakhand —
TOTAL 264

Appointment of Judges through competitive examination

1913. SHRI B.S. GNANADESIKAN: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether there is a proposal for the introduction of a selection procedure on the lines
of Indian Administrative Service (IAS) for appointment of Judges in High Courts and District
Courts;

(b) whether the proposal was based on the recommendations of the Law Commission;
(c) if so, the details thereof;

(d) whether the majority of High Courts have strongly opposed the proposal and want
the present selection procedure by a committee of senior most Judges to continue; and

(e) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (e) The
various Law Commissions including the 1st, 8th and 11th Law Commissions had, inter alia,
recommended the formation of All India Judicial Service. The 11th Law Commission in its 116th
report felt that the formation of such a service, through competitive examination, would attract
prilliant young men and women and thus the best talent all over the country would come to
judiciary,, as in respect of All India Civil Services. Law Commission also suggested that the
recruitment to All India Judicial Service could be done through a National Judicial Service
Commission comprising of Judges, legal academicians and generalists.

As per the recommendations of the Law Commission of India, the directions of the Supreme
Court of India in All India Judges Association case (Writ Petition No. 1022/89) and the guidelines
recommended by the Fist National Judicial Pay Commission, the Union Government has taken
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up the matter of formation of an All India Judicial Service for examination. As the All India Judicial
Service would be common for the Union and the States and would require cooperation of the
State Governments and High Courts, their views/comments have been sought. Views of 17
State Governments/UT Administrations and 14 High Courts have so far been received. The views
of the High Courts are given in the Statement (See below).

In the Conference of the Chief Minister of States and the Chief Justices of the High Courts
held on 16.08.2008, the State Governments, in principle, concurred with the proposal of
formation of All India Judicial Service. Also, in the National Consultation for Strengthening the
Judiciary towards reducing pendency and delays held on 24th-25th October, 2009 which was
attended by the Chief Justice of India, Supreme Court Judges, Chief Justices of all High Courts,
among others, it was, inter alia, resolved to establish an All India Judicial Service through an

open competitive examination ensuring the best possible selection.

After receipt of views from all State Governments and High Courts, the matter will be

examined by the Government on its merit.
Statement

Comments/views of the High Courts on the formation of All India Judicial
Service (AIJS)

Sl. Name of the Comments

No. High Court

1 2 3

1. Himachal Pradesh The High Court of Himachal Pradesh has no comments to offer.
2. Sikkim The Full Court has resolved that the proposal to form an Alds

appears to be contrary to the federal character of the
Constitution vis-a-vis State Judiciary particularly, the “Control”
vested in the High Court for ensuring independence of
the Subordinate Judiciary enshrined under Article 235 of
the Constitution of India, and therefore, the same is not
acceptable.

3. Allahabad The High Court of Allahabad has not favoured formation of All
India Subordinate Judicial Service as the State and the State
Judiciary controls and has always controlled the Subordinate

Judiciary themselves.

4. Delhi The Court has expressed its reservation but offered no views
due to the judgment of the Supreme Court given in the matter of

All India Judges’ Association vs. UOI and Ors.
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3

5. Jharkhand

6. Rajasthan

7. Guijarat

8. Andhra Pradesh

9. Madhya Pradesh

10.  Madras
1. Patna
12. Kerala

13.  Uttarakhand

14. Bombay

The Court is of the view that there is no requirement to establish
AlJS in terms of recommendation of the First National Pay
Commission.

AlJS may be constituted provided that it does not
dilute the provisions of Article 235 of the Constitution of India.

The High Court is not in favour of formation of AlJS

The High Court has not expressed any view since the matter
relating to establishment of AlJS has already been considered
by the Hon’ble Supreme Court of India on judicial side

The High Court is not in favour of formation of AIUS as the
conditions in the Higher Judicial Service in Madhya Pradesh
have improved substantially after the implementation of the
recommendations of the Shetty Pay Commission with regard to
pay, allowances and other service conditions and after
amendment of the recruitment rules pursuant to the judgment of
Supreme Court in All India Judges Case

The Madras High Court is not in favour of AlJS.

The High Court is in favour of constituting an AlJS in the light of
judgment in W.P. No. 1022 of 1989 (All India Judges Association
and others versus UOI.

The High Court of Kerala does not assent to the proposal for
creation of AIJS since the creation of All India Judicial Service
would cause practical difficulties,.

High Court of Uttarakhand has informed that the present system
of recruitment by the High Court in Higher Judicial Service be
maintained.

The High Court has decided not to form All India Judicial Service

Disclosure of assets

1914. DR. JANARDHAN WAGHMARE: Will the Minister of LAW AND JUSTICE be pleased

to state:

(a) whether Government feels that it is necessary that like the Members of Parliament

and State Assemblies, Judges, administrators and people’s representatives at all levels including

Panchayati Raj should declare their assets and liabilities; and
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(b) if so, the steps proposed to be taken in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) The
Government is considering to bring in a comprehensive legislation on the issue of accountability
of Judges wherein it is also proposed to deal with the subject of declaration of assets and
liabilities by Judges of the Supreme Court and High Courts.

As regards administrators and people’s representatives; information is being collected and
will be laid on the Table of the House.

Setting up of family courts

1915. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether all the States and Union Territory Administrations have set up family courts in
all the districts under their territorial jurisdiction;

(b) if not, the States and UTs lagging behind in this regard alongwith the number of
districts where family courts have not been established so far; and

(c) what remedial measures Government proposes to take in this regard?
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No, Sir.

(b) A Statement indicating the number of Family courts functioning State-wise is
enclosed. No Family Courts are functional in other States/UTs. Information regarding the
number of districts where Family Courts have not been established is being collected and will be
laid on the Table of the House.

(c) Al the State Governments have been requested from time to time to set up Family
Courts in their State so as to cover all the Districts.

Statement

Number of family courts functional as reported by the concerned high
Court/State Government

Sl. Name of the State Number of Family Courts
No. functional in the State

1 2 3

1. Andhra Pradesh 27

2. Jharkhand 8

3. Maharashtra * 4

4. Orissa 2

5. Puducherry 1

131



1 2 3

6. Sikkim 1
7. Tripura 3
8. Uttarakhand 7
9. West Bengal 2
10. Bihar 30
1. Madhya Pradesh 15
2. Kerala 16
13. Manipur 1
14. Karnataka 10
15. Nagaland 2
16. Guijarat 9
7. Chhattisgarh 4
18. Assam 2
19. Rajasthan 6
20. Uttar Pradesh 15
TOTAL 175

*The Judge strength is 18 as reported by Government of Maharashtra.
Divorce cases

1916. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether itis a fact that the number of divorce cases has increased manifold;

(b) if s0, the details of such cases pending in the family and other civil courts as on date,
State-wise; and

(c) what remedial measures Government has taken or proposes to take in this
regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) Data on
the number and pendency of divorce cases is not maintained centrally. However, all the State
Governments and UT Administrations have been requested to set-up at least one Family Court in
each District with a view to reducing the pendency of such cases.
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Creation of All India Judicial Service

1917.  SHRI RAJNITI PRASAD:
SHRI MOHD. ALI KHAN:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to create a new All India Service i.e. All India Judicial
Services;

(b) if so, the details thereof;

(c) the structure of the proposed All India Judicial Services and whether Judicial
Magistrate First Class/Civil Judge (Junior Division) would be part of the said service; and

(d) by when the proposed service is likely to be created?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) As per
the recommendations of the Law commission of India, the directions of the Supreme Court of
India in All India Judges Association case (Writ Petition No. 1022/89) and the guidelines
recommended by the first National Judicial Pay Commission, the Union Government has taken
up the matter of formation of an All India Judicial Service for examination. As the All India Judicial
Service would be common for the Union and the States and would require cooperation of the
State Governments and the High Courts, their views/comments have been sought.

The views of 17 State Governments/UT Administration and 14 High Courts have so far been
received.

In the Conference of the Chief Ministers of States and the Chief Justices of the High Courts
held on 16.08.2009, the State Governments, in principle, concurred with the proposal of
formation of an All India Judicial Service. Also, in the National Consultation for Strengthening the
Judiciary towards reducing pendency and delays held on 24th-25th October, 2009 which was
attended by the Chief Justice of India, Supreme Court Judges, Chief Justices of all High Courts
among others, it was, inter alia, resolved to establish an All India Judicial Service through an
open competitive examination ensuring the best possible selection.

After receipt of views from all the States and the High Courts, the matter will be examined
by the Central Government on its merit.

(c)  The Government has not taken any decision so far on the constitution or structure of
the proposed All India Judicial Service.

(d)  Though all possible efforts are being made to take a decision on the formation of Al
India Judicial Service, no definite time frame can be indicated.

Uniformity in voters’ lists

1918. SHRI KAMAL AKHTAR?:
SHRI NAND KISHORE YADAV:

Will the Minister of LAW AND JUSTICE be pleased to state:
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(a) whether there is separate voters’ lists for Lok Sabha and State Legislative
Assemblies;

(b) if so, the reasons therefor;

(c) whether Government would bring any amendment/new legislation to bring uniformity
in voters’ lists for Lok Sabha, Assemblies, local bodies and Nagar Palikas to strengthen the
democratic set up and remove irregularities in elections; and

(d) if not, the reasons therefor?
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No, Sir.

(b)  Does not arise.

(c) and (d) Under article 243K of the Constitution, the Legislature of a State is empowered
to make provisions with respect to all matters relating to, or in connection with, elections to the
Panchayats. Similarly, under article 243ZA of the Constitution, the Legislature of a State is
empowered to make provisions with respect to all matters relating to, or in connection with,
elections to the Municipalities. These laws would inter alia include provisions relating to the
preparation of electoral rolls for elections to the respective bodies.

Hence, it is, for the State Legislatures to make laws for adopting the electoral laws of the
Assembly constituencies for the purpose of elections to Panchayats and Municipalities.

Irregularities in voters’ lists

1919. SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that names of a large number of legitimate voters are removed
from the voters’ lists and thus they are deprived of casting votes in Assembly elections in various
States;

(b) the details of the complaints received regarding irregularities in voters’ lists during the
last three years, State-wise and year-wise; and

(c) the steps Government proposes in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) The
information is being collected and will be laid on the Table of the House.

Disclosure of wealth by Judges

1920. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
SHRI PENUMALLI MADHU:

Will the Minister of LAW AND JUSTICE be pleased to state:
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(a) whether it is a fact that many countries in the world, including the US, have legislation
which mandates Judges to make public disclosure of wealth; and

(b) if so, the reason for his Ministry shielding Judges and not making public disclosure of
wealth by Judges mandatory ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) Yes,
Sir. The Government is considering to bring in a comprehensive legislation on the issue of
standard and accountability of Judges which will, inter alia, deal with the subject of declaration
of assets and liability by Judges.

Functioning of NALSA

1921. SHRI PARIMAL NATHWANI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether a National Legal Services Authority (NALSA) is functioning in the
country;

(b) if so, the number of persons benefited through legal aid services in the country,
State-wise, during the last two years;

(c) the number of those belonging to SC, ST and women category; and

(d) the steps taken by Government to popularize NALSA among the people especially in
the rural areas?.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) Yes, Sir.
National Legal Services Authority (NALSA) is having its headquarters at New Delhi. The Chief
Justice of India is the Patron-in-Chief of NALSA, Senior Judge of the Supreme Court of India
(Hon’pble Mr. Justice Tarun Chatterjee) is the Executive Chairman of NALSA. Under NALSA, 35
State Authorities are working in all States and Union Territories. The Chief Justice of the High
Court is the Patron-in-Chief and senior most Judge of the High Court is the Executive Chairman
of the State Legal Services Authorities. There are 596 District Legal Services Authorities (DLSA)
all over India under the Chairmanship of the District Judge. There are 2010 Taluk Legal Services
Committees functioning in Taluks where the senior most Judicial Officer of the Taluk is the
Chairman. Members of these Authorities and Committees are nominated by the appropriate
Government. These Authorities and Committees provide free legal services to the persons
mentioned in Section 12 of the Legal Services Authorities Act, 1987 /.e. Scheduled
Tribes/Scheduled Caste, women, children, victims of trafficking and beggars, victims of mass-
disasters, victims of ethnic violence, industrial workmen, persons in custody in jails, juvenile
homes and psychiatric hospitals. Besides, persons whose annual income is below Rs.50,000/-
also are entitled to free legal services. Apart from legal services, NALSA, State Authorities and
Taluk Committees implement various projects as per the directions of NALSA and as per its
National Plan of Action for spreading legal awareness and also for preventive and strategic legal
aid.
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Apart from that, as per the guidelines issued by NALSA, the State and District Authorities
and Taluk Committees organize Lok Adalats for settlement of cases pending before the Court
and also those disputes which have not been brought before the Court (pre-litigation matters).

A statement showing the number of persons including number of persons belonging to
the categories of Scheduled Caste/Scheduled Tribes and women, benefited through legal
services in the country, State-wise during the last two years /i.e. 2007 and 2008 is enclosed (See
below).

(d)  NALSA is implementing its legal services including legal awareness and is organizing
Lok Adalats in the rural areas as a part of its objective of bringing justice to the door-steps of the
people. In this connection, NALSA has envisaged a scheme for trained para-legal volunteers to
act as intermediaries between the people living in remote villages and the various legal services
institutions under NALSA.

Statement

Number of persons benefited including number of persons belonging to the categories of
Scheauled Castes, Scheduled Tribes and Women the Legal
Aid Services in the country, State wise, during the last two
years viz. 2007 and 2008

Sl. Name of the State Total Number of persons belonging to
No. number of

persons Scheduled Scheduled Women

benefited Castes Tribe
1 2 3 4 5 6
1. Andhra Pradesh 5005 309 119 1283
2. Arunachal Pradesh 114 94 Nil Nil
3. Assam 32704 5090 4528 3685
4. Bihar 6426 689 57 1062
5. Chhattisgarh 8808 99 1053 861
6. Goa 918 2 Nil 253
7. Gujarat 14559 1686 1073 4386
8. Haryana 7930 135 3 641
9. Himachal Pradesh 660 48 24 372
10. Jammu and Kashmir 1555 12 6 1342
1. Jharkhand 1123 82 149 146
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1 2 3 4 5 6

12. Karnataka 2402 3156 104 997
13.  Kerala 13825 222 33 2542
14.  Madhya Pradesh 129801 25360 19837 4605
15.  Maharashtra 251268 3244 2771 7173
16.  Manipur 2304 Nil Nil Nil
7. Meghalaya 148 48 86 Nil
18.  Mizoram 7888 69 5211 937
19. Nagaland 143 67 68 7
20.  Orissa 5020 595 312 2578
21.  Punjab 7050 566 6 982
22.  Rajasthan 8858 1085 1440 1289
23.  Sikkim 841 13 35 200
24.  Tamil Nadu 239075 11668 122 40803
25.  Tripura 1721 92 88 1060
26.  Uttar Pradesh 6749 1026 99 1631
27.  Uttarakhand 4389 898 670 398
28.  West Bengal 11625 1006 420 3743
29.  Andaman and Nicobar Nil Nil Nil Nil
Islands

30.  U.T.Chandigarh 176 7 3 235
31. Dadra and Nagar Haveli Nil Nil Nil Nil
32. Daman and Diu Nil Nil Nil Nil
33.  Delhi 21836 509 13 5442
34.  Lakshadweep Nil Nil Nil Nil
35.  Puducherry 9002 1945 Nil 4182

Representation of women in judiciary

1922. SHRI PARIMAL NATHWANI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether empowering the SC, ST and women is high on Government’s agenda;

(b) whether the Prime Minister has received any representation emphasizing the need to
increase representation of women in judiciary especially in the Supreme Court;
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(c) if so, Government’s reaction thereto; and

(d) how Government contemplates to enhance their representation both in High Courts
and in the Supreme Court?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) Yes, Sir.
(b)  No,Sir.

(c) and (d) Appointment of Judges of the Supreme Court and High Courts is made under
Articles 124 and 217 of the Constitution of India respectively, which do not provide for reservation
for any caste or class of persons. The Government has, however, addressed letters to the Chief
Justices of the High Courts from time to time impressing upon them the need to locate persons
from the Bar, belonging to Scheduled Castes, Scheduled Tribes, Other Backward Classes,
Minorities and from amongst women, who may be suitable for appointment as High Court
Judges.

Changes in Muslim personal law
1923. SHRI BALBIR PUNJ: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that Justice A.R. Lakshmanan Committee has criticized the trend
of polygamy in muslim society and found it gravely faulty and in conflict with Islamic law in letter
and spirit;

(b) if so, whether Government is planning to effect changes in the muslim personal law;
and

(c) ifnot, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) The
18th Law Commission headed by Justice A.R. Lakshmanan in its 227th Report on ‘Preventing
Bigamy via Conversion to Islam — A proposal for giving Statutory Effect to Supreme Court
Rulings’ has observed that traditional understanding of the Muslim law on bigamy is gravely
faulty and conflicts with the true Islamic law in letter and spirit. The said Report is available on the
website of the Law Commission http://www.lawcommissionofindia.nic.in. Since the subject
matter of the said Report falls under List-lll Concurrent List of the Seventh Schedule to the
Constitution, comments/views of the State Governments and Union territory Administrations are
solicited.

Review of outdated laws

1924. SHRIMATI SHOBHANA BHARTIA:
DR. GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the country has nearly 2000 archaic laws of old vintage but nearly two-thirds
of them have not been used even once during the last sixty years;

138



(b) whether the Law Commission of India has recommended repealing of the irrelevant
laws and updating of the important ones;

(c) ifso, Government’s reaction thereto;

(d) whether Justice V.R. Krishna lyer headed a commission that found at least 300
outdated laws in Kerala alone; and

(e) whether outdated laws would continue to govern our lives for a long time to come
unless a comprehensive law reform is undertaken by the Centre and State Governments ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No, Sir.

(b) and (c) Review of all laws, including those enacted during the British era, with a view
to bring them in harmony with the current economic, social and political situation in the country
is a continuous process. This task is undertaken by the different nodal Ministries/Departments of
the Central Government administering the respective laws and generally by the Law Commission
of India. The concerned Ministry/Department examines the recommendations of the Law
Commission of India in respect of laws being administered by them as to its feasibility of

reviewing or repealing them.

(d) Yes, Sir. The Law Reforms Commission, Kerala, under the chairmanship of
Honourable Justice V.R. Krishna lyer has submitted its Final Report to the Government of Kerala
on 26th January, 2009 recommending for review of old laws and for enactment of certain new
legislations relating to that State, which is the primary concern of the Government of Kerala.

(e) In May, 1998, the Department of Administrative Reforms and Public Grievances of
the Central Government set up the Committee on Review of Administrative Laws under the
chairmanship of Shri P.C. Jain with the objective of examining the need of amendments in and
repeal of laws, among others. The salient features of the recommendations of the said
Committee included, among others, amendment of laws/rules, review of Acts of critical
importance and repeal of dysfunctional/irrelevant laws. The implementation of the report
submitted by the said Committee on Review of Administrative Laws is being monitored by the
Department of Administrative Reforms and Public Grievances. A office memorandum containing
the status of repeal and review of Statutes recommended by the Committee is enclosed of
Statement.

Statement

No. K. 11019/1/2005—IT(A)/AR
Government of India
Ministry of Personnel, PG and Pensions
Deptt. of Administrative Reforms and Public Grievances

Sardar Patel Bhavan, Sansad Marg,
New Delhi, Dated: the 20th November, 2009
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Office Memorandum

Subject: Action Points arising out of the address of the Hon’ble President of
India-Bi-monthly Status report

Reference Department of Personnel and Training O.M.No. 1-27011/3/05-Ad.lll dt
07.12.2005 on the above mentioned subject.

2. The report showing the status of the action taken on repeal of the dysfunctional laws
(Action Point No.45) as on 30th September, 2009 is enclosed.

(Meenakshi Sharma)
Director (AR)
Encl :a.a.

To

Department of Personnel and Training,
Ad.lll Section,
North Block, New Delhi.

Copy along with Encl. to :-

Ministry of Law, Justice
Legislative Department
Shastri Bhavan,

New Delhi

Status of repeal of outmoded and inessential laws recommended by the
Commission on Review of Administrative Laws

(As on 30.09.2009)

Sl. Acts Total Number Number  Number Acts Remarks
No. number  of Acts of Acts of Acts repealed
of Acts  decided  decided  under (Action
to be tobe  examina- completed
repealed  retained tion
and at (Exclud-
various ing col.
stages of 4and 5)
repeal
1 2 3 4 5 6 7 8
1. Central Acts 166 13 72 03 68 10
(including 11 Pre- (Out of 166
Nationalisation Acts Central Acts, 6
and 20 Validation Acts pertains
Acts) to State List
and 4
Acts repeated
in the list)
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1 2 3 4 5 6 7 8
2. Amendment Acts 315 0 0 0 315
3. British Statutes I 3 0 0 8
4. War-time perma- 17 1 6 5 5
nent ordinances
5. Central Acts 114 0 0 0 5 109
relating State List (Action is to
be taken by
State Govts.)
6. Appropriation Acts 700 0 700 0 0
7. Reorganisation 35 0 27 1 7
Acts’
8. Laws applicable to 12 0 5 0 7
High Courts
9. Personal Laws 12 0 12 0 0
TOTAL 1382 17 822 09 415 119
Statistics of balance action pending for repeal
1. Acts recommended for repeal 1382
2. Acts repealed so far (col. 7) (=) 415
3. Acts decided not to be repealed (Col. 5) (-) 822
4. Action to be taken by State Govt. (109 + 6 out of 166 Central Acts) (-) 15
5. Acts repeated in the list of 166 Central Acts (-) 4
Balance action pending 26
Disclosure of assets by Judges
1925. SHRIMATI RENUBALA PRADHAN:
SHRI MANGALA KISAN:
Will the Minister of LAW AND JUSTICE be pleased to state:
(a) the names of Judges including the Chief Justice of India and the assets declared by
them;
(b) whether Government proposes an enquiry into their disproportionate assets, if any;
and

(c) whether it would amount to encroachment into the independence of judiciary ?
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (&) The information
has been posted by the Supreme Court and some of the High Courts on their website.

(b) and (c) The Government is considering to bring in a comprehensive legislation on the
issue of accountability of Judges wherein it is also proposed to deal with the subject of
declaration of assets by Judges without encroaching upon the independence of the judiciary.

Restatement of laws

1926. SHRI JABIR HUSAIN:
DR. T. SUBBARAMI REDDY:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether, in a note exchanged at a meeting of Chief Justices of High Courts held at
the Supreme Court, Judges have complained that Centre must deliver on its promise to set up
more courts as burden of cases is increasing day-by-day;

(b) whether the Chief Justice of India has constituted a committee of Judges to bring out
an authoritative series of ‘Restatement of Laws’ on about 100 topics to remove ambiguities
surrounding legal principles and their applicability for their better adaptation to social needs; and

(c) ifso, to what extent it has identified subjects for preparation of restatement of laws?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) Government
has not received any such information.

(b) Yes, Sir. The Hon’ble Chief Justice of India who is an Ex-Officio President of the
Indian Law Institute has constituted a Restatement of Law Project Committee consisting of
Judges, senior advocates and academicians to undertake a research project on Restatement of
Law on various topics.

(c) The Restatement of Law Project Committee has initially selected following three
subjects as a pilot project in order to create models for future use:

(i)  The Legislation Privileges
(i)  Contempt of Court
(i) Public Interest Litigation
Electronic storage of records

1927. SHRI VIJAY JAWAHARLAL DARDA:
SHRI JESUDASU SEELAM:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether abnormal increase in bulk paperwork relating to pending cases in High
Courts requires additional accommodation, especially in Punjab and Haryana High Court;

(b) if so, whether electronic storage would be resorted to, and extensive efforts made to
weed out records which are not vital for final disposal of such cases; and
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(c) whether such a standardized process has been evolved at Government level?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) This issue has
not been brought to the notice of Government.

(b) and (c) Government is implementing a scheme for Computerization of District and
Subordinate Courts in all States of the country and for upgradation of the Information and
Communication Technology infrastructure of the Supreme Court and High Courts. This Scheme
is being implemented as a Mission Mode Project named E-Courts Project. The first phase of the
three phases of the scheme is currently under implementation. Digitization of court records is
proposed to be taken up in the subsequent phases of the E-Courts Projects.

Uniform Civil Code

11928. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of LAW AND JUSTICE be pleased to state:
(a) Government’s approach towards principal of Uniform Civil Code in the country;

(b) whether separate civil codes are hindrance in social harmony and national
integration; and

(c) whether Government would take any steps to do away with the customs and
conventions countering the constitutional principles like equal right to women?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b)
Bringing in a Uniform Civil Code involves changes in the Personal Laws including those of the
minority communities. It has been the consistent policy of the Central Government not to
interfere in the Personal Laws of the minority communities unless the necessary initiatives for
such changes come from a sizeable cross-section of such communities themselves.

(c) Yes, Sir. The Government is committed to bring gender equality for women in all
spheres of life.
CBI probe on illegal mining in Orissa

11929. SHRI RUDRA NARAYAN PANY : Will the Minister of MINES be pleased to state:

(a) whether his Ministry is aware of the fact that a strong demand is being made for CBI
probe into illegal mining, pilferage of mineral wealth and irregularities in the transportation of
minerals in Orissa;

(b) whether it is a fact that a demand is also being raised for getting the matter
investigated by the National Investigating Agency; and

(c) if s0, the facts in this regard and the steps taken and proposed to be taken further by
his Ministry in this regard ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) Some instances of illegal
mining of iron ore and manganese ore in Keonjhar district of Orissa have

tOriginal notice of the question was received in Hindi.

143



come to the notice of the Government. The Indian Bureau of Mines inquiries has found evidence

of illegal mining of 1957 tonnes of iron ore and 56453 tonnes of manganese ore of a value of

approximately Rs.23.39 crores in preliminary inspection of one mining area in respect of Ms.
Ram Bahadur Thakur Limited (RBTL).

The State Government of Orissa has informed that :-

A Vigilance investigation is underway
Administrative enquiry is underway

The State Government has arrested 8 persons (of which 6 are Government officials
and 1 retired officer of the State Government) on 12.8.2009, who were subsequently
released on bail.

State Level Task Force has been reconstituted under the Chairmanship of Chief
Secretary.

All the District Collectors have been directed to hold District Level Task Force
meetings regularly, verify the lease hold areas and take appropriate action.

The State Level Enforcement Squad constituted earlier has now been strengthened
and enforcement activities intensified.

The Department has introduced newly designed Transit Passes printed in
Government Printing Press.

The State Government has also reported on 16.11.2009 that it has taken the following

additional action in this matter:

.

128 mining leases for various minerals including iron ore, manganese, chromite,
limestone, dolomite and quartzite, where application for renewal of lease had been
pending have been verified and mining operations suspended.

482 licences granted by the State for trading and storage of minerals have been
suspended/cancelled.

State Level Enforcement squad is conducting intensive inspection of non grant areas
to check for illegal mining.

The Mines Department in the State has begun verification of the mining
lease boundaries, for which remote sensing technology is also proposed to be used.

Four Committees have been constituted at State level for setting up integrated check
gates, Revenue Intelligence, Study rationalization of weigh-bridges, and Study to
deploy IT application in mineral administration.

Filling up vacant post in the Mines Department of the State Government to enhance
enforcement.

The State Government has further reported on 24.11.2009 in this matter that:-

Vigilance enquiries have been converted into investigation by registering an FIR under
various sections of law.
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. As on date, investigation is under progress in 7 cases and as estimated by vigilance,
total estimated loss of revenue to the State exchequer is Rs.526.13 crore.

. The investigation is continuing and due action will be taken based on final findings.
The State Level Enforcement Squad (SLES) which undertook intensive enforcement
from 10th to 19th October, 09 conducted raids on different areas and during one such
raid, the SLES members were attacked by illegal operators.

. Orissa Government has noticed that mafias are operating across the State borders of
Orissa and Jharkhand states and in order to check illegal mining activities, matter has
been taken up at senior level drawing attention to illegal inter-state mining operations
and suggesting that a common platform should be set up so that team of officers
from both the States can plan and work together.

. Between 10.11.2009 and 19.11.2009, the State Government has seized 4 vehicles,
19513 metric tonne of iron ore, 158 metric tonne of manganese ore valued at Rs.2.27
crore.

Secretary, Ministry of Mines, Government of India has written a letter on 26.11.09 to Chief
Secretary, Government of Jharkhand, drawing his attention to the report of the State
Government of Orissa which insisted upon joint inspection by the officers of both States.

Enquiry by Indian Bureau of Mines on mining scam
11930. SHRI RUDRA NARAYAN PANY : Will the Minister of MINES be pleased to state:

(a) whether the Indian Bureau of Mines has been entrusted with the work pertaining to
studying and conducting a preliminary inquiry in recently unearthed mining scam in Orissa;

(b) if so, whether the Bureau has since given any initial findings;
(c) whether any further report is likely from the Bureau in this matter; and
(d) whether Government would made public the report given by the Bureau?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) The Central Government
received representations on illegal mining by M/s. Ram Bahadur Thakur Limited (RBTL) in
Keonjhar district of Orissa. The Indian Bureau of Mines (IBM) carried out preliminary inspection
of the complaint between 30.8.2009 to 1.9.2009 and found evidence of illegal mining of 1957
tonnes of iron ore and 56453 tonnes of manganese ore amounting to approximately Rs.23.39
crore. The report of IBM has been sent to State Government for taking appropriate action
against the guilty.

(d) IBMreport is not a confidential report.
Allocation of reserves of Chiria mines
1931. SHRI DHARAM PAL SABHARWAL : Will the Minister of MINES be pleased to state:

(a) whether it is a fact that out of estimated 2 billion tonnes of reserves in Chiria mines,
Steel Authority of India Limited (SAIL) has been considered for allocation of 1 billion tonnes of
iron ore reserves;

tOriginal notice of the question was received in Hindi.
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(b) whether it is also a fact that State Government has proposed for allocation of balance
1 billion tonnes to private parties;

(c) if so, the details in this regard; and

(d) the steps Government has taken to earmark the balance area/block for allocation
under the proposed Ultra Mega Steel Project?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) As per the information furnished
by the Government of Jharkhand, the Steel Authority of India Ltd. (SAIL) has been accorded in
princiole approval for renewal of Budhaburu/Ledaburu (Ankua Reserve Forest) [ISCO mining
lease area over 832.62 hectares containing approximately 800 million tonnes of iron ore reserves.
The State Government had earlier agreed to in principle renewal of mining lease for
Kiriburu/Meghahatuburu mines over an area of 1936.06 hectares, 879.439 hectares and 82
hectares, which account for about 200 million tonnes of iron ore. As such, the State Government
has agreed to renewal of mining leases, which would account for one billion tonnes of iron ore.

(b)  No,Sir.
(c) Does not arise.

(d)  No decision on this issue has been taken except as mentioned in reply to part (a)
above, as the matter is sub -judice before the Supreme Court of India.

lllegal mining
1932. SHRI NAND KUMAR SAl: Will the Minister of MINES be pleased to state:

(a) whether the cases of illegal mining has been increasing with the help of officials of
mining departments of various States;

(b) if so, the details of the cases in which officials of State mining department were found
involved in such illegal mining during the last three years, State-wise;

(c) whether the State Governments have failed to check such illegal activities in their
respective States;

(d) if so, whether the Central Government proposes to give more powers to the States to
check such activities; and

(e) if so0, the details thereof?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) Some instances of illegal
mining of minerals have come into the notice of the Government in various parts of the country.
No data is centrally maintained on the number of officials of State mining department involved in
such illegal mining. However, it has come to the notice of Central Government that State
Government of Orissa had arrested six officials of State Government and one retired official of
State Government for illegal mining in Keonjhar district of Orissa.

(c) Quarterly Return showing the number of cases detected by State Governments,
vehicle seized, FIR lodged, court cases filed, fine realized are being sent by concerned State
Governments and the details of cases of illegal mining of major/minor minerals detected by the
State Governments in the year 2006 to June, 2009 is given in the Statement. (See below).

(d) and (&) Minerals are the property of the State Governments and Mineral rights vest with
the State Government.
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Statement

State-wise and year-wise statement of cases of illegal mining reported
by the State Government

State Nos. of cases detected by Action Taken by State Governments
State Governments

2006 2007 2008 2009 Vehicle FIRs Court Fine Others
Upto seized Lodged cases realized
June filed (Rs.in
2009 Lakhs)

2 3 4 5 6 7 8 9 10 1
Andhra Pradesh 5385 9216 13478 7332 844 — — 2112.95
Chhattisgarh 2259 2352 1713 599 — — 2181 309.16
Goa 313 13 159 2 322 — — 15.68
Gujarat 7435 6593 5492 3720 106 114 8 7085.67
Haryana 504 812 1209 416 103 138 2 133.33
Himachal Pradesh 478 — 503 375 — — 464 21.04
Jharkhand 631 82 225 — 5592 202 39 108.41
Karnataka 3027 5180 2997 692 43585 931 771 3630.13
Kerala 1595 2593 2695 802 — — — 532.7
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Madhya Pradesh
Maharashtra

Orissa

Punjab
Rajasthan
Tamil Nadu
Uttarakhand

West Bengal

5050

4919

284

218

2359

2140

80

4581

3868

655

26

2265

1263

426

3895

5828

1059

50

2178

1573

191

315

2542

3285

365

48

1130

98

51

15212

1242+
75
cycles

368
18722
683

3680

05

13

57

441

133

897

14831

86

59

165

167

1057.98

1129.01

2309.36

2.96

413.49

6369.96

38.50
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Mining scam in Orissa
1933. SHRI BHAGIRATHI MAJHI: Will the Minister of MINES be pleased to state:

(a) whether Government has taken any action to investigate the mines scam in Orissa
which is a great loss of revenue to the country and also to the State Government;

(b) whether Government would take this case under CBI or any other subsidiary
investigation agency which is under the Central Government to have a fair investigation;
and

(c) if so, by when all the related issues would be investigated and the same may be
brought to the notice of the House?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) Some instances of illegal
mining of iron ore and manganese ore in Keonjhar district of Orissa have come to the notice of
the Government. The Indian Bureau of Mines in preliminary investigation has found evidence of
illegal mining of 1957 tonnes of iron ore and 56453 tonnes of manganese ore of a value of
approximately Rs.23.39 crores in one of the mining areas by Ms. Ram Bahadur Thakur Limited
(RBTL). The report of Indian Bureau of Mines was referred to the State Government to take
suitable action

The State Government of Orissa has informed that :-

. A Vigilance investigation is underway
. Administrative enquiry is underway
. The State Government has arrested 8 persons (of which 6 are Government officials

and 1 retired officer of the State Government) on 12.8.2009, who were subsequently
released on bail.

. State Level Task Force has been reconstituted under the Chairmanship of Chief
Secretary.
. All the District Collectors have been directed to hold District Level Task

Force meetings regularly, verify the lease hold areas and take appropriate action.

. The State Level Enforcement Squad constituted earlier has now been strengthened
and enforcement activities intensified.

. The Department has introduced newly designed Transit Passes printed in
Government Printing Press.

The State Government has also reported on 16.11.2009 that it has taken the following
additional action in this matter:

. 128 mining leases for various minerals including iron ore, manganese, chromite,
limestone, dolomite and quartzite, where application for renewal of lease had been
pending have been verified and mining operations suspended.
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482 licences granted by the State for trading and storage of minerals have been
suspended/cancelled.

State Level Enforcement squad is conducting intensive inspection of non grant areas
to check for illegal mining.

The Mines Department in the State has begun verification of the mining lease
boundaries, for which remote sensing technology is also proposed to be used.

Four Committees have been constituted at State level for setting up integrated check
gates, Revenue Intelligence, Study rationalization of weigh-bridges, and Study to
deploy IT application in mineral administration.

Filling up vacant post in the Mines Department of the State Government to enhance
enforcement.

The State Government has further reported on 24.11.2009 in this matter that:-

Vigilance enquiries have been converted into investigation by registering an FIR under

various sections of law.

As on date, investigation is under progress in 7 cases and as estimated by vigilance,
total estimated loss of revenue to the State exchequre is Rs.526.13 crore.

The investigation is continuing and due action will be taken based on final findings.
The State Level Enforcement Squad (SLES) which undertook intensive enforcement
from 10th to 19th October, 09 conducted raids on different areas and during one such
raid, the SLES members were attacked by illegal operators.

Orissa Government has noticed that mafias are operating across the State borders of
Orissa and Jharkhand states and in order to check illegal mining activities, matter has
been taken up at senior level drawing attention to illegal inter-state mining operations
and suggesting that a common platform should be set up so that team of officers
from both the States can plan and work together.

Between 10.11.2009 and 19.11.2009, the State Government has seized 4 vehicles,
19513 metric tonne of iron ore, 158 metric tonne of manganese ore valued at Rs.2.27

crore.

The situation is being closely monitored by the Central Government for ensuring strict action

against the guilty.

Allocation of iron ore mines in Jharkhand

1934. SHRI N.R. GOVINDARAJAR: Will the Minister of MINES be pleased to state:

(a) whether recently some cases of misuse of power in allocation of mineral resources

have been noticed by Government in case of iron ore allotment pertaining to Jharkhand;

(®)

if s0, the details thereof; and
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(c) what steps Government is contemplating to ensure that the process of allocation
of mines is completely transparent and only eligible applicants are allotted such scarce

resources ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) Reports of this nature have
recently come to the notice of the Ministry of Mines. However, specific details thereof have not
come to the notice of the Ministry. The State Governments are the owner of the minerals
located within their respective boundaries. They grant the mineral concessions [Reconnaissance
Permit (RP), Prospecting Licence (PL) and Mining Lease (ML)] under the provisions of the
Mines and Minerals (Development and Regulation) (MMDR) Act, 1957. Prior approval of the
Central Government is required under Section 5 (1) of the Act for grant of RP, Pl and ML in
respect of the minerals specified in Parts ‘B’ and ‘C’ of the First Schedule to the Act.
Subsequent to the prior approval of the Central Government, mining leases etc. are executed by
the State Governments with the mining agencies after they obtain all statutory clearances and

approvals.

The Ministry of Mines is conscious of the need to have a transparent and efficient system
for processing the mineral concession cases. In pursuance of the National Mineral Policy,
2008, which inter alia enunciates adoption of quick and transparent procedures for grant of
mineral concessions, the Ministry has taken several steps in this direction, as mentioned

below:

(i) A Central Coordination-cum-Empowered Committee has been constituted in the
Ministry of Mines to monitor and minimize delays in grant of approvals for mineral
concessions. The Committee consists of the Central Ministries/Departments
concerned and the Secretaries in charge of Mining and Geology in the States. The
first meeting of the Committee was held in the Ministry on 24.7.2009. The second

meeting of the Committee is scheduled to be held on 22.12.2009.

(i) The State Governments have been advised to similarly constitute Coordination

Committees at the State level.

(i) The Ministry of Mines is using the internet services to bring about more accessibility
and transparency in processing the mineral concession proposals recommended by
the State Governments. The website of the Ministry (www.mines.nic.in) provides all
information on the current status of the applications for mineral concessions. These
services are being further enhanced to track the process from approval for grant to

execution of concession agreement.

(iv) The Ministry has, in consultation with the State Governments, issued detailed
guidelines on 24.6.2009 in order to bring more clarity in processing the mineral

concession proposals.
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(v)  The Ministry has framed a Model State Mineral Policy and circulated it to all State
Governments on 12.10.2009 with the request to finalise and adopt a Mineral Policy as
per their priority and requirements.

(vi) Procedures for revision under Section 30 of the MMDR Act, 1957 are being
streamlined to reduce delays in disposal of revision applications.

(vii) All instances of corruption and illegal practices coming to notice are taken up with
State Governments with utmost seriousness and followed up.

Hoda Committee recommendations
1935. SHRI N.R. GOVINDARAJAR: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that amended Mines and Mineral (Development and Regulations)
(MMDR) Act is in contravention of the recommendations of Hoda Committee;

(b) if so, the details of the contraventions, specifically for setting up of the Empowered
Committee; and

(c) what is the status of implementation of the recommendations made by Hoda
Committee for constituting the Empowered Committee comprising representatives from various
Ministries/industries ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) The Mines and Minerals
(Development and Regulation) Act, 1957 has not been amended recently. It was last amended
in 1999.

(b)  Does not arise.

(c) Based on the recommendations of the Hoda Committee, Government have
announced the new National Mineral Policy, 2008. Separately, a Coordination-cum-Empowered
Committee has been constituted in the Central Government on 4.3.2009 which includes
representatives from Ministries of Mines, Environment and Forest, Defence, Home Affairs, Steel,
Directorate General of Civil Aviation, Indian Bureau of Mines and Geological Survey of India. The
first meeting of the Committee was held on 24.7.2009.

Corruption in allotment of mining rights
1936. SHRI R.C. SINGH: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that rampant corruption in allotting mining rights/licences for
mining in mineral fields has come to light recently involving politicians; and

(b) if so, the details of steps proposed to be taken to make allotments of mining rights
transparent and corruption free?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) Reports of this nature
have recently come to the notice of the Ministry of Mines.
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The State Governments are the owner of the minerals located within their respective
boundaries. They grant the mineral concessions [Reconnaissance Permit (RP), Prospecting
Licence (PL) and Mining Lease (ML)] under the provisions of the Mines and Minerals
(Development and Regulation) (MMDR) Act, 1957. Prior approval of the Central Government is
required under Section 5 (1) of the Act for grant of RP, PL and ML in respect of the minerals
specified in Parts ‘B’ and ‘C’ of the First Schedule to the Act. Subsequent to the prior approval
of the Central Government, mining leases etc. are executed by the State Governments with the

mining agencies after they obtain all statutory clearances and approvals.

The Ministry of Mines is conscious of the need to have a transparent and efficient
system for processing the mineral concession cases. In pursuance of the National Mineral
Policy, 2008, which inter alia enunciates adoption of quick and transparent procedures for grant
of mineral concessions, the Ministry has taken several steps in this direction, as mentioned

below:

(i) A Central Coordination-cum-Empowered Committee has been constituted in the
Ministry of Mines to monitor and minimize delays in grant of approvals for mineral
concessions. The Committee consists of the Central Ministries/Departments
concerned and the Secretaries in charge of Mining and Geology in the States. The
first meeting of the Committee was held in the Ministry on 24.7.2009. The second

meeting of the Committee is scheduled to be held on 22.12.2009.

(i) The State Governments have been advised to similarly constitute Coordination

Committees at the State level.

(i) The Ministry of Mines is using the internet services to being about more accessibility
and transparency in processing the mineral concession proposals recommended by
the State Governments. The website of the Ministry (www.mines.nic.in) provides all
information on the current status of the applications for mineral concessions. These
services are being further enhanced to track the process from approval for grant to

execution of concession agreement.

(iv) The Ministry has, in consultation with the State Governments, issued detailed
guidelines on 24.6.2009 in order to bring more clarity in processing the mineral

concession proposals.

(v)  The Ministry has framed a Model State Mineral Policy and circulated it to all State
Governments on 12.10.2009 with the request to finalise and adopt a Mineral Policy as

per their priority and requirements.

(vi) Procedures for revision under Section 30 of the MMDR Act, 1957 are being

streamlined to reduce delays in disposal of revision applications.
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(vii) All instances of corruption and illegal practices coming to notice are taken up with
State Governments with utmost seriousness and followed up.

Leadership training programme for Muslim women
1937. SHRI P.R. RAJAN: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether Government is planning leadership training programme for Muslim women
across the country; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (b) Yes, Sir. A scheme for leadership development of minority women
including Muslim women is under consideration for launching it during 2009-10.

Review of the working conditions of wakf boards

1938. SHRI MOHD. ALI KHAN: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether Government is reviewing the working conditions of wakf boards;
(b) if s0, the details thereof during the last three years; and
(c) the actual demands of each State especially in Andhra Pradesh in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) No, Sir. However, Central Wakf Council has been established for the
purpose of advising the Central Government on matters concerning the working of Wakf Boards
and the due administration of Wakfs.

(b) and (c) Do not arise.
Committee for socially and economically backward classes

1939. SHRI MOHD. ALI KHAN: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether Government has constituted any committee to give suggestion for welfare of
socially and economically backward classes among religious and linguistic minorities; and

(b) if so, the details thereof especially for minorities of Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Government constituted the National Commission for Religious
and linguistic Minorites (NCRLM), to suggest the criteria for identification of socially and
economically backward sections among religious and linguistic minorities and to recommend
measures for their welfare, including reservation, in education and government employment. The
NCRLM report submitted in May, 2007, covers the entire country, including minorities in Andhra
Pradesh.
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Rangnath Misra Commission report

1940. SHRI A. VIUAYARAGHAVAN: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether Government would make the Rangnath Misra Commission report public;
and

(b) whether Government is ready to Table the report in Parliament ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Government is still examining the various aspects of the report,
including from constitutional and legal angles. Decisions on making the report public and on the
action to be taken on it have not yet been taken.

Schemes for upliftment of minority people

1t1941. SHRI BALBIR PUNJ: Wil the Minister of MINORITY AFFAIRS be pleased to
state:

(a) the details of various schemes being run by Government for upliftment of minority
people particularly for the Muslims;

(b) the details of the funds released for these schemes during the last five years,
State-wise;

(c) the consequential changes in the position of the Muslims brought about through
these schemes and whether the desired objectives has been achieved; and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (d) The Prime Minister's New 15 Point Programme for the Welfare of
Minorities was announced in June, 2006. An important aim of the new programme is to ensure
that the benefits of various government schemes for the underprivileged reach the
disadvantaged sections of the minority communities, including Muslims. In order to ensure that
the benefits of these schemes flow equitably to the minorities, the new programme envisages
location of a certain proportion of development projects in minority concentration areas. It also
provides that, wherever possible, 15% of targets and outlays under various schemes should be
earmarked for minorities.

Schemes included in the new 15 Point Programme, considered amenable to earmarking for
minorities, are as under:-

(i) Integrated Child Development Service (ICDS) Scheme by providing services through
Anganwadi Centres {Ministry of Women and Child Development } .

(i) Sarva Shiksha Abhiyan {Ministry of Human Resources Development } .

(i) Kasturba Gandhi Balika Vidyalaya Scheme {Ministry of Human Resources
Development } .

tOriginal notice of the question was received in Hindi.
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(iv) Swaranjayanti Gram Swarojgar Yojana {Ministry of Rural Development } .

(v) Swarn Jayanti Shahari Rojgar Yojana (SJSRY) {Ministry of Housing and Urban
Poverty Alleviation }.

(vi) Upgradation of existing Industrial Training Institutes (ITIs) into centres of excellence
{Ministry of Labour and Employment }

(vii) Bank credit under priority sector lending {Department of Financial Services }
(vii) Indira Awaas Yojana (IAY) {Ministry of Rural Development } .

The new 15 Point Programme also includes schemes meant for minority communities and
they are:-

0) Merit-cum-means scholarship for technical and professional courses.
(i)  Post-matric scholarship.

(i) Pre-matric scholarship.

(iv)  Free Coaching and Allied scheme.

(v)  Schemes of National Minorities Development and Finance Corporation.
(vi)  Schemes of Maulana Azad Education Foundation.

A special area development programme for 90 Minority Concentration Districts called
Multi-sectoral Development Programme has been launched from 2008-09. The details of all the
schemes for minorities are in the website of the Ministry www.minorityaftairs.gov.in.

Targets were fixed under the schemes included in the new 15 Point Programme and
considered amenable to earmarking for minorities, including Muslims and the details of funds
released/number of units sanctioned and achievements made during the last three years,
State-wise and scheme-wise, including for those schemes meant for minority communities,
including Muslims, is in the website of the Ministry www.minorityaffairs.gov.in.

Implementation of Multi-Sectoral Development Programme

1942. SHRI JESUDASU SEELAM: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether Prime Minister has accorded high priority to the Multi-Sectoral Development
Programme being implemented in 90-minority concentrated districts of the country, but
according to latest figures the Scheme has not taken off in 16 of 20 States marked for the
programme;

(b) whether statistics of his Ministry shows that States like Jammu and Kashmir, Delhi,
Arunachal Pradesh, Madhya Pradesh and Sikkim have not even submitted development plans
for their districts and Bihar and Manipur were late in utilizing funds; and

(c) if so, the main reasons put forward by Government and the action taken to the
scheme of minority districts initiated by the Prime Minister ?
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THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Multi-Sectoral Development Programme for minority
concentration districts is a special area development programme of the Government monitored
by the Delivery Monitoring Unit for flagship programmes. Under this programme, district plans of
16 states/UTs have been approved and funds released to 14 States/UTs. Four states, viz.
Arunachal Pradesh, Delhi, Madhya Pradesh and Sikkim have not submitted their district plans.
Six district plans have been approved each for Manipur and Bihar. Manipur has furnished
Utilization Certificate for entire amount for two districts.

(c)  The Multi-sectoral Development Programme was launched in the year 2008-09 and
after completion of all necessary formalities of preparation and approvals, the first release was
made under this programme in October 2008 only. Approvals are accorded project wise and
utilization of funds is reported by the State Government after utiliztion of at least 60% fund
released for the project as per guidelines of the programme. The implementation of the scheme
of Multi-Sectoral Development Programme (MsDP) for minority concentration districts (MCDs)
is reviewed regularly by the Government with the State Governments/UT administration
concerned. Recently a provision has been made to include Members of Parliament and
Legislative Assembly in the State and District Level Committees for implementation of Prime
Minister’s New 15 Point Programme for Welfare of Minorities and Multi-sectoral Development

Programme.
New solar policy

1943. SHRI T.T.V. DHINAKARAN: Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) whether a new Solar Policy has been announced;

(b) if so, the details thereof;

(c) whether the response for Solar Energy has not been good due to its cost factor;
(d) ifso, whether it is proposed to subsidise the cost of equipments; and

(e) ifnot, the reasons therefor?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a)
and (b) Yes, Sir. Government has recently approved Jawaharlal Nehru National Solar Mission to
develop solar energy technologies to make solar power competitive to conventional grid power.
The Mission aims at creating capacity of 20,000 MW grid solar power and 2,000 MW of off-grid
solar power including 20 million solar lights by 2022. In addition, it aims at installation of 20 million
square metre solar thermal collector area by 2022. The Mission will be implemented in three
phases. Government has approved the target for the first phase of the Mission, to set up 1,100
MW capacity of grid connected solar plants, including 100 MW capacity plants as rooftop and
small solar plants. In addition, 200 MW capacity equivalent off-grid solar applications and
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7 million square metre solar thermal collector area are also proposed in the first phase of the
Mission, till March 2013. Mission will also support research and capacity building activities in
solar energy. An amount of Rs. 4,337 crores has been approved for the first phase of the
Mission.

(c) to (e) The high initial cost is a barrier in large scale utilization of solar energy
equipment. However, utilization of solar energy is gradually increasing. The Ministry is providing
capital and interest subsidy on select solar energy equipment to reduce the initial cost to the
consumers.

Capacity of solar energy machines

11944. SHRI SHREEGOPAL VYAS:
SHRIMATI MAYA SINGH:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) the capacity of smaller and low-cost solar device that is being made for generating
solar energy;

(b) whether any plan is under Government’s consideration to fulfil the average
requirement of kitchen, lights, hot water from nature for all houses of medium class or it is a
matter of research;

(c) whether any integrated new and renewable energy /.e. solar energy, bio-gas etc. is
under consideration to achieve above target; and

(d) if not, whether it can be considered and if so, whether this is being used somewhere,
the details thereof?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a)
Solar cookers (both box and dish types) can cook food for a small family and solar water
heating system can provide hot water for various applications. Small capacity solar photovoltaic
(SPV) systems with modules of a few watts are available in the country for meeting lighting and
other electrical needs. The costs of such small energy systems vary according to technology and
may range from Rs.1500 to Rs.20,000.

(b) to (d) In the country so far over 0.65 million solar cookers, 3.15 million sq. m. of
collector area for solar water heating, 1.35 million SPV lighting systems and, 4.12 million biogas
plants have been installed. In many houses, biogas is used for cooking, solar photovoltaic
systems for lighting and hot water is made available from solar water heaters to meet their
energy needs.

Competitive pricing of solar photovoltaic panels

1945. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether Government’s proposal for ‘Jawahar Solar Mission’ includes Research and
Development for mass production of user friendly competitive pricing of photovoltaic solar
panels; and

tOriginal notice of the question was received in Hindi.
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(b) if not, whether Government would encourage the Research and Development and
‘German Model’ of people participation in electricity generation and production in each and every
house throughout the country?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a)
and (b) Yes Sir. Government has recently approved Jawaharlal Nehru National Solar Mission to
develop solar energy technologies to make solar power competitive to conventional grid power.
The Mission aims at creating capacity of 20,000 MW grid solar power and 2,000 MW of off-grid
solar power including 20 million solar lights by 2022. In addition, it aims at installation of 20 million
square metre solar thermal collector area by 2022. The Mission will be implemented in three
phases. Government has approved the target for the first phase of the Mission, to set up 1,100
MW capacity of grid connected solar plants, including 100 MW capacity plants as rooftop and
small solar plants. In addition, 200 MW capacity equivalent off-grid solar applications and 7
million square metre solar thermal collector area are also proposed in the first phase of the
Mission, till March 2013. In addition, the Mission will support research and development to
reduce cost, improve efficiency and overall performance of solar energy systems and also for

development of new materials and devices.
Solar energy generation plan

1946. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether the country has drawn up a $19 billion solar energy plan to generate 20 GIGA
watts of power using solar energy by 2020;

(b) if so, whether Government proposes to launch the National Action Plan on Climate
Change under the National Solar Mission; and

(c) if so, the details of the fiscal incentives proposed for setting up solar plants both
photovoltaic and thermal ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) to
(c) National Action Plan on Climate Change has identified development of solar energy
technologies in the country as a National Solar Mission. Government gas recently approved
Jawaharlal Nehru National Solar Mission to develop solar energy technologies to make solar
power competitive to conventional grid power. The Mission aims at creating capacity of 20,000
MW grid solar power and 2,000 MW of off-grid solar power including 20 million solar lights by
2022. In addition, it aims at installation of 20 million square metre solar thermal collector area by
2022. The Mission will be implemented in three phases. Government has approved the target for
the first phase of the Mission to set up 1,100 MW of grid connected solar plants, including 100
MW capacity plants as rooftop and small solar plants. In addition, 200 MW capacity equivalent
off-grid solar applications and 7 million square metre solar thermal collector area are also
proposed in the first phase of the Mission, till March 2013. Mission will also support research and
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capacity building activities in solar energy. An amount of Rs. 4,337 crores has been approved for
the first phase of the Mission.

Central Electricity Regulatory Commission has issued guidelines and norms for fixing
preferential tariff for solar power. NTPC Vidyut Vyapar Nigam (NVVN), the trading subsidiary of
NTPC, will be the nodal agency for purchase of 1,000 MW capacity of grid solar power
(connected to 33 KV and above grid) by March 2013 from the project developers at a tariff fixed
by Central Electricity Regulatory Commission (CERC) for purchase of solar power. NVVN will
sign a PPA with each project developer for a period of 25 years as fixed by CERC.

Power projects in Gujarat

1947. SHRI NATUJI HALAJI THAKOR: Will the Minister of POWER be pleased to
state:

(a) the number of power projects in Gujarat;
(b) the power generated by these power projects;

(c) whether Government proposes to set-up more power projects in the State;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) There are in all 37 power stations located in Gujarat having total installed capacity
of approximately 12,401 MW, comprising about 12,383 MW from 27 major stations and
about 17 MW from diesel stations. The generation from the major power stations as monitored
in CEA has been approximately 41,647 Million Unit during the period from April to November,
2009.

(c) and (d) Planning Commission had fixed a capacity addition target of 78,700 MW during
the Eleventh Plan Period. Central Electricity Authority (CEA) has recently reviewed the likely
capacity addition during Eleventh Plan after meeting with project developers. Based on the
inputs provided by the project developers and suppliers, CEA has assessed that a total capacity
addition of 62,374 MW is likely to be commissioned with a high level of certainty during Eleventh
Plan. This includes projects aggregating approximately 7,530 MW in the state of Gujarat in
State/Private sector as per detail given below:

SI. Plant Name Agency Sector Category Fuel Likely
No. Type Benefits
Eleventh
Plan
(2007-12)
(MW)
1 2 3 4 5 6 7
1. Kutch Lignite TPS GSECL S Construction LIGNITE 75
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1 2 3 4 5 6 7

2. Dhuvran St GSECL S Construction GAS/LNG 40

3. Surat Lignite Ext U3, 4 GIPCL S Under Construction LIGNITE 250

4. Ukai Ext U6 GSECL S Under Construction COAL 490

5. Utran CCPP-GT+ST GSECL S Construction GAS/LNG 374

6. GSEG Hazira Ext GSECL S Under Construction GAS/LNG 351

7. Pipavav JV CCGT GSECL S Under Construction GAS/LNG 702

8. Sugen Torrent Block TORRENT P Commissioned GAS/LNG  1147.5
[, land Il

9.  Mundra TPP PH-I, Adani Power P Commissioned COAL 330
U1

10. Mundra TPP PH-I, Adani Power P Under Construction COAL 990
u2-4

11. Mundra TPP PH-II Adani Power P Under Construction COAL 1320

12. Mundra TPP PH-II Adani Power P Under Construction COAL 660
U1

13. Ultra Mega Mundra Tata Power P Under Construction COAL 800
U1
TOTAL-With High Level of certainty 7529.5

In addition to the above capacity addition of 62,374 MW during Eleventh Plan, projects
totaling to 12,590 MW have been identified for commissioning on best efforts basis during

Eleventh Plan. This includes projects aggregation to 2,120 MW in the state of Gujarat in

State/Private sector as detailed below:

SI. Plant Name Agency Sector Category Fuel Likely
No. Type Benefits
Eleventh
Plan
(2007-12)
(Mw)
1. Mundra TPP Adani Power P Under Construction COAL 1320
PH-IIU-2, 3
2. Ultra Mega Tata Power P Under Construction COAL 800
Mundra U2
Total — With efforts 2120
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Electricity trading
1948. SHRI B.K. HARIPRASAD: Will the Minister of POWER be pleased to state:

(a) whether, according to latest Economic Survey, traders of electricity sold 2152 crore
units in 2008-09 at an average price of Rs. 7.29 per unit compared to the selling price of Rs. 3.14
in 2006-07;

(b) whether the payments for traded power aggregated about Rs. 30,000 crores in 2008~
09 and assuming an average generation cost of Rs. 2.15 per unit, the profiteering in power
trading exceeded Rs. 20,000 crores in 2008-09;

(c) whether the Electricity Act, 2003 provides the legal framework for competition and
open and free access to consumer to buy direct from the producer; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) As per the Economic Survey, 2008-09, volume of electricity sold by the electricity traders
during 2008-09 was 21,916.9 Million Units (MUs) at weighted average price of Rs.7.29/per unit
and the volume of electricity sold by the electricity traders during 2006-07 was 15,022.7 MUs at
weighted average price of Rs.4.51/per unit. Copy of relevant pages of Economic Survey 2008-09
enclosed as Statement (See below).

(b)  Trading has been defined in the Electricity Act, 2003 as purchase of electricity for
resale thereof. Income of power trader is the difference between the price at which trader sells
the power and the price at which he has purchased power. According to the regulations of
Central Electricity Regulatory Commission (CERC) this difference (known as trading margin) for
inter-State transactions cannot be more than 4 paise per unit. Thus, the income of trader is not
related to the cost of generation.

(c) and (d) Yes, Sir. The Electricity Act, 2003 provides for open access in transmission and
in distribution. Open access in transmission has been allowed from the very beginning, enabling
the generating companies and licensees the right to use the transmission system of a
transmission licensee subject to availability of transmission facility. In distribution, open access is
allowed in phases by the State Electricity Regulatory Commissions (SERCs) after taking into
consideration the cross subsidy and other operational constraints. The Act, however, mandates
that open access has to be allowed to consumers having load of 1 MW and above, by January,
2009. The tariff for direct purchase by consumers is not regulated.

Statement
TRANSMISSION, TRADING, ACCESS AND EXCHANGE
National Grid

9.20 Anintegrated power transmission grid helps to even out supply-demand mismatches. The
existing Inter-regional transmission capacity of about 20,750 MW connects northern, western,
eastern and north-eastern regions in a synchronous mode operating at the same frequency and
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the southern region asynchronously. This has enabled interregional energy exchanges of about
46,000 Million units (2008-09), thus contributing to greater utilization of generation capacity and
an improved power supply position. Proposals are underway to have synchronous integration of
southern region with the rest.

Trading of electricity

9.21 Power trading helps in resource optimization by facilitating the disposal of surplus power
with distribution utilities and in meeting the short-term peak demand. The Central and State
Electricity Regulatory Commissions have powers to grant inter-State and intra-State trading
licences, respectively. CERC has so far granted 43 inter-State trading licences, of which 41 are
in existence as on 31.03.2009. Traders are categorized on the basis of volume of electricity to be
traded and the net worth of the trader (Table 9.9 and Box 9.1).

Table 9.9 Electricity Trading

Period Volume of Weighted average Weighted Trading
electricity purchase price average sale margin

traded (Rs./kwh) price (Rs./kwh) (Rs./kwh)
(MUs)

2005-06 14,188.8 3.14 3.29 0.09

2006-07 15,022.7 4.47 4.51 0.04

2007-08 20,964.8 4.48 4.52 0.04

2008-09 21,916.9 7.25 7.29 0.04

Box 9.1: Inter-State trading Regulation, 2009

The Central Electricity Regulatory Commission (CERC) issued new Inter-State trading
Regulations in February, 2009. The aim was to tighten the terms and conditions for grant of
trading licence keeping in view the current price of the trading power and the liquidity
requirements of the power trading business and to encourage only the serious players. The
important features of the new regulations include:

. Definition of inter-State trading has been revised to explicitly include electricity
imported for resale.

. Number of categories of licensees has been reduced from 6 to 3.

. Net worth requirement has been increased to the range of Rs. 5 crore to Rs. 50
crore keeping the prevalent prices of traded power in view.

. Net worth definition has been revised to discount the loans and advances given to
the associates.

. New conditions of liquidity /.e. current ratio and liquidity ratio have been introduced
to adjudge the credit-worthiness of the applicant.

. Technical qualifications of the full time professionals have been specified.
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. Definition of associate has been rationalized.

. A provision has been made that licensee shall not purchase electricity from the
entities which are defaulting in payment of Ul charges, transmission charges,
charges of NLDC/RLDC/ULDG, if so directed by CERC. These regulations are also
applicable to the existing licensees. They are required to comply with the new net
worth requirement and liquidity requirement by March 31, 2010.

Operationalization of open access

9.22 Open access is an important framework seeking to promote competition. The regulations
on open access in inter-State transmission together with the regulations on inter-State trading
are issued by the Central Electricity Regulatory Commission (CERC). The responsibility for the
introduction of open access at the distribution level rests with the State Electricity Regulatory
Commissions (SERCs) (Box 9.2). Open access in inter-State transmission is fully operational.
The open access transactions at inter-State transmission have increased from 778 in 2004-05 to
5,933 in 2006-07. The number was 9,560 in 2007-08 and 9,347 in 2008-09 (up to December,
2008). Status of applications received for open access in distribution is at table 9.10. The open
access changes are widely different across States.

Box 9.2: Recommendations of the task force on open access (Extracts)

. Central and States’ ERSs should be advised to comply with the statutory
requirements relating to open access State Governments and State ERCs should
enable operationalizing open access.

. SERCs should specify temporary connection charges to be charged by the Discom
for standby supply.

. States ERCs should provide open access to all consumers of 1 MW and above
within five years from the coming into effect of the amendment of the Act in
January, 2004.

. The tariff for distribution companies should specify energy charges and wheeling

charges separately.
. Transmission and trading should be segregated by all States.

. States should be advised to set up SLDCs as independent entities with financial and
operational autonomy.

. SERCs should ensure enabling arrangements such as standby supplies at
affordable prices, metering and settlement.

. IPPs, captive and small generators should be allowed to bring power to the market
in grant of open access.

. Regulators should meet bulk consumers and stakeholders to address their
concerns.
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. The supplies from the unallocated Central quota of CPSUs should not be permitted
to be sold by a recipient State and/or its utilities outside the recipient State at prices
exceeding the regulated tariff and the permissible trading margin.

. 25 per cent of the Centre’s discretionary allocation of 15 per cent of CPSU
generating capacity may be made available for direct sale by CPSUs to open
access consumers. For new capacity of CPSUs, 50 per cent of the unallocated
quota may be reserved for sale to open access consumers.

Table 9.10: Status of applications received for open access in distribution (31.03.2009)

States Received Approved Implemented
No. MW No. MW No. MW
Andhra Pradesh 09 130.5 2 44 2 44
Chhattisgarh 14 332.8 6 66 5 53
Guijarat 15 871.4 15 871.4 15 871.4
Madhya Pradesh 29 59.6 29 59.6 29 59.6
Maharashtra 46 13170.5 41 13122.5 5 88
Rajasthan 30 27141 12 165.3 12 165.3
Tamil Nadu 12 1764 0 0 0 0
Other States (*) 19 974.2 " 133.9 8 13
TOTAL: 174 174741 16 14462.7 76 1394.3

Source: Forum of Regulators

(*): Other States include Haryana, Himachal Pradesh, Jharkhand, Kerala, Orissa, Punjab,
Uttar Pradesh and MW=Mega Watt

Power exchange

9.23 CERC has issued guidelines for setting up power exchange. It has also given approval to
two (2) applications for setting up power exchange. The two power exchanges, viz. the Indian
Energy Exchange Ltd. (IEX)., New Delhi and the power Exchange India Ltd. (PXIL), Mumbai
have already started their operations from June 27, 2008 and October 22, 2008 respectively
(Table 9.11).

Table 9.11: Volume and price of electricity transacted by Power exchanges

Aug,08 Sept,08 Oct,08 Nov,08 Dec,08 Jan,09 Fab,09 Mar,09

1 2 3 4 5 6 7 8 9 10

Volume  IEX 239.81 278.54  375.19 450.65 354.10 291.70 180.80 377.17

165



1 2 3 4 5 6 7 8 9 10

(MUs) PXIL 212 1940 14.90 24.73  36.77 51.44
Price IEX 7.61 7.95 8.32 7.47 6.64 6.16 6.85 8.33
(Rs./Unit) PXIL 7.57 7.22 6.58 6.86 7.42 8.54

Guidelines for procurement of electricity

9.24 The Central Government has issued guidelines for procurement of power by Distribution
Licensees through competitive bidding and Standard Bidding Documents for long term
procurement of power from Case-2 projects having specified site and SBDs for long-term
procurement from Case-1 projects, where the location, technology for fuel is not specified. The
guidelines for procurement of power by Distribution Licensees through competitive bidding were
amended before issuing SBDs for Case-1.

Power generation in Tamil Nadu
1949. SHRI S. ANBALAGAN: Will the Minister of POWER be pleased to state:

(a) the steps taken by Government for generation and supply of more power to Tamil
Nadu during each of the last three years; and

(b) the amount allocated to the State for augmentation of power generation during the
above period and the progress made in the works thereon, year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) Electricity is a Concurrent subject. Supply and distribution of electricity in a State is the
responsibility of concerned State Government/Power Utility. Central Government supplements
the efforts of State Governments by establishing power plants in Central Sector through Public
Sector Undertakings. Planning Commission had fixed a capacity addition target of 78,700 MW
during the Eleventh Plan including 14,920 MW capacity in the Southern Region.

During the last three years, Unit-3 of Kaiga Atomic Power Station with capacity of 220 MW
has been commissioned in the Southern Region and Tamil Nadu has 46 MW (20.9%) share in
this Unit.

Out of the capacity programmed for commissioning in the Central Sector in the
Southern Region during Eleventh Plan, provisional share of Tamil Nadu works out to about
2,343 MW.

(b) No funds are provided by the Government to State for augmentation of power
generation. The States are required to take steps to meet enhanced demand for power through
various measures and funds required, if any, are to be arranged by them.

Reduction in power allocation to Madhya Pradesh

11950. SHRIMATI MAYA SINGH : Will the Minister of POWER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether his Ministry or power plants are currently cutting on the share of power

allocated to Madhya Pradesh;

(b) if so, the quantum of reduction in power in mega watt effected by Government at

present;
(c) the reasons for reduction in share of power for the State Government; and

(d) by when the normal supply of stipulated power for the State would be

restored?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (d) The allocation of power from Central Generating Stations to the beneficiary
States/UTs is made in two parts, firm and unallocated. The firm allocation to the beneficiaries
generally remains unchanged, unless power is surrendered by any beneficiary or the beneficiary
is not able to clear the requisite dues to the concerned Central Power Sector Undertakings.
Approximately 1,931 MW has been allocated to Madhya Pradesh from Central Generating
Stations on a firm basis and no reduction has been made from Madhya Pradesh’s share
allocated on firm basis. The unallocated power in Central Generating Stations available at the
disposal of the Government is provided on a dynamic basis to meet the seasonal and emergent
needs of States/UTs keeping in view the emergent or seasonal nature of the request, the relative
power supply position, utilization of existing generation resources, performance and payment

capacity.

In the revision of allocation of unallocated power of Central Generating Stations (CGSs) of
Western and Eastern regions on 9th July, 2009, allocation to Madhya Pradesh from NTPC
stations of Eastern Region was reduced by 27 MW during peak hours and 52 MW during off-
peak hours with enhancement from the unallocated power of CGSs of Western Region from
12.03% (158 MW out of 1,314 MW) to 14.08% (185 MW out of 1,314 MW) (during peak hrs.
i.e. 1800-2300 hrs.) and 15.99% (210 MW out of 1,314 MW) (during rest of the day).
Subsequently, in view of their requirements of power, specific allocations out of the unallocated
power were made to Daman and Diu (58.3 MW) Dadra and Nagar Haveli (112.45 MW), Goa
(25 MW) and Heavy Water Plant of Department of Atomic Energy (18 MW) totaling 213.75 MW
has resulted reduction of the unallocated power for distribution to the States/UTs to 1,101 MW.
Therefore, allocation to Madhya Pradesh from the unallocated quota now stands at 155 MW

(14.08%) (during peak hrs) and 177 MW (15.99% ) during rest of the day.

The quantum of unallocated power in CGSs available at the disposal of Central Government
stands allocated to States/UTs and other beneficiaries at all points of time and the modifications

in the same by reduction/enhancement among them are done on dynamic basis.
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Prevention of accidents

11951. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:

Will the Minister of POWER be pleased to state:

(a) whether the probe into chimney collapse incident at a power plant in Korba in
Chhattisgarh has been made;

(b) if s0, the details thereof; and
(c) the measures being taken to avoid the collapse of other chimneys?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) State Government of Chhattisgarh has informed that the State Police Department
has registered a Case No. 377/09 under Section 304, 34 of IPC in the wake of the accident of
falling of chimney on 23.09.2009 in one of the under construction power plant of M/s. Bharat
Aluminum Company Limited (BALCO) at Korba, Chhattisgarh. The State Government has also
ordered judicial enquiry to investigate the details of the accident by appointing one member
Judicial Commission.

(c) Information is being collected.
Power generation at BALCO Power Plant, Korba
1952. SHRI RAJKUMAR DHOQOT: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that chimney of an under construction BALCO Power Plant at
Korba fell killing and injuring many persons on 23 September, 2009;

(b) ifso, the details thereof and the reasons therefor;

(c) the likely impact of this incident on delay in completion of project, power generation
and cost escalation; and

(d) the details of the power distribution plan once this project starts functioning at
optimum level ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Yes, Sir. State Government of Chhattisgarh has informed that on 23rd September,
2009 a chimney (vvhioh was under construotion) of the under construction power plant of M/s.
Bharat Aluminum Company Limited (BALCO) at Korba, Chhattisgarh fell down, kiling 40
labourers. The State Police Department has registered a case No0.377/09 under Section 304, 34
of IPC. The State Government has also ordered judicial enquiry to investigate the details of the
accident by appointing one member Judicial Commission.

(c)  BALCO has informed that the impact of the incident is yet to be evaluated.

tOriginal notice of the question was received in Hindi.
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(d) According to the information received from BALCO, as per the Memorandum of
Understanding dated 7th October, 2006, BALCO is required to supply on annualized basis to
the Government of Chhattisgarh or its nominated agency 5% of the net power generated by
the project at the Energy (Variable) Charges as determined by the appropriate Regulatory
Commission. If the company is allocated captive coal block also in the State of Chhattisgarh
for supply of coal to the project, then it will provide on an annualized basis to the Government
of Chhattisgarh or its nominated agency 7.5% of the net power generated by the project at
the Energy (Variable) Charges as determined by the appropriate Regulatory Commission. The
Government and its nominated agencies shall have first right to purchase power upto 30% of

the aggregate capacity of the generating units for a period of 20 years.
Import of power equipments from China

1953. SHRI GOVINDRAO WAMANRAO ADIK: Will the Minister of POWER be pleased to

state:

(a) whether it is a fact that there has been a significant increase in the import of power

equipments and machinery from China;
(b) if so, the details thereof;

(c) whether it is also a fact that most of such imports are done by the private power

producers; and

(d) whether domestic producers are not able to supply equipments due to

non-commercial conditionality in the tender?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) Yes, Sir. There has been an increase in import of power equipment from China. At
present 21,519 MW of capacity both in thermal and hydro is being implemented using
equipments from China. The details at thermal and hydro power projects, which are
programmed to benefits in Eleventh Plan, orders for which have been placed on Chinese
manufacturer/supplier on Boiler-Turbine-Generator (BTG)/Engineering Procurement and
Construction (EPC)/Electro-Mechanical packages basis is given in the Statement (See below).
Out of 21519 MW of capacity under construction during Eleventh Plan, 4794 MW is being
implemented in the Government Sector (Central Sector 1200 MW and State Sector 3594 MW)
and 16725 MW in the Private Sector.

(d) The bids are generally selected through competitive biddings of equipment
supplier/Chinese manufacturers. However, as the target of capacity addition is high and
capacity of domestic equipment manufacturers at the moment is less, so plants are being

imported.
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Statement

Order placed on Chinese Manufacturers/suppliers for power projects programmed for benefit during Eleventh Plan.

Sector State Project Name/Implementing Unit No Org. cap Name of the manufacturer/supplier
Agency (Mw)
1 2 3 4 5 6
THERMAL
CENTRAL SECTOR
WB Raghunathpur TPP, Ph-1/DVC U-1 600 M/s. Shanghai Electric Corp., China
u-2 600
SUB-TOTAL 1200
STATE SECTOR
Haryana Rajiv Gandhi TPS, Hissar/HPGCL U-1 600 M/s. Shanghai Electric Corp., China
u-2 600
Haryana Yamuna Nagar TPP/HPGCL U-1 300 M/s. Shanghai Electric Corp., China
u-2 300
TN Mettur TPP Ext/TNEB U-1 600 Dong Fang Electric Corpn. China
WB Durgapur TPS Extn/DPL u-7 300 Dong Fang Electric Corpn. China
WB Sagardighi TPP/WBPDCL U-1 300 Dong Fang Electric Corpn. China
u-2 300
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SuB-TOTAL 3300
1 2 3 4 5 6
PRIVATE SECTOR
Chhattisgarh Lanco Amarkantak TPS Ph-1, U-1 300 Zelen Malayasia/Dong Fang Electric
Lanco Amarkantak Power Pvt. Ltd. Company, China
u-2 300
Gujarat Mundra TPP Ph-1(U-1and 2)/ U-1 330 SCMEC, SFPML, China
Adani Power Ltd.
uU-2 330
Gujarat Mundra TPP Ph-1(U-3 and 4)/ u-3 330 Kowa/SFPML, China
Adani Power Ltd.
u-4 330
Gujarat Nundra TPP Ph-II/Adani Power Ltd. U-1 600 SEPCO-IIl, China
uU-2 660
Guijarat Nundra TPP Ph-Il/Adani Power Ltd. u-1 600 SEPCO-IIl, China
U-2 660
uU-3 660
Karnataka Toranagallu TPP/JSW Energy U-1 300 Shanghai Electric Corp., China
(Vijayanagar) Ltd.
u-2 300
Karnataka Udupi TPP/NPCL U-1 507.5 Dong Fang Electric Company, China

171



uU-2 507.5
2 3 4 5 6
Maharashtra JSW Ratnagiri TPP/SW U-1 300 Shanghai Electric Corp., China
Energy (Ratnagiri) Ltd.
uU-2 300
U-3 300
u-4 300
Maharashtra Tirora TPP Ph-1/Adani Power Ltd. u-1 660 SCMEGC, China
U-1 660
Maharashtra Tirora TPP-II/Adani Power Ltd. U-1 660
MP Sasam UMPP/Reliance Power Ltd. U-1 660 Shanghai Electric Corp., China
Orissa Sterlite TPP/Sterlite Energy Ltd. U-1 600 SEPCO-IIl, China
uU-2 600
U-3 600
u-4 600
Rajasthan Jallipa-Kapurdi TPP/Raj West Power U-1 135 Dong Fang, China
Ltd. (JSW)
uU-2 135
U-3 135
u-4 135
U-5 135
U-6 135
u-7 135
uU-8 135
upP Anpara-C/Lanco Anpara Power Pvt. U-1 600 Dong Fang, China
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Ltd.

U-2 600
1 2 3 4 5 6
UpP Rosa TPP Ph-1/Rosa Power Supply U-1 300 Shanghai Electric Corp., China
Co.Ltd.-Reliance Energy
u-2 300
UpP Rosa TPP Ph-1I/Rosa Power Supply u-3 300 Shanghai Electric Corp., China
Co.Ltd.-Reliance Energy
u-4 300
SuB-TOTAL 16555
TotaL (Thermal) 21055
Hydro
State Sector
Andhra Pradesh  Priyadarshini Jurala/APGENCO 6x39 234 CMEC
Kerala Pallivasal/KSEB 2x30 60 Dongfang Electric Company
SuB-TOTAL 294
Private Sector
H.P. Budhil/Lanco Green Power Pvt. Ltd. 2x35 70 Dongfang Electric Company
Malana/Everest Power Pvt. Ltd. 2x50 100 Dongfang Electric Company
SUB-TOTAL 170
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ToTAL (Hydro) 464

GRAND TOTAL (Thermal + Hydro)21519
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Examination of gas pricing by ECC
1954. SHRI TAPAN KUMAR SEN: Will the Minister of POWER be pleased to state:

(a) whether the Energy Coordination Committee (ECC) headed by the Prime Minister
was formed in 2005 to promote coordination in inter-departmental action and for decision
making in the area of energy planning;

(b) if so, the composition of the Committee;
(c) whether the same was in place in September, 2007; and

(d) if so, why the issue of gas pricing of KG basin D6 was not examined by ECC and a
separate EGOM had to be formed for this purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) The Energy Coordination Committee was set up by the Government to enable a systemic
approach top policy formulation, promote coordination in inter Departmental action and function
as a key mechanism for providing institutional support to decision making in the area of energy
planning and security in 2005.

(b)  The composition of the Committee is as under:

(i)  Prime Minister — Chairman.

(i)  Minister of Finance.

(i) Minister of Petroleum and Natural Gas.

(iv)  Minister of Power.

(v)  Minister of Coal.

(vi)  MOS for Non-Conventional Energy Sources.

(vii)  Deputy Chairman, Planning Commission.

(vii)  Member (Energy), Planning Commission.

(ix)  Chairman, Economic Advisory Council to PM.

(x)  Chairman, National Manufacturing Competitiveness Council.

(xi)  National Security Advisor.

(xii)  Principal Secretary to PM — Convenor.

(c) Yes,Sir.

(d)  Information is being collected and will be laid on the Table of House.
Hydro-electricity potential

1955. PROF. P.J. KURIEN: Will the Minister of POWER be pleased to state:

(a) the hydro-electricity potential in the country;

(b) the amount of hydro-electricity being generated, so far;

(c) whether there is any action plan to tap the entire potential of hydro-electricity in view
of the fact that it is cleaner energy; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) As per the re-assessment studies of hydro-electric potential in the country,
completed by the Central Electricity Authority (CEA) in 1987, the hydro power potential,
identified in terms of installed capacity (1.C.) is 148701 MW, out of which 145320 MW is from the
schemes having |.C. of above 25 MW schemes.

As on 30.11.2009, the status of hydro power potential in the country in terms of installed
capacity is given below:

Capacity Percentage

(Mw) (%)
Identified Hydro Power Potential as per
reassessment Study
A. Total 148701
B. Above 25 MW 145320 100
Capacity Developed (Above 25 MW) 32099.8 22.09
Capacity under construction (Above 25 MW) 13675.0 9.41
Capacity yet to be developed (Above 25 MW) 99545.2 68.50

(c) and (d) At the end of the Tenth Plan, the hydro capacity in the country was 34653.77
MW. During Eleventh Plan, 15627 MW of hydro capacity has been planned to be added. Further,
a tentative list of 20334 MW of hydro projects have been prepared for benefits during Twelfth
Plan. The action plan for development of entire potential of hydro electricity in the country is

given below:-
Plan Period Hydro Capacity Total Hydro Capacity % of
Addition (MW) at the end of Total
Plan (MW)
Eleventh Plan (2007-12) 15627 50281 34.60
Twelfth Plan (2012-17) 20334 70615 48.59
Thirteenth Plan (2017-22) 30000 100615 69.24

The balance potential of 44705 MW is likely to be developed by the end of 15th Plan /.e.
2032.

Funding of power projects in Bhutan

1956. SHRIO.T.LEPCHA:
SHRI KALRAJ MISHRA:

Will the Minister of POWER be pleased to state:
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(a) whether his Ministry is in quandary over the investment model for hydel project in
Bhutan;

(b) if so, the details in this regard;
(c) whatis the amount of investment involved in the project in Bhutan;
(d) whatis the sharing pattern of funding and distribution of electricity;

(e) whether Government of Bhutan has been requesting to fund some part of the loan;
and

(f) ifso, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Three Hydro Electric Projects /.e. Chukha (336 MW), Kurichhu (60 MW) and Tala
(‘1020 MW), which have been commissioned in Bhutan, are fully funded by Government of India
through Ministry of External Affairs with 60% grant and 40% loan. Similarly, Punatsangchhu-|
HE Project (1200 l\/IW) is presently under construction with funding pattern of 40% grant and
60% loan.

(c) The amount of investment involved in the Government of India assisted Hydel
Projects in Bhutan are:

(i)  Chukha Hydroelectric Project:
Rs. 246 Crores (without interest component)
(i)  Kurichhu Hydroelectric Project:
Rs. 564 Crores (without interest component)
(i) Tala Hydroelectric Project:
Rs. 4185.5 Crores (without interest component)
(iv)  Punatsangchhu-I Hydroelectric Project:
Rs. 496 Crores till date (without interest component)
(d)  The sharing pattern of funding is as follows:
(i)  Chukha Hydroelectric Project
Rs.98.4 crores (40% of total cost as loan by Gol)
Rs.147.5 crores (60% of total project cost as Grant by Gol)
(i) Kurichhu Hydroelectric Project
Rs.224 crores (40% of total cost as loan by Gol)
Rs.336 crores (60% of total project cost as Grant by Gol)
(i) Tala Hydroelectric Project
Rs.1674.2 crores (40% of total cost as loan by Gol)
Rs.2511.3 crores (60%b of total project cost as Grant by Gol)
(iv)  Punatsangchhu-I Hydroelectric Project
Rs.162.6 crores as loan by Gol

Rs.333.4 crores as Grant by Gol
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The distribution of electricity (in Millions of Units) from the Government of India assisted
hydropower projects in Bhutan is as follows:.

2006 2007 2008
Generation Export to Generation Export to Generation Export to
India India India
3009.87 2613.597 6086.74 5390.96 6799.34 5929.00

(e) and (f) Government of India is already providing/funding the loan as indicated in (d)
above.
Power plants in Punjab

1957. SHRI VARINDER SINGH BAJWA: Will the Minister of POWER be pleased to state:

(a) the number of power plants in Punjab functioning at present both in the Central and
State sectors separately;

(b) the number out of those generating power less than 90 per cent of their installed
capacity, category-wise; and

(c) the steps taken/proposed to be taken to achieve near 100 per cent generation and
the existing shortage of power in the State?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) Eleven power stations in the State Sector and two power stations in the Central Sector are
presently functioning in Punjab.

(b)  While all the Hydro Power Stations in Punjab are utilizing there full capacity for
generation However, the generation from Anandpur Sahib HPS, Mukerian HPS, Ranijit Sagar
HPS, Shanan HPS and Ganguwal HPS have been less than 90% of their respective target
during April to November, 2009. One thermal power station, namely, Guru Nanak Dev Thermal
Power Station, Bhatinda has run at less than 90% of its Plant Load Factor during the above
period.

(c) The responsibility for maximizing generation of power from its power plants and
supply of electricity as per demand is primarily under the purview of the concerned State
Government/Power Utilities, Government of India assists the states by making allocation of
power from Central Generating Stations (CGSs). Punjab has been allocated about 1,941 MW to
2,010 MW power from CGSs at present.

Power allocation from Gadarwada Thermal Power Project
11958. SHRI RAGHUNANDAN SHARMA: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Government of Madhya Pradesh has requested for allocating
80 per cent of power generated in 4x660 MW Gadarwada Thermal Power Project being
established in the State by NTPC; and

tOriginal notice of the question was received in Hindi.
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(b) if so, the action being taken in this regard and by when the approval would be
accorded?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) Yes, Sir.

(b)  The matter of allocation of power from this plant is under consideration of the
Government. The decision in the matter will be taken in due course.

Completion of power projects
1959. SHRI N.K. SINGH: Will the Minister of POWER be pleased to state:

(a) whether in view of poor performance of the power sector, Government has put in
place a stringent monitoring mechanism for timely completion of the power projects;

(b) if so, the details thereof;

(c) whether Government’s entire focus towards achieving power generation target in the
past few years has yielded unimpressive results;

(d) if so, the reasons therefor; and

(e) the latest strategies formulated/proposed to be made to achieve the power
generation targets during the current fiscal year?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Government has put in place a stringent monitoring mechanism for timely
completion of power projects. The following steps have been taken to further streamline and
improve monitoring mechanism:

1. Monitoring mechanism has been strengthened to achieve targets by designating a
nodal officer in the Central Electricity Authority (CEA) for each project. The nodal
officers keep track of construction activities and make frequent visits to the power
plant to have on the spot assessment of progress of work. The bottlenecks if any are
identified and solutions thereof are decided in consultation with project authorities
and executing agencies. Efforts are being made to minimize contractual problems so
as to avoid delays during project execution.

2. Review of progress of project is being done at the highest level i.e. Secretary
(Power), Chairperson, CEA and at the level of Minister of Power for timely
completion of Projects.

3. Ministry of Power (MOP) has constituted Power Project Monitoring Panel (PPMP)
having consultants to monitor projects for effective monitoring of projects.

(c) and (d) Against a targeted capacity of 33,636 MW planned for the year
2007-08, 2008-09, 2009-10, a capacity of 18,859 MW has already been achieved till date. The
reasons for slippages are given as under:-
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— Delay in placement of orders,

— Delay in sequential supplies and erection of equipment,
—  Shortage of skilled manpower/commissioning teams,
— Delay in resolution of contractual issues,

—  Constraints in movement of heavy equipment due to bottlenecks in road
transportation,

— Inadequate deployment of construction machinery,
—  Delay in Environment and Forest clearance,

— Land acquisition problems,

—  Shortage of fuel,

(e) In order to achieve the power generation targets during the current fiscal year, in
addition to the monitoring mechanism being as mentioned above, of lately an advisory group of
retired Secretaries (Power) has been constituted and is functioning to advise MOP on the major
issues of concern coming in the way of timely completion of Projects.

Achievement of Eleventh Plan power generation targets
1960. SHRIMATI T. RATNA BAI: Will the Minister of POWER be pleased to state:

(a) whether Government has assessed the power generation targets for Eleventh Five
Year Plan;

(b) if so, the details thereof;
(c) the assistance taken from private players during the last five years; and

(d) the investment identified in the areas where private players are intended for this
Plan?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) A capacity addition target of 78,700 MW has been set, comprising 59693 MW
thermal, 15627 MW hydro and 3380 MW nuclear during the Eleventh Plan Period. Based on the
current assessment, a total capacity addition of 62,374 MW is likely to be commissioned with a
high level of certainty during Eleventh Plan. In addition projects totaling to 12,590 MW are being
attempted ‘on best efforts basis’ for commissioning during the Eleventh Plan.

(c)  During the last five years a generation capacity of 5,969 MW has been commissioned
in Private Sector.

(d) A capacity addition target of 15043 MW has been fixed for the Private Sector during
Eleventh Five Year Plan. Against this, a capacity of 4756.5 MW has been commissioned so far in
the Eleventh Plan.
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NTPC-RIL gas pact

1961.  SHRI NANDAMURI HARIKRISHNA:
SHRI M.V. MYSURA REDDY:
SHRI PENUMALLI MADHU:

Will the Minister of POWER be pleased to state:

(a) whether NTPC has since signed the gas pact with the Reliance Industries Ltd. (RIL)
as reported in the Business Standard dated 20 May, 2009;

(b) if so, the details of the terms and conditions thereof; and

(c) if not, by when Government plans to re-allocate gas to other fuel-deficient power
plants?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) Empowered Group of Ministers (EGOM) in its meeting dated 09.04.2009 had allocated 2.67
MMSCMD of KG D-6 gas, plant-wise, to NTPC’s existing Gas based power stations at Anta,
Dadri, Faridabad, Kawas and Gandhar, without prejudice to NTPC vs. RIL court case relating to
gas supplies for Kawas and Gandhar expansion projects. Out of 2.67 MMSCMD, NTPC have
signed the necessary Gas Sale and Purchase Agreements (GSPAs) for 0.61 MMSCMD for Anta,
Dadri, Faridabad, approved by EGOM except for Kawas and Gandhar. Further, NTPC had
requested for distribution of remaining allocation from KG Dé basin to its stations in northern
region and redistribution of APM/PMT gas from NCR station of NTPC to its Kawas and Gandhar
stations.

(b)  As per the EGoM’s approved gas price formula in the GSPAs, signed with M/s
RIL/M/s Niko for EGoM’s allocated 0.61 MMSCMD of KG Dé gas, the gas price works out to US
$4.205/ MMBtu (on NCV basis) at a crude oil price cap of US $ 60/Barrel at landfall point, /.e.
Kakinada. The duration of the GSPAs is till 31st March, 2014.

(c) While agreeing to NTPC’s request of swapping, EGoM in its meeting dated
27.10.2009 has decided that 2.71 mmscmd of APM/PMT gas should be diverted from NTPC’s
plants in the Northern part of the country to Kawas and Gandhar, and an additional quantity of
2.71 mmscmd KG D-6 gas should be supplied on firm basis to NTPC’s plants in Northern part of
the country. Hence the question of reallocation of gas to other plants does not arise at this
stage.

Emergency provision to curb power shortage

1962. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
SHRI PENUMALLI MADHU

Will the Minister of POWER be pleased to state:

(a) whether the power sector investors are jittery over increasing trade bans and States
using emergency provision to usurp power plug shortages as reported in the Business Standard
dated 25 May, 2009;
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(b) if so, the details thereof along with the details of the emergency provisions;

(c) the guidelines likely to be issued to clarify what constitutes extraordinary
circumstances in Section 11; and

(d) the additional measures being taken to boost investment in the power sector?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) In the recent past, some independent power producers have brought to the notice of the
Central Government, Planning Commission and the Central Electricity Authority that the State
Governments of Karnataka, Tamil Nadu, Orissa, Andhra Pradesh, Maharashtra and Rajasthan
have issued orders under Section 11 or Section 108 restricting supply of power outside the State.
The details of orders issued by the above State Governments are as under:-

SI.  State Section of the Act Reasons specified in the order

No.

1. Karnataka 1" In public interest-to bridge the demand
supply gap.

2. Tamil Nadu 1 In public interest-due to power
shortage

3. Maharashtra 108 In Public Interest-due to acute power
shortage

4. Andhra Pradesh ik In public interest

5. Rajasthan RRVPNL letter Reasons not given

dated 21.4.2009

6. Orissa 1 Acute power shortage and the resultant
hardship to the public

The private power generators who have entered into long term Power Purchase
Agreements with utilities and consumers outside the State may face interference in selling of
power under these contracts which amounts to violation and sanctity of the contract. Providing
non discriminatory open access to transmission and distribution systems is necessary for inter-
state of power, Market development, regulatory framework for tariff setting and protecting the
interests of the consumers.

(b) and (c) The following provision has been made in the Electricity Act, 2003 under
Section:-

“11(1)-Director to Generating Companies-the Appropriate Government may specify that a
generating company shall, in extraordinary circumstances operate and maintain any
generating station in accordance with the direction of that Government.

Explanation — For the purposes of this section, the expression “extraordinary
circumstances” means circumstances arising out of threat to security of the State, public
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order or a natural calamity or such other circumstances arising in the public
interest.”

(d)  Some of the major initiatives taken by the Government to encourage investment in
the power sector include-

® 100% FDI has been permitted on the automatic approval route in respect of projects
relating to electricity generation, transmission and distribution (other than Nuclear
Power Plants). Recently, power trading has also been included in the above, subject
to compliance with the regulations under the Electricity Act, 2003;

(it)  Initiative for facilitating the development of Ultra Mega Power Projects of about 4000
MW capacity each under the tariff based competitive bidding route using super
critical technology; and

(iii) The Central Government has on 19th January 2005 issued guidelines for competitive
bidding for determination of tariff procurement of power by distribution licensees after
due consultation with the Central Electricity Regulatory Commission (CERC), This is
expected to further encourage foreign as well as private sector investment.
Subsequently, the Central Government has also issued detailed guidelines for tariff
based competitive bidding process for procurement of transmission services for
transmission of electricity vide notification dated 17th April, 2006.

Power transmission among States

1963. DR.T.SUBBARAMI REDDY:
SHRI'V. HANUMANTHA RAO:

Will the Minister of POWER be pleased to state:

(a) whether power regulator has notified the new transmission rule that would allow
power producers with the capacity of at least 250 MW to transfer power beyond their State limits
through contracts for 3 to 5 years;

(b) if so, whether, after detailed consultation with the stake holders, Central Electricity
Regulatory Commission (CERC) revised connectivity regulations for inter-State transmission
rules, that now include guidelines for medium-sized open access power trading and long term
power transactions; and

(c) if so, to what extent these rules have helped in transmitting power to other
States?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH
SOLANKI): (a) Yes, Sir. Central Electricity Regulatory Commission (CERC) has notified on
7th August 2009 CERC (Grant of connectivity, Long-term Access and Medium-term Open
Access in inter-State transmission and related matters) regulations 2009 after following a due
process of law of previous publication of the draft regulation and consultations with
stakeholders.
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Under these regulations, a power producer with a capacity of 260 MW and above can seek
connectivity to the inter-State transmission system and seek long-term access (12-25 years) or
medium term open access (3 months to 3 years) for selling this power to any State. However, a
power producer of any capacity connected to the inter-State transmission system may also seek
long term access or medium term open access for selling the power outside the State after
getting concurrence of the SLDC (State Load Despatch Centre).

(b)  As per procedure, the draft CERC (Grant of Connectivity, Long-term Access and
Medium-term Open Access in Inter-State Transmission and related matters) Regulations, 2009
were put on the web-site and comments sought from all stakeholders. A public hearing was also
held by Commission. After consideration of which the final regulations were notified on 7th
August, 2009. These regulations are for grant of connectivity, long-term access and medium-

term open access in inter-State Transmission and related matters.

(c) These regulations are yet to come in force. As per the regulations, these shall
become effective after approval of the detailed procedures of CTU by the CERC. In this regard,
POWERGRID, as CTU has already submitted the detailed procedures for approval to CERC on
10th November, 2009 and the same is under consideration by CERC.

Mega power policy

1964. SHRIMATI SHOBHANA BHARTIA:
SHRI ISHWAR SINGH:

Will the Minister of POWER be pleased to state:

(a) whether Government has recently made major changes in the mega power policy and

States have been allowed to purchase power from Mega Power Plants;
(b) if so, the details thereof;

(c) whether the States have been directed to carry out distribution reforms as laid down

by Government;
(d) if so, the details thereof; and

(e) to what extent the shortage of power in the States would be met by the above

changes?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Government has approved the following changes in the existing Mega Power

Policy:-

(i)  The existing condition of privatization of distribution by power purchasing States
would be replaced by the condition that power purchasing States shall undertake to

carry out distribution reforms as laid down by Ministry of Power (MoP).
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(i)

)

)

v

The condition requiring inter-State sale of power for getting mega power status

would be removed.

The present dispensation of 15% price preference available to the domestic bidders
in case of cost plus projects of Public Sector Undertakings (PSUs) would continue.
However, the price preference will not apply to tariff based competitively bid projects
of PSUs.

The developers of mega power project would not be required to undertake
International Competitive Bidding (ICB) for procurement of equipment for the mega
power project if the requisite quantum of Power has been tied up through tariff based
competitive bidding or the project has been awarded through tariff based competitive
bidding.

All benefits, except a basic custom duty of 2.5% only, available under mega power
policy would be extended to expansion unit(s) of existing mega power projects even
if the total capacity of expansion unit(s) is less than the threshold qualifying capacity,
provided the size of the unit(s) is not less than that provided in the earlier phase of
the project. All other conditions for grant of the mega power status shall remain
same.

Mega Power Projects may sell power outside long term PPA(s) in accordance with
the National Electricity Policy 2005 and Tariff policy 2006, as amended from time to
time.

(d) and (d) In view of the decision stated at sub-para (i) above, the power purchasing

States are required to undertaken to carry out distribution reforms as laid down by Ministry of

Power.

©)

Mega power policy aims at deriving economies of scale by setting up large size

power plants. Mega Power Policy, in its present form, has played a vital role in the development

of power sector. The modified policy will simplify the procedure for grant of mega certificate and

facilitate quicker capacity addition, thus bridging the demand-supply gap of power in the

country.

Progress of power projects

1965. SHRIMATI MOHSINA KIDWAI:

SHRIMATI SHOBHANA BHARTIA:

Will the Minister of POWER be pleased to state:

)

whether Government has recently asked the States to expedite completion of power

projects and check slippages for the proper growth of power sector;

(®)

thereof;

(©

if so, the details of the discussions held with the State Governments and the outcome

whether the Planning Commission has also expressed concern at the tardy progress

of reforms in power sector; and
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(d) if so, the strategies formulated by Government to check slippages in the growth
of power sector and to achieve the target of completion of power projects in a time bound
period?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) To check slippages and expedite completion of power projects for proper growth of
the power sector, Conference of Power Ministers was held in June, 2009 and November, 2009.
In the Power Ministers’ Conference held in November, 2009 it has been resolved that close
monitoring of the projects particularly those identified as critical by Central Electricity Authority
(CEA) will be ensured by the State Governments and all efforts will be made for timely
commissioning of the projects.

(c) Planning Commission at this stage has not expressed its concern on the tardy
progress of power reforms by the States.

(d)  Question does not arise.
Rural electrification

1966. SHRI RAJEEV SHUKLA:
DR. T. SUBBARAMI REDDY:

Will the Minister of POWER be pleased to state:
(a) whether electrification is viewed as prime mover for rural development;

(b) whether rural electrification has been able to increase significantly agricultural
production and also improve jobs and income generation activities;

(c) if so, whether schemes like Minimum Needs Programme (MNP), PM’s Gramodaya
Yojana, Kutir Jyoti, Accelerated Electrification of one lakh villages, one crore households and
RGGVY are being implemented in this regard;

(d) whether his Ministry has released latest guidelines for village electrification through
Decentralized Distributed Generation (DDG) under RGGVY during the Eleventh Five Year Plan
scheme of rural electrification infrastructure and household electrification; and

(e) whether the approval has been accorded for capital subsidy of Rs. 540 crores for
DDG during the Eleventh Five Year Plan period?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Electricity is an essential requirement for all facets of our life and it has been
recognized as a basic human need. It is the key to accelerate economic growth, generation of
employment, elimination of poverty and human development especially in rural areas. No study
has been made by Ministry of Power to determine whether rural electrification has been able to
increase significantly agriculture production and also improve jobs and income generation
activities. However, it is expected that rural electrification would lead to increase in per capita
consumption of electrification.
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(c) Rajiv Gandhi Grameen Vidyutikaran Yojana-Scheme for Rural Electricity
Infrastructure and Household Electrification was launched in 2005 by merging the existing
schemes namely Accelerated Electrification of one lakh villages and one crore households, Kutir
Jyoti and the Minimum Needs Programme for rural electrification.

(d)and (e) Yes, Sir.
Study on Power Sector Reforms

1967. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of POWER be pleased to state:

(a) whether the World Bank, in collaboration with Planning Commission, has organized a
study entitled Power Sector Reform in States-Experience and Stock Taking of Distribution
Reforms in July, 2008; and

(b) if so, what are its findings especially for functional efficiency of initiatives taken in
distribution reforms, and in other areas like organizational transformation and skill development,
investments which are critical in ensuring financially and operationally sustainable power sector,
etc.?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) The Planning Commission has informed that they have not entrusted any study on
Power Sector Reform to the World Bank in July, 2008.

Availability of power
11968. MISS ANUSUIYA UIKEY : Will the Minister of POWER be pleased to state:
(a) the demand and generation of power, State-wise and source-wise;

(b) whether it is a fact that States have demanded an increase in power allocation and if
S0, the quantum of their demand;

(c) the scheme-wise action being taken by Government to ensure power supply in view
of decreasing availability of power; and

(d) the target set by Government to resolve the power crisis?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) The State-wise details of actual demand for power during the current year 2009-10 (April to
October, 2009) is given in the Statement-I (See below) and the State-wise and source-wise
power generation in the country during the same period are given in the Statement-Il (See
below).

(b)  The allocation of power from Central Generating Stations to the beneficiary
States/UTs is made in two parts, firm and unallocated. The firm allocation to the beneficiaries
generally remains unchanged, unless power is surrendered by any beneficiary or the beneficiary
is not able to clear the requisite dues to the concerned Central Power Sector Undertakings. The

tOriginal notice of the question was received in Hindi.
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unallocated power in Central Generating Stations available at the disposal of the Government is
provided on a dynamic basis to meet the seasonal and emergent needs of States/UTs keeping in
view the emergent or seasonal nature of the request, the relative power supply position,

utilization of existing generation resources, performance and payment capacity.

As most of the States and UTs have been facing power shortages, requests for additional
allocation of unallocated power are received from time to time. The unallocated power of Central
Generating Stations being limited and fixed, any modifications are possible only through
adjustment of allocation generally within the States/UTs in the region, keeping in view the
emergent or seasonal nature of the request, the relative power supply position, utilization of
existing generation resources and payment capacity. The additional assistance is provided to the

extent possible in view of aforesaid considerations.

(c) and (d) Planning Commission had fixed a capacity addition target of 78,700 MW
comprising 36,874 MW in Central Sector, 26,783 MW in State sector and 15,043 MW in private
sector during the Eleventh Plan Period. Central Electricity Authority (CEA) has recently reviewed
the likely capacity addition during Eleventh Plan. Based on the inputs provided by the project
developers and suppliers, CEA has assessed that a total capacity addition of 62,374 MW is likely
to be commissioned with a high level of certainty during Eleventh Plan. In addition projects
totaling to 12,590 MW are being attempted on best efforts basis for Eleventh Plan. The availability
of power in the country has been increasing, the growth in generation during April to October,
2009 being of the order of 6.5%.

Besides the capacity addition, a number of steps have been taken/are being taken by the
Government to enhance generation and mitigate shortage of power in the country including
development of Ultra Mega Power Projects of 4,000 MW each, harnessing surplus captive power
into the grid, import of coal, enhanced availability of gas from KG basin, augmentation of
manufacturing capacity of equipment for electric power in the country, demand side

management, energy efficiency and energy conservation measures, etc.
Statement-/

State-wise details of Peak Demand for the period from April to October, 2009

State/System/Region Peak Demand (MW)
1 2

Chandigarh 308

Delhi 4,502

Haryana 6,133

Himachal Pradesh 960
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1

Jammu and Kashmir
Punjab

Rajasthan

Uttar Pradesh
Uttaranchal
Northern Region
Chhattisgarh
Guijarat

Madhya Pradesh
Maharashtra

Daman and Diu
Dadra and Nagar Haveli
Goa

Western Region
Andhra Pradesh
Karnataka

Kerala

Tamil Nadu
Pondicherry
Lakshadweep #
Southern Region
Bihar

DVC

Jharkhand

Orissa

West Bengal

Sikkim

Andaman and Nicobar Islands#
Eastern Region

Arunachal Pradesh

2,000
9,786
6,487
10,856
1,414
37,159
2,819
10,406
6,766
18,981
280
509
455
37,190
11,325
7,196
3,045
10,158

325

29,216
2,249
1,932
1,088
3,188
5,381

84
40
12,980

95
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1 2

Assam 920
Manipur m
Meghalaya 270
Mizoram 66
Nagaland 95
Tripura 176
North-Eastern Region 1,760
ALL INDIA 116,281

# Lakshadweep and Andaman and Nicobar Islands are stand-alone systems, power supply
position of these, does not form part of regional requirement and availability .

Note : Both peak met and energy availability represent the net consumption (including the
transmission losses) in the various States. Net export has been accounted for the consumption
of importing States.

Statement-1/

State-wise and Source-wise actual power generation in the country
during the current year 2009-10 (April 09—Nov. 09*)

Region State Sector Category Capacity Actual
(MW) Gen.(MU)
1 2 3 4 5 6
NR Delhi State Thermal 982.9 3505.68
Central Thermal 705 3612.78
Delhi Total 1687.9 7118.46
Haryana State Thermal 2070 9938.78
Hydro 62.4 181.81
Central Thermal 431.59 2129.38
Haryana Total 2563.99 12249.97
Himachal Pradesh State Hydro 450.45 1484.2
Pvt. Hydro 386 1437.17
Central Hydro 2538 9488.15
Himachal Pradesh Total 3374.45 12409.52
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1 2 3 4 5 6
Jammu and Kashmir State Thermal 175 0
Hydro 758.49 2724.53
Centrall Hydro 1560 6491.96
Jammu and Kashmir Total 2493.49 9216.49
Punjab State Thermal 2620 13817.39
Hydro 1142.35 2691.26
Punjab Total 3762.35 16508.65
Rajasthan State Thermal 3683.8 13797.58
Hydro 430 131.97
Pvt. Thermal 135 19.48
Central Thermal 419.33 1897.62
Nuclear 740 1719.67
Rajasthan Total 5408.13 17638.32
Uttar Pradesh State Thermal 4072 14954.51
Hydro 525.8 665.89
Central Thermal 7823.14 40913.93
Nuclear 440 553.46
Uttar Pradesh Total 12860.94 57087.79
Uttarakhand State Hydro 1281.85 3170.96
Pvt. Hydro 400 1739.79
Central Hydro 1374.2 2544.55
Uttarakhand Total 3056.05 7455.3
BBMB Central Hydro 2866.3 7069.88
BBMB Total 2866.3 7069.88
NR TOTAL 38073.6 146754.4
WR Chhattisgarh State Thermal 1780 8559.84
Hydro 137 266.9
Pvt. Thermal 1300 6177.84
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1 2 3 4 5 6
Central Thermal 3100 17404.86
Chhattisgarh Total 6317 32409.44
Goa Pvt. Thermal 48 210.81
Goa Total 48 210.81
Guijarat State Thermal 5082.72 19461.63
Hydro 1995 1896.1
Pvt. Thermal 35657.5 13796.41
Central Thermal 1313.59 5771.85
Nuclear 440 720.99
Guijarat Total 12388.81 41646.98
Madhya Pradesh State Thermal 2932.5 10048.79
Hydro 925 1308.54
Pvt. Hydro 13.5 0
Central Thermal 3260 17972.31
Hydro 1520 1732.39
Madhya Pradesh Total 8651 31062.03
Maharashtra State Thermal 7712 30188.23
Hydro 2586.3 3066.14
Pvt. Thermal 2080 10072.86
Hydro 505 977.91
Central Thermal 2220 4876.12
Nuclear 1400 5298.45
Maharashtra Total 16503.3 54479.71
WR TOTAL 43908.11 169809
SR Andhra Pradesh State Thermal 3882.5 17050.77
Hydro 3751.35 4044.7
Pvt. Thermal 2384.2 10718.23
Hydro 3.75 0
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1 2 3 4 5 6
Central Thermal 3600 19481.66
Andhra Pradesh Total 13621.8 51295.36
Karnataka State Thermal 2097.92 8675.58
Hydro 3620.6 7456.99
Pvt Thermal 1186.5 3047.48
Hydro 86.2 177.32
Central Nuclear 660 2182.74
Karnataka Total 7651.22 21540.1
Kerala State Thermal 234.6 349.46
Hydro 1835.5 4373.11
Pvt. Thermal 195.84 502.23
Hydro 33 53.33
Central Thermal 359.58 1567.33
Kerala Total 2658.52 6845.46
Lakshadweep State Thermal 9.97 19.44
Lakshadweep Total 9.97 19.44
Puducherry State Thermal 32.5 146.99
Puducherry Total 32.5 146.99
Tamil Nadu State Thermal 3493.2 15023.95
Hydro 2162.7 3830.76
Pvt. Thermal 1164.8 4608.8
Central Thermal 2490 11710.95
Nuclear 440 1385.27
Tamil Nadu Total 9750.7 36559.73
SR TOTAL 33724.71 116407 .1
ER Andaman Nicobar State Thermal 40.05 46.73
Hydro 5.25 7.51
Pvt. Thermal 20 91.29
Andaman Nicobar Total 65.3 145.53
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1 2 3 4 5 6
Bihar State Thermal 310 130.49
Hydro 44.9 23.62
Central Thermal 2560 7035.57
Bihar Total 2914.9 7189.68
DVC Central Thermal 3400 9700.04
Hydro 147.2 149.74
DVC Total 3547.2 9849.78
Jharkhand State Thermal 1190 2298.7
Hydro 130 97.91
Pvt. Thermal 360 1569.88
Jharkhand Total 1680 3966.49
Orissa State Thermal 420 1958.64
Hydro 2011.5 3182.07
Pvt. Thermal 0 294.59
Central Thermal 3470 17364.92
Orissa Total 5901.5 22800.22
Sikkim State Thermal 5 0.04
Hydro 32 27.62
Central Hydro 570 2516.74
Sikkim Total 607 2544.4
West Bengal State Thermal 4880 15570.51
Hydro 1056.5 722.65
Pvt. Thermal 1333 5408.07
Central Thermal 1600 6315.78
West Bengal Total 8869.5 28017.01
ER TOTAL 23585.4 74513.11
(blank) Andhra Pradesh State Thermal

Andhra Pradesh Total

(blank) Total
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1 2 3 4 5 6
NER Arunachal Pradesh State Hydro 18.5 11.88
Central Hydro 405 869.75
Arunachal Pradesh Total 423.5 881.63
Assam State Thermal 299 857.67
Hydro 100 350.08
Pvt Thermal 24.5 56.44
Central Thermal 291 1150.15
Hydro 225 653.85
Assam Total 939.5 3068.19
Manipur State Thermal 36 0.27
Central Hydro 105 246.68
Manipur Total 141 246.95
Meghalaya State Hydro 185.2 406.11
Central Hydro 50 134.3
Meghalaya Total 235.2 540.41
Mizoram State Thermal 22.90 0
Mizoram Total 22.92 0
Nagaland State Hydro 24 50.4
Centrall Hydro 75 162.15
Nagaland Total 99 212.55
Tripura State Thermal 127.5 399.34
Hydro 15 33.39
Central Thermal 84 439.43
Tripura Total 226.5 872.16
NER TOTAL 2087.62 5821.89
Import  Bhutan (IMP) IMP Hydro 4958.91
Import Total 4958.91
GRAND TOTAL 141379.44 508264.4
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Laying of transmission lines

1969. DR. ABHISHEK MANU SINGHVI:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of POWER be pleased to state:

(a) whether public-private partnership system is being considered for laying transmission
lines for the five ultra mega power projects;

(b) if not, whether the Power Grid Corporation of India Ltd. has its own financial
resources or seeking dedicated allocations of funds by Planning Commission;

(c) whether credit from World Bank, Asian Development Bank or any other such
international organization is also being taken; and

(d) if so, the amount of such credit, organization-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Implementation of transmission system associated with four Ultra Mega Power
Projects (UMPPs), viz., Sasan, Mundra, Krishnapatnam and Tilaiyya has been entrusted
to Power Grid Corporation of India Ltd. (PGCIL). Implementing agency for evacuation of
power from the fifth UMPP located in Tamil Nadu is yet to be finalized. PGCIL would be
implementing transmission system associated with above-mentioned four UMPPs with funding
from multi-lateral agencies like World Bank, Asian Development Bank (ADB), domestic market
and internal resources. It is not seeking any dedicated allocation of funds from Planning
Commission.

(c) and (d) PGCIL has recently signed a loan agreement for an amount of US$ 1000 million
with the World Bank, which would be utilized for implementation of transmission schemes
associated with Sasan, Mundra and Krishnapatnam UMPPs and South-West Interconnection. A
part of transmission system associated with Tilaiyya UMPP is proposed to be covered under loan
assistance from ADB.

Power generation by NTPC

11970. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of POWER be
pleased to state:

(a) the target fixed by NTPC for the Eleventh Five Year Plan for power generation;

(b) whether NTPC is generating power according to the target fixed during the Tenth Five
Year Plan;

(c) the percentage of power generated by NTPC out of total power generation;
and

(d) whether any proposal is being considered to establish National Power Exchange to
increase power trading?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) The generation target for NTPC is fixed on year to year basis as a part of the Memorandum
of Understanding (MOU) signed with Government of India/Ministry of Power.

During Eleventh Five Year Plan, year-wise NTPC generation targets in the MOU are as
under:
(Figures in Million Unit)

Year MOU Target
2007-08 202850
2008-09 209000
2009-10 217000

(b) and (c) During Tenth Five Year Plan NTPC generation with respect to target, is as
under:
(Figures in Million Unit)

Year MOU Target Actual All India Generation
(Yoage)
2002-03 136000 140868 26.50
2003-04 142000 149161 26.72
2004-05 148000 159110 27.09
2005-06 164000 170880 27.67
2006-07 178000 188674 28.48
TOTAL 768000 808693 27.34

(d) A Company namely National Power Exchange Limited has been promoted jointly by
NTPC, NHPC, Power Finance Corporation and Tata Consultancy Services to set up a power
exchange to promote short term trading of electricity.

The Company has received in-principle approval from the Central Electricity Regulatory
Commission to set up and operate a national level power exchange.

Utilization of MPLADS Fund

1971. SHRI RAMA CHANDRA KHUNTIA: Wil the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether the MPLADS Fund utilization totally depends upon the mercy of the District
Collector of the concerned district;

(b) whether if the Collector does not like or the State Government does not want, they
may not spend or they can spend the money even without the consent of the Member of
Parliament; and

(c) if so, the remedies available to the concerned Member of Parliament ?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a) to (c) Member of Parliament Local
Area Development Scheme (MPLADS) is administered through a set of Guidelines which
specifies the authority and responsibility of the Central Government, the State/UT Governments,
the District Authorities and the Implementing Authority. The guidelines provide for undertaking
works recommended by Hon’ble Members of Parliament in a time frame manner by the district
authorities. Under the Scheme, no work shall be undertaken without the recommendation of
Member of Parliament.

The Ministry of Statistics and Programme Implementation is responsible for the policy
formulation, release of funds and prescribing monitoring mechanism for implementation of the
Scheme. Members of Parliament can complain both to the Ministry as well as to the
Parliamentary Committees on MPLADS of Lok Sabha and Rajya Sabha respectively for redressal
of their grievances.

Holistic development of tribals

1972. DR. JANARDHAN WAGHMARE: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether Government is aware of the fact that the tribals are the indigenous people of
the country;

(b) whether Government has formulated a well-defined policy for indigenous people for
their holistic development; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHAR BHAI
CHAUDHARY): (a) to (c) As the Ministry of Tribal Affairs is the nodal Ministry for the overall
policy, planning and coordination of programmes of the development for the Scheduled Tribes
(STs) as notified under Article 342 of the Constitution, it has drafted a National Tribal Policy
which addresses issues relating to the holistic development of Scheduled Tribes of the country.

ST status to communities in Assam

1973. SHRI KUMAR DEEPAK DAS: Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether Government has completed its formalites for giving ST status of
six communities including Koch Rajbangshi, Tea Tribes, Ahom, Chutias, Moran and Mattaks;

(b) if not, the reasons therefor;

(c) whether it is a fact that the State Government has already submitted the details of the
supporting documents, etc. required as per norms; and

(d)  whether his Ministry would be able to declare the tribal status to the above mentioned
tribes during this financial year?
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHAR
BHAI CHAUDHARY): (a) and (b) The Ministry of Tribal Affairs has processed the proposal of
the State Government of Assam for inclusion of Adivasi Tea Tribes, Ahoms, Mattaks, Morans,
Koch Rajbangshi and Chutias in the list of Scheduled Tribes in Assam as per modalities
approved by the Government of India on 15/06/1999 for determining the claims for inclusion in,
exclusion from and other modifications in Orders specifying Scheduled Castes and Scheduled

Tribes’ lists.

(c)  Additional justification regarding their proposal for inclusion of communities in the ST
list of Assam has not been sent by the State Government of Assam.

(d)  Inview of (c) above, does not arise.
Use of children for begging

11974. DR. PRABHA THAKUR: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether Government is aware of the fact that children are used for begging at various

places;

(b) whether many people beg with newly born babies in their lap even during scorching

summer and severe cold;
(c) whether it is not amounted to severe exploitation of infant children; and

(d) the steps taken by Government to prevent such exploitation of children and whether
these steps have been successful and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) As per the report of National Commission for
Protection of Child Rights “Rapid Appraisal of Children in begging and vending in Delhi” children
are used for begging at various places at Delhi. Though the report is limited to Delhi the
phenomena of child beggars is also prevalent in other parts of the country. As per media reports

as well as from public perception it is a fact that many people beg with infants in their lap.

(c) to (e) The use of young children for begging and cruelty to children causing mental or
physical suffering is punishable under Juvenile Justice (Care and Protection of Children) Act,
2000 as amended in 2006. The child beggars are also included in the category of ‘children in
need of care and protection’ under the Act. Preventive, care, protection and rehabilitation
services are provided for such children under ‘Integrated Child Protection Scheme’, a Centrally
Sponsored Scheme, which has been launched recently. Once the Scheme is fully implemented
in the country it is expected to create better environment for children who need care and

protection.

tOriginal notice of the question was received in Hindi.
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Projects under ICDS

1975. SHRIMATI VIPLOVE THAKUR: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of projects sanctioned under the Integrated Child Development Services
(ICDS) scheme during 2008-09 and 2009-10; and

(b) the funds allocated for infrastructure development under the said scheme and
the details of funds utilized in each State particularly in Himachal Pradesh during the above
period?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) In order to universalize the Integrated Child Development
Services (ICDS) Scheme based on requirements projected by States, 789 additional
ICDS Projects were sanctioned in 2008-09. No further proposal has been sanctioned during
2009-10.

(b)  Under the Integrated Child Development Services (ICDS) Scheme, funds are
released to States/UTs for establishment and operating cost like salary, honoraria of ICDS
functionaries, POL, rent, pre-school education kits, medicine kits etc. as per schematic norms.

A statement indicating amount of funds released to States/UTs and the expenditure
reported by the States/UTs for 2008-09 and 2009-10 is enclosed.

Statement

Releases during 2008-09 and 2009~ 10 under ICDS scheme (General)

(Rs. inlakh)
Sl. State 2008-09 2009-10
No. Release
Release Expenditure (upto
reported by 01/12/2009)
States *
O @) ®) 4) ®)
1. Andhra Pradesh 27163.56 47238.14 11850.94
2. Bihar 17508.23 20764.15 14340.74
3. Chhattisgarh 8992.46 12051.94 11202.49
4. Goa 406.56 yet to be 405.46
reported
5. Gujarat 16491.86 156596.07 11859.55
6. Haryana 8455.60 8798.38 5994.81
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7. Himachal Pradesh 8232.21 7159.69 2860.09
8.  Jammu and Kashmir 4557.80 8529.92 6351.10
9. Jharkhand 9776.60 9851.86 8399.17
10.  Karnataka 19473.26 22474.61 13916.94
1. Kerala 15020.66 13726.91 5169.82
12.  Madhya Pradesh 29168.81 24141.32 10938.04
13. Maharashtra 31996.55 yet to be 13249.45

reported
14.  Orissa 16934.58 18081.79 11743.46
15.  Punjab 9125.15 8709.66 5975.79
16. Rajasthan 19486.76 20226.22 15229.74
17.  Tamil Nadu 18163.08 17203.97 8846.11
18.  Uttarakhand 4627.72 3259.16 2614.97
19.  Uttar Pradesh 54349.16 48226.21 34659.17
20. West Bengal 33616.96 33083.08 27228.22
21.  Delhi 3885.71 3246.06 2657.51
22.  Pondicherry 332.37 254.44 222.47
23.  Andaman and Nicobar 299.10 296.05 238.66
Islands
24. Chandigarh 250.94 232.44 167.92
25. Dadra and Nagar Haveli 85.87 88.89 102.74
26. Daman and Diu 58.81 58.48 43.63
27. Lakshadweep 62.87 yet to be 31.03
reported

28.  Arunachal Pradesh 3395.68 2741.45 1953.58
29. Assam 26033.82 19677.98 9703.08
30.  Manipur 2888.69 2966.4 2464.68
31.  Meghalaya 1817.13 1586.44 677.54
32.  Mizoram 1603.55 1612.93 1062.95
33. Nagaland 2527.14 2504.40 742.33
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34.  Sikkim 884.29 yet to be 375.78
reported
35.  Tripura 2975.26 2808.10 2205.51

2008-09: The release to NE States includes Rs. 11237.77 lakh for construction of AWCs.

* Any shortfall/excess expenditure of the States is balanced at the time of release of funds in the
next year.
Monetary relief to rape victims

11976. SHRI AMIR ALAM KHAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether Government proposes to provide monetary relief to the rape victims besides
enforcing a stringent law;

(b) if so, the details thereof;

(c) whether Government also proposes to implement some more policy measures to
deter the rapists from committing such heinous crimes;

(d) if so, the details thereof; and

(e) by when these measures are likely to be adopted and the said scheme is likely to be
implemented ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government has a proposal to provide
monetary relief to rape victims. The details of the scheme are yet to be finalized.

(c) to (e) The Code of Criminal Procedure (Amendment) Act, 2008 (5 of 2009) has been
enacted by the Parliament which inter-alia provides that inquiry or trial in such cases shall, as far
as possible, be completed within a period of two months from the date of commencement of the
examination of witness (Section-309).

Miserable life of single women

1977. SHRIMATI JAYA BACHCHAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there are about 3.5 crore widowed, separated, estranged
single women who are subjected to a miserable life, deprivation of property rights etc., by their
in-laws and other relatives;

(b) whether Government has made an assessment about their problems and the steps
taken to address their problems;

(c) ifso, the details in this regard; and

(d) ifnot, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) As per census, 2001 there are 3,72,89,729 widows
and 23,42,930 divorcee/separated women in the country. Under NREGA, all rural households
including single women are entitled to guaranteed 100 days employment. Under Indira Gandhi
National Social Assistance Programme, all persons who are 65 years of age or older and
belong to BPL category are eligible for a pension of Rs. 200/- per month from Government of
India. The Scheme was expended in February, 2009 to include widows in the age group of
40-64. The Government also runs the Support to Training and Employment Programme (STEP)
for skill upgradation and generation of livelihood options for assetless and marginalized
women. Besides, the Government is implementing two shelter based schemes, namely,
Swadhar and Short Stay Homes which provide emergency outreach services to women in
difficult circumstances who do not have societal/family support of independent means of
income.

Pawning of wives and daughters in Bundelkhand

1978. SHRI GIREESH KUMAR SANGHI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the media reports of poor people and farmers of drought hit Bundelkhand
and other parts of Uttar Pradesh and Madhya Pradesh pawning their wives and daughters on

stamp paper have come to the notice of Government;
(b) if so, whether Government has conducted any inquiry into such reports;
(c) if so, the outcome of the inquiry; and
(d) the remedial measures Government has taken or proposes to take in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) The National Commission for Women (NCW) has
constituted an inquiry committee to inquire into such incidents of Bundelkhand region. The
Committee has submitted its preliminary report. Since the root cause of such social evils is
poverty, the Government has advised Central Social Welfare Board (CSWB) and Rashtriya
Mahila Kosh (RMK) to focus their activities in the region so that gainful economic employment
opportunities can be created. Besides, the Government has advised Ministry of Panchayati Raj
and NCW to organise sensitisation programmes for the members of Panchayati Raj institutions of
the region and disseminate information in respect of the schemes/programmes of the Central
and State Governments. The Government of Uttar Pradesh and Madhya Pradesh have also been

advised to taken action for mitigating hardships and reducing poverty.
Domestic violence against women

1979. SHRI KALRAJ MISHRA: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:
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(a) whether Government has conducted any survey about the continuation of domestic

violence including sexual violence against women, despite the law prohibiting such violence; and

(b) if so, the effective steps being taken or proposed to be taken to prevent such
violence?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) As per National Family Health Survey Il (2007) data,
approximately 35.4% of women in the age-group of 15-49 and approximately 40% of women in
case of ever married women, have experienced physical or sexual violence. 6.7% of all women
have experienced both physical and sexual forms of domestic violence. Further, the data
suggests that both physical and sexual forms of domestic violence against women are higher in
rural as compared to urban areas.

(b)  The Protection of Women from Domestic Violence Act, 2005 is a civil law intended to
fill the gaps in existing criminal legal framework. This law aims to provide various types of reliefs
to those women, who experience violence in the domestic environment. This law has been in
force for about 3 years.

Funds for child welfare schemes

1980. SHRI Y.P. TRIVEDI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the funds released and spent for child welfare schemes, State-wise especially in
Maharashtra;

(b) the details thereof, rural and urban area-wise; and
(c) the benefits reached to poor people like minorities in the State?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The funds released to States/UTs alongwith the
details of benefits provided under child welfare schemes are available on the website of the
Ministry of Women and Child Development /i.e., www.wcd.nic.in. This information is also
available in the Annual Reports of this Ministry which are available in the Library of the Rajya
Sabha. All the schemes of this Ministry cater to all the communities.

Anganwadi workers and helpers

1981. SHRI T.K. RANGARAJAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) the details of the number of Anganwadi workers and helpers, State-wise;
(b) the amount of remuneration provided to each worker and helper;

(c) whether Government considers hike in their remuneration, in view of the escalating
cost of living;

(d) if so, the details thereof; and
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(e) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) There are 10,03,319 Anganwadi workers and 9,88,779
Anganwadi helpers in the country as on 30.9.2009. State-wise details are given in the Statement
(Seebelow).

(b)  Presently, the honorarium being paid to Anganwadi workers ranges from Rs.1438/-
to Rs.1563/- per month, depending upon their qualifications and experience, whereas
Anganwadi helpers and Anganwadi workers engaged in Mini-AWCs are paid an honorarium of
Rs.750/ - per month. Details are available at Ministry’s website www.wed. nic.in/icds.htm.

(c) to (e) The rates of the honoraria being paid to Anganwadi workers and helpers have
been revised upwardly recently w.e.f. 1.4.2008. Therefore, at present there is no proposal for
hike in their honoraria at such a short interval.

Statement

Details of Anganwadi Workers (AWWS) and Helpers (AWHs ) working at
Anganwadi Centres under ICDS scheme as on 30.9.2009

SI. Month State/UT No. of Anganwadis No. of Helpers
No.  of Workers (AWWs)
report
Sanc- In- Sanc- In-
tioned position tioned position
1 2 3 4 5 6 7
1. 09/09 Andhra Pradesh 91307 71665 80481 70700
2. 09/09 Arunachal Pradesh 6028 4277 6028 4277
3. 03/09 Assam 50695 36849 56728 36849
4. 04/07- Bihar 91968 60041 86528 59797
5. 07/09 Chhattisgarh 64390 33786 55709 32859
6. 09/09 Goa 1212 1183 1212 1094
7. 09/09 Gujarat 48617 42237 47491 42141
8. 09/09 Haryana 25699 17263 25187 17112
9. 07/09- Himachal Pradesh 18925 17652 18386 17630
10.  12/08 Jammu and Kashmir 28577 16409 28577 18474
1. 04/09 Jharkhand 38186 31216 35635 31163
2. 08/09 Karnataka 63377 53658 60046 54037
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1 2 3 4 5 6 7
13. 09/09 Kerala 33115 32217 32986 32216
14.  05/09- Madhya Pradesh 90999 68161 78929 67520
15.  08/09 Maharashtra 110486 81885 97475 80048
16.  03/08 Manipur 11510 7621 9958 7621
7. 09/09 Meghalaya 5115 3377 3881 3377
18.  06/09 Mizoram 1980 1682 1980 1682
19.  09/09 Nagaland 3455 3194 3455 3194
20. 08/09 Orissa 71134 43475 60918 42763
21.  09/09 Punjab 26656 21465 25436 21465
22, 09/09 Rajasthan 61119 49955 54915 47403
23. 08/09 Sikkim 1233 981 1233 969
24. 07/09-  Tamil Nadu 54439 46638 49499 43707
25. 08/09 Tripura 9878 6413 9878 6612
26. 08/09 Uttar Pradesh 187517 145980 165331 143016
27. 08/09 Uttarakhand 23159 8844 18039 8493
28. 03/09 West Bengal 117170 86935 117170 84320
29.  09/09 Aand N Islands 720 672 689 672
30. 08/09 Chandigarh 500 370 500 370
31.  08/09 Delhi 6606 6097 6606 6106
32. 07/09 Dadra and Nagar Haveli 253 247 219 219
33.  03/09 Daman and Diu 107 102 107 102
34. 03/09 Lakshadweep 107 87 96 87
35.  08/09 Puducherry 788 685 788 684
ALL INDIA 1356027 1003319 1242096 988779

Honorarium to Anganwadi workers and helpers

be pleased to state:

1982. SHRI SYED AZEEZ PASHA: Will the Minister of WOMEN AND CHILD DEVELOPMENT

(a) whether Government has taken any action on the report of the Review Committee for

examining current levels of honorarium and other related issues of Anganwadi workers and
helpers;
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(b) if so, the details thereof;

(c) whether there is a disparity in the respective remunerations of the workers of

Anganwadi and Mini-Anganwadi Centres;
(d) if so, the details thereof and the steps taken to remove such disparity;
(e) whether Government proposes to revise the status of Mini-Anganwadi Centres; and
(f) ifso, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Review Committee was constituted by the
Government in 2006 to examine the current levels of Honorarium of Anganwadi Workers and
Helpers and other related issues. The Report submitted by the Committee was accepted by the
Government on 30.07.2008. Accordingly, the honorarium of Anganwadi Workers of Anganwadi
Centres (AWCs) was enhanced by Rs.500/- per month over and above the last honorarium
drawn by them. Similarly, for Anganwadi Helpers of AWCs and Anganwadi Workers of Mini-
AWCs, the honorarium was enhanced by Rs.250/- per month over and above the last

honorarium drawn by them. The enhanced Honorarium is payable w.e.f. 1.4.2008.

(c) and (d) The honorarium being paid to Anganwadi Workers of Anganwadi Centres
(AWCs), out of grant-in-aid released by the Government of India ranges from Rs. 1438/- to
Rs.1563/- per month, depending upon their qualification and experience, whereas Anganwadi

Workers engaged in Mini-Anganwadi Centres are paid an honorarium of Rs.750/ - per month.

The difference in honorarium being paid to these workers is on account of catering of lesser
population (150-300 in tribal areas and 150-400 in rural/urban areas) by a Mini-AWC as
compared to an AWC which caters a population in the range 300-800 in tribal areas and 400-800

in rural/urban areas.
(e) and (f) Presently, there is no such proposal.
Reports of NCW

11983. MISS ANUSUIYA UIKEY: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) the details of the reports submitted by the Chairperson and members of the National

Commission for Women (NCW) during the last three years;
(b) the action taken so far by Government on the reports; and

(c) the present status of the reports on which no action has been taken so far and by

when the action would be taken ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (¢) The information is being collected and will be laid on
the Table of the House.

Amendments to Sexual Assault Bill

1984. SHRIMATI BRINDA KARAT : Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether the recommendations of the National Commission for Women (NCW)
proposing amendments to the Sexual Assault Bill submitted to the Government are being
incorporated;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (¢) The suggestions of National Commission for Women
(NCW) with respect to amendments to the Criminal Major Laws to tackle gender specific crimes
are under consideration.

Anganwadis in Maharashtra

1985. SHRI Y.P. TRIVEDI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the number of Anganwadis functioning in Maharashtra, taluka-wise;

(b) the number of Anganwadi workers employed in these Anganwadis, taluka-wise and
post-wise;

(c) the remuneration paid to them by the Central Government and the contribution made
by the State; and

(d) whether there is any proposal to increase their remuneration and to improve their
service conditions?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) There are 81982 Anganwadi Workers and 80260
Anganwadi Helpers working in 83798 functional Anganwadis in Maharashtra. Taluka-wise details
are available at Ministry’s Website : www.wced.nic.in/icdsimg/mahawwawh2009.htm.

(c) Presently, the honorarium being paid to Anganwadi Workers ranges from Rs.1438/ -
to Rs.1563/- per month, depending upon their qualifications and experience, whereas
Anganwadi Helpers and Anganwadi Workers engaged in Mini-AWCs are paid an honorarium of
Rs.750/ - per month. The details of the honorarium paid to them by Central Government and the
contribution made by the State Government of Maharashtra are given in the Statement (See
below).

(d) No,Sir.
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Statement

Remuneration paid to the AWWs and AWH by the Central Government and
the Contribution made by the State

(w.e.f. 1/4/2008)

Qualification/Experience Amount of Honoraria paid by (in Rs.)
(in years)
Central State Total
Government Government
since of
1.4.2008 Maharashtra
Non-Matriculate 1438 800 2238
Matriculate 1500 800 2300
Non-Matriculate 1469 800 2269

with 5 year exp.

Matriculate 1531 800 2331
with 5 year exp.

Non-Matriculate 1500 800 2300
with 10 year exp.

Matriculate 1563 800 2363
with 10 year exp.

Mini-Anganwadi 750 250 1000
Workers
Anganwadi Helpers 750 400 1150

Staff pattern in ICDS projects

1986. SHRI P. RAJEEVE: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether Government has given any new direction to reduce the existing staff pattern
in ICDS projects;

(b) if so, whether Government has considered the difference in existing staff pattern and
the work load in various States; and

(c) whether Government had done any specific studies to decide the uniform staff
pattern for ICDS?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) In order to ensure effective implementation and
monitoring of the ICDS Scheme, Government of India issued revised guidelines, on 8th May,
2009, rationalizing the staffing pattern for the State and District Cell. The basis of the revised
staffing pattern is the number of projects sanctioned for each State/UT. However, there has not
been any change in the existing staffing pattern at the Project level.
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12.00 NOON.
PAPERS LAID ON THE TABLE

Report and Accounts (2008-09) of HCL, Kolkata and related papers

THE MINISTER OF MINES AND THE MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI B.K. HANDIQUE): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers, under sub-section (1) of Section 619A of the Companies Act, 1956:

(a) Annual Report and Accounts of the Hindustan Copper Limited (HCL), Kolkata, for
the year 2008-09, together with the Auditor’s Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No.L.T. 1213/15/09]
Report and Accounts (2008-09) of Neyveli Lignite Corporation, Chennai and related paper

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF
THE MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI SHRIPRAKASH
JAISWAL): Sir, | lay on the Table, a copy each (in English and Hindi) of the following papers,
under sub-section (1) of Section 619A of the Companies Act, 1956:

(a) Fifty-third Annual Report and Accounts of the Neyveli Lignite Corporation Limited,
Chennai, for the year 2008-09, together with the Auditor’'s Report on the Accounts
and the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No.L.T. 891/15/09]
I.  Notifications of the Ministry of Corporate Affairs.

Il. Report and Accounts (2008-09) of Central Wakf Council, New Delhi and related
papers.

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND THE
MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): Sir, | lay on the Table

l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 40 of the Company Secretaries Act, 1980,
together with delay statement on the Notifications:

(1) F.No. 104/34/Accts., dated the 20th September, 2006, publishing the
Audited Annual Accounts and Report of the Council of the Institute
of Company Secretaries of India, for the year ended the 31st March,
2006.
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(i)

@

®

)

F.No. 104/27/Accts., dated the 18th September, 2007, publishing the
Audited Annual Accounts and Report of the Council of the Institute of
Company Secretaries of India, for the year ended the 31st March, 2007.

F.No. 104/28/Accts., dated the 18th September, 2008, publishing the
Audited Annual Accounts and Report of the Council of the Institute
of Company Secretaries of India, for the year ended the 31st March,
2008.

[Placed in Library. For (1) to (3) See No.L.T. 1163/15/09]

F.No. 104/29/Accts-Report of the Council dated the 16th September,
2009, publishing Audited Annual Accounts and Report of the Council of
the Institute of Company Secretaries of India, for the year ended on the
31st March, 2009.

[Placed in Library. See No.L.T. 932/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry

of Corporate Affairs, under Section 40 of the Cost and Works Accountants

Act, 1959, together with delay statement on the Notifications:-

M

@

©)

“

No.G/18-CWA/9/2006, dated the 13th September, 2006, publishing the
Audited Annual Accounts and Report of the Council of the Institute of
Cost and Works Accountants of India, for the year ended on the 31st
March, 2006.

No.G/18-CWA/9/2007, dated the 25th September, 2007, publishing the
Audited Annual Accounts and Report of the Council of the Institute of
Cost and Works Accountants of India, for the year ended on the 31st
March, 2007.

No.G/18-CWA/9/2008, dated the 25th September, 2008, publishing the
Audited Annual Accounts and Report of the Council of the Institute of
Cost and Works Accountants of India, for the year ended on the 31st
March, 2008.

[Placed in Library. For (1) to (3) SeeNo.L.T. 1262/15/09]

G/18-CWA/9/2009, dated the 23rd September, 2009, publishing
Audited Annual Accounts and Report of the Council of the Institute of
Cost and Works Accountants of India, for the year ended on the 31st
March, 2009.

[Placed in Library. See No.L.T. 933/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under sub-section (1) of Section 642 of the Companies
Act, 1956
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G.S.R. 642 (E), dated the 7th September, 2009, publishing the
Companies (Electronic  Filing and Authentication of Documents)
Amendment Rules, 2009.

G.S.R. 643 (E), dated the 7th September, 2009, publishing the
Companies (Central Governments) General Rules and Forms (Fourth
Amendment) Rules, 2009.

[Placed in Library. For (1) and (2) See No.L.T. 1160/15/09]

S.0. 2276 (E), dated the 7th September, 2009, publishing the Scheme
for Filing of Statutory Documents and other Transactions by Companies
in Electronic Mode (Amendment) Scheme, 2009.

[Placed in Library. See No.L.T. 1161/15/09]

G.S.R. 649 (E), dated the 8th September, 2009, publishing the
Companies (Central Governments) General Rules and Forms (Fifth
Amendment) Rules, 2009.

[Placed in Library. See No.L.T. 1160/15/09]

G.S.R. 827 (E), dated the 16th November 2009, publishing the
Competition Appellate Tribunal (Salaries and Allowances and other
terms and conditions of service of the Chairperson and other Members)
Second Amendment Rules, 2009.

[Placed in Library. See No.L.T. 931/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 30B of the Chartered Accountants Act,

1949, together with delay statement on the Notifications:

Q)

@

®

“

No.1-CA(5)/57/2006, dated the 29th September 2006, regarding
Audited Annual Accounts and Report of the Council of the Institute of
Chartered Accountants of India, for the year ended on the 31st March,
2006.

No.1-CA(5)/58/2007, dated the 28th September, 2007, regarding
Audited Annual Accounts and Report of the Council of the Institute of
Chartered Accountants of India, for the year ended on the 31st March,
2007.

No.1-CA(5)/59/2008, dated the 25th September, 2008, regarding
Audited Annual Accounts and Report of the Council of the Institute of
Chartered Accountants of India, for the year ended on the 31st March,
2008.

[Placed in Library. For (1) to (3) See No.L.T. 1164/15/09]

No.1-CA (5)/60/2009, dated the 30th September, 2009, regarding
Audited Annual Accounts and Report of the Council of the Institute of
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Chartered Accountants of India, for the year ended on the 31st March,
2009.

[Placed in Library. See No.L.T. 934/15/09]

A copy each (in English and Hindi) of the following papers:

()

Annual Report and Accounts of the Central Wakf Council, New Delhi, for the
year 2008-09, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Council.

[Placed in Library. See No.L.T. 235/15/09]

I.  Notifications of the Ministry of Environment and Forests.

Il.  Report and Accounts (2008-09) of National Biodiversity Authority, Chennai and related
papers.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): Sir, | lay on the Table

®

0

(i)

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment and Forests, under Section 26 of the Environment Protection
Act, 1986

(1) S.0.2804 (E), dated the 3rd November, 2009, amending Notification
No. S.0. 979 (E), dated the 27th August, 2003, to substitute certain
entries in the original Notification.

[Placed in Library. See No.L.T. 822/15/09]

(2) G.S.R 794 (E), dated the 4th November, 2009, publishing the
Environment (Protection) Sixth Amendment Rules, 2009.

(3) G.S.R 826 (E), dated the 16 November, 2009, publishing the
Environment (Protection) Seventh Amendment Rules, 2009.

[Placed in Library. For (2) and (3) See No.L.T. 1129/15/09]

A copy (in English and Hindi) of the Ministry of Environment and Forests
Notification S.O. 1545 (E), dated the 25th June, 2009, notifying Mount Abu
and its surrounding region as Eco-sensitive Zone, under the sub-section (2)
of Section 3 of the Environment (Protection) Act, 1986.

[Placed in Library. See No.L.T. 892/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment and Forests, under sub-section (3) of Section 62 of the
Biological Diversity Act, 2002

(1) S.0.2726(E), dated the 30th October, 2009, regarding applicability of
provisions of the Biological Diversity Act, 2002 to any items including
biological resources normally traded as commodities.
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S.0. 2524 (E), dated the 5th October, 2009, notifying the species of
plants and animals on the verge of extinction, in the State of Mizoram.

S.0. 2525 (E), dated the 5th October, 2009, notifying the species of
plants and animals on the verge of extinction, in the State of Orissa.

S.0. 2526 (E), dated the 5th October, 2009, notifying the species of
plants and animals on the verge of extinction, in the State of Meghalaya.

[Placed in Library. For (1) to (4) SeeNo.L.T. 895/15/09]

. A copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the National Biodiversity Authority, Chennai,
for the year 2008-09, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Authority.

[Placed in Library. See No.L.T. 1128/15/09]

. Corrigenda to the Notification of the Ministry of Power.

Il.  Report and Accounts (2008-09) of THDC, Tehri and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
Sir, | lay on the Table

L0

(i

A copy each (in English and Hindi) of the following Corrigenda to the

Notifications of the Ministry of Power, under Section 179 of the Electricity Act,

2003:

M

@

®

L-1(3)/2009-CERC, dated the 10th August, 2009, publishing the
Central Electricity Regulatory Commission (Grant of Connectivity, Long-
term Access and Medium-term Open Access in inter-State
Transmission and Related matters) Regulations, 2009.

L-7/186(201)/2009-CERC, dated the 17th September, 2009, publishing
the Central Electricity Regulatory Commission (Terms and Conditions
for Tariff determination from Renewable Energy Sources) Regulations,
2009.

L-7/145(160)/2008-CERC, dated the 26th September, 2009, publishing
the Central Electricity Regulatory Commission (Fee and Charges of
Regional Load Dispatch Centre and other related matters) Regulations,
2009.

[Placed in Library. For (1) to (3) See No.L.T. 1010/15/09]

A copy (in English and Hindi) of the Ministry of Power Notification
No. L-1(1)/2009-CERC, dated the 24th July, 2009, publishing Corrigendum to
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the Central Electricity Regulatory Commission (Unscheduled Interchange
charges and related matters) Regulations, 2009.

[Placed in Library. See No.L.T. 1011/15/09]

(i) A copy (in English and Hindi) of the Ministry of Power Notification No. L-
7/105(121)/2007-CERC, dated the 24th July, 2009, publishing Corrigendum to
the Central Electricity Regulatory Commission (Open Access in Inter-State
Transmission) (Amendment) Regulations, 2009.

[Placed in Library. See No.L.T. 1011/15/09]

(iv) A copy (in English and Hindi) of the Ministry of Power Notification No. L-
7/142/157/2008-CERC, dated the 24th July, 2009, publishing Corrigendum to
the Central Electricity Regulatory Commission (Payment of Fees) Amendment
Regulations, 2009.

[Placed in Library. See No.L.T. 1010/15/09]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956:

(a) Twenty-first Annual Report and Accounts of the Tehri Hydro Development
Corporation Limited (THDC), Tehri, for the year 2008-09, together with the
Auditor’s Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

[Placed in Library. See No.L.T. 1009/15/09]

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that the following letter has been
received from Shri Arjun Singh stating that he is unable to attend the House due to iliness of his
wife. He has, therefore, requested for the grant of leave of absence from 19th November to 15th
December, 2009, of the current (218th) Session of the Rajya Sabha.

Does he have the permission of the House to remain absent from 19th November to 15th
December, 2009, during the current Session of the Rajya Sabha?

(No Hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MATTERS RAISED WITH THE PERMISSION
Conflicting statements on climate change

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy Chairman, Sir,
two weeks ago, this hon. House called the attention of the Minister on the issue of India’s stand
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in the Climate Change Negotiations. And, this House was categorically assured by the hon.
Minister, in the course of the discussion, that there would be no substantial change from the
stand that this country had adopted over the last 17 years in these negotiations. The Minister
also said that he will take Parliament into confidence before he proceeds to Copenhagen and the
country’s stand is spelt out. Sir, this Calling Attention was called in the backdrop of some
apprehension that the Minister was not in agreement with the stand of the Government of India,
which was being conventionally taken. Now, we find that the hon. Minister and the Government
of India, have unilaterally altered their position substantially over what India has been saying all
these years. We have now announced, without waiting for what developed countries say, that
we are going to make a 20-25 per cent cut in our carbon intensity on the 2005-level till 2020.
Now, this country has, consistently, followed a policy that there is a per capita principle, that is,
we have as much a share as members of developing countries in the carbon space, as much as
a citizen of a developed country has. The hon. Minister had addressed a letter to certain
Members of Parliament, and | also received this letter, on the 29th of September, 2009, where till
29th September, the Minister has said, and | quote from his letter: “The equal per capita
entitlement principle is the only legitimate internationally acknowledged measure for reflecting
equity. As stated by our hon. Prime Minister, India’s per capita emission levels will never exceed
the per capita emission levels of the developed countries.” Today, Sir, what appears to be
happening is that the legally binding cut, which the developed country had to face, is something
that they want to get out of, as a result of which various drafts are being internationally
circulated. And, as a part of those drafts, one of the suggestions being made is, “Please go by
domestic measures”. What we seem to have done is, we completely altered our principle;
irrespective of what the developed world does, we have unilaterally announced that we are going
to make cuts of 20-25 per cent. Now, Sir, our difficulty today is that a major part of this
negotiation, the deal, is still to be settled. Who is going to make the entire investment involved in
India, as also in the various developing countries, as far as this reduction of carbon intensity or

emission intensity of 20-25 per cent over the next few years is concerned ?

Sir, when the business was as usual between 1990 and 2005 ...(/m‘errupt/ons)... Sir, | will
just take a minute or two more. Between 1990 and 2005, we had in this emission intensity a 17.6
per cent cut. That was one per cent compounded annually. Now, if we are to achieve this figure,
then a lot of investment would be required because it would be almost about one-and-a-half per
cent per year which is required till 2020. Now, one of the essential aspects of this deal has to be
as to who is to bear the cost. Is the cost to be borne by those who are the victims of
environmental pollution or is the cost to be borne by those who have substantially polluted the
environment? Now, Sir, the original understanding was that there would be substantial cuts

being made by the developed countries, and today, having really bared our hands completely on
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the eve of negotiations, we do not know what the developed countries are going to do. Experts
in the field are now indicating that the cuts will only be three to four per cent on the 1990 emission
levels, as far as the developed countries are concerned, and we would be rendered completely

helpless in a situation of this kind.

Sir, there are two or three aspects | wish to highlight. It is bad strategy for the Government
of India on the eve of a crucial negotiation to bare its hands and disclose all its cards. Our
disclosed cards today become the baseline of further negotiations. We have raised our own

baseline which was absolutely not necessary.

Secondly, Sir, today, we have no reciprocity in return. Thirdly, we are in a state of turmoil
on the eve of these negotiations. The negotiations’ first phase begins today itself. Our
negotiators appear to be sulking. From what has appeared in the newspapers, some of them,
day-before-yesterday, refused to board the flight and said, ‘unless we have a clear assurance
from the Government of India that we will not be really reversing our stand, we are not willing to
go’. And, lastly, Sir, the question was also asked by one of our colleagues in the Question Hour
as to what is the international observation or verification of our unsupported domestic actions.
Sir, earlier our stand categorically was this will never be acceptable. Now, the Minister has now
coined a new buzz word which is flexibility. And, flexibility says, we will see, if necessary, we will
allow it. His interview to one of the leading newspapers of the country almost seems to indicate
that we will allow that also. Now, this is, entirely, Sir, unacceptable, and | suggest, Sir, that the
Government gives a categorical assurance to this House that there will be no change in India’s

categorical stand which has been there all these years on this subject.

MR. DEPUTY CHAIRMAN: Shri Sitaram Yechury and Shri D. Raja to associate.

...(Interruptions)... It is association.

SHRI SITARAM YECHURY (West Bengal): No, no; Sir. In the morning, the agreement was
that we will speak. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; in the morning, the agreement was that it will be raised

in the Zero Hour... (Interruptions). ..

SHRI SITARAM YECHURY: And | will be allowed to speak. That was the agreement.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. | am saying this because the Leader of the
Opposition has given the details of it. ...(Interruptions)... Okay, please stick to the time.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, start the time now. ...(/merrupz‘/ons)... | have already lost

one minute. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: You are capable of... (Interruptions)...

SHRI SITARAM YECHURY : Sir, | understand your sentiments and | will try to be very brief.

...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): Sir, he is part of our delegation. ... (Interruptions)...

SHRI SITARAM YECHURY: | am going to give him a hint of what | am going to say in
Copenhagen also. The Minister, Sir, had assured the Parliament and the country that there are
two red lines that will not be crossed. One is that there will be no binding emission cuts that will
be acceptable to India. Second is that there will be no deadline for peaking of our emissions.
Now, whatever has been stated earlier and what the Minister has been stating now in the media
somehow seems to contradict this. Our voluntary announcement of 20 to 25 per cent reduction;
we presume, it is on reduction in carbon intensity because it has gone by the past record of 17
per cent reduction from 1990 to 2005, which is the compound rate of one per cent per year.
Now, whether it is emission intensity or energy intensity or carbon intensity, these three are very
different concepts and impact on the country differently. We do not know what the Government
is talking about. But, presuming it is carbon intensity, it means that by 2020, we will have to
reduce by 150 per cent of what we have reduced in the last 15 years. What does it mean? Today,
55 crores of my countrymen do not have electricity, 70 crores of my countrymen survive on bio-

gas fuels without any carbon emission.

If this 150 per cent reduction is to be brought about, then it will come at the expense of two-
thirds of India. Are we today prepared to widen the gap between the rich and the poor in the
country as a result of this, and has this come under any pressure? That is my point. The
pressure is that on the 4th December, the White House releases a press note. | am reading from
it, Sir, which is a public document. It says, “After months of diplomatic activity, there is progress
being made towards a meaningful Copenhagen accord in which all countries pledge to take
action against the global threat of climate change.” No annexure-1 or non annexure. No division
between the developed and the developing countries. “Following bilateral meetings with the
President and since the United States announced an emissions reduction target that reflects the
progress being made in Congress towards comprehensive energy legislation, China and India
have for the first time set targets to reduce their carbon intensity. There has also been progress
in advancing the Danish proposal for an immediate, operational accord that covers all of the
issues under negotiation.” Danish proposal is a document where there is no differentiation
between the developed and the developing countries. Hours after this was announced, the
Prime Minister of India announces that he is also going. So, the suspicion that comes up is,
is this happening under pressure? Therefore, Sir, since you asked us to restrict our time, |
would be brief. Article 4, para 7 of the framework so far clearly talks in terms of annexure-1and

non annexure countries and the responsibility of the developed world. Therefore, Sir, we want
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assurances from the hon. Minister. Firstly, the per capita emission standards cannot be diluted.
It cannot be given up. Secondly, the historical responsibility of the advanced countries must be
ensured. Thirdly, the cut-off date that has been changed from 1990 to 2005 should not be
accepted, we should stick to 1990; and, our voluntary cuts must be conditional upon three
things. One, that the developed countries ensure a mandatory cut in their emissions. Two, the
financing for the shift to greener technologies will be provided and they take much of the burden
of financing of such a transfer to greener technologies. Three, the transfer of technologies
should be beyond the purview of the Intellectual Property Rights and they should be transferred
to the Third World without this Intellectual Property Rights royalties. We want these assurances

from the Minister.

SHRI D. RAJA (Tamil Nadu): Sir, agreeing with the speakers before me, | would like to
draw the attention of the House to one international climate scheme. Our Government has been
supporting on international climate scheme called REDD, Reducing Emissions from
Deforestation and Degradation of Forests. Even though this scheme has major implications for
the livelihood of crores of Adivasis and forest dwellers, the Government has never publicly
discussed this scheme. Even the issue was not discussed in Parliament. The proposed scheme
would make it possible for companies and Governments to earn tradable carbon credits from
forest protection in developing countries. Our Government has gone beyond this and wants

aforestation and plantation projects to be eligible for carbon credit also.

Sir, as of now, the Forest Right Act, 2006 is not being properly implemented in many areas.
When the Government is not giving the people secure rights to their lands and forests, what can
the Government do to prevent companies and Government agencies grabbing the same lands to
earn carbon credits under this scheme? The Government’s aforestation programmes are already
resulting in conflict, in many States, for instance in Orissa, Andhra Pradesh and Chhattisgarh.
So, my point is, the Government must be very categorical and clear on what it is going to do.

Replacing natural open areas with mono-cultural plantations...

MR. DEPUTY CHAIRMAN: No, the subject is, ‘conflicting statements’ and not on this,
please.

SHRI D. RAJA: Sir, no, it is part of Copenhagen Summit that is beginning today. It is part of
the climate scheme and the Government’s position.

MR. DEPUTY CHAIRMAN: That we have already discussed. This is only on ‘conflicting

statements.’

SHRI D. RAJA: Sir, this is a new thing which the Government has been supporting and the

Government has not discussed it in Parliament!

MR. DEPUTY CHAIRMAN: That is correct, | am not disputing it. But the question which we
have admitted is.... (Interruptions)
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SHRI D. RAJA: What | am trying to say is, the Government cannot support this international
scheme REDD. If Government has anything like this, Government should share what
Government is going to do in Copenhagen. That is what we are asking the Minister. Let him
respond.

SHRI SITARAM YECHURY: Government should take it seriously because Mr. Raja is
opposing REDD ! You please understand. If Mr. Raja is opposing REDD, it is a serious matter.

SHRI D. RAJA: So my humble request is, Sir,...
MR. DEPUTY CHAIRMAN: Your three minutes are also over.
SHRI D. RAJA: Let him respond.

SHRI JAIRAM RAMESH?: Sir, | am grateful for yet another opportunity for clarifying and
before | go on Thursday, | am sure there will be more opportunities of such topics raised. So, |
am grateful that...

SHRI ARUN JAITLEY: Mr. Yechury is also going to be with you. So, we are going to keep
an eye on you even there.

SHRI JAIRAM RAMESH: Dr. Swaminathan also will be there. Sir, | am grateful to the Leader
of the Opposition. Today, the discussion has not been oriented towards me personally and has
been substantive on issues of climate change unlike the Calling Attention Motion where | felt as if
| was an accused on a trial. Sir, let me respond to whatever each of these speakers have said in
as serious a manner as possible.

MR. DEPUTY CHAIRMAN: And as briefly as possible.

SHRI JAIRAM RAMESH: Yes, as briefly as possible. But, allow me to say Sir, that | am
sometimes perplexed by the shifting stands of our distinguished Leader of the Opposition. When
I meet the Leader of the Opposition outside this hall, | get one view and when he stands up and
speaks as the Leader of the Opposition, | get a different view. But, Sir, that is inherent in our
political system.

SHRI' M. VENKAIAH NAIDU (Karnataka): It is unbecoming on the part of a leader to
mention something what is being said outside. Sir, it is never done. It is never done.
(Interruptions) Sir, he should withdraw it. (Interruptions)

MR. DEPUTY CHAIRMAN: No, no, | think, in the interest of the... (/m‘errupz‘/ons)...What
you discuss privately should not form a part of it. (/m‘errupﬁons) What they discuss privately
should not be part of this. (Interruptions)

SHRI JAIRAM RAMESH: Sir, let me respond. (Interruptions)

MR. DEPUTY CHAIRMAN: Please sit down. (Interruptions) Please don’t refer to your
personal conversation.

SHRI S. S. AHLUWALIA (Jharkhand): One should not refer to a personal conversation.
You talk only about this issue. (Interruptions)
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MR. DEPUTY CHAIRMAN': Let us confine to what is going on inside the House.

SHRI ARUN JAITLEY: Since he has referred, let me clarify it. At the major economies forum
after the Government of India diluted its stand | felt quite happy as most of India did when the US
Secretary of State was here and their Environment negotiator referred to our stand a diluted
stand there. The Minister had the courage to stand up and contradict that. We all congratulated
him. So did I. But, after he shifted his position in the Lok Sabha, | categorically told him that |

disagree with his stand.

SHRI JAIRAM RAMESH: Sir, | will not get into this any further. | will respond to the points
that have been raised. Sir, let me first talk about the non-negotiables which will continue to be
non-negotiables till the 18th of December, 2009 and beyond. The first non-negotiable is that we
will under no circumstances accept a legally, binding emission reduction cut. This is my first
point. Secondly, we will not reflect whatever we do, the emission intensive cut as an example.
This is not an internationally legally binding commitment. This is a unilateral domestic obligation
that we have taken in our own interest and we are announcing to the world that this is what we
are going to do as part of the Twelfth and Thirteenth Plan and if you want us to better it, if you
want us to you have to reflect it internationally you have to support us both in terms of finance

and technology. This is the second non-negotiable.

The third non-negotiable is: we comprehensively and categorically reject the notion of a
peak India. We will, under no circumstances, accept any draft which suggests that India’s

emissions should peak by 2025, 2030, 2040, 2045. This is simply not on our agenda.

Sir, the fourth non-negotiable is this. Please bear with me. Sir, since there is a fine
distinction involved here and this has caused much consternation amongst the Members of
Parliament, | would like to respond to it as openly and transparently as | can. The fourth non-
negotiable is: Why we accept international scrutiny of supported actions? We will not accept the
same level of international scrutiny and the same type of international scrutiny for the
unsupported actions. So, wherever the world supports us in terms of finance and technology,
they can come and verify what we are doing. But, where you are not supporting us — the bulk
of our actions will be unsupported actions — we will not subject these actions to international
scrutiny. However, we are in an open system. We are in a democratic system. We are
accountable to Parliament. What | have stated and what the Government of India’s position is,
we are prepared to submit to the UN Framework Convention on Climate Change a national
communication, say, once in two years, which will have both the supported and unsupported
actions for consideration of the UNFCCC. That is all we have said, Sir. There will be a scrutiny
only when we are supported financially and technologically. But, for the unsupported actions,
we are only going to submit a report — of course, we will come before Parliament with — to the

UNCCC for consideration. Sir, please bear with me...
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SHRI SITARAM YECHURY : But then, why submitting a report?

SHRI JAIRAM RAMESH: Please bear with me. We have nothing to hide. Our country has
nothing to hide.

SHRIMATI BRINDA KARAT (West Bengal): Why do you want to submit a report?
SHRI JAIRAM RAMESH: Madam, can | please finish?

We have nothing to hide. All that we do is in the public domain. We have a National Action
Plan on Climate Change. We have a Plan document. Everything is debated in Parliament. We
come to Parliament and say that this is the extent to which our solar energy plan has gone. This
is the extent to which our energy efficiency plan has been implemented. And whatever
information we are putting in the public domain, we are going to give it to international
consideration. What is wrong with this? | am not saying international scrutiny. International
scrutiny means, international observers coming, asking questions, looking at...

SHRI S.S.AHLUWALIA: You don’t require any observer.

SHRIMATI BRINDA KARAT: What is consideration? Please define what you mean by the
word ‘consideration.’

SHRI S.S. AHLUWALIA: Through big boss satellite they can observe everything. They do
not need to send a man here.

SHRI JAIRAM RAMESH: Mr. Ahluwalia, please listen to me. These are not nuclear power
plants we are talking about which need to protect. These things are all in open. We are not doing
anything secretly.

SHRI SITARAM YECHURY : What is consideration ?

SHRI JAIRAM RAMESH: Sir, consideration will be defined by the UNFCCC. This is all going
to be based on the guidelines. What is our proposal? Our proposal is according to guidelines
framed by the UNFCCC. This is our proposal. But, according to the guidelines of the UNFCCC,
we will subject all the supported actions to international scrutiny. Unsupported actions will not
invite international scrutiny but will be a part of our reporting to the UNFCCC. Sir, it cannot be
any hon. Member of Parliament’s case that what we have made public to Parliament cannot
form a part of the document that we are going to submit to an intentional body. That is not the
case.

SHRI SITARAM YECHURY : Actually, the point is...

SHRI JAIRAM RAMESH: Can | finish? Then, you can seek any clarification you want. You
let me finish. | am trying to explain the whole thing.

MR. DEPUTY CHAIRMAN:': It is not a debate; it is only clarifications.
SHRI SITARAM YECHURY : Sir, it is a very important subject.

MR. DEPUTY CHAIRMAN: | agree that it is important... (Interruptions)...
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SHRI JAIRAM RAMESH?: | am trying to come clean as much as | can. | am not trying to hide
anything. | feel the transparency is the best way to strengthen one’s negotiating position. | would
like to reassure this House, categorically, that this proposal does not mean international

monitoring, reporting and verification of our unsupported actions.

It does not mean that. | would like to reassure the Leader of Opposition and | would like to
reassure my colleague who is coming to Copenhagen with me that this is not what it means. All
that it means is, there will be a document which we will submit to the UN Framework Convention
on Climate Change, which will be once in two or three years, whatever is decided, but will have
a compendium of all our actions on climate change wherever the international community has
supporters, financially and technologically, but will be verified. Everything else will be just there
for information. And our accountability, ultimately, Sir, as | said in the Lok Sabha, is to
Parliament and Parliament alone. In fact, Sir, if the hon. Leader of the Opposition could kindly
re-read the letter | have sent him, my proposal is that we convert all our national appropriate
mitigation actions to a nationally accountable mitigation outcome. You may read that letter.
Mr. Javadekar will recall —I have spoken to him— that | would like, not NAMA, which is what
the world is talking about, but NAMO. And, what is NAMO? NAMO is, to come to Parliament
and tell Parliament every year that this is what we are doing in climate change. If | am not
accountable to Parliament, whom am | going to be accountable to? Our primary and only
accountability is to Parliament, not to any international organisation. So, please, be reassured.
Now, this debate is taking place in the Government whether we should have a comprehensive
legislation or whether we should have piecemeal legislation. Once this debate is settled, we will
come back to Parliament, but | want to reassure and reiterate to the distinguished Leader of the
Opposition that my accountability on all the actions on behalf of the Government of India is to
Parliament, and what reports we put out to Parliament, we will make available to any

international body. | do not say...
SHRI SITARAM YECHURY : Sir,...

SHRI JAIRAM RAMESH: May | finish? (Interruptions ) Whatever reports that we come to the

Parliament with will be in the public domain. (Interruptions)

MR. DEPUTY CHAIRMAN: What is this? You are extending the scope of Zero Hour. You

are converting it into a debate. This is not correct. ... (Interruptions)...
SHRI JAIRAM RAMESH: Sir, please, can | finish?

Sir, the hon. Leader of the Opposition talked of reciprocity. It is true that our 20-25 per cent
emission intensity cut offer by 2020 is a unilateral offer, not dependent on reciprocity. Now, why
did we do this? | don’t mind sharing this with you, Sir. Every major country in the world has

a major offer on the table. We also have an offer on the table. But, under no circumstances, our
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per capita emissions should exceed —I| have taken your caution and not using the word
‘below’— the emissions of the developed world. That is our offer on the table. | believe, our
emission intensity offer, which is a unilateral offer, which is a domestic offer, which is a
non-legally binding offer, strengthens our negotiating position to demand greater cuts from the
West. We have to negotiate... (Interruptions) May | finish, and then you can respond to what |

said?

SHRI ARUN JAITLEY: Since you are on the issue, you might as well just clarify this. Quite to
the contrary, it demolishes your negotiating position because the moment you say that my per
capita emission will be lower than yours, this is my existing offer and | am now going to further
lower it by 20-25 per cent, whether you reduce or not, it means that you completely destroy the

per capita equity argument which we have conventionally taken.

SHRI JAIRAM RAMESH: | am afraid, the hon. Leader of the Opposition is profoundly

mistaken on this. Let me say that the Chinese have offered a 40-45 per cent cut.
SHRIMATI BRINDA KARAT: Their emissions are so many more times... (Interruptions ...

SHRI JAIRAM RAMESH: Madam, we have gone through this in a Calling Attention Motion.
We can have one more round of discussions on this. The Brazilians have offered a cut. The
Indonesians have offered a cut. The Mexicans have offered a cut. It is true that last year we
voluntarily offered our per capita emission constraint. That remains a constraint as far as we are
concerned. We are not going to deviate from the per capita principle. | want to reassure the hon.
Leader of the Opposition that the two pillars of our negotiating strategy remain the per capita
convergence, ultimately, which is the only equity instrument that | have pointed out in my letter,
and the historical responsibility. It is because of the historical responsibility that we will refuse to
take legally-binding targets of any kind. The hon. Leader has asked what is flexibility. Sir,
whatever we have done we are not going to be in a position to better whatever we have done
unless there are substantial emission cuts made by the developed countries, unless there is a
substantial financial package offered by the developed countries and unless there is a substantial
liberalisation of technology flows by the developed countries. This we have made amply clear. |
made this clear in my statement in the Lok Sabha as well that there is absolutely no doubt in our
mind that any further movement on India’s part is conditioned on three things, that is, a
substantial improvement on emission cuts by the developed countries, a substantial financial
package by the developed countries and a substantial liberalisation of technology flows by the
developed countries. Sir, as far as the timing of the American Press release is concerned, | also
got to know about it; | saw it later and | can assure this House that this was not done under any

foreign pressure.
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SHRIMATI BRINDA KARAT: Sir, .. (Interruptions)..

SHRI JAIRAM RAMESH?: In fact, if Madam can bear with me, this exercise has been going
on for the last couple of months. The Planning Commission, as a part of the Mid-Term
Appraisal, has consulted a large number of independent bodies, individuals and think-tanks and
the consensus view that emerged as part of the Mid-Term Appraisal was that without
jeopardising our economic growth, without jeopardising our poverty alleviation and without
jeopardising our electricity supply target to every household, we can take a 20 to 25 per cent cut
in our emission intensity which means our emissions would still continue to grow, but our
emission intensity would fall. | plead with the hon. House to give some time for this to work out
and | can assure the House that if this emerges as a constraint we would be the first to re-look at
it. But | am confident in my mind that emission intensity will not jeopardise the prospects. The
hon. Leader of the CPM has rightly pointed that we are going to Copenhagen with the objective
of not accepting any agreement that would put a constraint on expanding electricity supply to
rural households, for livelihood security and for all the other economic objectives. Sir, as far as
the point that my distinguished colleague who is opposing REDD is concerned, the REDD
Proposal was made by Brazil and Indonesia who are contributing to deforestation and
who wants financial incentives to stop deforestation. India took the lead for saying that okay if
you are giving financial incentives for stopping deforestation, what about giving financial
incentives for reforestation. That is our REDDplus proposal. It is not secret. It is in the public
domain. | have sent you a copy of what our REDD plus proposal is. It is there in the letter that |
have written to you, and | want to re-assure you that if there is any REDD Plus project in India
which violates the Forest Rights Act, 2006, it is simply not acceptable. | want to tell you this
categorically. In fact, | don’t know whether you are aware that two months’ ago from my Ministry
we have issued a guideline that henceforth all clearances under the Forest Conservation Act
..(Interruptions)..

S} TR T (e IR - T 0TS © 18 ©, I BRI Sff 78 ©.(RIaEH)..

SHRI JAIRAM RAMESH: That all clearances under the Forests Conservation Act, 1980 will
be given only after the Forest Rights Act, 2006 is fully implemented. In fact, this is one of the

grounds in which we have issued a letter to the Orissa Government on the Niyamgiri project that
the Forest Rights Act, 2006 is not implemented. ... (Interruptions)...

#t SoAREY Uit (SR W), L(FAUM).. SIS # S At 8 @
2...(AYT)...39d IR | Afery. . (aer)... S A 81 <8 2...(agm)...

ofY SRR A9 : §3 STST...(FGHH)...
ot STl | IS9P IR F g Nfeq AR, (aum)..

SHRI JAIRAM RAMESH: Sir, let me summarise. ..(Interruptions).. Let me summarise.
..(Interruptions).. Sir, our negotiating team is in Copenhagen. We have over ten Negotiators in
Copenhagen. It is true that one or two Negotiators had some questions on my statements. Ihave
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had a discussion with them. | have tried to convince them that there is no dilution of our stand
and these two Negotiators are going to Copenhagen in a day or two. In closing, | want to re-
assure this House that while stands do evolve over time in response to changing circumstances,
there is a certain basic code which we are not violating. We are not violating the per capita
principle. We are not going to transgress the historical responsibility...(/nterrupﬁons). Actions
speak louder than words.

SHRIMATI BRINDA KARAT: But, now, only words are speaking... (Interruptions ).

MR. DEPUTY CHAIRMAN: Now, we are converting it into another Calling Attention Motion,
another debate. But, there is no further scope under Zero Hour, and only because there was an
understanding... (Interruptions).

SHRI JAIRAM RAMESH: Sir, | would suggest to the hon. Member to give a notice for
Calling Attention Motion on 20th of December, and | will respond to my actions, and not to my
words... (Interruptions ).

MR. DEPUTY CHAIRMAN': 20th December is Sunday.
SHRI JAIRAM RAMESH: Sir, | mean, on 21st December.

SHRI SITARAM YECHURY : Sir, | would suggest that instead of saying ‘please submit them
for their consideration to the United Nations’, why don’t you say, ‘you submit them for
information.”? Consideration has lot of other implications.

SHRI JAIRAM RAMESH: Yes, we will discuss it in flight.
SHRIMATI BRINDA KARAT: Sir, what is this? He is trivialising the issue.
SHRI JAIRAM RAMESH: Sir, | am not trivialising... (Interruptions ).

SHRIMATI BRINDA KARAT: He has not answered the question on international
monitoring... (Interruptions ).

SHRI S.S. AHLUWALIA: Sir, he is responding to the questions raised by the Members of
Parliament. And, now he is answering, “we will discuss it in flight”. It is not a personal affair that
they will discuss it in flight. Is he taking the whole House by flight? When he is answering it, he
should answer it properly. He should address the Chair, and through the Chair, he should inform
the House.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Sir, the
Minister has replied to all the points.

SHRI JAIRAM RAMESH: Okay, | withdraw the statement. | am trying, but once in a while,
TIBT-CId! ol Bl Sir, | am trying my best. | am prepared to come tomorrow. | am prepared to
come day after tomorrow. | leave on Thursday, and before that, | am prepared to come to
this House on as many occasions as you want to address the doubts that you have. | want to
re-assure this House that there is simply no compromising on India’s national interest. We have
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a counter draft to the Danish Draft prepared by China, Brazil, South Africa and India. Ours is the
BASIC draft. | was in Beijing. | went to Beijing myself. | contributed to the BASIC draft, and we
are hoping that the BASIC draft will form the basis of our negotiations. Sir, | am as patriotic and
as mindful of the national honour as any other hon. Member... (Interruptions ).

SHRIMATI BRINDA KARAT: Sir, he has not answered any of the basic questions
...(Interruptions).

MR. DEPUTY CHAIRMAN: He has answered the questions.

SHRI ARUN JAITLEY: Sir, the basic doubt we have is that what we are getting from the
developed countries. We don’t have a single word on this. On the reciprocity principle, the reply
merely says, “Yes, we believe in reciprocity.” We have not got a single...(/nterrupt/ons).

SHRI JAIRAM RAMESH: | am afraid, he has not heard it.

SHRI ARUN JAITLEY: The per capita principle has been completely negated, and we are
completely dissatisfied with this reply.

SHRI JAIRAM RAMESH: | have answered every point that the Leader of the Opposition had
raised.

SHRI ARUN JAITLEY : We are completely dissatisfied with the reply and we walk out.
(At this stage, some hon. Members left the Chamber)
SHRI JAIRAM RAMESH: That is pre-planned anyway.

SHRIMATI BRINDA KARAT: Sir, we completely disagree with this entire thing
...(Interruptions ).

(At this stage, some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: Now, Shri Venkaiah Naiduji; not there. Shri Ali Anwar
Answari.

Delay in payment of salaries to employees of United News of India

37t 37eft AR I (ER) : IUFHIURT #EIGY, United News of India (UNI), ST <21 &1
T GHMER Tord] B ...(aeM ). .

oY STUTafe : 37l AR SH, 319 SIferT, 31U 9 ST Vel 2l

37} 37cil STaR IR : 7Sy, UNI, Si1 9% &1 JHRI GHIER Yoidi! 2, IFdb 800 HHATRAT
P14 HEM A I 1 AT 81 AT FHS Tl © (b 59 HETs S S H 3R T HEHT IR
33-T9 &7 YR ¥ <R 81 Y, 1 97 BTerd s8Il 81 U 3eq- Jq9ri HaR] 8, df ar
HE | 3BT I & e Bl

HEISY, 3119 ST & 1 1961 H UfST STaT8R oflel 8 Sfl 7 5% oIkl &l RATAT B} 21| I8
TOIRAT S8 B U H AT AT AT BT Yo of PR <2 AR P THM RITRI G TGTHE P HRATAT DI
fraer =IsT SUeTe FR B
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HEIGH, B WBR 1 DAVP & fI=us &= 7 ST - MR SO aia! & ol av &
I Iy ST Y8 SRgaRT bl Hdl W SIRA & o a_Isl ¥udl &f Aeg &1 8, fhd UNI, S
TERTRAT & RIGHT IR o™ aTell Udh IRAT &, S IRPR 78S & wY § Uh bre! fl 781 ¢ T&T
gl

ABId, & Peraly IR ATEd DI JLEr 3 ST ARART 7 1971 H g RUIE H§ FHER
TSR & Ao AT P (oY ARBIR 3 Sve DI ARETVN Ve AT ASTICT < bl RIBTRET

BT 2111992 H EIBR 7 U ol B 10 BRIS SUAT T, ARG UNI ST ALl &1 98 $B T8l «
e8|

RIS, A TN A I 61 T B I & b 8] Aide o7 S1fTT, I 9 319+ I87 U
SHRT TG TG} 8BTS &b a7l H Ih] Uob G984 I91 &S 8, IR d 81 IR Teb SHRA a1 o,
TSI ST Toidd! At el 3R 6 HHATRAT Bl I At frer b

TEIGY, 519 §ATg STalel & YRIeicd Bl AHa BIdl & 31T 37+ {6l &7 A1l 81 &, al
ARPR ST FAg-Teierd] fSEar 81 89 3MTqA SRS BT d18d & b I red-daaani
PHHARI & 3R Y& AR I 21 BT B H§ Uoh IR THABR 41 H1 4is Sl Bl BIC 3 &l 747 A
ST@l qI-dl afmml W) R dRE B 39 ke 9 ¥ URAR @8 B @ OE
NGEEEI R )

ot Sgaumafe: 99 81 Tl

2} 37eT IR IR HEISY, WRPR A &H Pl & a9 SRRaR <Y, dIfd 59
NECENIRKIGREIRSCEIRIRC IR

2} STAHTIRT: T4, SATIDT AIS D &< & AT 2
37 SEARTI 91T (ISHAT): AR, # Hl W 1 59 Al | Helg BT

Demand for carving out Telangana State

SHRI M. VENKAIAH NAIDU (Karnataka): Mr. Deputy Chairman, Sir, it is a serious issue.
The State of Andhra Pradesh is on the boil. For the last fifteen days, all the educational
institutions are closed. As per the media reports, more than twenty people are either dead or
have committed suicide. One of the former Ministers, and, an ally of the ruling party, is on ‘fast’
for the last ten days. There is tension everywhere. There are attacks on public property. The
entire situation is very tense. The Chief Minister of Andhra Pradesh and the Congress Party Chief
there says that the issue is with the Central Government. Mr. Veerappa Moily, who is the in
charge there, and, also a Cabinet Minister said openly, this issue rests with the State
Government. | am not able to understand all this. On such a burning issue of Telangana, the
Government of India needs to take a categorical stand. What is your stand? What do you want
to do? Do you want the situation to continue? Do you want this tension to continue? Do you
want the children to suffer? Do you want these regional feelings to flare up further”? You do not
have any solution. You mentioned it at the time of elections in 2004. You had an alliance with
the TRS. The Presidential Address to the Joint Session of the Parliament also mentioned about
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Telangana. You appointed the Pranab Mukherjee Committee. You also said, the entire decision
is left to the leader of the Congress Party, and, subsequently, now, you are saying that you
require time. Five years are over. | want to know from the ruling party, Sir, what is the stand of
the Congress Party, and, what is the stand of the UPA Government vis-a-vis Telangana. You
wanted to build a consensus. We said, we are willing to support you. We are there to extend
a helping hand. | would suggest to the Government that if you have the political will, bring
the Bill, we will support you. | don’t think, anybody is opposing it now. There is a broad
spectrum of political opinion, which is favouring division of Andhra Pradesh into two States.
Still, the Government is delaying it. You are acting in such a manner which will increase the
tension there in the State without offering any solution. Can you just keep quiet like this and allow
people to take to the streets and, then, have this sort of situation in Andhra Pradesh. | do not

know.

Sir, there are reports that all the Cabinet Ministers belonging to Telangana in the Congress
Party said that they are for the Telangana. The Congress President said, we are for the State of
Telangana. My colleague, Mr. Keshava Rao, former Congress President, who is sitting here,
said that he is for Telangana. Then, who is opposing it. What is it that is delaying the matter?
What is the reason? | am not able to understand it. Everybody is sympathetic. Five years are
over, and, sixth year is also ending. And you want to spend some more precious time like this.
What is the stand of the Ruling Party and the Government of India? | would like to know this.
People are indulging in self-immolation. The Government of India so far has not uttered a single
word. Many delegations have come here. The Leader of the Opposition in the Lok Sabha also
declared it publicly and, as a major Opposition Party, we have categorically said that we are in
favour of division of the State and we are ready to support the Resolution of Telangana. What is
your stand? Are you trying to fool the people further? You did it in 1969; you did it in 1972; and
you want to do it once again. What is it? | am not able to understand it. What is the stand of the
Ruling Party? Why are they silent? There has to be some response. Please try to understand

what is happening in Andhra Pradesh. (Interruptions)
i TBTET ATASHR (AERTE): IR, ...(FAL).... T UTd & gl ..(qam)...
it SERTIOT 9IfdT (ST : R, ...(GHT)...
Y STuTafar: T8, e, ...(FEEH)... 81 T .. (FFEH)..
SHRI'S.S. AHLUWALIA (Jharkhand): Sir, we want a response from the Government.
o Syqumfa: Se © (9T )... 39 Zero Hour § mention o, W."(aﬂﬂ'ﬁ)...
SHRI M. VENKAIAH NAIDU: Sir, they had an alliance with the TRS. ... (Interruptions )

MR. DEPUTY CHAIRMAN: | cannot influence the Government to give reply for a Zero Hour

Mention. ... (Interruptions)...
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SHRI M. VENKAIAH NAIDU: Sir, my point is that in a normal situation we would not have
raised it; we have not pressed for an answer. One Member of Parliament, a former Minister, is

on fast and his health is deteriorating. ...(Interruptions)

MR. DEPUTY CHAIRMAN: That is correct. ...(Interruptions)... | hope the Government will
take it up. ...(Interruptions)... Mr. R.C. Singh. ...(Interruptions).. You have said that. The
Government is listening. ... (Interruptions )

SHRI M. VENKAIAH NAIDU: Sir, the Government has to ... (Interruptions )

SHRI B.K. HARIPRASAD (Karnataka): Sir, they cannot force the Government to answer.
...(Interruptions)

MR. DEPUTY CHAIRMAN: | am not forcing it. (Interruptions) Nobody is forcing the
Government. The only thing that | told Mr. Venkaiah Naidu is that the Government is listening.
(Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, who is listening ?
MR. DEPUTY CHAIRMAN: The Government is sitting here. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, the Minister of Parliamentary Affairs is also here.
...(Interruptions)

MR. DEPUTY CHAIRMAN: Not necessary. ...(Interruptions)... Two Cabinet Ministers are
here. ...(Interruptions)

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): Sir,
| will bring this issue before the Prime Minister and the Home Minister. (Interruptions)

SHRI M. VENKAIAH NAIDU: Sir, what did she say? ... (Interruptions)

MR. DEPUTY CHAIRMAN: She will bring this matter before the Prime Minister and the
Home Minister. ...(Interruptions) Shri R.C. Singh. ... (Interruptions)

SHRI M. VENKAIAH NAIDU: | request the Chair to direct the Government to come back to
the House. (Interruptions)

MR. DEPUTY CHAIRMAN: On Zero Hour Mention, | am afraid | will not be able to direct the
Government, because | don’t want to make new conventions. (Interruptions) The hon. Minister
has responded. (/nterrupz‘/'ons) She is going to take up this matter with the Prime Minister and
the Home Minister. (Interruptions) That means the Government has taken note of your mention.
(Interruptions ) The Government has taken note of it and the hon. Minister has promised that this
matter will be brought to the notice of the Prime Minister and the Home Minister. (Interruptions)
MY SSRAT AT ...(FAY)... SRIT, SAHT Ta1g § 98] < APl ...(@GLH)... | cannot give
answer to all your questions. Jg Zero Hour %\*, please don’t spoil it (Interruptions) Please don’t
spoil it. (Interruptions) 34 SY ...(GHT)... RIT, Zero Hour # I =81 BIAT ...(IAHT)...
2RIT, hon. Members, ...(RAHTH)... 3T AT seats TR ST ...(HIL)... 16 3T YT
seats Wm(mm)ﬁwg(mm) | appeal to hon. Members.(/m‘errupﬁons)
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This Zero Hour is being appreciated all over the country. (Interruptions) Let us not spoil this.
(Interruptions) The sensitivity is there. (Interruptions) We have discussed this. (Interruptions)
Let us not create new conventions. (Interruptions) We have been maintaining in the Zero Hour
that the Chair will not be able to direct the Government to do this or that. (Interruptions) There is
no mention of the Zero Hour in the Rules. When there is no Zero Hour in the Rules, it is a

convention. ...(Interruptions)...
SHRI S.S. AHLUWALIA: Sir, you are steaming out. When people are ....(Interruptions)

MR. DEPUTY CHAIRMAN: You have rightly used the word. But the question is..
(Interruptions) Please don’t disturb. (Interruptions) | fully agree with the sensitivity of
the matter. The hon. Minister has responded. Let us leave it at that. Then in whatever manner
you want to raise it under the Rules, you give a notice, the Chair will consider this.

...(Interruptions)
SHRI M. VENKAIAH NAIDU: Postpone this burning issue.. (Interruptions)..
MR. DEPUTY CHAIRMAN: No. | told you.. (Interruptions).. Please. ...(Interruptions)
SHRI M. VENKAIAH NAIDU: Sir, | know the position of the Chair. It is
not an argument with the Chair. (Interruptions)

MR. DEPUTY CHAIRMAN: | am not saying that you are arguing with me. The Government

has taken note of the sensitivity. (Interruptions)
SHRI M. VENKAIAH NAIDU: What is the response of the Government? ... (Interruptions )

SHRI S.S. AHLUWALIA: We want a statement of the Home Minister on Telangana issue, as

to what is happening there. (Interruptions)

MR. DEPUTY CHAIRMAN: Your voice is being heard. Give some time to the Government.
(Interruptions)

SHRI M. VENKAIAH NAIDU: Who will be held responsible for the consequences?
(Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Venkaiah Naidu, you are a senior Member. You have

mentioned it. (Interruptions)

SHRIMATI AMBIKA SONI: Sir, realising the gravity of the situation and the emotions
expressed rightly by the hon. Members of the House, | made a suo-motu assurance that | would
bring this matter to the notice of the Home Minister and the Prime Minister. If a further discussion

is needed, surely, Zero Hour is not the only forum.
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Looting of money from labourers by motorcycle gangs in Ludhiana,
Punjab

SHRI R.C. SINGH (West Bengal): Sir, it is the most important issue which | am going to
raise about the incident of looting of money from the labourers by the motorcycle gang and
creating serious situation in Ludhiana, Punjab. This is one more incident of how poor labourers
and workers in the country are being looted by powerful men like gangs, etc. The poor labourers
from Uttar Pradesh and Bihar, who are working in various industrial units in Ludhiana, are being
attacked and robbed during the last few months methodically by motorcycle gangs of their
earning during the first week of every month. The workers have been making complaints of such
incidents to Punjab police. But, unfortunately, no action has been taken against the culprits by
Punjab police. When the workers went to police station to report another incident of looting on
Thursday night, the police shooed them. So, the labourers have come out from their jhonpries
and protested peacefully on G.T. Road. The trouble broke out when police resorted to
lathicharge on the unarmed peaceful labourers and instigated the local youth against the
protesters. The local youth attacked the workers with swords, axes, rods, baseball bats and
with other sharp-edged weapons. The poor labourers who did not have anything to protect
themselves had to run helter-skelter for safety. Taking advantage of this, the police have beaten
up the workers and fired in the air. In the incident, many labourers have suffered serious injuries
and some of them are in very critical condition.

So, | demand that the Government of India immediately send a Central Team to Punjab to
take stock of the situation, and direct the Government of Punjab to see that the poor labourers
are protected against the atrocities committed on them by motorcycle gangsters, police and
others. | also demand that Rs.2 lakhs be paid to every injured worker immediately and the
Government should bear all the expenditure for their hospitalisation. ... (Interruptions)

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, it is a very serious issue.

MR. DEPUTY CHAIRMAN: Please wait. (Interruptions) Let him complete.
...(Interruptions)

SHRI R.C. SINGH: And ensure normal conditions and social securities to the innocent
workers and their families. (Interruptions)

#t 3relt 3FaR R (9BR) : #EIey, # 9 9wy & WY AU MUP! Fg Pl

1%

gl

SHRI M.P. ACHUTHAN (Kerala): Sir, | also associate myself with the submission made by
Shri Singh.

S} W7 oo (SSINT) : AE 1Sy, H 5 fawy & 1y 31U MTUeh] Ag b_all gl
#t dRg ifean (STR U<eD) : FRIGy, H S99 fAwy & 1Y 37U 31udh! W Rl gl
Y gormoT forar} (SR U< : IS, H 39 fAvT F |1 37U SMMUh] H g BT
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it A U. AEN (SR QW) : WEIGY, H 39 A9y & W oA Nvd! FHg Hl

a5 ol gl S s ol e s dspe (0B ) (sie 2 JJ.;..‘T.L'.;:}-I’

( (alatagy. y e S

MR. DEPUTY CHAIRMAN: Shri Rajniti Prasad. (Interruptions) You associate.
(Interruptions) | have called the name of the Member who has given his name. (Interruptions).

it TroTifer yre (FABTR) : T 31T AT A3 e g <917 .(FaeT)
oY STauTafy : AT, SUHT Uh e &1 IHY B ..(aaHT)
st jTeTe 9RATE - R, U e Rn? ART Al o e wr I Rl

ot SuuTafay : ST, 3MURT T I e 81 1 3MUPT WY associate BRA & AT B,
ST .(ae).. <RIT 3T Sifery (g )

st TSI v9ATE R, 31T (9 TE)
it Sy : SRIY, SRT G, @IS 31T argue A HITTY| ..(TTETH)

37t IS ITE 2 R, 3R MY 72T dlei &3 (AT .. offdh 39 29 9 .. (aer)
B EEIREISNINC:CE )

MR. DEPUTY CHAIRMAN: | have called your name. (Interruptions) But, the rule of the
association on the same subject, if there are 2-3 notices, is that one Member will be allowed to

speak, and others will associate. | don’t mind giving you one or two minutes. But, don’t demand
it as a right that you will get three minutes.

£} ISR 9T 2 IR, e &1 USTe 9 g =g 377g SR SrgdR | Y =gt ors o agf
TRl U= 9gd Hex SRUTIT ST 36T §1 W), I8 WeRTSE § I 81781 7, 39 IN H 7ey g 4
EECESIRINESIRKIDISIEE R

IR, el & <94 7% faeR 9 €, [AeR 4 €1 4e1 gU 9, 89 @l |l S& a8] uR ST A1
THA B R, TS SN hex SO O V8T 8, 39 W 3o+ 7 forar 8, # S0 Uap fiee § ug <=1
EIESIE

it STUTIFY : 31TYT U e 81 T Bl

SHRI RAJINITI PRASAD: The Sikh organizations had launched a movement last year against
the migrants describing them as ‘population bomb’. T HE IR & fh 10% ITd! Mmara 3 Tl‘s(’ 2l
AR, S8R & AN <1 TSI DI U 8T $R (T, AT T8 Yl a9 3 gU? GORT d Ped & [
Continuous entry of migrant labour was disturbing the demography of the State. ¥, # Tdh
e BT A18d § o @1 89 v feg ¥ &1 |fqem aga drel 87 89 A Wfagr gaer
arel T8l 1 fIERY AS1gR, USE & HoIgR $el dl, UoTd 3, HeRTE # G S8 ff 9ehd &, dl
T I8 T8 & O 31 2R ) RN &l fI Wige e AR 3R W &1 B R ? W,
I8 9gd AIRIY #ex 8 3R 597 AR #ex wR g9 941 ARN B uTferaTie 3 A1 8141 A1fe gl
a1 81 781, 9feh TRBR DI, T-T IR ol pds R €, 3961 o119 ff <=7 A1yl

[ JTransliteration in Urdu Script.
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ot STUTTFY : 319 ISV 3TURT TT$H BT TRAT B

£} TSI g1 : AR, § =redn § fo ffvex |ree I8i R ) 59 aR § Sfd1d 7| W,
I8 P IR AT HT AHAT g1 g8l Sl AMER T, I TAR AT oavd HI RIBRId bl T8
G & T IE BT BT AHAT 781 57

MR. DEPUTY CHAIRMAN: Shri S.S. Ahluwalia to associate.
it RS IR (ABRTS) : STHUYRT 48Ied, ...
off SR : 31T Y associate PR 3T B

3t THOTHO IEFATerT (FIRTT) : ITGHIRT Heled, SUBIP 4 H [ 1 § ok R
AT SRS BT AT A1 G| AT B S, U &1 Gearal, I ida 48 il BT I8 HAS ddbx
AR 4S9 H Bl -Herd © iR I81 SR YS! & 8 qebdl &, W -Wiersld Wl YoTiaal &
Bl el 8, fobe famT TR, SRS 3R SR U<el & HolgRI o 3R ST BT &l dqTebdl &b 1 ol
IE1 BAd 8l GHl B, 7 a8l DI S Id bl 5l TR, S7d A1 =T 81 8T 8 AR I
IHT-319ET S aTel, BIC-AIC N STd! ged 3R Wied 21 9 991 Jiiad & 981 384 2 iR 3
AOIGR 37T JRET &l Fawel X1 TRE 4 T8l IR Ao | o 37 370! aeare et 8, 3
BIFT-31UC] B dTel S a7 74 U B ofdl 8, T91a SHx I Wiaar of SN 81 Pl (B
I IR 3R USTq Bl ARHR, TG B Jferd U e oIl © a1 I8 GHISTH §l 981 ) 8IR
A AN, I Wl § HEel S 2 8, PRAM] H IAGT IR I8 8, SI5] 8 AXE Bl YRl Bl
IRYT BT RFHER] TSITd TRBR Bl o] ATMBY AR brg ARBR Pl AT 6 ITh! IR Bt
HEE B STORA 8, I I HGQ Pl DD g1 Y& DI Y1 AT Bl Y|

SHRI A. VIJAYARAGHAVAN: No, no. It is important... (Interruptions)...

MR. DEPUTY CHAIRMAN: | cannot allow you. You have not given a notice...

(Interruptions)...
SHRI A. VIJAYARAGHAVAN: One second, Sir. It is a very serious matter.
MR. DEPUTY CHAIRMAN: It is a serious matter. That is why | allowed... (Interruptions)...

SHRI A. VIJAYARAGHAVAN: Action should be taken and an assurance should be given that

such acts will not be repeated in future... (/nterru,ot/ons)... It should not be repeated.
MR. DEPUTY CHAIRMAN: Dr. V. Maitreyan.

Delhi High Court Judgement for reversal of cut off date for
2G Spectrum

DR. V. MAITREYAN (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir. Last Friday, on
4th December, 2009, the hon. Prime Minister happily informed the nation about the auction
of 3G Spectrum and said that his Government has decided that 3G Spectrum will be allocated
at market determined prices, not at administered prices. On the very same day, the Pioneer
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1.00 P.M.

Newspaper carried the headline news about the nontransparent behaviour of the Union Telecom
Minister on the 2G Spectrum. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This is on the court’s decision. Please confine yourself to the

court decision.
DR. V. MAITREYAN: | am on that only.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF
STATE OF THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): The

Minister’s name should not be brought... (Interruptions)...
MR. DEPUTY CHAIRMAN: | have already said that.
DR. V. MAITREYAN: | am not mentioning the names, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have already said that. ...(Interruptions)... | have got him

cautioned. ... (Interruptions)...

DR. V. MAITREYAN: On 1st November, 2007, the then Union Law Minister, on whose legal
acumen | have great regard, in his Ministerial notings, observed that in view of the importance of
the 2G Spectrum allocation and various options indicated in the statement of the case, he said, it
is necessary that the whole issue is first considered by an empowered Group of Ministers. On
2nd November, 2007, the Telecom Minister wrote to the Prime Minister that notwithstanding the
Law Minister’s objection, he decided to continue with the first controversial policy of “first come,
first served’ basis for allocation of Spectrum. On that very same day, after receiving the letter,
the Prime Minister wrote to the Telecom Minister, drawing the attention to the issues raised in
the media on this Spectrum allocation and stressed on the need to ensure fairness and
transparency. In the letter, the Prime Minister insisted that he should be kept informed before
any further action is taken in this regard. The crux of the matter is the revision of the cut-off date
for granting UYSM. The Telecom Ministry fixed ‘st October, 2007° as the deadline to receive
applications. Accordingly, a Press note, dated 24th September, 2007, was issued. Up to 1st
October, 2007, a total of 575 applications were received; 232, up to 25th of September, and
343, afterwards, before 1st October. Suddenly, in a Press-release, dated 10th January, 2008,
the Telecom Ministry announced that applications received up to 25th September alone will be
considered. The reversal of cut-off date from 1st October, 2007 to 25th September, 2007 was
contested in the Delhi High Court, and a single Judge Order of 1st July, 2009 and now a two-
bench Order, dated 24th November of the Delhi High Court, headed by the Chief Justice of Delhi
High Court, quashed the reversal of the cut-off date. The Court observed that there cannot be a
change in the rule after the game has begun. In his affidavit before the Court, the Union Telecom

Minister concealed..... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please conclude. ... (Interruptions)...
DR. V. MAITREYAN: Sir, | have to make it. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: | am only cautioning you.

DR. V. MAITREYAN: Sir, you have allowed everybody else on this important issue. This
precedent... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: These precedents, again, cannot be quoted.

DR. V. MAITREYAN: But everybody has violated this, Sir. ...(/nterrupt/ons)... In his
affidavit before the Court, the Union Telecom Minister concealed the Prime Minister’s letter,
asking him to keep the process in abeyance ! The Telecom Ministry only produced the Telecom
Minister’s letter to the Prime Minister, but it concealed the Prime Minister’s reply to the Telecom
Minister... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Your time is over. ... (Interruptions)...
SHRI'V. NARAYANASAMY : Sir, he cannot mention it. ... (Interruptions)...

DR. V. MAITREYAN: It is not sub judice. ...(Interruptions)... It is not sub judice.
...(Interruptions)... What is this, Sir? ...(Interruptions)... The time has been given..
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: He cannot take the names of the Ministers. ... (Interruptions)...
He cannot take the names ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, he should not speak on the Prime Minister’s letter.
...(Interruptions ... He should speak on the judgment, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is to only confine himself to the judgment of the High Court.
...(Interruptions)...

DR. V. MAITREYAN: In the affidavit ... (Interruptions )... When | saw the judgment, | have to
talk about it, Sir. ... (Interruptions )... Because the affidavit.......

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, please hear me. ...(/nterrupz‘/ons)... | would not
like to remind the hon. Member again and again. ...(/merru,ot/ons)... Sometimes, it happens.
...(Interruptions)... If, on every issue, you want to break the rules, that is not proper; | cannot
allow that. ... (Interruptions)...

DR. V. MAITREYAN: Now that the Delhi High Court has quashed... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: That is over. ... (Interruptions)... That is over.

DR. V. MAITREYAN: | will finish it in one minute, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN': It is meant for everybody in the Zero Hour.

DR. V. MAITREYAN: Now that the Delhi High Court has quashed the reversal of the cut-off
date ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Please sit down. | have to stop it. ...(/nz‘errupz‘/'ons)... The next
one is Shri Amar Singh. ...(Interruptions)... Shri Amar Singh. ...(Interruptions)... Please sit
down. ...(Interruptions)... | appeal to the hon. Members...(Interruptions)... | appeal to the
hon. Members, please don’t break the rules of Zero Hour. We are following it properly, and it
has been doing faithfully..... (Interruptions ... The moment, on this subject or on that subject, if

some precedent is there ... (Interruptions)... if it is there, ... (Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, | have to make only one

request.

MR. DEPUTY CHAIRMAN: No, this is not possible. ...(/merrupz‘/ons)... I humbly appeal to

the hon. Member, please respect the Zero Hour; it is in your own interest. ...(/nterrupt/ons)...
SHRI RAVI SHANKAR PRASAD (Bihar): Sir, kindly allow me to speak. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is all right. We have discussed. ...(Interruptions)... We
have discussed it, Mr. Ravi Shankar Prasad. ...(Interruptions)... Several times, we have
discussed. ...(Interruptions)... Every time, it dlls not matter. ...(Interruptions)... | appeal to
you, please do not do it. ...(/nz‘errupz‘/ons)... Please do not do it; otherwise we will not be able
to accept Zero Hour. ...(Interruptions)... Shri Amar Singh. ...(Interruptions)... Shri Amar
Singh. ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, only one request | want to make.

MR. DEPUTY CHAIRMAN: No, no; | have no objection to your raising according to rules.

Give a notice and we will discuss it again and again. ... (Interruptions)...
SHRI RAVI SHANKAR PRASAD: Sir, please allow me to associate.

MR. DEPUTY CHAIRMAN: You also please associate yourself with that.

...(Interruptions ... You have associated. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Only one minute.
MR. DEPUTY CHAIRMAN: No, no, no. ...(/merru,ot/ons)...
MR. DEPUTY CHAIRMAN: | can’t allow. (Interruptions)... Please.... (Interruptions)...
SHRI RAVI SHANKAR PRASAD: *

MR. DEPUTY CHAIRMAN: That is all right. (Interruptions)... Please. Mr.Amar Singh.
(Interruptions)... Don’t worry. (Interruptions)... Please. (Interruptions)... Nobody is allowed.
Nothing is going on record. (Interruptions)... Nothing is going on record. (Interruptions)... Shri

Amar Singh. (Interruptions)... | will give you four minutes. (Interruptions)...

SHRI'V. NARAYANASAMY: Sir, ... (Interruptions)...

* Not recorded.
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MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, | have not allowed. (Interruptions)... Why
are you making this? (Interruptions)... Please. | have not allowed. (Interruptions)... Please.
Mr. Amar Singh. (Interruptions).. Please. Mr. Amar Singh. (Interruptions)...

SHRI M. VENKAIAH NAIDU : *

DR. V. MAITREYAN: *

SHRI'V. NARAYANASAMY : Sir, | would like to say ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, Mr. Narayanasamy. Please. ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, we have to respond. (Interruptions)... We have right to
respond. (Interruptions)...

MR. DEPUTY CHAIRMAN: He is Minister of State for Parliamentary Affairs.
(Interruptions)... | can’t help. (Interruptions)... If Members are not following the rule, | will not
be able to do anything. (Interruptions)... Nothing will go on record. (Interruptions)... Nothing
will go on record. (Interruptions)...

DR. V. MAITREYAN: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. (Interruptions)... | can’t help.
(Interruptions)...

SHRI RAVI SHANKAR PRASAD: *

MR. DEPUTY CHAIRMAN: If Members want to break the rules, | have no objection.
(Interruptions)...

SHRI V. NARAYANASAMY: Sir, kindly bear with me. Mr. Jairam Ramesh, the hon.
Minister, has responded. When the telecom issue was raised, the hon. Minister responded.
(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why | was about to tell you, Mr. Narayanasamy, that at
any point of time the Minister can intervene and | can’t prevent also. (Interruptions)... Please.
(Interruptions)... He is not responding. (Interruptions)... Nothing will go on record.
(Interruptions)...

DR. V. MAITREYAN: *

MR. DEPUTY CHAIRMAN: Nothing will go on record. (Interruptions)... | can’t allow.
(Interruptions)... Nothing is going on record.

SHRI TIRUCHI SIVA: *

MR. DEPUTY CHAIRMAN: Nothing is going on record. Mr. Siva, nothing is going on
record. (Interruptions)...

SHRI TIRUCHI SIVA: *

MR. DEPUTY CHAIRMAN: Both of you quarrel. (Interruptions)... Nothing is going on
record. (Interruptions)... What can | do? (Interruptions)...

* Not recorded.
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SHRIS. S. AHLUWALIA: *

MR. DEPUTY CHAIRMAN: Nothing is going on record. (Interruptions)... What can | do?
That is all I can do. (Interruptions).. Please. Now, Mr. Amar Singh.

Misuse of Government agencies for political purposes
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g1 98 92 fiegp et Reell & ok 9 & uRquf 31 el fai sraaRi 3 ve weR ol SH @R 3
I8 YHIRIC gl b T Foilel S<1 & Y& Hold &<, Sl 37T el AR &l H © 3iR 89N T
P TR HEMNE ©, WIS 7 R F GHaH1 T B A1 ai 81 F79 <181 & gavad § 331
qfth < <1 T o, §1 9Tt A SN & 918, T8H IR B & a1 WS 7 396 $WR R |
AHSH FAT DI AN B 51 IHD I8 DI AATAT §RT WIS P 9 AN Bl JSRAT TR B
T AT T JTSRA] SRS S BT ¥ g1 T AR BIdT 81 TSR] SRS o Udh TEE I
<1 {5 39T <189 IR 81 b1 &, 39 A9 H Rt SCRT SR 7 81 a1, ISR SRl | Ugel
AlelRAeR SRel 1 A1 71 f4% HS17 337 & Ul 3 17 11, Gicsh gTerd H SR Hord &< & uel 3
T BI| ITH 3T T A SR 31 1T 8, T FHY AR SToRe -1 Hord G o ueT
I a7 3R SreTeld § S9h UeT § 989 &I, 39 GHY Iold & FGHISIAIE] el & e
HERIE 1 | S 8 I8 FHISAIR] U] & TSI FETfed 81 Y, Al A IIeR SRe B
ST, SR SR 1 ST gael TS SR T34 IR BIF b d1g Al o1y << &b qel
1 o= I e & IR 1 W& 81 9%, H I8 Bl aredi § 6 § $Ig ARIT T o &1 §
AR Wil grdell A1l 1 ¢ IR A1 I JUIg-olUe BHC! Iallg 3R ARPR IS |
3R I8 ID! IR &, ITd] MU & o IR IRBR qATs| IF A9 Al PIRS (Ao Bl
AT BRI &l g, oifh S & S8 WRPR BIS &, HIARS fASTa BT ATl ThIRIa
B AT R, ST ... (IFET)......

ot TR : 3BT ITh WH B X8T &, 31T Tl Bl axvw At <Rau|

3} 3R g : &1, 7 91 < e g1 Heley, H Ryt a1 €1 de aredl § & selective use
of CBI & BMI ARVl R <l Jordd g Iqd & 7™l 4 Qe SRd 7 Ik
v # ol fam 21 oFR Jeraw g & e 3 oy faan 8, o1 gorm Rig &1 9 sis o
=1l # A1 W@ BT g f$ Faraid! B AU Ble &, Fifd |iferex SRe F warard
& v | oy fam 81 59 g@r=El &l ifeifier SHRd & ded ¥ Bls &, a1 gamaH g o
TSI SRS & He ¥ Bl ST, WM &1 DI YT SR & el A BIS alfoTg| Ford &<
3R gormaw g arft £ (W Y €Y. aifs e e 8, Afe warad o (W @ "),
ATfAIRTER SRS & B8~ | BIS AT ST 3R T SR &b He A 4l ....(@duH)... I8 Sl
AL1.armS. B, S Agd R 31 SR 8, I8 B R M6 SR Bl

37 IR Wi ([TR =) : ¥R, H 59 fawy 9 vAifiue axar gl
7} gorvueT K@ (STR U<wD) : He1ed, § 1 393 1 39 {99y 4 Iwg oram gl
S} I ARV A1 (SR U2 : FRIe, H 41 39 fawg A gaifige o=ar g

* Not recorded.
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Allotment of C.G.H.S. Flats in Dwarka, Delhi

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Mr. Deputy Chairman, Sir, | am raising an
issue of allotment of flats in Dwarka, Delhi, which is pending for long.

Sir, this to inform you that there is severe scarcity of residential houses in Delhi. Around
10,000 CGHS flats built in 2005 are still vacant/unoccupied in Dwarka, Delhi. These flats are
getting damaged day by day. Several fixtures have been stolen. Even important implements in
electric lifts have also been stolen. Hence this will definitely add burden on the exchequer. Sir,
despite the Delhi High Court judgement dated 25.8.2008, issuing guidelines and a timeframe for
allotment/draw of lot to those 57 societies which had undergone CBI investigations — the
timeframe given by the hon. High Court ended in February 2009 — unfortunately, nothing has
been done so far. Out of the 57 societies, none of the society has been allotted flats despite the
fact that most of these societies have already submitted the requisite documents for draw of lot
to the Office of the Registrar of Cooperative Societies, Delhi soon after the Delhi High Court
judgement dated 25.8.2008.

More than 60 to 70 per cent of the members awaiting allotment are senior citizens, retired
Government officers, war widows, exservicemen and women members who had paid full
money, four to five years back, towards the cost of construction of flats from their life time
saving/hard earned money and by securing home loans from the banks. Apart from paying EMls
to banks for repaying their home loans and house rent for their rented accommodation, these
suffering members have to shell out monthly maintenance charges for their build up flats from
2005 onwards. Several times, this issue was raised in the House and various forums outside the
House. | met the hon. Lt. Governor along with the beneficiaries, not once but twice. Even
though the hon. Lt. Governor expressed very serious concerns and gave concrete directions,
but till now there seems to be no concrete result. When we saw the things not moving properly,
we sought the intervention of Shrimati Sonia Gandhi, the UPA Chairperson who was kind
enough to immediately call a meeting of the hon. Minister of Urban Development, along with the
Lt. Governor and the Chief Minister of Delhi. In spite of the high level meeting, the issue is still
pending. Hence this unwarranted delay is causing unnecessary anxiety and agony in the minds
of thousands of families whose sufferings and miseries are increasing with every passing day.

Therefore, | insist upon the Government to immediately allot the flats to these suffering
members. Thank you.

Deaths due to Swine Flu in Rajasthan
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MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch at eighteen minutes

past one of the clock.

The House re-assembled, after lunch, at twenty minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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STATEMENT BY MINISTER
Recent Developments in Northern Sri Lanka

MR. DEPUTY CHAIRMAN: Now, the External Affairs Minister to reply to clarifications sought
by Members on Statement made by him on Recent Developments in Northern Sri Lanka, on 4th
December, 2009.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Mr. Deputy Chairman,
Sir, | would like to thank all the hon. Members who participated in their effort to seek
clarifications as to what the Government of India has been doing in terms of helping out the Tamil
minority in Sri Lanka. | was particularly benefited by the perspectives that hon. Members, Shri
Venkaiah Naidu, Shri D. Raja, Shri Tiruchi Siva, Shri T.K. Rangarajan, Shri K. Malaisamy, Shri
B.B. Tiwari and Shri Rajniti Prasad and others that were able to paint a picture as to how pitiable

it is, how pathetic it is that the Tamil minority in Sri Lanka are going through.

Sir, in my Statement, | gave the figures as to some of the steps that the Sri Lankan
Government has taken in terms of rehabilitating the 3,00,000 Tamil-speaking IDPs, internally
displaced persons. But, the question is whether what they have done is enough. Well, | would
certainly go along with the assessment that it is not enough. But, at the same time, we are
dealing with a friendly country with which we have had traditionally cordial relations; and, in

terms of our security also, Sri Lanka is a very important country.

| did give the figures as to how many of them are still in the camps. | am given to understand
that there are about 1,00,000 IDPs still in the camps. | think, the effort is to resettle them also, or
at least get them out of the camps so that they could go back to their villages, they could go
back to their hamlets and seek a living there. As | have mentioned in my Statement, India is
giving substantial assistance for rehabilitation and reconstruction in northern Sri Lanka and it is

our intention to continue to do so.

Doubts were expressed by some Members including Shri Tiruchi Siva, Shri Brij Bhushan
Tiwari about whether our assistance was reaching the intended beneficiaries. Sir, Rs. 2.5 lakh
family packages from Tamil Nadu were in fact, distributed through reputed international
organisations like the International Red Cross and the UN High Commissioner for refugees and
we have received extremely positive feedback about their distribution and our timely help. Let me
assure you that other projects being taken up by India are also being monitored closely and there
are robust mechanisms existing for monitoring all Government projects taken up abroad. Let me
submit that it is incorrect, as was suggested by some Members, particularly Dr. Malaisamy that
we had taken up projects only in socalled Sinhalese areas. Sir, our engagement with Sri Lanka
has increased to embrace a range of such projects in various parts of Sri Lanka, including the

Northern and the Eastern provinces where India has been generous in extending assistance. |
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would like to assure Shri Natchiappan that we are actively involved in improving the welfare of the
Indian origin Tamils. We are also taking up projects to support the widows, the unfortunate
widows. They have become widows because of the tragic turn of events that have taken place in
Sri Lanka. Hon. Member, Shri Raja, did mention about our defence cooperation. Sir, Sri Lanka
is a close neighbour with whom our security is intertwined. India regularly maintains defence
cooperation with Sri Lanka. Such cooperation is premised on our national interest. It is incorrect
to impute that the Government had actively aided the Government of Sri Lanka against the
Tamil community in the conflict. Even during the conflict, the security and safety of the IDPs
received our highest priority. Hon. Members might recall that we had consistently impressed
upon the Sri Lankan Government to ensure the security of the IDPs to strictly adhere to no-fight
zones and to extend safe passage to the civilians to come out of the conflict area and to
pause hostilities to give a chance to the IDPs to escape from the conflict zone. Hon. Members,
Shri M. Venkaiah Naidu and Shri Tiruchi Siva and others have raised a question of human rights

violation.

India condoned human rights violations regardless of where such violations take place. But,
we would not like to politicise the issue, because it is very easy to politicise the human rights
issues. We have taken up, whenever it has been brought to the notice of the Government of
India, about human rights violations. We have always taken up with the Sri Lankan Government
through diplomatic channels. | think, it is the unanimous opinion of this hon. House that the Sri
Lankan Government, though victorious, as | said in the other House, the victors must be just and
the weak protected. This is the dharma that we expect from the Sri Lankan Government. We
have always conveyed to the Sri Lankan Government that it should, through a political process,

settle the issue of Tamil minorities.

Sir, we are not stopping at the 13th Amendment. We want the Sri Lankan Government to go
beyond the 13th Amendment. The political dialogue, which the Government of India expects Sri
Lanka to involve itself, would be to find a permanent solution to this problem which is haunting

Sri Lanka for quite some time.

Concerns have also been raised about the role of China, especially by Mr. Tiwari. Let me
assure the hon. Members that we are confident about the strength of our ties with the Sri Lankan
Government. And, our relations with Sri Lanka stand on its own and are not dependent on
Sri Lanka’s relations with a third country. Sri Lanka is aware of our security concerns and

sensitivities and we hope they will continue to respond in a spirit of trust and understanding.

Hon. Shri Raja drew our attention to the plight of fishermen and Katchativu Island. Let me
reiterate that the international maritime boundary line between India and Sri Lanka was settled

by the Agreement of 1974 and 1976. The sovereignty over Katchativu Island is, now, according to
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those Agreements, a settled matter. We do not propose to reopen or renegotiate this matter.
However, the safety and security of fishermen are all utmost concern to the Government of India.
Hence, we have proposed to the Sri Lankan Government that a Memorandum of Understanding

on fishing cooperation with Sri Lanka is being attempted.

We have initiated the process, so that in the days to come we would be in a position to have
an MoU with particular reference to the safety of fishermen, so that our fishermen, even if, by
chance, go beyond our maritime territorial waters, are not harshly dealt with by the Sri Lankan
Government. We are hoping that the Sri Lankan Government would see the rationale behind
what we have proposed to them.

Some Members had talked about sending another Parliamentary delegation to Sri Lanka.
Sir, the House may recall that at the invitation of the President of Sri Lanka to the hon. Chief
Minister of Tamil Nadu, a delegation did go there. | think, some Members from this House also
had gone there. They have come back and submitted a report.

DR. V. MAITREYAN (Tamil Nadu): But that was not an official delegation. We wanted an
all-Party political delegation.

MR. DEPUTY CHAIRMAN: That is okay. Mr. Maitreyan, that point was taken up when you
were not here.

DR. V. MAITREYAN: Sir, | did watch the proceedings. He is talking about a Parliamentary
delegation.

MR. DEPUTY CHAIRMAN: You could not have participated by watching! Now, you cannot
raise it again and again here.

SHRI S.M. KRISHNA: Members of Parliament went there.
DR. V. MAITREYAN: On their own !

SHRI S.M. KRISHNA: Members of Parliament went there on invitation. Is that
okay?...(Interruptions)...

DR. V. MAITREYAN: Sir, Government of India cannot take a partisan stand on that. They
did not go there on their own. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, | am afraid that | won’t be able to allow any
further clarification on clarifications.

SHRI S.M. KRISHNA: Anyway, some Members of Parliament belonging to some political
parties went there on invitation, and it was not a Parliamentary delegation. But, nonetheless,
they were hon. Members of this House. They did go to Sri Lanka. They did visit camps and they
have come back with their impressions.

DR. V. MAITREYAN: And the report is not official still.

SHRI S.M. KRISHNA: Those impressions have been conveyed to the Prime Minister
through their report... (Interruptions)...
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DR. V. MAITREYAN: So, it is a personal communication.
SHRI S.M. KRISHNA: In their report to the Prime Minister ... (Interruptions). ..

DR. V. MAITREYAN: But the report has not been made public. It is a personal
communication to the Prime Minister, not to the Parliament. (Interruptions)

SHRI TIRUCHI SIVA (Tamil Nadu): If it has been addressed to the hon. Prime Minister, how
can he call it personal ? They are responsible Members of Parliament. (Interruptions)

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, if you want to... (Interruptions ... They had gone
there. The Minister is giving clarification. Please. (Interruptions)

DR. V. MAITREYAN: They are responsible Members of Parliament, but the report has not
been made public. It has not been tabled in the Parliament. As long as it is not tabled in the
Parliament, it cannot be communicated. (Interruptions)

MR. DEPUTY CHAIRMAN: No. It cannot be tabled in the Parliament. ... (Interruptions)

SHRI S.M. KRISHNA: Technically speaking, you are correct. The hon. Member
is technically correct that the report, or whatever you may call it, has not been tabled in
Parliament, but nonetheless, they have gone there and visited the camps, not one camp but a
few camps.

DR. V. MAITREYAN: Sorry to interrupt you, Sir.. (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Mr. Maitreyan, | will not be... (Interruptions)...

DR. V. MAITREYAN: We want to know whether the opinion given in the report was
unanimous or there were different... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, you cannot get up without the permission of the
Chair. You are a senior Member.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, with your permission...
MR. DEPUTY CHAIRMAN: Let him complete.

SHRI RAVI SHANKAR PRASAD: Sir, | hope, you will appreciate that the Tamil problem is
more political and less technical. | think, that important distinction requires to be made. The
Tamil issue is more of a political than a technical issue.

MR. DEPUTY CHAIRMAN: He did not say that; he told the Member that he was technically
right.

SHRI RAVI SHANKAR PRASAD: Sir, | know that. The punch was for the consideration of
the hon. Minister !

DR. V. MAITREYAN: Sir, my point is, one member of the delegation had given a
different report. That is why, | would like to know whether it was a unanimous report
or...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Maitreyan, that is not the subject matter of discussion
here.

DR. V. MAITREYAN: He has referred... (Interruptions)...

MR. DEPUTY CHAIRMAN: He has referred to it during discussion on the Calling Attention
Motion also. You were not present. You could have asked it then. A Member of your Party had
participated. Please. (Interruptions )1 am not allowing you; he has not completed.

SHRI D. RAJA (Tamil Nadu) : Sir, he has not completed. If you allow me, | would like to
ask a few questions.

MR. DEPUTY CHAIRMAN': Let us understand the rules. It was a suo motu Statement made
by the hon. Minister. On that, it was decided that sufficient time would be given to the hon.
Members to participate and seek clarification. Hon. Members took almost two hours for seeking
clarifications. Now when the hon. Minister is giving replies to clarifications, | cannot open
another debate and allow clarification on clarifications. | respect the hon. Members. The matter
may be very sensitive but the House has its own business to do.

DR. V. MAITREYAN: It is as sensitive as Telangana. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: It is all right. Mr. Maitreyan, you need not remind us.
..(Interruptions)..

SHRI D. RAJA: | understand that and that is why | am asking this because the hon. Minister
is again and again referring to that delegation and it was a delegation of a few parties.
..(Interruptions). .

MR. DEPUTY CHAIRMAN: Mr. Raja, please bear in mind that ..(Interruptions).. | would
like to recall, the Minister has made that as a part of his statement, then you could have raised
that issue. .. (Interruptions)..

DR. V. MAITREYAN: But he is telling that. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, you are trying to mislead the House.
..(Interruptions)..

DR. V. MAITREYAN: He mentioned about delegation; he mentioned about report.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, it is not correct. While making the suo motu
statement the hon. Minister has referred to the delegation, whatever it may be, that went there.
At that time, you had sufficient time to question that. Again | will not allow the same thing to raise
when it has already been raised, may not be by Maitreyan but others have raised it.

DR. V. MAITREYAN: He is telling the same old story. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Please sit down. ..(Interruptions).. Please sit down.
..(Interruptions)..
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SHRI TIRUCHI SIVA: What is this? ..(Interruptions).. We are obliging but he is not.

..(Interruptions)..

MR. DEPUTY CHAIRMAN: | have made it very clear, Mr. Siva. ..(Interruptions).. | have
made it clear. .. (Interruptions)..

SHRI TIRUCHI SIVA: He is directing the Minister. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: He cannot. ..(Interruptions).. Nobody can direct anybody.
..(Interruptions)..

DR. V. MAITREYAN: | cannot direct but | can point out. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Nothing will go on record what Mr. Maitreyan says unless he
takes the permission of the Chair. .. (Interruptions) .. If the hon. Members are not allowing the

Minister to complete and getting up in between, it is bad. .. (Interruptions)...

SHRI S.M. KRISHNA: Mr. Deputy Chairman, Sir, we are impressing upon the Sri Lankan
Government for the political process of consultations with Tamil minorities there and then a
durable solution to this problem keeping the Thirteenth Amendment in view and a formula, which
would be acceptable to the minorities particularly the Tamil minorities, would be desirable. It
would be in the interest of Sri Lanka and it would be in the interest of India so that this problem
will not come to haunt that island country of Sri Lanka. | hope that they will be able to go through

this political process. Thank you. .. (Interruptions)..

SHRI M. VENKAIAH NAIDU (Karnataka): Some important points remain to be answered.
Normally, we do agree with you that this is a suo motu statement given by the hon. Minister. As

an after-thought after we gave notice of Calling Attention.. (Interruptions ). ..
SHRI D. RAJA: For Short Duration .. (Interruptions ).

SHRI M. VENKAIAH NAIDU: For both Calling Attention and Short Duration, | am not going
into the technicalities. Three points remained unanswered. One is that this is going on for
years together. Since 1987, when late Shri Rajiv Gandhiji was there, there was an agreement
entered upon and both the Parliaments have ratified it. Afterwards, the 13th Constitution
Amendment took place there. That has not been followed. What we are trying to impress
upon the Government is what the Sri Lanka is telling us about what they are doing for devolution
to see that the Tamils, the Muslims and other minorities also feel that they are part of the
Government, part of the system and part of the Administration there. That question is not yet

answered.

Secondly, the hon. Minister, in his general remarks, said, “A Parliamentary delegation has

gone there.”

MR. DEPUTY CHAIRMAN: He has clarified that point.
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SHRI M. VENKAIAH NAIDU: | am coming to that. | am not finding fault with the DMK
Party, or the Congress Party. Anybody can go. There is nothing wrong in that. But, my point is
that the hon. Minister cannot quote it as an official visit and then say that Members have
gone and they have given some report. So, naturally, the House would be interested to know if
the Members have gone there and if they are satisfied about the conditions in the camps, about
the resettlement. Okay. That is one argument. At least, we believe our hon. Members of

Parliament.

SHRI TIRUCHI SIVA: Why do you get carried away by media reports ? Why don’t you rely on
the report given by... (Interruptions).

MR. DEPUTY CHAIRMAN: No, Mr. Siva, that is not the point.

SHRI M. VENKAIAH NAIDU: Sir, | do agree with Mr. Siva that we should not be carried
away by the media reports. | will be happy if the ‘Parliamentary delegation’ which has gone
there, which has given a report to the Prime Minister and the External Affairs Minister, if they can
make available a copy to us, we will be more than happy. If not the Government, at least, the
Members give us a copy so that we can also get enlightened because our impression, our
feedback from the Island is that conditions there in camps are horrible, to say the least. This is
not my opinion. It is also the opinion of the United Nations’ human rights agencies. It is the
opinion of the Red Cross. It is the opinion of lot of other people, who have gone there, and even

Tamil MPs of that country also.

Sir, the last point is that it is a delicate issue, very sensitive issue. Sri Lanka is a friendly
nation. We do not want to hurt Sri Lanka. We do not want to cause any discomfiture to Sri
Lanka. We want to maintain best relations with Sri Lanka for variety of reasons including our
ancestral, civilisational and historical bond. At the same time, they should reciprocate. My
people are weeping there, they are dying there, and they are treated less than human beings.
Being a neighbour and having a historical connection, it is our duty to express concern about the
plight of those people. (ﬁme-be// r/'ngs) And, the hon. Minister, | am sorry to say, has not given
anything concrete, and now the minimum demand, that is made is, impress upon the Sri Lankan
Government to have an all-party delegation of all Parliamentary parties, have a first-hand
information on what is happening and let us be satisfied. If something good is happening, we will
also be happy. After all, it is not Congress versus BJP, or DMK versus AIADMK. It is an issue
concerning our people there in that country. Our persons of Indian origin also are there. | am not
going to warn anybody, but | can say that it will have disastrous consequences if somebody
concludes that LTTE is finished and the issue is over. If that is the conclusion you are going to
reach, our friends in Sri Lanka reach, it will have a very negative effect and history will not excuse

us.

So, | would like specific replies from the hon. Minister on what is going on regarding

all-party delegation. Secondly, what is the stage of devolution of powers as agreed upon
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by the hon. President Mahinda Rajapaksa? What is the information with the Government of
India?

SHRI D. RAJA: | have only three questions. Will our Government ask the Sri Lankan
Government pointedly to release the IDPs immediately and allow them to go back to their places
of living? Number two, considering the friendly ties with the Sri Lanka, considering our wish that
we want Sri Lanka to be secure and prosperous, considering all these things, will our
Government ask Sri Lankan Government to expedite the political process in which the devolution
of powers to Sri Lankan Tamils takes place? Thirdly, the Minister has mentioned about
Kachchatheevu. You said that sovereignty is there. Now, we do not have sovereignty on that
Island. Now, sovereignty lies with Sri Lanka. You are saying that access to Indian fishermen is
available for rest and for drying the nets. If our fishermen do not have right to go there
because we do not have sovereignty, how can they go and rest in Kachchatheevu Island?
What is the point in going and resting in Kachchatheevu? And, our fishermen are not allowed
to spread their nets around Kachchatheevu, what is the point in going there and trying to dry
the nets? | do not understand this point. My question is: will the Government consider reopening
of this agreement? You said, ‘no’. But, | think, there is a need. Bilateral treaties can be
reopened, can be renegotiated. No law prevents us from doing so. That is my understanding.

Thank you.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, | have three points. Sir, my first point is...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. No. Not at all. (Interruptions) Please cooperate.
(Interruptions) Mr. Maitreyan, please cooperate. (Interruptions) Whatever maybe the

seriousness, please cooperate. (Interruptions)

SHRI T.K. RANGARAJAN: It was said that the displaced people would be sent to their
homes within 180 days. Now, 180 days are going to be over. It is a sovereign country. It is a
friendly country. What happened to that assurance? Second point is about the human rights
violation. You have represented, or, you have said something, all those things are right. But

nothing concrete has emerged. The violations are still there.

My third point, Sir, is about Katchatheevu agreement. You said that after 1974-76, it was
over. After 1976 till 1983, our fishermen were able to catch fish in and around Katchatheevu.
Nobody stopped them. Please consider the period from 1976 to 1983. Dispute started in Sri
Lanka only after...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. Please put pointed questions. ... (Interruptions)

SHRI T.K. RANGARAJAN: Can you restore the position in which our fishermen were there
up to 1983. It is a friendly country. Our friendship should not be... (/nterrupt/ons)

MR. DEPUTY CHAIRMAN: No. No. Please don’t go on elaborating. ... (Interruptions )
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SHRI T.K. RANGARAJAN: Our friendship should be for human rights also. That is very

important.
MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Malaisamy. Please put only pointed question.
DR. K. MALAISAMY (Tamil Nadu): Mr. Deputy Chairman, Sir...
MR. DEPUTY CHAIRMAN: No preface.
DR. K. MALAISAMY: | may not take more than two minutes. (Interruptions)
MR. DEPUTY CHAIRMAN: No, no. No two minutes. Put only pointed question.
DR. K. MALAISAMY: Sir, | have three questions. (Interruptions)

MR. DEPUTY CHAIRMAN: Put pointed questions. (Interruptions) No preface and no
foreword. (Interruptions)

DR. K. MALAISAMY: Sir, the Sri Lankan problem basically depends upon the rights and
privileges envisaged in the Sri Lankan Constitution, which are being enjoyed by the Sri Lankan
people. | would like to ask the Minister as to what is the strategy of the Government to see that
our Sri Lankan Tamils have also the same rights and privileges to be extended to them. If so, can
you afford to give a time-frame?

Secondly, Sir, as far as rehabilitation is concerned, the Minister has said in his statement
and also in his reply that the rehabilitation process is going on. Are you able to give a
time-frame, or, are you able to insist upon the Sri Lankan Government to do it within a
time-frame ? This is my second question. Now, | come to my third question, the most important
question, last question, final question. | want to endorse what Mr. Raja and Mr. Rangarajan...
(Interruptions)...

MR. DEPUTY CHAIRMAN: Endorsement. Okay. It is over. ... (Interruptions)

DR. K. MALAISAMY: Sir, | am telling the hon. Minister that it is going to be a severe
headache not only for now but it will be so till the problem of our Indian fishermen is solved. The
problem of our fishermen is the real problem. It has to be solved some way or the other. You
have to take it seriously. It has been rightly said about the 1974 agreement, the Chair knows it;
the entire House knows it. ...(Interruptions )

MR. DEPUTY CHAIRMAN: Please put pointed question. ...(Interruptions)... You say,
fishermen problem. It is over. ... (Interruptions)

DR. K. MALAISAMY: Sir, the 1974 agreement should be nullified, and, Katchatheevu
restored. That is one way of looking at it. If you are not doing that, | underline, if you are not
doing that... (Interruptions)... What is the strategy to ensure that the Indian fishermen can freely
go in for fishing from places like Rameshwaram, Ramanathapuram? Unless they go around
Katchatheevu, into deep waters, they cannot earn their livelihood. Whatever law you are going to
enact today, it will be violated, consciously or unconsciously. So, please find a permanent
solution.
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SHRI TIRUCHI SIVA: The issue does not end with resettling the IDPs who are in camps. As |
said the other day, moving out of camps does not amount to resettlement. Even if the
Government of India takes initiative and after that they resettle, the war might have been said to
be over, but the reasons still remain the same. The Tamil people who are there should have the
legitimate rights they are asking for and the Government of India should see that the

constitutional rights which they deserve should be given to them.

Secondly, Katchatheevu problem is not just about the Indian fishermen. As the hon.
Minister himself said, Sri Lanka is an area in the southern end of India, and from the security
point of view, Katchatheevu must be taken into consideration very seriously. As he said, it
cannot be reopened, as the issue of sovereignty is settled with Sri Lanka. The rights, which have
been ensured to the Tamil fisherman, of going around Katchatheevu, drying their nets, and
others, have not been given to them till date. | would ask the Government to see that the
genuine rights of Indian fishermen should be restored to them and you should also take this into

consideration from the security point of our country.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Whether the Government will
take into confidence the fisherman federation before going for MoU and during the process of
MoU.

DR. V. MAITREYAN: Sir, one line.

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, however genuine your question may be, | don’t
want to create new precedents. (Interruptions)

DR. V. MAITREYAN: Sir, | am affected..( /nterrupt/ons)..

MR. DEPUTY CHAIRMAN: You are not affected. (Interruptions) Don’t say that.
(Interruptions)

DR. V. MAITREYAN: Sir, | am from affected State. (Interruptions)

MR. DEPUTY CHAIRMAN: Your party has been given the opportunity. (Interruptions)

Please. (Interruptions ) Okay, only one line.
DR. V. MAITREYAN: Sir, *

MR. DEPUTY CHAIRMAN: This is not related to the matter. (Interruptions) | am not
allowing that. (Interruptions) | am not allowing that. (Interruptions) | am removing that.

(Interruptions)

SHRI S.M. KRISHNA: Let me first address the clarification sought by the hon. Member,
Shri Venkaiah Naidu. Mr. Venkaiah Naidu’s position is that India should insist on devolution of
powers. Well, we are entirely going along with that proposition. That is what we have been doing

all the time, and we will continue to do so. About delegation, Sir, here, | would like the House to

* Not recorded.
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3.00 P.M.

seriously consider the situation in which we are placed. The Presidential Election is going to take
place in Sri Lanka in the end of January. | think the polling date is fixed for the end of January.
Now, would this time be appropriate for a Parliamentary Delegation from this country to Sri
Lanka? | would leave this decision to the wisdom of the House. Personally, | don’t think that this

would have been an appropriate time for us to think in terms of sending a delegation.

Hon. Member, Shri Raja, raised three queries. He wanted IDPs to go out of camps. | think
the Government of India has been insisting on the Sri Lankan Government for that. Somebody
mentioned about 180 days. | think within 180 days they should be out of camps, so that they
could get back to their villages, to their familiar surroundings. This is the concern of the
Government of India. And we will continue to impress upon the Sri Lankan Government through

our channels that they should go through this process.

Next is the political process. | think it should be expedited. | entirely agree with you that the

political process has to be expedited.

That would only provide a lasting solution to this ethnic problem in Sri Lanka. | think, that
will be helpful to Sri Lanka also. Shri Rangarajan mentioned about 180 days. Well, we insist on
180 days. The time is running out. As we run a Government here, they also run a Government
there and | can imagine the kind of problems that they would be facing. So, within the
constraints of the Government that are placed there, we will continuously insist on the 180- day
deadline. Mr. Malaisamy mentioned about equal status. Yes, the Tamilian minorities in Sri Lanka
should be equal citizens along with Sinhalese. | think, that is Government of India’s proposition.
We entirely agree with that. We go along with that and insist on that. Then, the fishermen’s
problem. Sir, one suggestion has come from our friend, Mr. Natchiappan. | think, the
fishermen’s federation has to be taken into consideration. They should be taken into confidence.
I think, I am inclined to go along with this suggestion which has been made by Mr. Natchiappan.
We will sound them out and see if we can get into an MoU so that there could be a permanent
basis. But, the only problem is Katchatheevu. One of the hon. Members mentioned that
agreement should be abrogated. Well, if an agreement between two sovereign countries has to
be abrogated, then, there should be some reasons. ...(/nterrupt/ons) Well, short of re-opening
that, we are negotiating so that our fishermen could be helped out. This is the time for both
countries to find a creative solution to put in place institutional arrangements for regularising
fishing activities by our fishermen in these waters. So, we will work towards this objective of

helping the fishermen.

Sir, with these explanations, | am sure that the purpose for which | made my suo motu

statement would have been served.
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SHRI M. VENKAIAH NAIDU: | am not asking any question or going to do anything like that. |
would like to submit to the House and to the countrymen that we are very unhappy the way in
which Sri Lanka is responding to the situation. We are also equally unhappy with the
Government of India’s attitude because mere sympathetic words are not going to solve the
problem. The hon. Minister said, “| leave it to the wisdom of the Parliament”. | feel that this is the
right time for Members of Parliament to visit, see the situation themselves, come back and then
discuss with the Government of India. | lodge a protest about the inaction on the part of the

Indian Government. ... (Interruptions)

GOVERNMENT BILL
The Central Universities (Amendment) Bill, 2009

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | beg

to move:

DThat the Bill to amend the Central Universities Act 2009, as passed by Lok Sabha, be

taken into consideration.

Sir, the Government of India, the UPA Government, over the years, has been emphasising
not just on the expansion of higher education, but also improving the quality of higher education
and to remove the regional imbalances that have occurred over the years. As you are aware,
there were several States which did not have a Central University and there were demands from
some States that the State Universities should be upgraded into Central Universities. And it is
unthinkable that in a country like India, large State should not have a Central University. So, to
actually remove the regional imbalances, we decided through the Central Universities Ordinance
2009 which is promulgated by the President on the 15th of January 2009 the conversion of some
State Universities into Central Universities in the State of Madhya Pradesh, Uttarakhand and
Chhattisgarh, and by deciding to establish 12 new Central Universities, Jammu and Kashmir
was one such State where we decided to establish Central University. Now, the methodology
that has been followed by the Government of India is that the State gives to the Government
of India free of cost 500 acres of land. Then we have set up within the Government of India a
Site Selection Committee. When the particulars of the lands are given to us, normally there
is a choice given. The Site Selection Committee actually visits various States, comes back and
gives a report, and on the basis of that, we take a decision as to what would be most

appropriate.

Now, in some States, the sites were given. But in the case of Jammu and Kashmir, they
told us that there are 3 sites in Jammu that they wanted to be considered for the setting up of a

Central University, but they never gave us any particulars. In the meantime, the previous UPA
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Government, and the then Minister for Human Resource Development appointed
Vice-Chancellors to these Universities, and the Vice-Chancellor was also appointed by Jammu
and Kashmir, but because the site was not firmed up, he set up office, and this is the normal
practice that he set up office in the capital, in Srinagar, and in the meantime, in Jammu region,
there was a feeling that because the Vice-Chancellor was in Srinagar, Jammu is not going to get
a Central University, and as you know, in situations of this nature, we have seen it in the past,
some vested interests get into the act and try and vitiate the atmosphere, and we saw the
beginnings of that, and we saw the beginnings of negative sentiment within Jammu, based on
the feeling that they were being discriminated against and that a Central University is going to be
set up in the Kashmir region. In the meantime, because the Vice-Chancellor was located in
Srinagar, the people in Srinagar thought that the University was going to be set up in the
Kashmir area, and therefore, any displacement of that would amount to discrimination to the
people of Kashmir. So, the atmosphere was getting vitiated at both ends. We thought in the
peculiar circumstances of the case, especially, in the context of Jammu and Kashmir being a
very sensitive area, we decided that we would. But as you know, Sir, the original announcement
was that there was going to be an IIM for the Kashmir region and the Central University for the
Jammu region. We said, it is not possible. If we want to change the decision, it is not possible
for us to give you an IIM. What we can do, of course, is to give you a University as well. So, the
original Central University in the State of Jammu and Kashmir was split into two separate Central
Universities, one for the Jammu area having jurisdiction in the Jammu region, and another for
Kashmir area having jurisdiction in the Kashmir region, which includes Leh and Kargil. It is in
these circumstances that this decision was taken and we decided to promulgate an Ordinance
because, in the meantime, the business of setting up Universities must go on. We do not want
to delay it, and therefore, we promulgated an Ordinance, and that is how the Bill has come

before you.

There is only one issue that | want to mention here, and that is the financial requirement of
the new Central University of Jammu during the 11th Plan period is estimated at Rs. 240 crores,
Rs. 160 crores non-recurring and Rs. 78 crores recurring. The expenditure would be met by the
Central Government through the University Grants Comission. The Bill seeks to replace the

Central Universities Amendment Ordinance, 2009.
The question was proposed.

MR. DEPUTY CHAIRMAN: Now, Shri Balwant alias Bal Apte. Your Party has 23 minutes

and there are two speakers.

SHRI BALAVANT alias BAL APTE (Maharashtra): Sir, this Bill seeks to split the Jammu and
Kashmir University into two. Somebody will feel the more the merrier as we say here IRz

ST%W, but the way this has been done speaks volumes about the functioning of this
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Government. We are talking about the need for strengthening our higher education
infrastructure. The Eleventh Plan contemplates that we should have 30 universities and 14
internationally recognised institutions during this period. The Knowledge Commission
contemplates that we should have 1,500 universities | The present Bill, or the original Act which is
now sought to be amended, proposes 15 universities; out of them, 3 existing. That Bill also was
brought in a hurry even though a Bill was pending in the Rajya Sabha. An Ordinance was
brought, and that Bill was brought and passed hurriedly. Now, this Bill also is preceded by an
Ordinance. Nothing happened between the Ordinance and the Bill. Nothing happened between

this Ordinance and this Bill. But a different kind of urgency seems to be working here.

Sir, insofar as increasing the number of Universities is concerned, there is no homework
done, there is no ground laid. When | had an occasion to speak on the earlier Bill, | mentioned
that unless you have a sound school system, establishing a number of universities is not going to
strengthen our higher education system. By neglecting that, you cannot emphasise on this. That
position continues to be so today. We are talking about the GER to be risen to 20, the General
Enrolment ratio, and we are at eleven. But that is only insofar as establishment of these
universities is concerned. When the Jammu and Kashmir University was decided to be set up,
and when sites were chosen, ‘Jammu’ area was the site chosen, with the concurrence of the
Jammu and Kashmir Government. In the meanwhile, hands changed in Kashmir and the policy,

here, also had a method in its madness.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Therefore, the enactment of the Central University Act was criticised for giving all the
powers to the Central Government initially, and rightly, because the moment the Act was
passed, one of the last acts of the last Minister was to appoint 15 Vice-Chancellors to non-
existing universities with all perks. This Vice-Chancellor started functioning; | don’t know from
where. None of the other universities has any level of preparation. And as mentioned by the hon.
Minister, a Vice-Chancellor was appointed for the University, even though the University had no
site! And he started functioning from Sri Nagar. A Kashmiri was appointed there deliberately,
and the idea was: ‘Even though we have initially chosen ‘Jammu’, let us now transfer it to ‘Sri
Nagar’ " Therefore, the agitation in Jammu started. Sir, Jammu agitation is not a response only
to this but it is also an expression of pent-up feelings because of years of injustice done to the
region of Jammu. All the Government corporations have their headquarters in Kashmir. Most of
the Central Government offices are in Srinagar. Out of the Central grants, only eight per cent
goes to the Jammu region; majority of those grants goes to the Kashmir region. | have all the
lists. All the professional institutions, the Post-Graduate Institute of Medical Sciences, the

Regional Engineering College, the Veterinary College, etc., are in Srinagar, not one in Jammu.
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The sense of injustice is such that the students in Jammu were angry and the united agitation of
the Jammuites because of the injustice has been seen in its climactic way in the recent Amarnath
agitation. Therefore, the Government thought it wise to shift the University to Jammu. That
would have been a reasonable way of responding to the people, but it is not. How can we give
to Jammu which we have not given to Kashmir? It will be discrimination. Therefore, as | have
said, there is a method in the madness of giving two Universities, splitting a small University into
two, to small regions, when States with large areas and large population have been awarded
only one University. This splitting may be helpful to the students, | believe and hope. But there is
no logic except that the discrimination of Jammu has to be fought every time and still there has
to be a preference to the Kashmir region. Therefore, | want to place before this House this
particular socio-political situation in Jammu and Kashmir for further steps to redress this

grievance of injustice to Jammu.

Splitting of Jammu and Kashmir University into two Universities raises one more question. It
is regarding the number of Universities to be established by the Centre in States, apart from
these 15 or 30. Is there a policy ? Will the Government have a policy ? How many Universities for a
State? Where are they going to be situated? States have regions and regions have differences;
sometimes, regions have varying differences. Are we going to select regions in that manner? If it
is Uttar Pradesh, is it western UP or eastern UP? If it is Maharashtra, is it Vidarbha or western
Maharashtra? If it is Andhra Pradesh, is it Telengana or coastal Andhra? Will there be a policy for
establishing more Universities ? Or, will Jammu and Kashmir be an exceptional case because we
have kept an exception, most unnecessarily, under article 370 of the Constitution? Is there going
to be a policy for establishment of more Universities? Will there be any homework on that? |
believe that ad hoc approach, in any case, will not help education. When Universities are being
established, let them be given sufficient funds early because in the earlier Bill financial assistance
was provided only for three Universities which were already established. Insofar as other 12
Universities are concerned, there was no provision. The Bill did not talk about how they would be
financed because those who foot the bill were aware that nothing was going to happen, they
didn’t have to spend and it was only on paper. Therefore, let these Universities be provided for
and let there be a broader policy for establishing Universities equitably throughout the country,
not in response to agitations alone, as had happened in the south. This agitation, and
establishment of a Central University, is all a history. Therefore, | am saying this. So, will it be
on an equitable, regional, logical and educational basis, or, will it be for extraneous

considerations ?
With these questions, which are uppermost in my mind, | support this Bill.

DR. KARAN SINGH (NCT of Delhi): Mr. Vice-Chairman, Sir, the importance of Universities

in our public life cannot be underestimated. It is true that there has been a tremendous growth of
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universities over the last 20 years or so. But we are still far behind the requirements of an
international standard of university education. Therefore, the importance of Central Universities
becomes crucial. Let us not forget that education, basically, is a State subject. The States can
set up universities. It is open to the States to set up universities. In fact, the bulk of universities in
the country are State Universities. There are only a small number of Central Universities. |
happened to be the Chancellor of two of them. | am now the Chancellor of the Banaras Hindu
University, and | was, for five years, the Chancellor of the JNU. So, | am aware of the functioning
of the Central University. Therefore, even though the number may not be terribly impressive, |,
warmly, welcome the fact that 15 or 16 new Central Universities are being flagged. They will be in
addition to the universities that the States are going to set up. And | would congratulate the

Prime Minister and the Minister for having taken a positive decision in this regard.

As has been mentioned, and as you are aware, Jammu and Kashmir is a bi-focal State. It is
not like any other region. It is the only State where the Government moves, for six months, from
Srinagar to Jammu. Since the State was founded in 1856 by my ancestor, it has been called
Jammu and Kashmir. It has always been a bi-focal State. Therefore, if we have one Central
University in each region, it is nothing very surprising. In fact, that is something which could
have, perhaps, been thought of right in the beginning. | am not going now into this question of
regional discrimination. We have tried for many years, and | was responsible for setting up the
Gajendragadkar Commission headed by a Chief Justice of India. Then, we had the Sikri
Commission headed by another Chief Justice of India. So, many Commissions have been set
up. I am not gong into that problem. This is an endemic problem there which will have to be

tackled at some point or the other.

As far as this particular Bill is concerned, | would like to congratulate the hon. Minister for
not being rigid, for not saying, “No; we have taken this decision and nothing is going to change
now.” He did take cognisance of the fact that there was confusion. And the confusion, perhaps,
lies in the fact that his predecessor — | do not want to mention any names — appointed a lot of
Vice-Chancellors without any universities there. And the Vice-Chancellor started functioning
from Srinagar and started recruiting people from Srinagar. Naturally, there was an explosion.
People asked: “What is this? You have made an announcement that the University will be in
Jammu, and your Vice-Chancellor opened an office in Srinagar and has started recruiting
people.” So, there was some problem which was brewing. But the Government of India, the
UPA Government, has always said, “We are aware of these problems. We do not want the
problems to snowball into some disaster before we take action.” Therefore, the result has been
one additional University to the country, one additional University to Jammu and Kashmir, and, |

think, that is something which we should all welcome.
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Sir, let me give a little background. | was the Chancellor of the Jammu and Kashmir
University for 18 years. It was a combined university. | was responsible, at that time, for opening
a campus of the Jammu and Kashmir University in Jammu, and then, very peacefully, two
universities were set up. In Srinagar, Mr. Minister, the University is on my orchard, the land
which | donated to the University. On the 120 acres of prime land is where the Kashmir University

stands today. There is also the Jammu University. Both are flourishing.

A few things | would like to point out. Firstly, | would submit that the location of these two
new universities should be very carefully thought out. Let us not make the mistake of putting
them on top of the head of the existing universities. Both universities, Jammu University and
Kashmir University are now flourishing. If you build two Central universities on top of them or next
door to them, you will be sucking out all energy and talent from those universities. It is a large
State; it may not have a lot of people, but it is a large State. You can spread yourself out a bit.
You can choose locations that are environmentally beautiful. For example, in the Jammu region,
you have got a lot of land in the Bhadrawah-Kishtwar area. It is a beautiful landscape. There is a
road, the Bhadrawah Chamba road, coming in from Himachal Pradesh now, If you were to put
the university somewhere in these areas, you would open up a whole new area of the State and
the people who are backward in the area, who are in the far flung areas would also be able to get
opportunities. Otherwise, what you are doing is putting everything in these urban clusters which
are already overpopulated, which are already over-crowded and which already have a large
number of educational institutions. So, | would like to suggest that because of the confusion with
regard to the three sites, your site committees should again visit the State and now look
for new appropriate sites for the new Jammu University and the new Kashmir

University.

The second point that | would like to make is that the Vice-Chancellors should be chosen
very carefully. | do not know what can be done with the ones already chosen. But, the Vice-
Chancellor is the key and critical element in the setting up of any institution, particularly the first
Vice-Chancellor. Therefore, it is very important that a lot of energy and a lot of time should go
into choosing the right person who will spearhead these universities. Otherwise, if you get a
mediocre person or, worse than that, if you get someone whose integrity is doubtful, then the

whole thing will collapse from the beginning.

Also, Sir, let me very briefly say that the new Central universities are opportunities to make
some innovative changes in our whole curriculum, in our whole approach towards education.
The Minister has already done a great deal in the short time that he has been in office. But what
we need to do is to breakaway from the old compartmentalised system of higher education—the

old departments, the old system where a teacher comes in and for 35 years he moves his way

258



up and retires as professor whether he performs or does not perform; that is no longer a
paradigm for the present age. Sir, today, the world is moving very rapidly. We need constant
upgradation of skills. Even the teaching staff cannot continue to teach the same chemistry for
30 years. This is all out of date. Therefore, you need new holistic structures. You have got to
get in subjects like the natural environment. You have got to get in subjects like conflict
resolution and peace studies. You have got to involve new ideas and new subjects in these

universities.

Let us not make these universities only carbon copies of the ones that we already have and
let each university specialise in the region where they are placed. The idea that every university
everywhere must teach exactly the same curriculum, | am afraid, is not correct in a country like
ours. For example, a coastal university in one of the coastal regions of the country should not
necessarily teach what the mountain university teaches. The topography is different, the
environment is different, the ethnicity is different, the food is different, the customs are different.
Therefore, obviously, whereas they will have common subjects, there must be some
specialisation in these universities also, particularly in research. | am afraid, generally, the
research outputs of our universities are well below par. There are very few of our universities that
are producing research monographs that are considered to be of peer condition by the

international community.

So, Sir, this is an excellent opportunity. | very warmly congratulate the Government for
setting up these universities on behalf of the people of Kashmir and on behalf of the people of
Jammu, with whom | have been closely associated, although | am now elected from Delhi.
Really, | should have more interest in a Delhi university. We already have several Central
universities in Delhi. | would like to warmly congratulate him and hope that these two new
universities will become models for a new kind of educational breakthrough in our country.

Thank you, Sir.

SHRI MOINUL HASSAN (West Bengal): Sir, while | am supporting the Bill, | wish to say
something regarding Central Universities and higher education of our country. | feel it is a special
case for Jammu and Kashmir. It is the speciality of that particular State. So, not only |, perhaps
everyone have no objection for setting up a Central University in Kashmir and another university
in Jammu region. Sir, it is an undeniable fact that university has a great role to improve the
education situation of our country and particularly, the Central University’s growth for the quality
and betterment of educational system of our nation. | am not going into the details about the
different recommendations of the different commissions or committees since independence. But
I would like to say something about the problem we are facing. In this particular Bill, | would like
to know from the hon. Minister in Bill No. 101-C. In line no. 10, Section 2, sub-section 2, | would

like to read out, “There shall be established a university, which shall be a body corporate”. My
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point is, it is for Jammu and in the same paragraph it is also for Jammu and Kashmir, “which
shall be body corporate”. | would like to clarify as to why we are using these three to four words.
Secondly, as far as the financial memorandum is concerned, Minister has already said that
“Rs. 240 crores for each to meet the expenditure”. It is perhaps the 11th Planning which is up to
2012. He has given the break up for recurring and non-recurring. My submission is, in a modern
and equipped university, in an up to a mark university, with a good established curriculum, a
modern university, it is not possible within this financial limitation. So, it should be enhanced in a
big way. Another question which | would like to ask the Minister is, is it a duplication of one? My
opinion is, the two should not duplicate each other, as far the Jammu University and Kashmir
University are concerned. My other point is, the policy of the Government to establish a
university should be widely expressed. | know there is an act. But, in different times, different
demands have come up as to when Government will bring in a comprehensive policy. In
connection with this, Sir, | would like to say with a heavy heart, Sir, that | am also a Member of a
court of a Central University. Many of my esteemed colleagues are also members of different
courts of the different central universities. | am Member of the Aligarh Muslim University. Another
person is a Member of Visva Bharati University. | would like to say that the law and order
situation in different Central Universities are worsening day-by-day. Our students are suffering.

In the last one month AMU was closed.

In the last three or four years, four or five students were murdered within the campus or just
outside the campus. What is the role of the Government? Is there any intervention? What the
Government is doing? As a Member of the Court, | had written a letter to the hon. Minister and
also to hon. Prime Minister. | have raised the issue in Parliament. What is going on? We are
talking of quality education. But, our own wards and students are suffering. The situation is very
vulnerable. | am mentioning just about the AMU. It is also happening in other parts of the
country. In my State, West Bengal, the Vice Chancellor himself is on a hunger strike under
chatamtola. | came to know through newspapers that the hon. Prime Minister is the Chancellor
of that university. Hon. Prime Minister intervened in the issue. Sir, everybody is against this Vice

Chancellor. So, what is happening ?

Sir, | come to Tripura University which is situated in a remote part of our country. It is
located in Tripura in the North-Eastern Region. There is no elected students union in the
University. There is no elected Teachers union. Everything is nominated. No democratic process
is upheld there. If there is no democratic process in an institution, | suppose, there will be a bar

on the quality of education. So, elections should be introduced.

So far as curriculum is concerned, Dr. Karan Singh has already mentioned about it. The

Government has to lay emphasis on curriculum, because the paradigm has been changed. Sir,

260



not only science and humanities but also new technologies should be taken up for teaching. |

would like to know from the hon. Minister as to what is the vision of the Government on this.

Sir, finally, for a Central University, 500 acres of land is required. It is very difficult in a
contiguous area to acquire such a huge land. | wanted to know from the hon. Minister whether

there is any second thinking in the Government on this aspect.
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DR. JANARDHAN WAGHMARE (I\/Iaharashtra): Mr. Vice-Chairman, Sir, | thank you for this
opportunity to speak on the Central Universities (Amendment) Bill, 2009. | really support this Bill
and congratulate Shri Kapil Sibal. He has put his heart into the HRD Ministry. He has decided to
reform the whole education system and we welcome that. While supporting this Bill, | would like
to make a few observations. My first observation is that it seems that we have not prepared any
roadmap for the growth and development of higher education in this country. Of course, the
Knowledge Commission has recommended 50 National Universities to be established. Last time,
| think, we established nearly 12 Universities, and we are going ahead in that particular direction.
The Central Universities are really important because in addition to teaching, they emphasise on
research. And, research is an important component of universities. In State Universities, | mean,
affiliated Universities, research is not seriously taken up. Many colleges are affiliated to the State
University. And, the whole energy, time, money is spent on managing the colleges. We have to
reconsider this. We have to decide whether we should continue with the system of affiliating
universities in the country or not. Sir, most of the countries have discarded the principle of
affiliating universities. There are universities and there are colleges which are autonomous. The
U.G.C. is trying to give autonomy to colleges, but colleges are not coming forward to
take autonomy. This autonomy will solve the problem of research. Our, universities have failed in
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doing research, | mean, worthwhile research. Therefore, Central Universities are needed and |
do not know why they have not given a Central University to Maharashtra, such a big State.
There is one Hindi University at Wardha which has no building, no office, this and that.
Infrastructure of the university is a very important aspect, and we have to give emphasis on
research. Along with teaching, there is one more objective of the university and that is extension.
Universities and colleges, in the advanced countries, have this component of extension. We do
not have extension. Whatever research we do, whatever innovations we do in higher education,
they have to be taken to the people there, and extension is the only channel to take the new
knowledge to the people there. So, why not introduce the principle of de-centralisation in
academic growth so that you can solve the problem of land. We did this experiment in
Maharashtra. | was the Vice-Chancellor of a university and we did this. Instead of concentrating
all activities, all the departments in one campus, they can be decentralised. They can be located
at other places in the jurisdiction of that particular university. That is how you can solve this

particular problem.

Therefore, now, we have to think very seriously about giving autonomy to the colleges. Our
universities are autonomous; they enjoy more autonomy than that of colleges. Our colleges do
not have any autonomy at all. In spite of our efforts, the percentage of higher education in our
country has not gone beyond ten per cent whereas in the advanced countries, Sir, it is nearly 50
per cent. So, we are far behind, and, unless you take a very long stride in the direction of higher
education, | think, the future of the country will not be very bright. This is the need of the time.

Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Dr. Waghmare. You always
stick to the time.

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | am also one of those who stick to the
allotted time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Syed Azeez Pasha. Mr. Pasha,

your Party’s time is only three minutes. You can take five minutes.
AN HON. MEMBER: Sir, you are very generous. (Interruptions)

SHRI SYED AZEEZ PASHA: Sir, on behalf of my party, | rise to support the Central
Universities (Amendment) Bill, 2009. Sir, by creating two separate universities, one in Jammu
region, and, one in Kashmir region, you have fulfilled the long-standing demand and aspirations
of people of both the regions. As has been correctly said, you have tried to cover up the regional
imbalances by creating these two universities in these two regions. As such, the level of
education and literacy is far from satisfaction in Jammu and Kashmir region, if we compare it
with other advanced States. Of late, people of Jammu have started feeling that they have been
discriminated in each and every field. Had you gone in for only one university in Srinagar, this

feeling would have become more distinct? That way, itis good that you have established two
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4.00 P.M.

separate universities. Once you establish these universities, the need of the hour is to grant
funds generously. You have seen the universities suffering due to paucity of funds.

| just want to remind you that the Common Minimum Programme of the UPA Government
talked about enhancing the funds for the education sector by 5 to 6 per cent; which is yet to take
place. We have to strive in that direction. Once you are going to establish fifteen universities, |
think, we should not fall into the trap of complacency because we have to go a long way. If we
compare ourselves with the developed countries, this figure is far from satisfaction. We have to
strive to establish more universities, and, then, deemed universities also. While talking about
deemed universities, | really appreciate the Ministry of HRD, which is taking proper care to see
that the deemed universities which are coming forward as applicants should follow certain
criteria. In this way, you are going to uphold the quality of the education.

Once again, | support the Central Universities (Amendment) Bill, 2009, and, congratulate
the hon. Minister for establishing two separate universities in two separate regions. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you Mr. Pasha. Very good. You
adhered to your three minutes. | am very happy. Now, Shri Sabir Ali. You have five minutes.

SHRI SABIR ALI (Bihar): That is enough for me, Sir. #3i1 ST, 3T Igd TRIEAIT HaH
JOTT &, 5TH 3R HRHIR H 1 TafGeIsT e & forg 3ma it f3e Are &, S9! [uIe e
B 10 B A H 1 @red § fob H o1 gawr 3 o7l g, faeR, H 99 g P 39 <w &b Wi
Teell H A g8 I Uep TRIG 9w 81 981 A I @l 91 A9 U el ol [k aReR
AT ST Y AR &, fobg 91 @il € SR S 84K SIS 2, RIS 39! A4l I a8
ST ST el 8 ©, ATID] HISCRAT 500 Yh$ STHIA BT 2, T8l IR 100 TS B ST B
I D1 TS Y| SAH AT MU UB S DI B, T8 IR R T 7, TE § ST A8l § 2 3 b &
ST T gHeBT Il el Fetl 21 H wer argar g & anft a@ oy siiiF ge w® €, fg fer o
W-ﬁ Q@qﬁﬂﬁﬁpﬁ g SHWZF@@IH P gv_o[-ﬁv_of BN bl Bl Why not take over those
Universities and make a Central University ? 37X 31TUh] sclﬂlﬁl EI@T STHIN SToTe] T&ﬁ%ﬁﬁ%, ar
T RaT por-fivet & Felt 1 IR gfrafadt & ur aga a=ii-ait o+ &, 77 gfafach
2, BH A B AT &I I (T U8 DI YO Fhd ol [TeR TR f[I8R & dear & 918 9ga
TR 3 gal O TE1 & SR SIRES & dCar & 91 [d8R & U badl &I SHA 3R 916 &
3IATIT qTeh! H© a1 99711 Tab B8R & U1 Uae &, o Gab W1 Tl Se% 781 2| 3afoy o
H B AYH! U8l SIRGR BT AMEY| 1 BT A1 H MY U IATTE HRAT AT g (b H+ 20
TIRR B G FAZET JOT AT, 3P FATT P SIRY IHbT STdTd 7T o1, Fga 50 209, b &
gfrafdist & @ fogwae 3 S AgAIRSIST & 9 | S I § - U S garaet
3fetivTe girafiet siik gast s gFafadh| sreiire Jafaet # # wwsr g & 4fe sa@
AT GHH BIC | AT 7, 3T ITH U1 Bl T&l of Fahd ¥, Afh gas Sfdar
IFafaet s SRIGEHET 7 2, 3T ST F9 Bl Y6 A fhar & AR FHRE @,
ifehT H a9 H1egH A Hel ATl g (P I8 B g1 A 8| HATAY Bl 39 a1 B
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STHTRI B o ATSAIRET HHIRI & 9T g0+ SIRETIRTT 781 & 3R S9$ YRS 4 I8 78
2 1 3 thgel o of forddt g afict ) eraer-|Ra &1 98l 1, oifdh a8l IHS! X foha ST
gl g3l faewm @ a1d I8 © b AAIRST BT Bl B JRA dad bl &, 1 &
IFafat o, AT IHS! 98] TR VB HS A DI Afd B feam ST1am g1 gafay smad
el 2 ofR g1 S#ie & b 31Ty STarq Y <311 ST &1 A9l 1920 H S a<h a1, ST e Sff
BT TSI VAT G AT b TRBIRI Tpell BT &H AN BRIGT To1 ol 3R AU I afgerst g
IR HEl &b UPh dgd g d9d 1 D] BISSIA Slail, s+l go! JFafget Famax €l
STy, IHPBT 8P I1 & b AT HH A HH SHAT TaGCT i, AT YT SAFERT J-T
feargy o5 stifiran fvafad, S e gaammi &1, argaiRe gHarat g, SHa! T feaeisr
B fob STTferar aArgiReET §Reeye 8 8iik U a1y 3fev kM| H 399 gl 81 #iT B
H

IEd PV 7 HEDR oI 31 B el © [P 3T SAMGRI I¥d B g9H SR ggd i,
1 litigation =T BIl SHdH! TBS SR SITHAT BT AT AT HIIG R gHDB W G B BT
HIpT <31, STHAT YRGS BT U ATgAIRE! Tafie! fEaeier fham S| g=yare]

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir.

Sir, | fully support the Central University (Amendment) Bill 2009, which is brought forward for
making two Universities, one for Kashmir and another for Jammu, and making a provision of Rs.
240 crores for each. It is a very welcome step because Jammu and Kashmir is the crown jewel of
India. We are proud to make any investment for Jammu and Kashmir. The investment in the field
of intellectual research and teaching is very much needed. Students who hail from different parts
of India will be very happy and proud to study in these universities. But, at the same time, |
would like to recollect the request, for local people’s participation in each and every aspect,
made by the hon. Chief Minister of Tamil Nadu to the hon. Minister, Shri Kapil Sibal, when he
attended the inauguration of one of the Central Universities in Thiruvarur. He demanded that at
least 50 per cent of the local people, including students and staff, should be accommodated in
these universities. Then only the local culture will be there and also the feeling will be there that
this is the University created by the Central Government for the development of these areas. We
are creating universities at many places. But many among staff and students are from different
parts of the country. No doubt, we want to have an integrated society by way of universities and
also Navodaya Vidyalayas. These Navodaya Vidyalayas were created with the vision of our
youthful leader Rajiv Gandhi and they successfully made unification of national mind among

youths.

When the Central Universities are created, two things are taken into consideration. One is
that there will not be any scarcity of funds like State Universities are facing. Many State

Universities and colleges are expecting only the UGC grants. They cannot generate any fund on
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their own. Certain universities, which have a distance education system, are earning huge
money. Others are not having such type of earning. When you compare them with autonomous
universities, which are now allowed to be conducted by private people, they are charging
exorbitant fee. But, at the same time, there is no link between their production of intellectuals

and the need of the society.

Second point regarding the demand of the Central University is national stature, and so to
say international stature. Even 45 years ago when | tried to study at the Jawaharlal Nehru
University, getting education from a reputed university was the motivation at that time for a
person coming from a remote place like Sivaganga to Delhi. Similarly, a Central University in
each and every State has to be utilised for the purpose of research. Culturally, architecturally
and from several aspects, we are an ancient civilisation. We have got our own knowledge. We
have never studied those issues from research aspect. We are always looking at the Western
countries, or the USA, and saying that this is the type of research that we have to take up. We
have forgotten one aspect that the research is also based on certain demands. Now we have to
compete with China in the international market. When we want to capture that market, why do
we have to bring China into this aspect? | am just quoting one paragraph from Amartya
Sen’s book. “Making good use of global trade opportunities is among the lessons that
China offers to India and the lessons here can be critically important for India’s economic
progress. A similar message had already emerged from the economic success of other
South-East Asian economies, including South Korea. But given China’s size and intensity of its
pre-existing poverty, China’s experience are particularly relevant for India’s economic policy

making.”

In this matter, | would like to suggest that two aspects have to be taken into consideration
when the Central Universities go for research. One is, we have to see that industry, corporate
bodies, business bodies and service organisations should have access to the research which

has been done in universities.

What is the need for it? The research should be oriented to these commercial aspects,
international demand, etc. It should not be a research for making a book or reading a paper or
putting a patent and waiting for the person to come and occupy that space. We have to see that
it is marketed immediately and a person who has done the research should get benefit
immediately so that the demand for more research increases. In this respect, Sir, we have to see
that professors and heads of the departments should have the same mindset. Now, we are
putting the persons who are more managerial or administratively-oriented as the Vice-
Chancellors and the heads of the departments. Those persons have much ego about how to
control their lecturers and students. That is their aspect. They are not worried that they are doing

a research in part and when they are doing a research, some more people will join along. | would
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like to quote Shri Chandrasekhar, the Nobel laureate from Tamil Nadu. When he won the Nobel
prize he said, “l have not won the Nobel prize, but my team of students have won the
Nobel prize.” That is the attitude of a professor who is a Nobel laureate. That attitude has to be
brought in every professor. Our professors are more politically-oriented leaders. They are
creating more products for the politics rather than for the scientific field and international global

trade.

Therefore, | request that the focus should be clear in the Central Universities. We know that
the Indira Gandhi National Open University is creating a very great thing after Shri Kapil Sibal has
taken over as the Minister. He has made it so efficient that even a person who, sitting in any part
of the world, can just click into the IGNOU website, start reading it and write an examination and
get a certificate. That should be the way of teaching. Persons at the age of 70 should have a
capacity to learn if they want to. The flexibility should also be there. Now, our academic system
is not having the flexibility. We feel that the youthful days from 21 to 35 have to be drained away
by going in for this type of university education. Our students don’t know how to run the family,
how to go about it, etc. Instead of that, the person who is working should also have the capacity
to develop his own skill by having a flexible curriculum, by which he can go, and enhance and
develop his skill and go for better jobs. This is the thing which is attracting the youth towards
western universities, more so of the USA. Sir, in the USA, | know many of the people who, after
their engineering studies here, have gone there and switched over to some other jobs. They
have gone there for a particular university as a science research scholar but they switched over
to some other field because they felt that to be more attractive. So, the flexibility of education
has to be brought in when Shri Kapil Sibalji is leading this particular Ministry. (T/'me-be// r/'ngs)
Sir, he is bringing in a new thinking regarding the international universities to have their location
in India. We welcome it. We need the competition. But, at the same time, those universities
should not come up in the cities; they should go to the rural areas. They have to put their
investment in the rural areas and develop them. If they are mustering their strength and having a
joint sector position in the cities....(/m‘errupz‘/ons)... | know your position. Kindly don’t interfere.
(Interruptions) | am arguing for you also. Kindly hear me. Therefore, my submission is, when
you are opening any university or private university, there should be some regulation. It is not for
producing certain degree holders. Its effects should be afterwards and how they are marketed in
the public. Whether they have got the jobs; whether this university has produced such people;
whether he has done a research; whether it is useful for having such a university at all. That
should be the ultimatum. There should be a regular body to oversee whether the diplomas are

useful for jobs or for society at large. Thank you, Sir.
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3. (sfielt) T Q. RUg@T (JTSIRQIT) : X, 399 BIs &l IR 81 & 6 St srfede faad
H3] St AR AW AN €, SHP! &9 FUIC &, d § U8 81 Padl g [ we support the Bill.
Having said that, I8l ATedIIw AT8d - AT G314 Ugel dleld gU 984 AWK A gamr &
IFafdtst o1 ¥Ces ST 891 13T H1 37T career ARIS § UM ¥ Y b, gAfeq §
A g fo S99 SITET noble profession H1s GORT el 8NN AR, BARI Sl JHAAMNCS 8, 9
T Red Sieee & IR W Al €1 ST A59s FHad SISl ol [0 < &1 81 72 81, afew
ITPHT AHAE T8 Al &1 T laboratories W, 9 J ATdhe dd STd! Rd I S applicability B &,
I8 BT 95 ST & 3IR ITdHT WSS 9] AT

T BHAR STTeaR (A8l ST 81 diet X8 A1 S8 1 AT JATSIE ATed BT {376 T, ST AR
P uBel e 31 9 3R g aimeie fegwar &l e ify & givare &l g3 S9! JhiR
BT U (31 IS 37 T8T g1 S8 I8 HET AT [ 31 $9H DI TaRTST T8l & P W students
qIER BT T H SR ATl BTN B, AR H I8 TG 6 Gop & AR Joob &1 YA,
W o P SIS S 3Tl Aol & [ RgRI # arex A A Fleis 81Re B &
foTg, 3o BRI =1 & g MY | SR UTEIF Tel § AR AT iR qerrerer gfrarieis of,

T level &b SIS § =g AT8T g

T ST § 6 2R 7a. e, fifees, S gg ug-fore € iR 819 # 984 3resT died
g,d ENECI] BT T H I fh Bt the number of universities should not be increased & &4
el i 35 4 €, 31 41 € 31 o &9 8, F9R S99 A Sil 9y Mdverd 2, 9 BT fEdT dax
IRETSE! %\}, BT q—c-féf %, g TNl Bl A country’s development is not going to be measured by

how many institutions we have, but the quality of mind created in those universities will be most

important. That is what | want to say.

AR, A R U 3fR el dier arel ©, sufery § SuraT 9|y el o1 HAT S, fTa 37
fisell f¥l announcement # 3TeliRTe Jee ARt & dia Hwa4 Wier $ a1d de! Tl ST
H U UfeaHl el H G I8 2, US [98R H gl 81 8, U R A &, U 78 Ue 3 © 3R
T IS QUI, HERTSE H &1 G391 39 a1 B il 8 {3 39 U Al JFAarae] & H3as drer
P PIRTE BT 8, AR R Y H¥IT Wl | Ugel, Fifh HFI Wie & {7 dahs] Ths SHIA
B STHIT TSl ©, A1 F7 MY F81 B e Tae | Ul 39 Naliel § a1d @ oft? @
I HRIEART AABR MY I 91 Dl ofi? el a1 7 81 fb 5 7 firet ok 3 dvoss R Jar
R Bl X8 S, Rifd AT Ga &1 el b SR A S &1 a1 o) iR SHA fae! g1 T8
gs, I a8 9 IiFeR WT8d SR H appoint 81 Y1 {491 ARG & a189 FiIeR B9 appoint
81 7Y, T8 WY SU H o[l € 81 3T Y31 Ug YBH1 © fob oI MY HeY Yol TIHHE, dRE
e e, IR TavHe nfe & OHI9 & 9R § 919 & 82 RIT J |l-9dT G Uhs SHIA
3MYh] < Webdl &2 Il T8, 1 A fafieTst fath HrTst ok €1 78 S|

AR, BRI U 3R 984 318! YAl 8 - TR fag JFaradt, e aeiel 31 ders
H 9gd 3189 RUd el &l R TSR $9 g W8l & 6 R ad 4 <2 4 el giem
JFAREET & 3R HF Giel S, I dWd A 9RY fowg, JAarae & s 9 o
R # Wer @) BRI FRA? SR 3FIR MU Hwd Sifeel &, S oree 7e 38 8 - Y&t
S TDIA 2, T FIT I AT IG B ATIHT Pblg SIIGT 572
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AR, IR a1 § I8 a1 Arsd g b areilvre g gHafget o aR-aR 57 garl
3FITG G JITafiet & ST aTs¥ diIeR appoint 8T &, H ST 419 T8 o<1 d1edl, Hifd J
379 3ATY DI defend T8I HR Aebdl, A1 AT T8 & fob o Ryar ST &b A1 79+ A1 ST &
PIs A die] 78] el |

FeNTe, Sl BAR JUT # &, T8l B 197 95, IR 2= 81, 98f W 9 379 students &
communicate B3 B 1ZITQ"ﬁ, Ig 919 W) 99 § 81 IMmA 3R 39 B Vice-Chancellor &1
appoint PR %, SIRERIRICEL ﬂII%Q ICASRED background T B WTel I8 <@ b ﬁs‘
HIfde JMMGHI & and that educated man cannot communicate with his own students, how can it
be possible? H ¥E 91 ST HEYH B b 3reilvTe IfTafiet #, ST v Wt #eH ¢,
agitation <l 8T AT J3I Tgscd H el &1 Hidl e aifd I A T 317g| H I qHSI-
A ST 3 R Ug el feevar &1 frafidt Gorit & o1 &g ar v f2a & forg - wifes
3T 31T agitation P I JHATT AT BT, MR fHt &1 T2 BT, AIDBT semester TH B
SITQ, exams H TYHT BIs HIDT e (e, SAFY d8d% I8 & & v fedited &I 3@d gy
Al a9 YA Wier 3 Aes BRYI ABIGY, TSHI Bl Uh [$ATS &1 JAetie JRa™ Jarae
3R 31 S BART JAMNEIST € - o) gAR A ARl SedR 787 S 5 P81, I9Rd
At g, soreare Haie! § - 59 99 JAaREIsT | Tieiie & gae & g I &
HAM BT, T BT I Tae & 3ex M 2l IR I§ Yae & 3ex 3l & Al fpit
IFARTET BT Vice-Chancellor I TaC Bl et ¥ B Gl 87 H ATID M I8 a1
R ATEl § 1 31eiive g giafict & wesed iR gl YafdsT & weed, s
&t yrferamic & vae ﬁqﬁ'&’f a9 gl € - H9 subordinate legislation H Jg 919 <E@I, STdh
Hed HIBR U3 - 1 AellTe Fiafid! & aiax 3R gasl gAafgeisT & afax e & seiaer
H1 T8 B ? 981 TS DI participate B BT AldT el el &4 fB Todd &1 q1d el oY
T2 T 89 UHSIER dsd! ol At o a1d o 32 T D! U TS-ARER Bl STvd T8 B,
T YT &) SR el 81 I8 SR HIRd B Sl IR B, % RIS IR &% SR 70
=i S A1 AGER BT Y| I8 AR Y8l Bl T YR URART 8, I§ 981 IR aF] i T8
BIR1? ST & I, 391 & Vice-Chancellor Td ge-ACER 3R JfdHT &1 a8 310
HETIRTT BT SKIHT B &1 H 3 3R ATqDT €T fATT ATl 35 31T 37D HUR SR TR

HRY g=Iarg|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Thank you, Madam Najmaji. Now,
Mr. Rahul Bajaj.

SHRI RAHUL BAJAJ (Maharashtra): Thank you, Mr. Vice-Chairman.

At the outset, may | declare my interest? | do not know whether it is relevant. But | happen
to be President of an organisation in Wardha, near Nagpur, called (Shiksha Mandalll which was
started over 90 years ago by my grandfather at the request of the Father of the Nation, Mahatma
Gandhi.

| have two points to make through you, Mr. Vice-Chairman, to the hon. Minister of HRD.
One is, | heard a couple of speakers, but | was not clear what Najmaji meant. | realise that you
don’t have to have a Central University in every State. We have 30 States, and very few
Universities; that is understandable. Sir, in Maharashtra, we have excellent Universities, in
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Mumbai, Pune and other places, but we do not have a Central University except something
called “Valmiki”, in Nagpur, but nobody has ever heard of it, and | do not see what it has done.
But | would like to convey through you, Mr. Vice-Chairman, to the Minister that there is a Hindli
University in my hometown, Wardha, but it is never functioning to the best of my knowledge.
Again the question of land, premises, funds arises. If | remember correctly, the first Vice-
Chancellor did not want to be in Wardha. He wanted to operate from Allahabad, and there was
some proposal, Mr. Vice-Chairman, to shift it to Allahabad. At that time, | wrote a letter to
Madam, | think, Prabha Rao—she wused to represent, in the Lok Sabha,
Wardha—saying that it should not be shifted. She replied back that it would not be shifted,
etcetera, etcetera. But it is, to the best of my knowledge, not really functioning. If you have a

Hindi University, you don’t want it to be closed down; otherwise, ...... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA: | did not mention about Urdu University.

...(Interruptions)... | said, the Vice-Chancellor does not know the language.

SHRI RAHUL BAJAJ: That is fine; | have no comment. | am talking about a Central
University, Najmaiji, that in Maharashtra, though | myself say, you don’t have to have a Central

University in every State.....

...there is one Central University. | believe it is in Wardha. It is a Hindi University, not a
Hindu University. But de facto for the last few years nothing is happening. Now, there is another
Vice-Chancellor. But | don’t know what his limitations of funding, land, etc., are. That is one

point.

My second and main point is this. | would like, if | am permitted, Mr. Vice-Chairman, Sir, to
give the example of my own institution without being personal. It is a public charitable trust and
is under the Societies Act. So, there is no question of capitation fee; there is no question of
making money or anything of that sort. But | can’t charge the fees | want. | can’t pay the salaries
I want. Two major constituents in our educational institutions which we have all mentioned in this
House from time to time are the students and the faculty. | was the Chairman of the Indian
Institute of Technology in Mumbai which has, at least, full academic freedom. But then fees and
salaries, because the Government strongly financially supports the IIT, Mumbai and it used to be
Rs.100 crores or so, are obviously controlled. | don’t have time to go into the details. But if we
want to give good education and especially when it is charitable trust organisation — again |
know that every charitable trust is not functioning honestly and with integrity; that is the duty of
the Government and Ministry — and we have over 90 years’ track record, we should be allowed.
We don’t have the freedom to charge the fees we want. If | charge too high a fee — this is in
Wardha, not in Mumbai — nobody will come there to study. So, | have to charge reasonably and
| to get good teachers | have to pay. In that connection, for example, Mr. Vice-Chairman, | want

to start an engineering college. | don’t want to go into the details. But because of the regulations
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because | have to take permission from the All India Council for Technical Education, there are
technical hitches. With my own money, with our money, the private sector, a charitable
organisation wants to start an engineering college, | should be able to get the permission just by
writing a letter. | am not a foreigner. We need hundreds of such quality educational institutions.
So, | would like to say that you allow affiliation of colleges to Central Universities. There is no
provision for that. You allow only very good colleges. | am told the affiliation part is going to
disappear. No problem. Then you give me autonomy. | am not talking about the deemed
university status. | know that the Minister does not like that concept. Fair enough. Why can’t we
be allowed to function where there is a track record; where there is a public charitable trust,
where there has never been capitation fee, where there is no complaint? We don’t give salaries
to teachers and take back ten per cent and all that. Today, the situation is ethical educational
institutions are finding it difficult to make both ends meet and those who take black money and
capitation fee are all right. They don’t mind the control by anybody because they don’t follow the
rules. So, hon. Minister, the right thing to do, and | would like to request him, through you, Mr.
Vice-Chairman, is to enable the educational institutions, in this case colleges. We should have
freedom of action. We should be able to start new engineering colleges with our own money. We
don’t want the Government money. Still we have difficulties in being able to provide good quality

education to the students of India. Thank you.

Y eI wre (UER) @ R, § 39 faa & 99elH # el g1 H Am=ig 741 it &l g=are
<1 =TEdT § o svei &1 Yarad] 5w Us R 4 @iell 8, ft a8l & |l &1 91 981 &
ferenfrai Y Tt &1 FHTE B <ifdh T, AR, § Uab e I8 SR g o fegea
SAB| PO HYTET BT @AY 3R H A1 a8 § o T JFrafiet @ielt oy, Tt R gfarad
Gretl Sy, T wfe Riegel S aaid 3R Igd I911ol &1 ORE SUSE! & @l g8t UaT 8l
Ffte Riegdt dIs Arelt T8l €, 3! af vogee fifes a1 faam W, 89r we e 4
ST 9 51 Y 984 g [ARE< €, 989 IS USdIdhe &, Udl a1 U2 3§ hd gl 31|

He is a wonderful advocate; | have heard him in the hon. High Court of Patna. Sir, | am
sorry to say. | wonder why this thing has happened... (Interruptions ) X, ﬁwmwaﬁw
%g\"l | 'am not getting into any controversy. | am just expressing my feelings. ¥, ft STreaR fArs i
¥ 98 9fean a1 FEl fh Ty H R @l e 7, Rad @l sioxd 2 &R 0 et &
SRR & Sl Jafadl 3§ Ue 3iiR 31151 Sl global atmosphere &, ST $1-98! $S% 10T Gd V8! T,
Symbiosis H B TP BT Felar™ eI Tafiet # €1 Red w3 a1el e Ua1 &, 3 O uers
PN R {6 ST a8l | FelwR - foram SIql V4T 9+ 81T, <19 39 is WY gFafaet
HTeldl, d ST SHREFR dfedl IEH, ITH dIgd-dideN diedT a1, S99 <o dfear
| AT YT TE1 HEl W 189~ FRIeR A &1 3 HR IS d argq-aiaer a9, af
T el o6 31T WISy | argd-AeR of SR BRI frafidt # v € 21 ghR a8t ey &
SATEHT TAT AT, TG ARG & IR H 91 38 & ..(FIH)..
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You kindly address the Chair.

S TS 1S : W), § I8 PE V8T § [ Sl YRG! 1 argd-<iRieR 81, 98 argd-
TiRTeR d8! 81, RTI®! foh 981 & atmosphere ®T, $¥h Geography &1 SIT9 19T ATRY| TT &1
BT AR fob SR U1 § 3117 Bel dl argd-TFoR of 31T, Id! fawe] et 781 &, g8 3iush
&P ITATAT T ST Tl 8, Il HH B Tl ... (JIIH). ..

DR. KARAN SINGH: | would like to intervene for a minute. The greatest Vice-Chancellor of
the Banaras Hindu University was Dr. Radhakrishnan, who was from the South.

Y ISR IRTE 2 AR, H 3119 Dl g1 A8l § b ge girafget # &1 aR & U argd-
IR MY, T fRwl 921 et ©1 319 918U, $F B1H T? G, Sd] 3wl 9rey et
AR, § Ao FE e B_A1 Arga b 3y girafiet S wled, a S -HeHR SRy
Fafadl ok Heik girafiet @i <1 8, afed § @31 #eieg o e o= =g e
feg% 9 oTR BIS 9gd QR A &, 1 a8 U1 Iafid! 81 89N 21 $ W IIguf
T Rl q1g B W U Jaradt &, Rt @ ge gfafad g1 uear gfvafidt oig
AMelt frafeet 78t 7, afcw ag gFafed) IRTSRma gfafad 21 agi w SSifaRi s
&, g81 IR #f$DHel Bloisl 8, T8l IR ART Aol € SR g81 wR ANl &b oy e+ o egavern 41 81 #
319 59 fdet &1 a1l el §U, U8 fda dH=1 g f Patna University is one of the oldest
universities ever known in India... SI®HT ¥ MY STHI H;;c'i {[ﬁﬂ%@ﬁm PN | T TAR
AR BT 10-15 AT I T §1 39 7T Bl I8 R Y s IS 7 SSNT &, FP IR YT bl
e &1, a8l &b 3feATusD] BT 9gd HedTul s8I $Afog § Y: 39 fdeT &1 fide &=d gU, I8
fArde= P31 =g f 31T 59 IR H SR faR B3| g=are |

37 THTE ATASHY (FERTY) : SUGHIEAE Helad, H #3151 & U9 U= $Hadl &l id a1
& foIq et gt g1 H91 Rl aTel-STard & 99 U qdTel Yo o7 fb 84 innovation H lack <
2, T & P8 < T TR FAEA] & MMYR TR ARFD! Bl 8, GFAT & $o <2 A I b
YR TR TRFD! B 2, S AETSIaIa] Q21 7 BI 81 FV <21 1 adaptation & MR IR ARGDbT
Ea %, SN WRT T EIENI cakd ggd I <9 sustainable progress X Jhd %\;, N9 innovation
BIT 81 89RT <% innovation ¥ IS T &1 ﬁ’ﬁf ST 8 & universities STd e innovation T Ho
P TE1 g, I TP AR Sed R1en FRRI% 81 k83011 I8 innovation Hd BIAT 87 TS 3R
sﬂ:ﬁ universities EF!TSﬁ, al faculties Gl J AR MY fop<dl Wt ey | SITepv PSR 5 o
WWW%,ﬁWﬁW@QWﬁWI We do not have a system of
recognising and honouring scholars. @H scholars P TSt WY TR ¢ %2 2 ' R eiR
TSHRA Pl AT B T8 TSI Yo DI & 3R &4 3HD! qoTl Al Y71 I8 &1 $ATY 3T I8
A1 8 o STa T 89 faculty TR B BT BRIDHH (AR T8I B, Td T 89 A8 fbariT 4T
universities U 3R U S8 A G STE, AT 3FE65-3720 e’ bl gl ofil, FART S f1e
fRefe 23N H Hl Tde ¥ dTegd T ¢ 3R Uh resT MRdd a1fey, dl university 3
AT 40 BOR 2UT 8, <lifeh I8l 0 e WY G b3 4 dlegd I aTel &, [l &l A1 o,
¢ ARG BV THAEATE fU F9R, J1TTh Bietol H 3T faculty &l T ITST AT S19 TF IR
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AT SITGT T8l §31, T4 I faculty Tal STY, J&T IRAfIdHdl 21 $HHT Aderd I8 © 1P faculties
B B 3R faculties & &, A1 G401 & £7 TP dH-TR HRUT A FHS H 31T B TEAT BRI
e B b EHARI AT =T # e BT AR 81 81 89 T Y01 A1 ©, Sifehe oot
WW@W%I So, there is no real honour for the scholars. There is no real system for the
scholars to innovate, to have -TY-- U TP @‘Rﬁ B T S B CISIE] %\’? It & fRafa &
IR DI 39 TRE DI BIs Mol Tal 21 98 Rrd ft T8l B Fhd1 3R 98 YoM & 7Y TRId Bl
TE YT ATl Bl TS T8 PIS 3BT MY BT B B, Al SABT BIs rer3rg Hf 721 81 3t
BN T P 9T ARG cream of the cream I STH 3R fASe § STHR Ug & &, Al al-g18 VA
BT e ot 9 €, 9 gaferg agt o 78 ¥ olfh Q1-918 e U 9 off <8 €, S gad
mﬂ'@ﬁ%,ﬁﬁcream ofthecream%Iaiﬂﬁwﬁg?amwﬁgiﬁﬁ%ﬁﬁﬂﬁ%,
T8l faculties &, TJPTA &, SARRHC ¢ AR g8l R RAD 1 371 89X <0 Bl Rierw § I8
WRIM B f gRedR 8, UIE 7, offdhT 98 garaR=ic 781 8, 98 Rad 781 8, 98 3foird! 78}
%,a%innovation ﬁ%&ﬁ?ﬁsoholarsiﬂwﬁ%lﬁmﬁwmﬁmﬁ
AT T A faculty BT ST BT BT URIT AR BRI 8F AN Bl A< F g1 I8 &1 U=l
R TTsH fAf e Arge fager 7 70 91 3R S8 8T o 3119 T 19 379+ <97 H 37sVI J J&f
P I MY 3R KT MG ? TE Hadt U DI 91 781 2, I T 8 B, RIT S9! Mol § 1R
HIT ITP] R B DI G e 8, I8 Y= [aTe 1 5d TP 89 59 ol |aTel W B T8
PNII, TG TP R & IR H Heol 81 950 GRT SIRGFAR (IR B, s SHH U0 79 T el
MY 519 TH BH T faculties TIR T&T BT 30 foIg I TH-IR Sl STwsl 8, 3 IR A
freT AT M 9 IR W Y R G| 37 GER F IR H B B ©, 84 984 NS 81 2| § I8
HIACT fc{ 5 59 I8 < é?T ¥ Soa e § BICIN GEl Eﬁ?ﬂ, We need a second educational

revolution that should evolve and revolve around research and freedom of expression, that

revolves around our entrepreneurship and development of science and real technologies. Unless
we achieve that, unless we are able to achieve all these things, we will not pass the test of real

progress.

Sl H AT § o Joa1Td S8l A B &, 98 habec] A A1 8 31IR 84 I8 1 & 99
thahec & foTY JITT a1 B3| AT 1 ATl &1 WY (T, 9gd-984d g=Id1a|

S1. IR g (BRATOM) : Iuguredel S, H a1 AR § b 3u 931 99 fage wR i
PR BT AHY [T 81 STR-HHR B U sl oy feafdenery &1 i gs ol S9&1 $1
&3 AT ST, JAT HIHR AT| STRY BT T $a Y favafdenerd 81, I8 qi wHiiae ot iR
IR A 2, P S et fqzafderey g ok fafi=1 gaer & o we gHafads €, s1
ST H BIH! 3R B be I [IedfIenad &1 9R1 e Ard S9mes #aTery favafdened, e
ST & qegq o é‘cﬂ %\, Sedfh e %ﬁqma\ﬂ Ea %b_s{ REEGEIE] Development Grant ®
IrfalR<h Wﬁg%ﬁ forerar %I I Pad Development Grant ﬁl?l?ﬁ%l WWW At o
g divey, faeel gafd, Starex ard T, gaiie! b1 Rl Grants frerdt off, S
THH UG & favafdeneri @t Development Grants =81 i, AT 3R I8 Hi7 T 78 & o1 §
S AT A BN H 59 gafery WY =IRIATT 79 g S ol feafaenery d gregmaei
&1 T FIgRT BT 1Y 65 ATel & AT FAT A1 FR1E HAT T B, TR ed H 60 Id 2
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3R frd goia 1 UT9: 4 39 IR 3 HH AT 7 914 I8 S| e 2| A 91 I8 2 b W,
AT TR 3R SRRl & AR SHl Innovative TTGRISHH a1 &1 A1 © T T &1
TTeh feTQ T 81, 579 I8 a1 Hel off R&1 & b 89 39 8 & Courses TF B I ST &b Al
F ST 1A BT, H IED! WIS PRAT §, SAD] AT AT §1 . 9.Y. PR 7 3! 39 91
DI WBR 5T, § 39 forg W TRHR BT TH BT €1 U a1 731 G # T 31s o fopedy
Vice Chancellor 1 & H 9T WR&R b, a1 P WRBR &, HI- Al YFaFl Bl efide g,
3R B TR H B PIAT Y PR [T, T I§ U 4R T &, Filfd AR SF & § S
YT BT Wie & oy 5178 7 fireft 81, I8 91 A 97ex 81 39fov 59 o1y ®Ig | dala
fereafaenera i = & 1 Jaw ARPR & A1 I b, IHD! Sl location site B, TEX
T BR <f| ATYDT I A1 HIYONT R 9A13Y b I8 fAvafqenery bl Sie uR e far
ST | ST 37Tel &1 faeafdener™ a1, § 9 O # I ST a1 {6 IRPR e db I8
i @ ol fop oy fawafaerrera o1 weros wei 81?2 # ST 2T fob 91 Jeer IR o
9 B & oY Ui A1 gebs YA FRATETa o= ofl 87 1 perufl ol = &1 bl & 2 T 37Te] 9
A Y4 infrastructure 3R UTGRISHH T 81 SITYI? AT UIGHHA [ARafdencrd W T T A7 98
=9 vy 7 . 5.0, & | faar-fawet evm? sy gfafadt 4 oiF & R $R1 g fg S
BT IR 82 T8 B4 functional BT ST ? AT 3T session AT, ST BTEAD T TRY BT,
T9 I JIR B ST AT 81?2 3BT TRER 31Tl ATt fhdt fhRTT B building & 81T AT SRARA
S8 UR BN AT XY AR R ¥ Y a1 Sirem? § g8 wwsra g & foeft ff gfafaet o
g9 & oTY 987 A USel Vice Chancellor &1 SRR & i a8 g8l fawn-faer < ofik o9 da
I BT Te| 81NN, T b ATah| [GTdIeNery BT B1H el 81 qI|

A1 Bl 3MTP AEH F AT PR ¥ I8 e g 6 S )R feafyemey €, S9!
IR T8I+l A1) VT 7 81 fb A1 Ty St & <1 fzafaermerd 81 s iR va St qrm
freafenerd & -- (W &t °dh W, § vae e Ul a1 FHIE IR N — ISP
Wﬁﬁmﬁﬁlﬁ?@ﬁﬁﬁ@imemiv%ﬁﬂ:ﬁﬂﬂ%ﬁ,Waaﬁfﬂﬁﬁ"ﬁa;
Wﬂcompeteiﬂﬁl

3ah AT B I 1 919 &) Il B TS 8, WEATTDh] Bl Wil IR Fa SITGT &I <1
IRY| H 9T AT il b A1 HeHd gl Pl [ARAfIETey $¢ R URR I T8I Fal,
JTETIH] ¥ §7d11 2, SATY Common Entrance Test A1 HWad: FART SRevd Pl YRT Y 1Y AT
P GTU, Afh IR BH 31! FaTferc! & Sraxd Wdl By, AP (oI Bl Gifer] ad &N, a9 fht
ARGt BT Wl BT BRIGT B, 34201 I8 FReA® Rig 81 STQHT $21 2Teal b A1 § 317aept
SATHIEATRT 3TIR LTSI BT YRT B T=IdTa |

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to welcome
this Bill.

At the outset, | would like to thank the hon. Minister not only for establishing the first Central

University in Tamil Nadu at Tiruvarur but also for having come to Tamil Nadu for its inauguration.
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Here, | would like the hon. Minister to recollect the request made by our Chief Minister that 50
per cent reservation may be given to the local students wherever the Central Universities are
established.

[MR. DEPUTY CHAIRMAN in the Chair]

This will not only benefit the students of Tamil Nadu but, if implemented, also helpful to
students all over the country. | request the hon. Minister to consider the request of our Chief

Minister for 50 per cent reservation to local students in each Central University.

The next point is, the hon. Minister has announced another Central University at
Coimbatore and also a Central Classical University at Trichi. Like Nalanda, Tamil Nadu is also
well known for its seat of learning at Kancheepuram. Tamil Nadu will always welcome any
reforms in education and we adopt and implement them. So, | request that the hon. Minister
should immediately extend help to Central Universities. He has come out with a lot of vision in
education. And, he should also provide provisions without any delay. Under his leadership |
hope that India would retain its lost glory of yester years through universities like Nalanda and
Kancheepuram. | also request the hon. Minister to provide the necessary funds to already

announced universities. Thank you.

DR. N. JANARDHANA REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, | was
listening to the speeches made here. Mr. Bajaj has particularly spoken about his own institutions
and his institutions not being permitted to start engineering colleges. Then, | thought of speaking
on this with your kind permission. Mr. Bajaj has mentioned a very important point. The Central
Universities Bill may help to remove and eradicate barriers. In the year 1978 | was a Member of

this House.

My Party had asked me to go to Andhra Pradesh, as a Minister. | went there. At that time,
there was this craze for joining Engineering colleges among the students, in other States, but not
in Andhra Pradesh. There were no private Engineering colleges in Andhra Pradesh. They were
there in Tamil Nadu and Karnataka and there was this craze. Students paid huge capitation fee.
Separately, they used to pay huge amounts towards tuition fee too. This was the situation. Dr.
Chenna Reddy was the Chief Minister then. As a Minister, | suggested that some Engineering
colleges or Medical colleges could be started, whether private or Government-sponsored. He
asked me to study the matter and come back to the Cabinet with a report. We carried out a
study and started the first three Engineering colleges, one each at Vijayawada, at Tirupathi and
at Hyderabad. At that time many people criticized it, but it was an excellent programme. The
students of Andhra Pradesh were able to study in Andhra Pradesh itself, with their money. They
got the benefits. Later, when N.T. Rama Rao became the Chief Minister, he said — | do not like
these people’s thinking. “Vidyanu ammukonnunnaru”, he said in Telugu, meaning, education is
being sold by the Government. The next year, Chandrabanu Naidu became the Chief Minister

and he started 120 Engineering colleges. Nowhere in the world is a State Government running so
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many colleges. Shrimati Purandeswari, the Education Minister, knows pretty well about it. But
nobody criticized it because students were getting seats. The only thing was that they used to
seek permission from the CAT. There has been some dissatisfaction in Andhra Pradesh as the
Central Government have not carried out a proper study there. The present Ministry, particularly,
Shri Kapil Sibal and Shrimati Purandeswari, are trying to do something about it. They could
regularise these colleges and a new system could be introduced so that philanthropic people
could come forward and start private colleges. | do not wish to dwell further in the matter. We
shall watch out for what the Government is doing, what the State Governments are doing, the

outcome of it and then go back to our Government. Thank you.

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, given a choice, | would have opposed the
Bill, but | would not do that because | don’t want to deprive the resident people of Jammu of a
great Central University. But let me submit at this stage that this Bill and the Ordinance
which was promulgated before this seem to be a political compromise, a political adjustment.
The Statement of Objects and Reasons in the Bill says that when it was decided to have the
Jammu and Kashmir Central University, the Government was asked to finalise the location in

Jammu.

But the location was not found. Therefore, the University was established in Srinagar. Now,
what is the point in having two Universities in the same State? The Statement of Objects and
Reasons says that the purpose of the University is teaching and research in the various States. |
would request the hon. Minister in his reply to mention what type of research they are going to
handle in the Central University of Jammu which will be different from the Central University of
Kashmir. Let us not play with the fate of students. It is for the political compromise that we are
doing this. | think we must have a second look at this attitude. Each State has one Central
University. Here, as an exception, you are giving two Universities. | checked with the HRD
Ministry: Can there be a Central University in Maharashtra? Why is there no Central University in
Maharashtra? | was told that since there is a Hindi University in Maharashtra, about which Mr.
Rahul Bajaj has already mentioned, therefore, they could not give Maharashtra another Central
University. In this case, Central University is for one purpose and University for Hindi is for
another purpose. If a separate yardstick is used for Jammu and Kashmir for whatever political
reason, why can’t a similar yardstick be used for other States like Maharashtra? If there is a
Hindi University, why can’t there be a general Central University in Maharashtra? | would like the
Minister to answer this. Here we are opening the Pandora’s box. If we allow two separate
Universities, one for Jammu and one for Kashmir, tomorrow various regions in the country will
come out with the same demand. For example, in Maharasthra Vidarbha will come out with the

demand for a separate University for Vidarbha, Marathwada will come out with the demand for a
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separate Central University for Marathwada, then in Gujarat Saurashtra will come out with the
demand for a separate University for Saurashtra and Telangana will ask for a separate University.
Where do you stop this? Therefore, Sir, my request to you is: Why don’t you shift the venue of
the Central University of Jammu and Kashmir to Jammu'? In Srinagar, there is another University.
So, why don’t you shift ? Take the bold step and shift the University to Jammu if you have got the

location and start the University there. Don’t separate the universities.

Sir, this issue was also raised by some other hon. Members. When are you actually starting
the academics of the University? If you are saying that you are going to start this from the next
academic year, that is not correct. Now, we are in December and the University Bill is still
pending. After passing the Bill, the University will be established. If, within five months, you are
starting the academics, it means that it will be a hotch-potch thing and it will be a half-baked
cake. Neither the students, nor the teachers, nor the State will be benefited by this. So, wait for
a year, have good academics, as Shri Prakash Javadekar said, get good faculty in order and
get a good syllabus. If you really mean research, think about the type of research which is useful
for Jammu region, and then starts the academics. If it is delayed by a year, | don’t think the
heaven will fall. Therefore, my request to you is that let us sit back, think about it and let us
see that India is not divided further. Jammu and Kashmir should remain one State, and if you
want it to be one State, then there should be one Central University. If this goes on

..(Interruptions)..
DR. KARAN SINGH: There are already seven universities. ... (Interruptions)...

SHRI BHARATKUMAR RAUT: | am talking about the Central University. In Maharashtra, if
you ask for more Central Universities there will be five Central Universities and | am sure in many
States there will be more Universities. In this case, the country will be further divided emotionally

and that is my fear. Thank you.

SHRI KISHORE KUMAR MOHANTY (Orissa): Sir, | do support the Central Universities
(Amendment) Bill, 2009, and | want to say something on the Bill. | do hope that by bifurcating
the University in Jammu and Kashmir into two universities through this Bill, you are not starting a
process of division of the people of Jammu and Kashmir. | hope that this is not a step to satisfy
the aspirations of the separatists. Sir, if you are taking this decision to extend the higher
education in the country and in the Jammu and Kashmir State, | welcome it. At the same time, |
request the Government to see that there are similar places and regions in our country like

Vidarbha, Western Orissa, Telangana, etc. Will they get Central Universities over and above
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5.00 pP.M.

allotted to the respective States? In case of Orissa, you have opened a new Central University in
Koraput District, that is, in KBK area. But, Western Orissa, which has a distinct culture and
identity, has been left out from this benefit. | would strongly argue that a new Central University
be started in Sambhalpur and Sundargarh region of the Western Orissa. A proposal, in this
regard, was almost finalised by the HRD Ministry in the NDA Government to convert the existing
Sambhalpur University into a Central University. That may be considered favourably. Sir, with

this submission, | welcome and support the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Mohammad Shafi. You have three

minutes.

2} AEHE B (S 3R HeAR) : Yfehar, ST TaRd av| A e a1 o1l 7€) &,
Hife 3.

it ST|UTIR : TEI-TE], T BIHI BT S, 3R 37T $HH] WIRITH TR confine BN, Fifdh
3ITIT Ugel 7T 119 el faT o)

Y AEwIg AW! : FIH gg A1 § S IOR-Y-ATeAH BT YhaAT M&T B § fF o9
RITHT SR -HeHR BT §PHd 7 57 &l gl JFANCIS BT AT ARbo1 §HH P AT AT
Al S8 I I I dIaT AT 6 g e €1 59 A9l @I gl dTeiil| S8l dd 3R 3l
ATGETI P Alodd 8, Fiifd H TSR QI-AM T8Il A AP 3R NI & AHA Bl
<@ BT U8l IR Q4T g3l fob fohadl HaTerd uR gl STeal 3 el gaiTl $9 ol ARSI o
IRBATE & JRI(eH & T8l W P HFRM 1 Uh-al ari Soril| bl 7 7 7 gfafadt &
HITH DI o DI AHUH P AT SIS Bl a1d DI ...

St STUTIFY : Y S 98 | H S8V ...(FILH)...

Y AR WY : . 3R B TR 7 3H0D] Rt SR BT 9 IR <l Y A1 DI H ST
qIdl &b TS UP-QI a1 JSIRET BRAT AN §H Jodb b d& (bl 81 FARNY b a0 Big
ST AT YT 3T ARDST b ATHT, IR T8 dTal-Y-HIHR & JATaH = U fm A1 a8 $o
S A, B AN < SHDHT STA1d &1 &b TG AT ID! € B P fofg SR & gaTel faQ iR 4
HEI STRY BT bl AT U2 31T AR D! HIR TE| [T ST T, Tl PR & gaTel A IHH! T
A B 1 §51 39 AISE UC Pl G B Oxd ©, 59 A4 DI daa B oxd &l 99 IP
3T TR, HYIR, TG Bl Yo RARAT T&] A, SHb FATSN, SRhral, el AFard bl
39 GSOIRE 78] HA1, UIeRTSOIe il 3R R 39 Ve # 98&R 7 Bl Bl TP TR B
geography &1 AT &, 7 G981 B desild AR TR BT [T PI Ul 8 3R I8 e+l S 2 © (b
3R g8f JFafGet gs a1 s Al ol Jrcigaiuds &, Sd! fefgaIusial &I garal e a8
PIfdel ABHAN T 81 5T FHT H 90 Y A= DI (0 Hob Bl b RATAd &l IR 3iR
geography & IR H W} 3fAHud 7 81 3R 9 S9 IRE & issues T&T SUR B IR W, I
PIfdel JIHA 914 &1 TH &1 914 3R I&T Hal Tl
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R, FERGES a1 oM §91 %§ §, AT BN, i SRIEARM H W A a1 AT
& 6 a8l W IFEads & fau S| B s1a X A1 oS dd 9l T8
SR BTRI D11 H TSR BT A8 g 1 Sfd dgel Jaiie! el € A1 I8 a1 foa foredt
g fo AR S gep &1 S71' W BT Anfey? ofR o fedio & o gfafeet a9 & g A
S &A1 & Ps g1 ©, RIS SATd ©, g8i UR HI I9P campus IATY ST Hahd & HIHR
# 3R YA 9 & ® A IR | Al B ON gl &, B O TRATST €, STel o gferaféict
g9 Fepell 81 39 Al & Ael DI daTerd o & (Y I8 A STHI & ggol b AT b
I el Srgl ST =18y, Teb a1 a1 § F€ [STRY BRA1 =MET g1 %] &1 faculty Bl 8
gfraf&t Rt 99 & A1 91S o1 ¥ &1 781 99 epell 81 ART Wt dleie Y8l & R
qTei, IS &t Jed<t & gaTel A 8 &1 fha 2, 19T fwar R $8 &) I o 1T
fRaT g, 70 A1 TBTS § W1, 80 B BTS H W, TAR ISR -T-dTelH| ST 9T TdTeTHId &, faculty &1
ST B &b TATA 1, laboratories Pl ST B & BaTel H, 3T SIS BT I P garel A

MR. DEPUTY CHAIRMAN': Please conclude.

i} AFHE ABT : IH forg #- I8 YSNReT BN AISARH auiR-Y-areid 4 fb g7 a1l &1
T W @R qouil &1 SMYI ST 1 HE1 A SR 21 T8 HeT 6 3717 wigde Jam a8l Yo
B T {5 S8 A Yo B, HE1 A YA Al 81111 <ifebT 89 I8 Tadah] I & 3R RITA
SH-HR 39 IR ¥ fdegdl aIeTET & {6 9% fofg Sieg § STeg $Ug-U9 w1ed fHy S,
SHE & B B 919 81 Fball § 3R R I8 $9P1 M © [$ d Seal A Seal 39 foU
SIS FAR TG 3R 37T B |
o STST Bl 9189 =RIeR 7 Y I8 d1d IoTs 3iR I8 el B fordT b 319 59 SR H 7
IRaul g ot e €1 181 gan 6 591 IFafact &1 waf 3o fan syl 59 & g% faan Sy
T HER A Y (HAT ST, IHA U8l 81 G b JTerdT =T G3AT, 3R 41 MMHA g3 3R SHD
Bl fAipTell TIT 1R &l MabTer @l Aderd U8 gAIeT 81 8 fob fopedl aRe & Rarad &l gpaa
O Goledd o b I TR BT 51 A IBTHR HIHR o Y 3R I At & il arga-dider
9, =M U fma, U exAt T §1 3R St Rad gohe fAifees 377 9 916l 9 TR 8,
Hifeh Y FATAT YT IR TSTY Y 8 MR g9 b X8 b W, b X8 b Qe oAl b HT 4
18U Bl

2} STFHTIRT : I8 A TGS G- R QU &

Y AIERIE WL : G IS ¢ b Tgrer fifiRex |1ed g a1di 31 asted s fifirex

ATeq I8 Sl [t @Y 8, H 39 faa &1 f3Arad # e g7 g 3R § R Ush aR I 59 $Hed

DI, S b qdTeldl A1 5H 7 Hgel JHAaffe! a9 &1 iR BeiR 9 oo JHafie! a9 &1,
fife |1Ed 7 Siea! | 39 IR 37 6T &, 39 o1y &9 fid &) Tevgdl 9 S qaR&41s
ESHEREIE]
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S 5 &0 05 e 5 o S (S g 13a3) o eaa i |
- A8 S e
ol s S ol ol 81 B Gls s IS 0 el O Lo ol Clis
Aei o g alilyl Ly S5l S e £ confine
S s oS ol g S 1S el a5 lia (e 1 i s ;g daaa Gl
Adaa 18 Glugpin Jfi 52 0l S Gl (S pedS e Gl o
ol (s S hsae g g g el Sl FLY el S Qe fia (558 5
e S 038 ¢ o (30 1S Calladly il s e S Ul - S SE da 1S Lala
e ) S oS Clilee S Cadyy g S e e il (0 g0 388
Crefa 58 e A S ol g dee als 0 g llas S NS 1 L
oS e Gl 90 SOl S 0 ma 8 Ol - o Bl (S ALK
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SHRI P. RAJEEVE: Sir, | want to say.. (Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. You see, there are several requests. | cannot allow only
you and leave them. .. (Interruptions)..

SHRI P. RAJEEVE: Sir, My name is there.

MR. DEPUTY CHAIRMAN: No your name is not there. ..(/nterfupz‘/'ons).. No, no, it is not
that just a Party gives the name. It is not that if a Party has four minutes and it gives three
names. We cannot take it.

SHRI P. RAJEEVE: Sir, | just want to .. (Interruptions )..

MR. DEPUTY CHAIRMAN: No. ..(Interruptions).. Please try to understand. | have seven
requests. What can | do? .. (Interruptions)..

SHRI P. RAJEEVE: | expect the Chalir to give some time. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. Please ..(Interruptions).. You take some other
opportunity. It is not that you could speak only here.

SHRI P. RAJEEVE: Sir, my point relates to this issue. ..(/nz‘errupt/ons).. | have to raise two
more important points. | have ..(/nz‘errupz‘/ons)..

MR. DEPUTY CHAIRMAN: | have called the Minister, Mr. Rajeev.

SHRI P. RAJEEVE: The Chair has already given four or five minutes to the earlier speaker.
..(Interruptions)..

MR. DEPUTY CHAIRMAN: | told you, he is from Jammu and Kashmir. It was my moral
responsibility when he says that ..(/nterrupz‘/ons).. Please don’t say that somebody has been
given time and you have not been given.

SHRI P. RAJEEVE: To participate in a legislative process, | have requested for only two
minutes. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: You see, then why are the timings given?

SHRI KAPIL SIBAL: Mr. Deputy Chairman, | thank all the hon. Members of this House who
have participated in this debate to have, in a sense, displayed unanimity in supporting the
Central Universities (Amendment) Bill, 2009. Before | seek to respond to some of the questions
that have been posed, | just want to put in perspective, the challenges that confront India, and
how important it is for us to develop an eco system of education that caters to quality and
excellence and, at the same time, allows the expansion of the education sector at a pace which
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is fast enough to meet the emerging demands of perhaps the youngest nation of the

world.

Mr. Deputy Chairman, as | stand, there are about 220 million children who go to school,
and millions actually do not go to school as well. But of the 220 million children who go to
school, about 12.4 per cent reach college. If you calculate in terms of numbers, that is about 26
million out of 220 million. In other words, 194 million do not reach college. So, our GER is 12.4
per cent. If we compare ourselves to the developed world, in the United Kingdom, it is 43 per
cent, the GER, that is, out of 100 children who reach class XIl, 43 per cent move to higher
education. The GER in a country like the United States is over 60 percent. So, you realise the
connection between development, progress and education, the connection between economic

growth and education.

The more our young children move into higher education, the greater the access they have
to education, to institutions of excellence in higher education, the faster will be the economic
growth of this country, because in the University wealth is created. You take any developed
economy anywhere in the world, real wealth is created in the University system. So, as we move
forward, implement the Right to Education Act, ensure that every child goes to school, this
provides for elementary education, and as we move into secondary education and ensure that
every child goes to school and passes class Xll, we will have much greater demand for
institutions of higher education. If we want to increase the gross enrolment ratio from 12.4 per
cent to 30 per cent, which we hope to do by 2020, then the extra children that we have to cater
to in terms of higher education will be over 40 million as opposed to the present 26 million
because the total number will be over 66 million. That is only for institutions of higher education.
There will still be 140 million children who will still not go to college. We have also to cater to their
needs. Therefore, for the last six months, | have been publicly stating that perhaps the most
important agenda before our country is rapid expansion of the education sector, radical reforms

of the education sector, embracing excellence and quality and ensuring inclusion.

Now, in this context, the question to be asked is: Can the Central Government alone serve
the needs of an expanding education sector? And we have to answer that question whether we
like it or not. Will 12 or 15 new universities — 12 or 13 new and three State Universities which
have been made into Central Universities — be enough to meet the demands of the education
sector, as | have placed it before you? The answer is ‘No’. There is no way in the world that any
Government will be able to meet the growing demands in the education sector. That is point
No.1. So, we will have to think of how to meet that demand. What kind of collaborations and
cooperative efforts are required for the purposes of meeting that demand? Do we require the

private sector to come in? Do we require public-private partnership? Do the State Governments
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need to do more by investing in education? There are three kinds of universities in India. One is
the Central University, which is constituted through an Act of Parliament. The larger number of
universities are State Universities. That is the second category, which are also constituted but
through the Acts of State Legislatures. And the third kind of university is the deemed-to-be
university under the UGC Act. A private sector educational institution, which cannot be called a
university, because it is not constituted by the State or the Central Government but which will get
a deemed-to-be university status depending on the quality of the institution. We have over the
years been seeing a mushrooming of deemed-to-be universities, and we have not really
focussed on the quality of these institutions. Therefore, much of what is being said in criticism of
higher education has been the result of our lack of vigil in ensuring that the institutions that come
up in this country for higher education are quality institutions which cater to excellence. The
issue is not whether | gave one extra university to Jammu and Kashmir. That is something, as |
have already explained in my opening statement, that we had to do because of the peculiar
circumstances that we were facing in Jammu and Kashmir and | want to say this categorically on
the floor of the House that we do not intend to do that in any other State. So, for all those who
are saying that giveme a university in Vidarbha or in Western Orissa, it should be clear that this is
a policy position that we have taken only in the context of Jammu and Kashmir and because of

the peculiar situation that arose there.

That is point number one. Secondly, the universities are not built in a day just as relations
are not built in a day. Even for a child, when he is born, you have to wait for twenty years for him
to be an adult. But, you want the Government to say when will the university start, when will you
have a quality institution, when will money be spent, when will all this happen, please give a time
frame, etc. The University at Harvard was set up in 1636. It took 400 years for the University of
Harvard to get the reputation that it has today, which it deserves. Now, we are going to build
these universities and these will be centres of excellence. These will be benchmarks of
excellence that other institutions, whether State institutions or private institutions, should follow.
These will be centres of research. These will be centres of wealth creation. When | say centres of
wealth creation, | mean, centres where through ideas wealth is created. That’s why, if you look
at the statute and if you look at the Central Universities Bill 2009, you will find that we have given
complete freedom to the Academic Council to ensure that they are free to choose the subject
they want to teach and they are free to choose the manner in which they want to teach those
subjects. Essentially, these universities are going to be research universities. They are going to
have a semester system and we are catering to an all-India competition through an examination
for all the Central Universities, the idea being that the best should be recruited. So, any demand
— and this is something that | responded even when | was in Tamil Nadu — vyou

start reservation based on the location of the university, will be diluting the very concept through
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which we have set up the university. So, please allow these institutions to be set up as

benchmarks for the nation so that as we move along, others will follow suit.

Having said that, people raised the issue that we have not done any homework, what is our
plan for the future, etc. Quite frankly, the markets will determine that plan. | mean India is not a
14-trillion dollar economy. The US has 280 million people and is 14-trillion dollar economy. We
have a billion people with one-trillion dollar economy. We don’t have the kind of surpluses that
are available with other economies to invest in the educational sector to the extent that we wish
to. | wish we had. But, those are the constraints of finance. Therefore, we have to move very
meticulously and carefully to ensure that whatever we set up is a centre of excellence, is world-
class and is a benchmark for the future. Someone raised the question of the 14 innovation
universities that we are talking about. Yes, these innovation universities should be built through a
cooperative and collaborative effort. | am just giving you an idea of what we think innovation
university should be in the context of global warming, the kind of migration that is taking place in
cities, the kind of energy saving that is required. We need a new kind of innovation in building our
cities. Why can’t you have a university which will actually look at the new modern urban city of
the 21st century? What it should be like? This is something that the West has not done
because their cities are built. It is something that the West will not do because they are not
interested. But, we need for tomorrow a new kind of city which saves energy, where there are
different kinds of transportation systems, which are sustainable cities, where water is
conserved, where the migrants are taken care of, what should that architecture be, etc. This is
the kind of innovation that we are looking at. And we were to tie up with an institution like
Harvard or Cambridge or Yale or some institution like that and through, an international
collaboration, look at what a new city should be. And, | think, we would have been successful in
our to attempt to start the process of the kind of innovations that we need to meet the

challenges of tomorrow.

| gave you just this example only to show what is our mind, what is the thinking process in
our mind because Apteji said, “Look, you have no plans, you have no thoughts, you have not
done any home work.” We have done a lot of home work. This is not something that we are
doing without any thought process in place. Even for the Central Universities that we are talking
about, and one of the issues that has been raised by Shri Prakash Javadekariji is very relevant,
and he mentioned that he was to go out, he could not be here. He has raised a very relevant
issue as to how you are going to get the faculty. Now, | think, it is a very, very serious issue. The
other day, in this House, a question was asked as to how you are going to get the faculty and
what are you doing about it? | mentioned that we had an M.M.Sharma Committee, a task force
that was set up. And we hope in the next five years to increase our doctorates from a meagre

5,000, 6,000 to about 30,000. We are investing hugely in post docs. and docs. by giving them
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incentives, and we have several schemes in place to ensure that this happens. The Ministry of
Science and Technology has several unique programmes in all to move forward to ensure that
we have a quality faculty. So, quality faculty is at the heart of building an institution of excellence,
and | don’t think that we should force our State Governments or force the Central Government to
hurry up doing this. | think, we must be very careful to choose the right place. What is the point
of choosing a marsy land 500 kms. away from the centre of any city and say, set up a university
here where no faculty will go? Ultimately, why will faculty come and teach? They want to make
sure that the infrastructure is strong, they want to make sure that when they go and teach, their
children have schools to work, they want to make sure that there are basic amenities available
there, the infrastructure is there. If you do not provide that environment, no faculty will go. So, in
choosing a site, even the State Governments have to be exceptionally careful. Now, what | find
is that the State Governments are looking inwards instead of looking at the challenges that we
have to face and providing us with alternatives which is what we need to choose an appropriate

site.

Then it was mentioned that look, we have no budgeting for this. There is no budgetary
support for this. But the fact of the matter is that in the Eleventh Plan we have set aside Rs.
3,000 crores for the Central Universities, and during the annual plan 2008-09, a total of Rs. 290
crores has been allocated, but unfortunately, only Rs. 132 has been released so far and spent
because the universities are not able to spend. What is the point of allocating budgets if you are

not able to spend ?

As far as the Central Government is concerned, we are clear in our objective that we intent
to provide the monies that are required to set up these outstanding universities. Then, Shri
Moinul Hassan mentioned that this 500 acres is too large. Well, you know again you have to
think 50 years ahead. As the nature of your education system changes, as the nature of
institution changes, you will need more platforms to work on. You will need to increase your
infrastructure. But if a State cannot provide 500 acres of land, we have not said no to that State.
It dlls not matter if it cannot provide. But we say it will be nice if you provide 500 acres of land.
So, | think that this would serve the purpose. Of course, this is not really within the ambit of the
Central Universities Amendment Bill, 2009. But several issues have been raised about the Aligarh
Muslim University and the Jamia Milia University, and | just want to mention one fact, and that is
that when | took over as Minister for Human Resource Development, what was the status of the
Jamia and what was the status of Aligarh Muslim University ? The statute did not regard Jamia as
a minority university. | have not changed anything. The fact of the matter is that the issue is

pending in the Supreme Court of India because the status of Aligarh Muslim University was
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challenged before the High Court and the High Court gave a judgment that by virtue of a
university incorporated by statute, it cannot through such incorporation, without anything more,
be a minority institution. The matter went to the Supreme Court and it is pending there. Whether,
through a statute, you can set up a minority institution or not, is a matter pending in Supreme
Court. |, as a Minister in the Central Government, cannot pass orders till such time as the
Supreme Court decides. | wish | could do, you know, what the community would like me to do.

...(Interruptions)...
SHRI SABIR ALI: We have asked for Jamia.

SHRI KAPIL SIBAL: | am talking about Jamia. Jamia was incorporated through a statute; |
am giving you the answer for Jamia, Sir. Jamia Millia Islamia was incorporated through a statute;
that is why the matter is pending in the Supreme Court. In UPA-I, the then HRD Minister filed an
affidavit before the Commission saying that this is not an institution belonging to the minority.
This is not a minority educational institution; this is the stand which | have inherited when |
became a Minister. So, please let us not bring politics into all this. ... (Interruptions)...

SHRI SABIR ALI: Sir, the answer is not correct. ...(Interruptions)... The matter is not
pending in the Supreme Court. ...(/nterrupt/ons)...

MR. DEPUTY CHAIRMAN: You see, Mr. Sabir Ali, it is not the Commission.
...(Interruptions)... It is not the Commission. ... (Interruptions)... It is not the Commission.

SHRI KAPIL SIBAL: Then, the hon. Member said, hon. Sabir Ali Saheb said, “The
Government went to the Commission”, which is factually incorrect. The Government never went
to the Commission. ... (Interruptions)... The case has been filed...... (Interruptions)...

SHRI SABIR ALI: This is the answer given by the Ministry. ...(Interruptions)... Sir, the
answer shows their decision... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You meet the Minister in his chamber.... (Interruptions)...
SHRI SABIR ALI: The answer was given by the Ministry. ... (Interruptions)...

SHRI KAPIL SIBAL: The case has been filed by a section... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sabir Ali, please listen to him. ... (Interruptions)...
SHRI SABIR ALI: He should not quote wrongly, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to him. ...(/nz‘errupt/ons)... He is explaining it.
Please listen to him. ...(/nterrupt/ons)... He is explaining; please listen to him.

SHRI KAPIL SIBAL: A case has been filed by the Jamia students and teachers, the Central
Government, along with the University, Jamia Millia Islamia, are respondents. The case has not
been filed by the Government. We are respondents in the case, and the Commission has been
adjourning the matter from time to time. As for the question regarding establishing a Central
University in AMU, the case is pending before the Supreme Court where the Government has
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filed an SLP against the Allahabad High Court Judgment. Those are the facts. What can the

Government do? We will await the decision of the Supreme Court.

Then, the question arose about campuses, about the Aligarh University campuses. May |
also point out that that was not, again, a move of the Government? The decision to open five
campuses in AMU has been taken by the University Executive Council, not by the Government of
India; by the University Executive Council and the Court. The University Administration, in turn,
has taken up the matter with the concerned State Governments for allotment of land. The State
Governments of West Bengal, Kerala and Bihar have offered land at Murshidabad, Malappuram
and Katihar respectively, and the University is presently assessing the suitability thereof. The
Finance Minister, during his Budget speech, committed Rs.25 crores, each for West Bengal and
Kerala. And the land has been offered by the Government of Bihar only recently. These are the
facts about Aligarh Muslim University. So, | just wanted to place all these facts through you, Sir,

before the hon. Members of this House.

Now, the new Central Universities that are going to come up, | believe, — and | think, Dr.
Karan Singh, hon. Member, is absolutely right — should not be on the top of existing
Universities. In fact, these should be set up with courses of study, which are different, both
qualitatively and otherwise, and, then, are being taught in the existing State University of Jamia
and in the State University of Kashmir. And this is exactly what | have told the Vice-Chancellors
that what the new Universities that are being set up in Koraput as well as in Thiruvar, | think,
should do is, not only create these as ‘Research Centres’ but also look into the local area, the
local environment and see the problems of local environment. Then create an architecture of
education which deals with solving those problems of the local environment. Then each
university will have some special focus which will be related to the State in which it is really
located. It should be solution oriented. So, it will be different from other universities. So, all that

thinking process has gone into our concept of what a university should look like.

Someone has mentioned that you choose Vice-Chancellors and you choose any Vice-
Chancellor you want to choose. This is one of the things that | have been talking about that the
Government should remove itself from the appointment of Vice-Chancellors and as part of the
reform process what we want to do, and | hope it passes muster, is to set up a collegium of
people of excellence in the fields to which they belong. Let the collegium suggest a set of
names, three, four or five, for the Vice-Chancellor of any University, and in that collegium the
Government will not be a member. The Government will be entitled to choose only from the
names that are suggested by the collegium of experts. That is the maximum any Government
can do and we are willing to do that. We are willing to move along with that reform process. But

we want the support of this House. Education is not a sectarian issue. It is not at all a sectarian
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issue. Education is not a political issue. Education for our future generations is at the heart of the
progress of India and at the heart of what India will look like 20 or 25 or 30 years from now. We
have a national concern and we should have a national concern about it. Therefore, the House
should, in fact, stand united and together on any issue of education that comes for debate in this
House. But what | would like the Opposition to tell me is what their suggestions are so that | can
learn and absorb their suggestions to make the future better for our own children. That is the

way | look at it and that is the way | think that we should look at all these issues.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | had raised the issue about the appointment of
Vice-Chancellors. | am happy that you have to come out with a suggestion. | have put this
question of appointment of Vice-Chancellors. It was not just anybody raised it. It is | who raised
it as Member of Parliament and | have experience in education. | have been a teacher all my
life.

SHRI KAPIL SIBAL: Others had raised it, not in the past. | have made this public statement,
not for the first time in this House. But | have been saying it for the last four months. Thank you
very much for actually bringing it to the notice of the hon. Members of this House. Now, the fact
of the matter is that 31 STIZaR 3787 ST 7 984 318! A AR WM W <Ifh 84 g1 o A1
S BT BHNI SI1 ATeH BT SRIRT 8, 98 Yl geor+1 81| fhvy ave & 89 319+ 92l &l Ugld
2, g o 5t a1l S <1 8, 98 WY ggort 811, ifh What we need to do is to find out

the inherent intelligence of the child, not his ability to learn and regurgitate what he has learnt in

an examination. That does not test the inherent intelligence of the child. So, we need to change
the way in which we teach. We need to change the curriculum. This is a national issue. | would

like to have the support hon. Members of this House, as | move forward in this direction.

Others talked about democracy within the university system and the role of the union.
Again, the Government of India is not directly concerned with any of it. The Government of India
does not give a directive to any university. 39 ?{f%rq—*f B o= g1 AT 7 Fol ﬁ, SREZERESE!
M S A7 B 8, $9° IRBR B BIs SFAIGToN T&1 Bl 21 1t foretg &3t 3t Rure
Mg ¥, SP VR ...(TaHM)..

A ForyEoT o (SR US) ¢ W), IR I81 & SIISYIA H Ig Wido 8 b a8l W)
ST YT El | ..(FaET)..

3t Hiva Ryeget : 51 0 811 ...(xaum).. <Rau Jafael o1 w@raedm 51 3R W@l &
YR WR PO BT &, Al 98 JTae! Pl PRAT AT ..(FGLH).. THH 89 Pls SRR
TE <A1 AEd € SR AT 'H 1 91E, Rifs g9 W R fare # 9 g ared €
...(CTFT)...

S10 (5TRTe) TST1 QO 29T : HA Sfl, 3R UIFTARIE o statute o 3 bt gfrafiet a1
TS Tl 2, 1 1 UTferamie &l RrieR) 781 2 % a8 39 IR dldl| . (aem)..

N Tt Rt : 721, 21
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it gorvuoT forary : I8 fpaa! RERI § 2 .(@[gm)..

it Bt Riegat : IRIY, 519 T statute a7 SITCT B, A 98 TF Law BIAT 2 MR I Law BT
SR HRAT IS 81 3R I Law Bl BIg @1 781 BR 81 8, Al 317 HIC H T3Vl BIc ¥ HieY
% a8 39! AN IR ..(FFEH)..

S0 (3T ToT1 QO BUGEAT : R, I Teldl a1 1 ..(AqEH)..

ot B Risget : g9 S & 6 oot & a7 oo g &1 T 2, oo e W
$cH 81 fp aRE W vitiate BT ART RITSH politicise 81 I8T 8, SHDT &4 4l ATST-98d 34 ol
3fetivTe it girafict & Teliact fhai Xqtae il off 3fiR 31TsT IHD! BTeid T 5, D]
ATST-9g 5o &1 W1 81 91 €1 8T 8, 391 Hl & ATST-9gd S € 7 .(TaeH)..

7t goryoT foar : IR SReeye= &1 21 .. (agm)..

3 Bt Rrea : 89 =med € & srelire gRem giafic) St wR & ugd, o[ 6
IAHT ed H 9 AT 89 A8 © [P Sl 9 4GS 81 UG, §9 98 B Bl JIR &1 B aArl o
F8 & {5 ge gfrafedt o Sga gfrafedt o wew < <R, 98 &M 1 89 81 3R 9o,
Fifeh &A1 FTTd! Arge Tafict &1 weed <1 91, 89 < & o 84 I8 I e gMafgeis
DI ST 271 379 R Blg VAT AT BT, Tl ATl TaHE Hd SHb! 4T UTgaft | H STHT 3701
R BRI BRep AT AT BT STaTd < (&7 §1 3R H+1 [T & waTet BT Sia19 18] fear &, A
# 9 foTg TR &l 1 thank you ... (Interruptions)

7 AR 31t : YA ST GATRR < (AT B AT U FAga H e I8 forar gan & iR
39 IS HE, AT H D! YgHR AT adll g NI NSNS B 914 DI AbR ol MY, H ST BT
a1 PR JET §| 6 JATID! A1 AT <l b 3BT SAHTG BT FIea i Bl 4 8, <feb H
W%ﬁﬁwmlmmwﬁWIWm%@ﬂ%% National Commission for
Minority Educational Institutions BT MY ﬁﬂ?f far %, AT SR ﬁﬂ—t{’ fopa %, SNED
FATREY # TE1 7, 31T IHDT Y& B TE & ..(ALH)..

Y STAHMR : |IfAR 37l WIEd, MU ST STard Y3} dvE § Tel AT 21 ..(FaL).. 39
JITQl 3T G &1 8] I B ..(FALH). 37T A1 &1 e 918 & .(FaEH).. SRag, T8f R
JMYHT FaT o1 {6 ...(TaeM ).

sft ISR 3relt : SR I BT f6 &9 AN oTIRT B I B SHH oI | R? A
TRNGT HIC W 3 g 81 RT AoHIRT B9 AN B I &, oI al F $R 2 B ..(Tae™)..
STRAT & A DI TG IR AP WeH B I ol A SHAT &6 IR 3 91 PR 6T §L...(aEH)..

SNt STUTIfY : ST &1 9§ ST AT 21 ...(aE ). S FvaT BT TR a1 B
it wrfaR sreft : R, 21 fear 21 ..(=ragm)..

i ITFHTIRT : I8 Pel 8 [ ...(FFEM).. A9 SR YA ...(FGEH)... AT G181 781
TTE &1 H IR A G PR &1 g AT T e & o A0 I1 G AN A9 96 S18g| 1
W%%WW@WW?WW%I IFH Government is the respondent 3R HHIZH
I U Bl TE] of X818, T8 S [ AellTG BT b G HIc # URST 81 59 T 98 A
81 81 GobdT, SP! TSI of Febdl | SB I+ AT STaTd feam 21

#ft WfeR orelt : W, T @ @1 § 5 P 33y W I7 geM 2, 9% S M B
# it ST 81 e TRl § 1 31T B AT TE1? AT HRAT 18 © AT T8l, S Al SfaTe &
NN
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2 STFHTIRT : ST B8l & [ ...(Tqem)..

# B Rt : 3§ 571 U 91 IR FAT G,.....(ALM)..

it WIfeR orelt : AR frafddt a9 & 91 ... (raem)..
7t SgHTafT : 37T YA

SHRI KAPIL SIBAL: Sir, | want to tell him another thing.

St IR 3rell: TR, TBT S BT BicdRT AT Bl...(AHUH).. T/ Uh B BICRT AThR
TS HR fea ..(aum)..

7wt Rieaet : a1y Frerd SITG, A1 MU B STaTd SN ? .(FaET). § I I8t ff
SATd < M 3MR aTex Al STard < G 319 I8 U= A HoIY, ISP a1 d1ex G of Ml There is

also the statute of 2006, the Central Education Institutions Act of 2006, under which a minority

institution is defined. It says: “A minority institution is incorporated by a statute.” If the statute
says that it is a minority institution, then only, it will be regarded as a minority institution.
Jamia does not fit into that as well. We will, therefore, have to amend that statute in Parliament.
That is another problem. But the point is that somebody should have the patience to hear the
facts.

£} faora FoR wurolt (ORI : AFR HIAT S A S G4 § b S IR B gHafgers
&, Stre IMafedt, we gMafedt sik dmrer FMafddh it midt # S gfvaféd @t fears
safery 2 {3 goa 11 @t HRD frfesl <<t 2 oiik e gfafddt § uae & uiew fireh & e
e gf1afedt dew wrea Bl 21 gt IMafadt a7 & fog oan o1 uifersft 22 frae sma
R gifeIfeed gaTa X&d & 3iR 981 UR 98 JHafgeisl Wid <d 8, aTdl ¥eel Bl 8] [¥el X8l &l
5% forg a1 1 uiferfi 87

o} SyqwHfa : giferd a1 2

SHRI KAPIL SIBAL: That is why, Sir, despite the fact that, for the first time, in the history of
this country — after all, the NDA was in power for six years — we decided to make sure that
there is no regional imbalance so that every State will have a Central University. Therefore, we

have given it for the first time. No other Government thought of it. For the first time, in the history
of this country, we thought of increasing it... (Interruptions)

off STl : AR A S T ... (FauH)..
st e waTe : e R | BEl R 7 .. (aaum)..
7t STRHTRT : 37T SRT G Ao

For the first time in the history of the country, we have an allocation of Rs.31,000 crores to
help the State universities. This has never been done in the history of the country and it is
unprecedented.W%WW@%W@%,W@WW@[W@&I
..(FaYT).. | commend that the Bill be passed.

#t Rt AR wuroh : s uge Wt W off..(sgaym).. et ) 21 F% imbalance 8139
imbalance @1 B frgeT T1RU, 59 IR | 31! giferd g1- T ul
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MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to amend the Central Universities Act, 2009, as passed by Lok Sabha, be taken
into consideration.

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI KAPIL SIBAL: Sir, | beg to move:
That the Bill be passed.

The question was put and the motion was adopted.

it I AR WIE (SRES) : W, ;MR Uah Raawe 2 f wager ard & i 4 ua
g U 5T 21 519 DI controversial AT 81kl & A1 89 AN 9gd RIS PR &, offb 3Tl g1
QAR =1 Y™ TR T &, SIS B4 BH A B I Al Pl g8Ts ol a1yl 89 53 A1el H

STh] 9UTS 1 ATRYI

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 o’clock.

The House, then, adjourned at forty -seven minutes past five of the clock till eleven of the clock
on Tuesday, 8th December, 2009
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